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LOK SABHA DEBATES

LOK SABHA

Friday, March 27, 1981/Chcitra 6.1903
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[M r. Speaker in the Chalr]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA); (a) Yes.
Sir. Recent searches made by the In-
telligence  Wing of the Income-tax
Department at Bombay, yrima facie,
indicate the creation of some bogus
firms in Bombay for the purpose of
tax evasion.

(b) to (d). The matter is still under
investigation and appropriate action
will be taken against the concerned
persons in accordance with law. In
view of this, it will not be desirable to
give detailed information at this stage.
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THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
Mr. Shastri knows the law on the sub-
ject. Therefore, no answer can be given
in respect of his second question. In-
vestigations are going on and it was
only in February that this was dis-
covered.

SHRI RAMAVATAR SHASTRI: Has
anybody been arrested?

SIIRI R. VENKATARAMAN: 1 will
explain the procedure then you will
appreciate the position better. First of
all immediately after a search is made
within ninety days the Income Tax
Officer has to make a preliminary as-
sessment and then say this is the
amount due. On that there is an ap-
peal and there are procedures. Even
that ninety days period is not over. It

is only after that we will take initial
steps.

SHRI BAPUSAHEB PARULEKAR:
Mr. Speaker, Sir. i would like to know
if these tax evaders during investiga-
tion admit that they have evaded tax
and they say we have invested the
money in the Bearer Bonds and this
is the Certificate will you drop the
investigation or still continue with the
investigation?

SHRI R. VENKATARAMAN: It is
totally denied. Sir. In fact, the hon.
Member does not even know what the
case is. | will try to exDlain for the
information of the House what the
case is. Certain tax consultants and
sometimes some consulting auditors had
created some bogus firms and distri-
buted the income, as if these bogus
firms existed and then got them trans-
ferred—that is converted the black-
mone.v into white, through those bogus
firms. So, the question of their decla-
ring anywhere, or saying that they
want to buy Bearer Bonds does not
arise.
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arursf Mffeq : Ht AT can arrive at  some definite
ar t conclusion whether any indica-

, "RTT 1
PROF. MADIIU DANDAVATE; Why
only Bombay is selected. Sir?

SHRI NIREN
«Delhi’.

GHOSE: He wants

MR. SPEAKER: Next question.

Discovery of gold bearing rocks in
Tuensang, Nagaland

557 SHRI M. RAM GOPAL
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether gold bearing rocks have
been discovered in Tuensang District
of Nagaland;

(b) if so. whether the viability for
commercial mining has been ascer-
tained; and

(c) if so. the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to <c).
Traces of gold have been recorded in
Ophiolitic rocks in Tuensang and Fhek
districts of Nagaland by the State
Directorate of Mining. Government of
Nagaland.

Since the work is still in progress
and so far the information on the oc-
curance of gold in Nagaland is that it
is of only academic importance, the
question of viability of commercial
mining does not arise.

SHRI M. RAM GOPAL REDDY;
Sir. the hon. Minister is a Professor
and an Academ'cian. That is why he
said that it is of academic impor-
tance. I want to know exactly what
he actually means by ‘Academic im-
portance'—whether it can be exploit-
ed even to some extent. This | would
like to know.

SHRI PRANAB MUKHERJEE:
When | said ‘Academic importance’
what | meant is this: There are vari-
ous analysis to be made; there are
laboratory tests to be conducted they
have to make ,?eo-physical and geo-
chemical studies. Then only they

tions of gold are there or not. But
if we want to make it economically
viable, the question of gold to be re-
covered from the Gold Mine must be
such that it becomes viable. If it s
not economically viable, there is no
use of going in for it. Normally. Sir if
we get 8 grammes of gold in respect of
one tonnes of ore, we can say gene-
rally that it is economically viable.
That we can say at the present level
of international gold prices. But if we
find that it is not even one gramme
per tonne, it is only of academic inte-
rest; although we can say that gold
exists it is not something which s
economically viable.

SHRI M. RAM GOPAL REDDY:
Mr. Sanjiv Sarkar of Jadhavpur Uni-
versity has made certain investigations
and he has stated that this is available
in Manipur, Arunachal, Nagaland, bor-
dering Burma and so on. | want to
know from the Minister about this.

Burma is a friendly country; may |
know whether he has informed them,
whether he has given this information
t0 Burma, and may | know whether
they are also exploiting the same? If
not, may | know whether on our side
a complete investigation would be
done or not?

SHRI PRANAB MUKHERJEE: We
have taken various steps in regard to
this investigation and if the Hon.
Member is interested in knowing the
details, i can give him some informa-
tion about this, in regard to Tuensang
district of Nagaland. The Geological
Survey of India has got a programme

of work auring the current
season to cover an area of
450  Sq. K. M. in this Tuen-
sang district. The Geological

Survey of India has also got a progra-
mme of systematic geological map-
ping covering 820 Sg. KM. during the
current field season. Also. | have indi-
cated in my main reply that there are
some Ophiolitic rocks which exist there.
These ranges of rocks start right from
Ladakh, go via Pakistan, extend to
Nagaland, Manipur, Burma and then
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via Tibet this goes up to China also.
In this belt, apart from gold there
are possibilities of many other impor-
tant minerals. All these things require
detailed study and exploitation.

Jrww srAarm: snwf Ahrrr-Arx/:
m ArfAT, T frl *ft?

Exploration for Location of chromite
reserves in Karnataka

‘558. SHRI JANARDHANA POO-
JARI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have carri-
ed exploration for the location of
Chromite reserves in Karnataka; and

(b) if so) the results of exploration
and the place where it has been
carried out?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) The Geological Survey of India

have carried out exploration for chro-
mite in Hassan and Mysore districts
of Karnataka and at present is conti-
nuing its investigation at Bhaktarhalli
block in Hassan district. In addition,
reconnoitering surveys for locating
chrom'te bodies in a few more localities
in Hassan and Chikmagalur district
are also proposed. As a result of explo-
ration carried out so far. a total reser-
ve of 1.235 million tonnes of Chromite
of all grades has been estimated in
Karnataka which includes 0.019 million
tonnes from the localities in Arsikere
Taluk, 1.047 million tonnes from Chen-
narayapatna Taluk and 0.101 million
tonnes from Holenarsipur Taluk in
Hassan District and 0,008 million
tonnes from Doddakanya, Doddakatur,

Talur and other area in Mysore
District.
SHRI JANARDHANA LOOJARY:

May | know from the hon. Minister the
steps taken regarding the promotion
of  mineral-based industries in the
State? | want to know particularly the
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steps taken for the development of
roads in that area.

SHRI PRANAB MUKHERJEE: This
is a very general question and the
hon. Member knows what is the allo-
cation made for the various projects
in the Sixth Plan period.

SHRI JANARDHANA POOJARY:
I do not think that the exploration
work has been confined to chromite
mineral only. May | know from the
hon. Minister which are the places in
Karnataka where the Geological
Survey Of India has g0t a time-bound
programme for exploration of essen-
tial minerals such as gold, diamond,
potash, etc.?

SHRI PRANAB MUKHERJEE: So
far as gold is concerned, the hon.
Member is aware that practically the
entire gold which we are now having
are from Kolar Gold mines and the
Hatti Gold mines which are located in
Karnataka. We have also undertaken
the exploration work in certain other
areas and also we have undertaken
the extension of the Kolar gold belt.
In regard to other minerals, | have no
information readily available with
me.

DR. KRUPASINDHU BHOI: Sir,
Chromite is no less than the black
gold of the country and it is a very
precious mineral and its t-vailability
in the country is very limited. Will the
hon. Minister kindly consider a pro-
posal for exploiting this mineral
through public sector units and not
through the private sector cnly?

SHRI PRANAB MUKHERJEE: We
are expanding the public sector in this
field gradually.

SHRI K. MALLANNA; In view of
the answer given by the hon. Minister,
that is, as a result of exploration
carried out so far, a total reserve of
1.235 million tonnes of chromite of all
grades has been estimated in Karna-
taka, may | know from the hon.
Minister whether a survey has been
conducted in Chikmagular Chitaldurg



Oral Answers

and Tumkur districts and also in
Hassan and Mysore Districts? Jf a sur-
vey has been conducted in these
districts, will the Minister kindly give
the estimated availability of this
mineral in these places?

shri Pranab mukherjee: sir,
so far as Chitaldurg, Chikmagalur and
Tumkur districts are concerned, i have
given the indications. In so far as the
figure 1,235 million tonnes is concern-
ed, I may slate that this is mainly
from the Hassan and Mysore districts.
la other districts a survey has not
been undertaken so far because de-
tailed studies are still going on.

Setting up of units for producing
stainless sheets

*559. SHRI RASABEHARI BEHE-
RA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gover'imcnt are con-
sidering to set up units to produce
stainless steel sheets to save foreign
exchange; and

(b) if so, details thereof?

THE MINISTER OF COMMERCE &
STEEL AND MINES (SHRI FRANAB
MUKHERJEE): (a) and (b). In order
to meet the gap between the demand
and availability of stainless steel sheets,
all-out efforts are being directed to-
wards commissioning the Salem Steel
Project on schedule. With this com-

missioning, imports of cold rolled
sheets wil] be reduced considerably
and imports will instead be not rolled

materials only. Additionaly, schemes
for modernisation/expansion of Alloy
Steel Plant, Durgapur etc. are under
active consideration of Government
whjch, coupled with the diversification
already allowed to cold rolling units in
the private sector, will result in fur-
ther reduction of imports, both of cold
rolled ana hot rolled materials.

SHRI RASABIHARI BEHERA:
What is the quantity of stainless steel
sheets purchased from foreign countries

CHAITRA 6, 1903 (SAKA) Oral Answers 10

last year and how does the Government
propose to meet the requirements of
stainless steel in the country?

SHRI FRANAB MUKHERJEE: So
far as the total import for 1979-30 is
concerned, it was 34942 tonnes; in the
current year, upto December, 1980, it
has been reduced to some extent, 4454
tonnes. In regard to the question of
meeting the demands, we are, on the
one hand, trying to augment the do-
mestic availability and if we cannot
meet the domestic demand fully from
our indigenous production and it is
not possible to do that immediately,
we have t0 do so by import.

SHRI RASABEHARI BEHERA:
Since stainless steel is a by-product
from charge chrome plant and is a
labour intenstive industry, being a
critical item for defence, space,
missiles, rockets, etc. and the need is
maximum, when will the charge chro-
me plant at Keonjhar, Orissa be com-
missioned or the work will commence?

SHRI PRANAB MUKHERJEE: So
far as | recollect the Leiter of Intent
for the Orissa was issued on 20th
April, 1979 and it takes roughly 36 to
37 months to complete the project.

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister in his answer
has stated that schemes for moder-
nization/expansion of Alloy Steel
Plant, Durgapur etc. are under consi-
deration. | would like to konw, when
the consideration stage will be passed
and decision taken for expansion and
modernization of the Alloy Steel Plant
and what will be the production figure
after expansion and modernization?

SHRI PRANAB MUKHERJEE: As
the hon. Member is aware, are consi-
dering the expansion and moderani-
zation programme of the Alloy Steel
Plant in two phases. So far as the first
phase, the consideration stage, is con-
cerned, it is over and the implementa-
tion stage is going on. The production
capacity will go up from 100,000 tonnes
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to 160,000 tonnes and it is except-

ed that it will be completed by June.
1981.

So far as the second stage of expan-
sion is concerned, it is still under con-
sideration and no decision has yet
been taken.

Increase in Frequency of Delhi-Bhub-
neshwar direct flight

*560, SHRI K. P. SINGH DEO:
SHRI CHINTAMANI JENA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether in view of the fact that
more and more foreign tourists are be-
ing a stop at Bhubaneshwar for the
have considered the desirability of in-
creasing the frequency of Delhi-Bhu-
baneshwar direct fight and also creat-
ing a stop at Bhubneshwar for the Cal-
Calcutta-Madras flight;

(b) if so, whether Government have
made any study into the matter; and

(c) the findings of such a study and
by what time these (lights V/ill be
commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI  CHANDULAL
CHANDRAKAR): (a) No, Sir.

(b) and (c). Do not arise.

SHRI K P. SINGH DEO: | would
like to know from the hon. Minister
whether it is fact or not that as a re-
sult of introduction of the direct flight
from Delhi t0 Bhubaneshwar, the
tourist traffic, international as well as
domestic, has increased to Orissa.
Secondly, is there any further scope
for increasing the tourist traffic to
Orissa as as recult of introduction of
more flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P. SHA-
RM A); The total load factor between
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Delhi and Bhubaneshwar in the month
of January and February was between
36 per cent and 41 per cent. That in-
cludes the tourists traffic also. Thus,
the load factor or the traffic factor
between Delhi and Bhubaneshwar is
not enough to justify the increase of
frequency of the flight between Delhi
and Bhubaneshwar. However™ | would
like to assure the hon member that if
the load factor improves in future, this
guestion will be considered.

SHRI K. P. SINGH DEO: | asked
something and got a tangent reply. |
wanted to know whether the tourist
traffic to Orissa, international and do-
mestic, has increased as a result of
the direct flight, but I did not get ans-
wer.

I  would like to know Sir, since
Orissa is rich in beauties of nature and
man's aesthetic achievements in ihe
form of archaeological and
historical monuments and the total
number of monuments in Orissa
are more than the total number
of monuments in the entire coun-
try in the form of Black Pagoda
at Konarak. the Jagannath Temple,
Dhjiuligiri, Lalitgiri, Ratna”iri, Chil-
ka Bird Sanctuary and then the 84 hot
springs in  Deulajhri in Athmallik
subdivision and Tikerpara area and
Sir, when Government itself wants to
promote wild life, tourism, cultural
tourism and social tourism, and since
tourism is also conducive to growth
of commerce and industry and trade,
what steps will Government take to
connect Bhubaneshwar with Bombay,
Madras and Hyderabad so as to in-
crease the tourists traffic and thereby
justify the load factor which the Mini-
ster was sayin in his reply is not
enough?

SHRI A P. SHARMA: Sir, the ques-
tion was regarding load factor or the
occupancy of seats between Delhi and
Bhubaneshwar. So far as the seat
factor Bhubaneshwar. Bombay and

Madras is concerned, that has
mot  been worked out because
there is no flight between Bhuba-

neshwar, Madras and Bombay.
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News-item captioned “Indian Monkeys
to USSR,”

+

*563. SHRI K. MALLANNA:
SHRI N. K. SHEJWALKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news-item appearing in the “Indian
Express” dated 4th January, 1981

under the caption “Indian Monkeys
for USSR.”
(b) whether it is also a that on

reports from ecologists, a ban was
imposed on export of monekys to for-
eign countries, if so, the reasons for
revoking the ban now;

(c) the names and status of Soviet
delegation and their Indian counter-
parts who signed the agreement for
export of monkeys to USSR and
their annual export and its adverse
effect on their fast depleting popula-
tion and steps taken to protect their
extinction; and

(d) whether there is any proposal
under the consideration of Govern-
ment to re-impose the ban on export
of monkeys; if so, the details thereof
and if not, the reasons therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
(SHRi KHURSHEED AL.AM KHAN):
(a) Yes, Sir.

(b) A ban was imposed on export,
of monkeys in November 1977 and
there is 110 proposal to revok this ban.

(c) No agreement was concluded
for export of monkeys to the USSR.

(d) Does not arise.

SHRI K. MALLANNA: In view of
the answer given by the Hon. Minis-
ter that no agreement was concluded
for the export of monkevs to the
USSR, the presumption is that there
was a discussion on this monkeys
business, money export.

CHAITRA 6, 1903 (SAKA)
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MR. SPEAKER: Don't treat the
subject like monkeys business.

SHRI K MALLANNA: | would
like to know w'hether it came up for
discussion by the two countries when
Chairman Brezhnev visited India or
at any other time? And if there was

a ban, what was the reason for this
ban?

SHRI KHURSHEED ALAM KHAN:
Sir, there is no monkey business in
this matter, | can assure the hon.
Member. But regarding the discus-
sions when the two parties discuss all
kinds of things are discussed, but the
ban on the monkeys remained

SHRI K. MALLANNA: Sir, I put
a specific question, what are the rea-
sons for banning the export of mon-
keys?

SHRI KHURSIIED ALAM KHAN:
Sir, there was lot of resentment from
the public against export of monkeys
and as we know in this country we
have a special respect and regard for
the monkeys, therefore for sentiment-
al reasons we had to do it

SHRI K. MALLANNA: | would
like to know from the hon. Minister,
whether it is a fact that recently as
there is ban on export of monekys,
these monkeys are being smuggled into
neighbouring States like Bangladesh
and Pakistan. From' there, they will
be sent to the United States, where
some experiments are conducted

SHRI KHURSHED ALAM KHAN:
I am sorry to say that | have no such
information, nor have | any interest
in their smuggling or experiments.

DR. VASANT KUMAR PANDIT:
Is it a fact that the word ‘monkey’
often includes ape, langurs and
baboons? Does the ban also pertain
to ape and langurs, because some of
the animals have been sent there for
experimenting, for medical purposes
iie. to United Kingdom USSR and
United States for experiments. We
would like to know the clear posi-
tion on this from the Minister.
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SHRI KHURSHED ALAM KHAN:
After the ban was imposde, there have

been no export of monkeys of any
sort.

w r I*: VT 3R "CRT-
fcnr fWer strt *rf if \
if =TT 57 ~ ~TT *R=hR'

swfwr ~ srrf if #rr |

3IRM*r SR : " TR T fWcT
w™i?2?2, rmfrnr wx W3i ™ i
«ff NINRT oh'd jjf, = ~TFf |

SHRI BAPUSAHEB PARULEKAR:
He has not given the reason. |
do not know why the Russians have
6pecial love and affection for Indian
monkeys. However, | would like to
ask one question with reference to
the ban. And the question is: whe-
ther it is not a fact that the immediate
reason to ban the export of monkeys
was that the monkeys exported to the
United States were being secretly us&d
by the American defence authorities
to stave off the effect of radiation of
atom bombs; and if so, whether a con-
dition has been imposed in the trade
agreement between 1981 and 1985,
with the Russians. If not, why not
and why is there a special treatment
for the Russians?

SHRI PRANAB MUKHERJEE: My
colleague has already explained that
it is a banned item. And, therefore,
we explained our position that we are
not in a position to export monkeys to
USSR. As to the question why they
are taking place, it is know'n to the
hon. Member that mainly™ these are
taken for medical experiments—and
sometimes tO0 serve zoological inter-
ests—but mainly for medical experi-
ments.

SHRI BAPUSAHEB PARULEKAR:
Can the US utilise these monkeys for
these purposes? That is the main
point.
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SHRI PRANAB MUKHERJEE:
When | have put a ban on exports,
there is no question of discussion all
these things. | am not exporting at
all.

Improvement in Civil Aviation during
Sixth plan period

+ i
*564. SHRI RAJESH KUMAR
SINGH:

SHRI ASHOK GEHLOT:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any plan outlay has
been provided by Government to im-
prove the Civil Aviation in the coun-
try during the Sixth Plan period;

(b) if so, the names of new cities
which are likely to be brought on
the air map of India during the Sixth
Plan; and

(c) funds allocated for the purpose?

THE MINISTER OF STATE IN
THE MINISRTY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.

(b) Following new places have re-
cently been brought on the air map.
Kamalpur, Kailashahar, Rupsi, Bara-
pani, Tezu and the following are pro-
posed to be brought on the air map.
passighat, Along, Zero, Daparijo;
Cooch-Behar, Itanagar, Aizwal,
Sadiya and Gangtok. Apart from
these, a new aerodrome is likely to be
developed in Calicut in Kerala State.

(c) Rs. 153.50 crores.

TiaVv itr fr$: ifft ir~r

? am if “Ht d
f, fa~f mrsr $ fam-*faT
if fanf qr tnn>

SRTT, STt zZffSRT ~ i if ~
Nttt AN fa o w if

srctoai 3rr anm im ts
w f n fan TOT
5* fa dj° F T 3IRT-TPTT
T, N 3TTWFTIR faR*f
*t A6 «m? if rnnfhrn «tt,
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ANEZTE *re ~ | 5~
5Frrnft arfr sra N %t
*hr 3fr mqgnr ?f Armo o Fwe £
fsqVs BRCTT f3R faRR cTHT "TR-
3tr ~pf i anrt ~r xwzrt *srt
R <M TAF if 3T 3MIT A qTSRIT

37TRT ATTT fW fft SffT
N ft ArefAroer gr f°RK oroi

~NfoorTeE 3R n
J-IR?fa T WJIT fTRT fsR
girwslqr srfr® ~Nroot

$*,  srt fA A~ thrqirl gfr*r

~of~r or ~Arnr * *rf 3rfr ~tsb [ faif ~rrr
gpr srirR rrzrrwH vit *tr Trf r i

2/ ti, smT ~t  rnrrgf®
5rit™r 55 ~rrgr A ef A
skFrnrf ~foR ~ sr qr frfr r*rt
N fsB M*TT qTA 5T T te f 2~ 2

gr fwrc

SHRI K. OBUL REDDY: May I
know from the hon Minister the cri-
terion on which the cities are brought
on the air map of the country? Is the
Government aware that Cuddapah
City with a population of 1,20,000
people is developing fast and is cen-

trally situated between Madras,
Bangalore and Hyderabad. There is
already an aerodrome established

some 20 years back. May | know
whether Cuddapah City will be
brought on the air map?

SHRI A. P. SHARMA: There is no
such proposal.

TISTHT i f 3?7qfrr AT

hnsm

*565 o «ft Bfcp-TTT *TITET 5RT
TIWE 3'q =TcfiR 591 fR  =bOIl f&.

(«f) ~rt jtw t Attt ethm te $*r-
fRRm 55 Frt ofttt
f? 3T«RT 5RPT

sfwt s~riR
[foTPT "RRT 5RTT
TR iRRTT fa ;

W) irf~ gf, 7TF cTcWArt
JT  3Jfr JpjRTT soyoriyi o Mngfji R

qr srrgm. VRTnrsr w ?
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A ANirnft arft s*r*f fw f
*TT f*RR ?TWTRRr ;o 3T

srernr-

(r) if 4NHHI SBT 3Rfr fAR %TRIf T
srl gpnft arf™ arfrr ~w N?,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to
(c). a statement is laid on the Table
of the House.

Statement

(a) The handloom industry in Guja-
rat is being helped under the various
centrally sponsored schemes in the
handloom sector. Besides, the Gov-
ernment of Gujarat have their own
schemes under the State plan.

(b) The list of schemes and the
financial assistance given from the
Centre ior the centrally sponsorea
schemes are given in the Annexure.

According to information furnished
by Government of Gujarat a special
package scheme for handloom coope-
ratives is being implemented. This
includes financial assistance to hand-
loom weavers cooperatives, share
capital loan, managerial subsidy,
modern tools and equipments, work-
shed godowns, dyeing facilities work-
ing capital through banks, reserve
fund subsidy, stipend to trainees,
education tour to weavers etc. The
intensive development project is
meant for the development of the
looms outside the cooperative sector
and it has covered in all 3500 looms
upto March 1981.

There is also a scheme for setting
up a separate institute of handloom
technology in 'Gujarat for providing
higher certificate course in handloom
weaving and printing. Extimated ex-
penditure during 1980-31 for all the
schemes is expected to be Rs. 63.50
lakhs. The number of persons likely
to be benefited out of all these
schemes will be 10,000 weavers under
the package scheme, 3500 under inten-
sive development schemes ana 40 wea-
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vers in one batch under the institute ject covers Ahmedabad”

Surendra
schemes.

nagar, Banaskantha, Mehsana, Amreli,

(c) The package schemes is intended Bhavnagar districts.
for the entire state and intensive pro-

Annexare
SI. Financial assistance re-
No. Scheme leased from 197G—77 upto
25-3-1981
(In Rs. lakhs)
Gujarat All  States.
State.
1 Share capital loan assistance to primary weavers secieties 4' 70 986 06
2 Share capital assistance to State Apex Societies. . 17-00 1344 00
3 Share capital assistance to State Handloom Development Corpora-
tions. . = QO 783 <00
4 Assistance for preloom, postloom processing facilities. 871-09
5 Mana' erial subsidy to weavers societies. . 1-00 75-00
6 Assistance for modernisation/renovation. 3 00 ioo-00
7 Export oriented production projects , 32' 05 568-00
Total : 82- 75 4727-1

SHRI KHURSI-IEED ALAM KHAN:

The schemes are sponsored by the
fETT S5TIT if - .
A <f* AL of \ Central Government in consultation
‘_th mrtwr ) Irrwr with the State Government and it is
inf itjirtct if af tot the function and responsibility of the
BTT ofiT if=ft [ S APTT State Government to organise the
*f TEITAW T  £5 IT  SEVTT £*T- various schemes in various places ac-
—— A Brict it tept At cording to _then_' requirements and
5 Y*f » T i T fETT therefore this will have to be taken up
! STRTAT IHTTIY ! with the State Government for neces-
~rf ?2f *rpr 3ft ttt r sary action.
3tTt sftttA"=HTT ~THT r~rf~r
fatrr gl ftptl
firrr if 1 U OTT HI51 TTTIT 3TeTST ‘
fACTTT f5, sf fw~r ~ 3T sfr ~ VITI YTSRT A i k i 0iTMIT i il &P
AN~r"FTKt tot «fo j~nrr 1 T'ft r fa i“rnr At
if ATFRT Ti~rTTT fa ~ n |?TOT ~ 3TT *f fZWf efn q) 3psr ~rnrr
N N * N
sre 3% r A farerre t 3k *rr ~rfirfenrif st srh;
11 N N
«frf TR'JIK feTTT ~feR™T 1w r sfAffif Arfr fore fair
. - 5 .
¢'im qft =i5 fa7rer I fiTR Trrpf R fa*ft  SRHT 2ot fTXTAr
*n 3irt ? sriTT3ft Trnft 2rf t 77 W qrrr if irtfi ~t-

37t ~rfrr ?f ? W 5 TATT grrft 2
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SHRI KHURSHEED ALAM KHAN:
This is a suggestion for consideration.

sft tAVTPTT: TR-TTCcT *f 37Tt-
*nr 40 g-fanT n
3mr 3iTer ?ri ~  °r AKid < cfif
*na sfar » hrrcn

*f srif trM 3Tt JhRT we

37 cfld 3o I AT~ 3if
T*f 7JW T firf o w ~ fat? fIT°5IT
<*fr 3 owi HH 3T cft ~ 37 ?,
3TR- 3T STIT qfaHT N cR

BABT A TRT TTTFIT Mt Icff Frddl |

*r jtotc ~an
it 3rir Rfrsirfw A~ m
<RIt ?

SHRi KHURSHEED ALAM KHAN:
The Central Government has sponsored
various schemes for the benefit of the
weavers in the State and gives very
generous and liberal grants as also
matching grants and some of the
schemes have already been implement’
ed. If you like, I would read them,
out for the benefit of the hon. Member.

SHRI A. NEELALOLITHADASAN
NADAR: | want to know whether the
Government is aware of the problems
faced by the handloom industry today,
because of the high prices of yarn and
the difficulties in getting yarn and the
accumulation of stock. Has this pro-
blem been brought before the Govern-
ment of India by the Government of
Kerala and the people'srepresenta-
tives of Kerala, and if so what action
has been taken by the Government of
India in this respect?

SHRj KHURSHEED ALAm KHAN:

=~ft

This is a specific question about
Gujarat. If you like, I will give an
answer. Otherwise, | will not answer.
xrf 35R 3r«rer
JTFCH, N REH ) 1AT
FIcTT  ~ fa 3rfw % qr*  5frPR.,
<TR"m smfhhr N3y
*ref rsr A~ 871 to 9
WWI fanwr A aifr 'TRRT dif «F
*ftn fan *ptt f 1 gin

2RI~ ?
SHRI KHURSHEED ALAM KHAN:
Various schemes have been introduced
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in Gujarat. We have given Rs. 4.70
lakhs to Gujarat from the year 1976-77
to 26th March, 1981, as against Rs. 9.86
lakhs for the country as a whole.

We have given to Gujarat a share
capital assistance of Rs. 17 lakhs as
against Rs. 1,344 lakhs for the country
as a whole.

Share capital assistance given for
the State Handloom development in
Gujarat is Rs. 25 lakhs as against
Rs. 783 lakhs to the rest of the coun-
try. Assistance for the pre-loom and
post-loom processing is also being
given.

Managerial subsidy is being given.

*rr 3tr. ‘srfari : if
*im*1l ATqTTT A7 fa 87 1,09
~grr *rf STT w far 7/m~»~ 3 W
* WTRT 3T Wt fan TO?

SHRI KHURSHEED ALAM KHAN:
Managerial subsidy is being given 1
said.

*ft *rnft vrf sttt m 2
sprl far wr ?
sffr 3T OM: jIg!
jtft 'dlii =or fan ~ |

Memorandum from South Indians of
Doha for Triuandrum-Doha Air
Service
*568. SHRI A. NEELALOHITHA-
DASAN NADAR;

SHRI K. A. RAJAN:

Will the’ Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government had receiv-
ed a mass memorandum from the
South Indians of Doha for starting a
Trivandrum-Doha Air Service;

(b) if so, the details of the memo-
randum-,

(c) the details of action already =
taken by the Government on the
memorandum; and

(d) the details of action Govern-
ment propose to take in future?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRi CHANDULAL
CHANDRAKAR): (a). Yes, Sir.

(b) On behalf of the people of
Kerala working in Qatar the Kerala
Arts Society, Doha (Qatar) have
approached the Government to start a
direct air service to connect Kerala
with Doha (Capital of Qatar) for their
benefit.

(¢) and (d). The request is under
examination.

SHRI A. NEELALOHITHADASAN
NADAR: Is it not a fact that Govern-
ment of India has received so many
complaints regarding the difficulties
faced by the Keralites at Bombay
airport? If so the question of intro-
ducing a direct flight between Doha
and Trivandrum may be considered
and a decision may be taken at the
earliest. 1 would like to know when
the Government of India would be
pleased to take g final decision.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); As regards the complaint
of the people at Bombay airport, | have
already answered this question. The
position has since improved because
we have provided extra flights between
Bombay and Trivandrum.

So for as direct flights between
these two places are concerned, we
have already answered this question
that it is under the consideration of
the Government. There is some diffi-
culty. The difficulty is that in spite
of the air traffic rights agreement bet-
ween the two countries, the Gulf Air-
lines are objecting and, therefore, we
are going to take up this question with
the Government concerned and, after
discussions with them, it may be possi-
ble to solve this problem but, for the
present™ i can only say that this is
under our consideration.

SHRI A. NEELALOHITHADASAN
NADAR; How many international
flights are at present connected to Tri-
vandrum? | would also like to know
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whether Government of India is pro-
posing to introduce new international
fights connecting Trivandrum and, if
so, what are the details?

SHRI A. P SHARMA: Air India is
operating from several Gulf countries.

But this particular question relates
to operation between Doha and Tri-
vandrum direct service. About this, I
have said that it is under the consi-
deration of Government. If the tra-
ffic justifies increase of frequency of
the service between Trivandrum and
ether Gulf countries from where we
are operating, that certainly will be
considered.

*569. r* RT
T cci +/T
fa:

") r, £

(") SRTIW ~ milwW viT *
A~ gprf anrft jf ~rwT
if;

()

qr srt f\WT ~ 3t
am ~r«n am TOfwnrt ™ frnr
12;

(@) its af
fWrc 3rrffrgl
wrm n n Tmnf
tt ~rhr ff?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (d)
A statement is laid on the Table of the
House.

Statement

(a) Justice J. L. Kapur is the Chair-
man and Shri Hans Raj Gupta is the
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Secretray of the Dewan Chand Trust,
New Delhi. The trust does not have
a President.

(b) The balance-sheet of the trust
as on 31-3-1980 shows deposits with a
company in which one of the office
bearers is connected and a firm in
which he is a partner.

(c) The trust has constructed a
multi-storeyed building  styled as
Dewan Shree Apartments on its land
at Ferozeshah Road, New Delhi. It
has been certified that no flat in this
building has been allotted either to
the trustees or their relatives.

(d) Unaer the Incme-tax Act, 1961,
exemption from tax available to public
charitable trust under section li of the
Income-tax Act can be denied if the
conditions mentioned in sections 1l to
13 of the Income-tax Act, 1961 ar.e not

satisfied. Appropriate action under
the Income-tax Act will be taken.
srropf W R T/r:  arwrer
ferrrT TPTFRT n
37TT o g U VHf dfd) 3T
«tt Ny KT iprfw
*f TIT =5ffrrt n
awi™d W a&nrf xf* SRTHT T ~Ny
~ c~fefa 3W»T Tf ~1
ITAT T ST™M 3Rf 'TITT A~
3TAT fw A~ n
srfTOTI *f5fa
sf vrnftnr y if *ro *xxrf

erkFr» n A aifr 3er. w ..
qtf. cE** JRIT arfr ~MrcTT
AT N T T 3RMN dw)
B *TPT Is, fAFTAT

CTIT fawT «TT. . .

Mr. Speaker: Objection is well
taken.
37TH hgnrt irrt qrrF
SRT*8 w & t t -
hih tt r
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3TvTW A TPR- TT f3Rj
5511 1
3IrTANf W TR oNMVei HT =
tpr. ~rfrer 15 i
.("m~r)
srwm <np>w ~rfrr *t
n TTR- eRT TTf™I
~od
3T«W if N T"r
c
(“r"VR)
sft fs~rrri sisprift:
3nwf vnrATA <T5T** | | ~5
Jjorr A~ 1 (~Mtrpr).

MR. SPEAKER; | cannot allow this.
Nothing derogatory and no name shall
go on record.

(Interruptions)

MR. SPEAKER;
like this.

You cannot do it

. (StIATH)

Jrurtf iT~fagf: 3TR fffTR¥ ~if'w

. (sh”itr)
3th  wrt if f r
. (cd*I]R)
3TRPf vtwr 7 ... (arr
«tr).
3r«I5T 3w Is
mwz 7™ Is I TFlecT ~» A |
. (Cti?Tt|R)

NAnfw tr £* A

N ~hnrcr ¥

** Expunged as ordered by the Chair.
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ararer N Aanifarr,

jf fa*ft szrf~cr fasfa

o i

3TRT™ tfTOR *V * .~ A

roi

st tst 1osrnr tht

~Ntfw i
Do not name him.

SfTATetF WTR r~- cf Is!
(Interruptions)

arunNii trrercr: *bR-ft ~rfan
I will not allow your question like
this. Why are you losing your
temper, | do not know. Nothing is
going on record.

3TRTR? cTT AN A7
fa srkFi n
3T«W ITPTT: f, np?TT

Unnecessarily you had created
tension.

3TT™nf VTTRR 37nf q%T
57 Ff 5T 3W T AAff

if fa*T™ °f HFTt-
stt f, ANM - set

arwTftf TTAM: “eet TfArr i
®rr™nf 4n srfAr ATt
fa~rr 5 WN stt
it i < Kh
«ft fw fan : sr-QT
...(arwr) ..

MR. SPeaker: Nothingwill go on
record.

**Not recorded.

***Expunged as ordered by the
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iRcr n N tN5 st n
~rtt 3mr fatft m n ~Nitt
5s! 3TRTM sft, 3mg srrNrr  sr@?
WI1TFT *cT ~rtfa”~. . . (cg™m”™r) .. j

an~"pf W P ~ if atf
ar=r 5FT TIT ~7 (afertlT*)

a

*FrE & mele («F«rwr)

SIWIW HAT: ?2TTAf **efif ~TT TcIT
n ATT £ IcfInT |

DR. VASANT KUMAR PANDIT:
Those words may be expunged.

>ft fw far nr%r
i srf inr srr fa™nr n
if $§ ~ snwtf si 'tt 5s fa

31 «3 80 *r ~ Tor "~ n
frefa offlu fwf~rFT 3TT ~AvP/t
faw 3TTf~» 3RT% TRARf t> A~
TIWT mu ~ 3Tfr Tft ~irrr » ~N?ter-

i fjiR" ~raf- 35 3n~™nT

w farr wr Nfar Tm
wr f i *f<hr if 37-~- sFphrrit
ATTnftl
arrsmf n
>k ~N<=bi< Hf srfAfnwr  ir™nr

ft, 2f spn ~r™nr ~r z&f N sffa-

n 5RT £iT~r » Sinfa-

~rfon if n 3rt w
3T[f5rtt "~ rt

r?

W ?1 f2f~ 3TA5T

5s fa ~ B5RR 2"RT

fsrovd sff #*hnr 5s arfr ~nf ~r-

ANr-g/Nr-fAMrdVni ueRmn ?rrr ™ r

a M fldV+f ~rf farr 5T ~ 3rrm qr
d irf 5s ??fa e

~TW ANTPTHtf!

Chair.
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TffcR B 3RTTT
enm f<gm'dArs  ~rf
t
n hrATtf ~"~*nft : ~ n
for?rrc> 3FPfcT arnrfa ~"rW *rr
Tt 1 3* *T 5RT tIR 3ITIT N tft
N fa *TAR  Jf TO
n sr g*ir dw f t
3nrM ?2rm ~ irnf t *n » h~nrl
36 HIH fcfr *T 2 471 3TRPT
ATfa 3Tt~ ~ 2?2 ijfa n N CIT
*ft 7N fw fan TTRPfr
ttot «ttn *?r 3m ~ A ~een:
fAn wrn 'tfl (™Mt) ~rt wx
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“The Trust has certified that no
flat in the biulding has been allotted
either to the Trustees or their re-
latives.”

srrartf &r ~rr
A B

Production and Disposal of Iron Ore
Produced at Kudremukh

*571. SHRI T. R. SHAMANNA: Will
the Minister of STEEL AND MINES
be pleased to state the production and
disposal of iron ore produced at Kudre-
mukh (in Karnataka) particularly
after lIran-lraq War?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); Commercial
production has not yet started in the
Kudremukh Iron Ore Project due to
the inability of Iran to receive supplies
and in absence of any other firm con-
tract for sale. However, about 60,000
tonnes of concentrate have been pro-
duced from the first production line,
Of which 50,000 tonnes have been
committed to Romania for supply on a
"trial shipment basis during April or
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May this year. About 2,500 tonnes of
concentrate have also been sent to
Mandovi Pellets Plant for ascertain-
ing the pelletisation characteristics of
Kudremukh concentrate in their plant.

SHRI T. R. SHAMANNA: In view
of the fact that Iran is not keeping up
its agreement with the Government,
will they forfeit any advance that has
been received and make other arrange
ments for seeing that this iron ore is
used for better purpose either for ex-
porter local use?

SHRi PRANAB MUKHERJEE* As
the hon. Member is aware, this ques-
tion has been discussed on a number
of occasions. We are still having dis-
cussions with Iran, and Iran is a
friendly country. On this particular
project we may have certain differences
of opinion, but that does not lead us to
the conclusion that we should forfeit
whatever assets have been created.
We are in the process of discussion
in regard to local use, as the hon.
Member is aware, we have taken a
decision to establish a pelleticsation
plant to convert 3,000 tonnes into
pellets.

SHRI T. R. SHAMANNA.- Will the
Government take a decision to have
a plant at Mangalore so that Ve may

utilize the ore produced in Kudre-
mukh?
SHRI PRANAB MUKHERJEE; |

have already mentioned that a pelleti
sation plant is going to be established
at Mangalore.

SHRI JANARDHANA POOJARY:
While thanking the Minister for set-
ting up a plant at Mangalore, may |
know from the hon. Minister whether
any foreign collaboration has come
forward to start an integrated coal-
based plant?

SHRI PRANAB MUKHERJEE: The
details are all being processed and
until that is completed it would not be
possible to make any firm commitment
to reach a particular party.
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SHRI NIREn GHOSH; Since Japan
Is a big importer of minerals, may 1
-know whether any efforts have been
‘'made to locate the countries to which
the ore can be sold after pelletisation?

SHRI PRANAB MUKHERJEE; This
particular question relates to the
Kudremukh ore. As the hon. Member
is aware, it is a special Type of concen-
trate, which can be used only for those
steel plants, which have the direct
reduction technology. Therefore, the
market potential or this particular ore
is extremely limited. That is why we
are contemplating converting them in”o
pellets, which will have a ready mar-
ket in many countries.

MR. SPEAKER: Next Question.

Shri Arjun Sethi—absent.

WRITTEN ANSWERS TO QUESTIONS

Effective Export Strategy for Indian
Jute Goods
*>561. SHRI N. E. HORO: Will

the Minister of COMMERCE be pleased
to state what steps Government have
taken for the working out an effective
export strategy for Indian juce goods,
especially carpets?
THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); The Task
Force °n Jute Industry in its report
submitted to Government on February

26, 1981 has made a series of recom-
mendations on an effective eyport
strategy for Indian jute goods. The

report is under examination.

Air link between Delhi, State Capitals
and District Headquarters

*566. SHRI MOHD. ASRAR
AHMAD; Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether the Government has
formulated a scheme to connect Delhi

164 LS—2
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with State Capitals and District Head-
quarters with State Capitals;

(b) if so, how much progress has

been made;

(c) whether an air strip is hciUg
developed at Badaun District Head-
quarter (U.P.);

(d) if so, since when and how much
progress has been made; and

(e) if not, the reasons therefor
particularly when Badaun is a back-
ward District and adequate railway
facilities are not available?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); (a). No, Sir.

(b). Does not arise.
(c). No Sir.
(d). Does not arise.

(e). Air services between any two
places are operated by Indian Airlines
if justified on the basis of traffic
potential available and if such service*
are commercially viable. Badaun does
not qualify for airlinking on these
criteria.

Cabin Crew of Indian Airlines at
Bombay refused to Board Flights

*567. SHRI ARIF MOHAMMAD
KHAN; Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the cabin
crew of Indian Airlines at Bombay
had refused to board their respective
fights on Friday 20, February, 1981;
and

(b) if so, the reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRi A. P.
SHARMA); (a) and (b). The cabin
crew of Indian Airlines at Bombay
declined to fly on board the aircraft as
per duty roster on the morning of
20th February, 1981, as one of the Air
Hostesses, Miss M. Kadri had beth
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taken off tkfe flight duty roster in con-
nection with an investigation into an
alleged incident of rude and arrogant
behaviour on flight Delhi-Bombay on
18-2-1981. However, the cabin crew
reported back for work at 0900 hours
on 20-2-1981.

Misuse of M”™nufacture-in-Bond Facility
to Importers in &andla Fice Trade
Zone

*570. SHRI BHEEKHAEIIAI; Will
the Minister of COMMERCE be pleas-
ed to lay a statement showing;

(a) total number of cases delected
during 1978-79 and 1980 regarding
misuse of manufacture in-bond facility
to importers in Kandla Free Trade
Zone and action t'k?n ogpinst the de-
faulting parties;

(b) whether it is a fact that in one
of such cases the import licences of
certain Delhi-based firms were sus-
pended for their involvement in serious
frauds of illegally exporting goods
manufactured in-bond at Kandla from
Bombay during 1979-80 and thereby
cheating Government of crores of ru-
pees by claiming cash assistance but
the licences were restored to the firms
immediately even when the investiga-
tions were not completed;

(c) if so, details and reasons thereof
along with the names of the firms; anti

(d) what steps have been taken of

proposed to be taken by Government
to check such malpractices in Kandla
Tree Trade Zone?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No case
of misuse of manufacture in-bond
facility to importers in Kandla Free
Trade Zone during the years 1978-79
and 1980, has been reported by the
customs authorities.

(b) and (c). There were complaints
of under-valuation of exported goods
manufactured in Kandla Free Trade
zone and wrongful claim of REP bene-
fits against such exporters, in respect of
M/s. House of Dubary of Bombay. A
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case under the provisions of Customs
Act and FERA is pending in a Bombay
Court. Debarment proceedings under
provisions of Imports (Control) Order
have been initiated against this firm.
The cas;e of suspension/cancellation of
an import licence and its subsequent
restoration relates to another firm by
the name of M/s. Dubary Exports
(Private) Ltd. Of Delhi. There is no

matter under investigation against this
firm.

(d) Provisions .exist in the Customs

Act and the Imports & Exports (Cont-
rol) Act and Orders thereunder for
taking suitable action in such cases

Import of EGGS

*572. SIIRI ARJUN SETHI:  Will

the Minister of COMMERCE be pleasea
to state:

(a) whether Government are impor-
ting eggs from foreign countries; and

(b) if so, to what extent?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHER.JEE): (a) and (b).
There is no specific provision in the
Import Policy permitting import of
eggs except from Nepal. The total
value of import of eggs in  1979-80'
(upto January, 1930; was about Rs.
2000/—.

Steps of Evlove National Wage Income-
Prices Policy

*573. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be
pleased to state:

(a) what steps, if any have so far
been taken to implement the various
recommendations of the Boothalingam
Commission, set up to evolve a
National-Wage-Income-Prices Policy.

(b) whether various recommenda-
tions of that, Commission had been re-
jected by all the different sections in
Parliament as anti-worker and anti-
social; and



Written Answers

(c) if so,
been taken and are being taken to
evolve a National Wage Income-Prices
policy for implementation un:3er the
Sixth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Follow
up action on the recommendations of
the Study Group (and not Commis-
sion) on Wages, Incomes and Prices
has been discontinued as the present
Government does not treat these re-
commendaions as providing the basis
for its policies on wages and incomes.

(b) The recommendations of the
Study Group have not generally recei-
ved favourable response from Members
of Parliament.

(c) The evolution of wage-income-
price policy is a continuous process
and efforts would bo made to narrow-
ing the differentials in wages and in-
come.

Congestion at Rourkela Steel Unit due
to Increase in Production

*574. SHRI K. PRADHAN1: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a tact that Rour-
kela Steel Unit is facing congestion fol-
lowing increase in production; and

fb) if so, the details regarding the
increase in quantity of production and

the steps taken to clear this conges-
tion?
THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir;

(b) The production of saleable steel
during the five months period from
October 1980 to February 1981 was
5,00,072 tonnes representing capacity
utilisation, at 98 per cent. The monthly
average production during this period
was more than the production of Sep-
tember 1980 by about 38,000 tonnes.
The uncleared stock of saleable steel
also went up from 33,659 tonnes on
1-10-1980 to 88,972 tonnes on 1-3-1981.
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The production of Calcium Ammoni-
um Nitrate (CAN) during the 5 month
period from October 1980 to February
1981 was 69,185 tonnes, working out to
a monthly average production of
13,837 tonnes. This average was also
in excess of the production during Sep-
tember 1980 by about 5,700 tonnes. The
uncleared stock of CAN went up from
3,199 tonnes on  1-10-1980 to 21,086
tonnes on 1-3-1981.

The bulk of the despatches from the
plant are made through the railways
and only small quantities are despatch-
ed by road, that too to nearby destina-
tions. The number of wagons made
available by the Railways has been
below, the demand registered  with
them. Their insistence on clearance of
steel in block rakes has also created

problems. A close liaison is being
maintained with the railways at all
levels. As a result of this co-ordination,
the plant has been aole to bring down
the stock of saleable steel by 11,000
tonnes up to 23rd March, 1981.

Setting up of Institute of Tourism and
Travel Management

*575. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
TOURISM AND' CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to set up an Institute of
Tourism and Travel Management to
give training at various levels for per-
sonnel already employed in the Touri-
sm Departments;

(b) if so, what are the main features
of the proposal; and

Institute is
location?

(c) by what time the
likely to be set up and its

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) to (c). Yes, Sir. It is
proposed to set up an Institute of
Tourism and Travel Management dur-
ing the Five Year Plan 1980«385. The
details are being worked out.
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Preservation of Strategic Grades of
Processed Mica.

5271. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether MITCO has taken steps
lor preservation of strategic grades of
processed mica for use within the coun-
try;

(b) who are the consumers of stra-
tegic mica in the country and what are
the quantities of strategic mica pur-
chased by them with the help of MITCO
in the last three years; and

(c) how is it proposed to meet
the requirements of  strategic mica
in the country ii the event of
mica phasing out on account of pro-
gressive closure of mica mines9

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). To regulate the export of strategic
grades of processed rnica, MITCO has
stipulated that orders for certain gra-
des of high value mica should be sup-
ported by orders of easy-to-get items
in the ratio 1 : 2 and in case ot.ly high
value items are desired, then the buy-
ers will have to pay a premium of 25
per cent over the notified export prices.
Information regarding indigenous con-
sumption of mica is not available with
MITCO which works only as canalising
agency for exports.

(c) As mica industry is
signs of revival and in the last two
years exports of both processed as well
as fabricated mica have shown an up-
ward trend, there is hardly any possi-
bility of mica mines closing due to
lack of demand.
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Work to Rule Agitation by Employees
of Vijaya Rank

5273. SHRI V. N. GADGIL: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the em-
ployees of the Vijaya Bank recently
resorted to work to rule agitation; and

(b) what was the reasons for the

same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Employees of Vijaya Bank resor-
ted to work to rule agit.it\on from 15th
October, 1980, against temporary in-
junction orders obtained by the bank
from the court restraining two award
staff unions from violent activities.
Normalcy, however, was restored from
5th November, 1980.

Officers of the bank were on work to
rule agitation from 28th  November,
1980 to 17tlh January, 1981 demanding
revision of pay scales, removal of D.A.
ceiling etc.

Qualification of Mohan Ortmann for
Loan from Public Financial Institutions

5274. SHRI PIUS TIRKEY: Will the

Minister of FINANCE be pleased to
state:
(a) is Mohan Ortmann a priority

sector industry to Qualify for
financial institutions; and

public



Written Answers

if so, on what

(b)
qualify?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
Public Financial Institutions consider
applications for financial assistance
from individual Units on merits.
Mohan Ortmann Ltd. has been sanc-
tioned financial assistance in the past
keeping in view inter alia the financial
viability and the technical feasibility of
the project, and its import-substitutive
and export-oriented nature.

Misutilisation of Funds by Avard

5275. SHRI
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the As*
sociation of Voluntary Agencies for
Rural Develoment (AVARD) has been
granted an Income-tax exemption cer-
tificate;

(b)

(c) whether it is also a fact that
AVARD received 13 millions from EZfC,

if so, how this was granted;

a Christian organisation of  West
Germany for developing Musaheri
(MuzafTarpur) in Bihar;

(d) the extent of financial assistance
given to this Organisation by the Cen-
tral and Bihar Governments since its
inception; and

(e) whether Government have recei-
ved any complaint against the AVARD
regarding mis-utilisatioa of funds and
whether its accounts have been got au-
dited through the Accountant-General,
Bihar or Central Revenues at any
stage; if so, its outcome and if not, the
action Government propose to take in
tihe matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) AVARD
has been granted exemption under sec-
tion li of the income-tax Act, 1961.

(b) Exemption hiis been given
AVARD was found to be a charitable
institution within the meaning of sec-
tion 2(15) of the Income-tax Act, 1961
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and the income was being applied for
charitable purposes.
m

(c) As per income-tax records a
total of Rs. 1,12,66,710/- has been
received by AVARD from sources ab~
road during the period from Decem-
ber, 1958 to January, 1976, partly direc-
tly and partly through PADI (Peoples’
Action for Development, India) which
was functioning unde” Ministry of
Agriculture & Irrigation. Out of this
amount Rs. 1,05,01,508/- has been recei-
ved from Central Agency, West Ger-
many, both in cash ana kind. In reply
to Lok Sabha Unstarred Question No.
13 answered on 8-3-1976, it was
alia, indicated that AVARD received
from Central Agency, West Germany
both in cash and kind (fertilizers) Rs.
8.50,000/- as assistance. This amount
was for rural development for minor
irrigation programme in Musaheri and
Jamui blocks in  MuzafTarpur and
Monghyr districts of Bihar.

(d) AVARD received Rs. 47,500 from
Bihar Government lor labour intensive
work at Jamui. It further received Rs.
33,000/- from the Union Ministry of
Agriculture & Ligation (Department of
Rural Development) for Badulya Vil-
lage Development. In this connection a
reference may also be made to the
reply to Lok Sabha Unstarred Ques-
tion No. 13 answered or 8-3-1976.

(e) No, Sir. No information as to
whether any special audit has been
carried out either by Accountant Gene-
ral Central Revenues or Accountant-
General Bihar is available on the in-
come-tax records.

Number of Stockyards

5276.SIIRI RAMA CHANDRA RATH:
Will  the Minister of STEEL AND
MINES be pleased to state:

(a) the number of stockyard in cur

country at present;

(b) whether
proposal to set up
yard during this year;

Government have any
any new stock-

(c) if so, whether any such stock-
yard is proposed to be set up at Para-
deep of Orissa; and
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(d) if so, the details thereof?

THE MINISTER OF CAMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) As on date
there are 72 stockyards—59 of Steel
Authority of India Limited including
I1ISCO) and 13 TISCO.

(b) No, Sir. Setting up of new stock-
yards etc. is a matter of commercial
nature to be decided by the producers.

(¢) No, Sir.

(d) Does not arise.

Frequent Visit of Showroom Managers
of National Textile Corporation in
Kerala

5277. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the
Showroom Managers of NTC in Kerala
are making frequent visits to Coimba-
tore Divisional Office;

(b) if so, reasons and the total TA
received by the Showroom Managers
of Ernakulam, Kottayam, Trichur and
Palghat each; and

(c) steps taken to control frequent

visit to Coimbatore Divisional Office?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to
(c). The Managers of NTC's Show-
rooms in Kerala visit the Divisional

Office at Coimbatore as and when
necessary, in conection with work re-
lating to on-the-spot selection and pro-
curement of goods, reconciliation of
accounts, consultations on administra-
tive matter, etc. During the period
from 1st April, 1980 to 31st January,
1981, a total amount of Rs. 2,834.70
was paid by way to TA to Showroom
Managers as indicated below, which
cannot bo termed as excessive:-
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(i) Ernakulam Rs. 1,441.80
(ii) Kottayam Rs. 1,050.95
(iii) Trichur Rs. 263.90
(iv) Palghat Rs. 78.05

Private Chit Fund Companies

5278. SHRI
Will the Minister
pleased to state:

MUNDAR SHARMA:
of FINANCE be

(a) how many private ‘Chit Funds’
companies are running in this country;

() whether it is a fact that Gov-
ernment are thinking to ban these
private ‘Chit Funds’ companies; and

(c) if not, what steps
propose to take to safeguard the
security of public money?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) As
per the Reserve Banks record there
were 1377 conventional chit fund com-
panies in the private sector as on
15-12-80. The conduct of prize chits
has since been banned with the com-
ing into force the Prize Chits &
Money Circulation Schemes (Bann-
ing) Act. 1978 with effect from
12-12-1978.

(b) There is no proposal at present
to ban conventional chit fund com-
panies.

(c) A Bill to regulate the conven-
tional chit fund business has been
introduced in the Lok Sabha.

Serving of Liquor in Delhi Hotels
Owned by I.T.D.C.

5279. SHRI MARTAND SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that some
hotels owned by. the India Tourism
Development Corporation in Delhi
serve liquors to foreigners as well as
Indians irrespective of the fact whether
they are staying there or not;

(b) if so, whether this- practice of
serving liquor to non-residents is in

Government
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violation of the Prohibition Rules in
force in Delhi; and

(c) whether it is also a fact that the
I.T.D.C. hotels have been allowed to
violate the rules in view of tough com-
petition given by other posh hotels in
the Capital where liquor is openly ser-
ved and consumed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P
SHARMA): (a) and (b). No, Sir. Ac-
cording to the Excise Rules of the
Delhi Administration, both foreigners
and Indians staying in the hotels are
allowed service of liquor on all days
in rooms only. Foreigners only are al-
lowed service of liquor in Bars except
on dry days. Indians whether resident
or non-resident are not allowed service
of liquor in Bars. These rules are duty
adhered to by the hotels operated by
ITDC in Delhi.

(¢) No, Sir.

Repayment of Soft Loan Given to In-
dustrial Houses by 1.D.B.I.

5280. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased
to state:

(a) the names of the large industrial
houses which have stalled repayment
of soft loans given to them by the In-
dustrial Development Bank of India;

(b) the amount of loan and the in-
terest thereon payable;

(c) the reasons for this action on
the part of these nouses; and

(d) the action taken or proposed to
be taken by the 1.D.B 1 to enforce re-
covery of these loans along with in-
terest thereon?

_THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) As on
mdate no large industrial House regis-
tered under section 26 of the MRTP
Act, 1969 has stalled repayment of
soft loans given to it by the Industrial
Development Bank of India.
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(b) to (d). Payment ot. interest for

the half-year ending December, 1980
has however been delayed in two cases.
In one case an amount of Rs. 1].28
lakhs is due from a sick textile unit.
As the financial position of the company
continues to be unsatisfactory IDBI
has requested the concerned State Gov-
ernment and the Central Government
to continue subvention in the matter
of payment of interest.

In the other case, an amount of Rs.
7.78 lakhs is due from a sugar unit
facing difficulties due to shortage of
sugarcane. The Company’s request for
postponement of interest payment is
under consideration of IDBI.

Directives issued by Nationalised Bunks
Regarding: Advancing of Loans to In-
dustrially Under-Developed Districts.

5281. SHRI DAULATSINHJI JADE-

JA: Will the Minister of FINANCE be
pleased to state:

(a) whether Government have issued
any directives to the nationalised
banks for advancing loans to the indus-
trially under-developed districts in the
country for setting up industry; and

(b) if so. what are the details there-
of and how far they have been imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) and
(b). Establishment of industrial pro-
jects in backward areas depends upon
a number of factors such as industrial
licensing policy, availability of infra-
strutural facilities and the promotional
work of the State Governments and
their institutions etc. The ability of
the banks and financial institutions to
influence the locational decisions is
limited by these factors. These institu-
tions would come in only at the stage
where a project comes up for financial
assistance. However, the institutions
including banks, have attached high
priority to projects located in indus-
trially backward sre'as and have evol-
ved certain concessional terms for
such projects in the form of low rates



Written Answers

of interest, longer repayment schedu-
les, lower promoter”™’ contribution etc.
With a view to supplementing the pro-
motional activities of the State Gove-
rnments, the institutions and banks
have set up Technic.'il Consultancy Or-
ganisations in most of the States.

Thus, interest at concessional rate
as folows, is charged from the units
located in specified backward areas:

(a) Composite loan upto

Rs. 25000/-per unit 10-25% P a-
(b) Term Loans to Small Scale
Units . . - 12-50% p.a.

(c) Term Loans to Other Units
(Excluding Road Transport

Operators) 12-50% p.a.
d) Foreign Currency Loam
(IBRD/IDA) 12-50% p.a.

The promoters’ contribution for the
projects set up in notified less deve-
loped districts/areas is also limited to
175 per cent .

In adition, on the basis of the recom-
mendations of the Working Group on
the 20-Point Programme appointed by
the Reserve Bank of India, banks have
been asked that they should strive to
even out regional imbalances in the
development of credit and explore the
possibility of additioal credit deploy-
ment in the backward areas. Banks
have also been advised by the Reserve
Bank of India to maKe a review of the
credit deployment in areas wiere it is
low and take corrective steps to in-
crease the credit deployment in such
areas.

Survey for Exploration of Coal and
Non-Metalliferous Ores

5282. SHRI B V. DESAIL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Geological Survey of
India and the Mineral Exploration Cor-
poration have decided to take on a
big scale the exploration of coal and
non-ferrous metalifrons ores during
the Sixth Plan period;
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(b) if so, whether it is also a fact
that Indian Bureau of Mines has also-
decided to undertake a systematic
mapping of all the mines in the coun-
try which at present do not possess ai
proper map;

(c) if so, when the work on this-
survey is likely to be started;

(d) if so, to what extent this survey
will be helpful in coal search in the
country; and

(e) how much has been earmarked"
for this exploration?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Region-

al mineral assessment comes under
charter of functions of Geological Sur-
vey of India. Geological Survey of
India has assigned priority for region-
al assessment of coal rcsourccs and
work will be intensified in all the 18
coal fields for location of additional
deposits of coal and conversion of re-
sources into categorised reserves. Ac-
cordingly, additional targets of work
have been drawn during the VI Plan
as an increment over the V Plan capa-
city. Geological Survey of India pro-
poses to continue the exploratory work
for non-ferrous metalli I'erouo  cres.
Mineral Exploration Corporation Limi-
ted has chalked out a programme on
a big scale for exploration of coal and
non-ferrous metalliferous ores.

(b) A proposal for preparation of
Geological maps of small minet; in pri-
vate sector has been received from
Indian Bureau of Mines. The proposal
requires amendment to the Mineral
Conservation and Development Rules,.
1958, which is under consideration of
the Government.

(c) The survey work is being carried
out by Geological Survey of India as
a continuous activity and Mineral Ex-
ploration Corporation Limited has also
been doing exploratory work for coal,
copper, and gold etc. as a continuing
activity in the past. The work for
limestone etc. would start from 1981-
82 onwards.
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(d) 1t will tie helpful in updating the
inventory of coal resources by new dis-
coveries and categorisation ol the exis-
ting resources into reserves.

(e) A provision of around Rs. Nine-
teen crores, about 00 per cent of the
Annual Budget Outlay, has been made
by Geological. Survey of India for regi-
onal mineral assessment inclusive of
coal and non-ferrous metalliferous
ores. The Mineral Exploration. Cor-
poration Limited has been allocated
Rs. 45 crores for ihe programme dur-
ing the VIth Five Year Plan, to meet
its various needs ol drilling and min-
ing equipment, transport, laboratories,
camp accessories ~tc. Il is not possible
to state how much of the Vi Plan
allocation is earmarked for exploration.
The entire existing working resources
of the Mineral Exploration Corpora-
tion Limited including future additions
to resources are used for exploration
of different types.

Engineers of ITDC Not aH°wed to Head
Hotels.

SIIRI C- CHINNASWAMY: Will
CIVIL

5283.
the Minister of TOURISM [
AVIATION be pleased to state:

(a) whether Government’'s attention
has been drawn to the news appeared
in the ‘Hindustan Times' dated 5th
March, 1980 wherein it is reported that
Union Information and Broadcasting
Minister announced that Government
have decided to remove the virtual
embargo on All India Radio Engineers
becomes heads of offices;

(b) whether it is also correct that
the Union Minister has stated that
Director General had been advised to
ensure that a substantial number of
AIR Station were headed by Engineers;

(c) whether Engineers working in
ITDC ars not allowed to become Head
of the Hotels/units at present with the
result that many engineers have left
the Corporation who could not bear
the step-motherly treatment; and

(d) whether any action is proposed
to be taken to redress the grievances
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of engineers working in ITDC on the
lines of the Union Information Minis-
ter pronouncement?

THE MINISTER OF TOURISM AND'
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) to (d). lhe informa-
tion is being collected and will be
placed on the Table of Lok Sabha.

Recruitment in National Textile Cor-
poration Mills in Tamil Nadu.

5284. SHRI K. B. S. MANI: Will the
Minister of COMMERCE be pleased to
state:

(a) how many employees were re-
cruited in Tamil Nadu in the National
Textile Corporation Mills from the
date of commencement of the above
mills, grade-wise, mill.wise and year-
wise details (till 23-2-81);

(b) how many Scheduled Castes/
Scheduled Tribes are among them and
details as above;

(c) how many Officers have been
recruited so far, from the Government
of the above mills, including Assistant
Manager cadre in Coimbatore, Madras,
Madurai and in Trichy Divisions; and

(d) how many Scheduled Castes/
Scheduled Tribes are among them year-
wise, cadre-wise and division-wise de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to

(d). The information is being collected
and will be laid on the Table of the

House.

\
Fictitious firms for Tax Evasion by
Chartered Accountants

5285. SHRI CHATURBHU.Il: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that certain
firms of Chartered Accountants/ Char-
tered Accountants have been found in-
volved in. establishing fictitious firms,
for the purpose of tax-evasion;
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(b) if so, whether the Council of the
Institute of Chartered Accountants of
India has initiated disciplinary action
for professional misconduct against
them;

(c) what are the names and addre-
sses of such defaulting persons.

(d) whether Government propose to
carry out an intensive search for more
such cases; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Sir,
searches conducted by the Income-tax
Department at Bombay indicate the
existence of several fictitious firms for
the purpose of tax evasion. The invol-
vement of Chartered Accountants in
the creation of these firms is under in-
vestigation.

(b) and (c). in view of answer at
(a), (b) and (c) jo not arise.

(d) and (e). The Income-tax Depart-

ment conducts searches in appropriate
cases. N

Schemes to Exploit Gold Mines

5286. SHRI GIRIDHAR GGMANGO:

Will the Minister oi STEEL AND
MINES be pleased to state:

(a) whether his Ministry has prepa-
red the schemes to exploit the gold
mines so far located in the country in
Sixth Plan period;

(b) if so, the agencies entrusted with
the same;

(c) the gold mines located in Orissa
and funds planned by the Government
of Orissa and his Ministry for the
year 1981-82; and

(d) the quantity and quality of the
said mines examined so far of the de-
posits?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Whereas a number of exploration has
been taken up, so far there is only one
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scheme under consideration for ex-
ploitation. This is the one submitted
by Bharat Gold Mines Limited on
Yeppamana Mines in Ramgiri Gold
Fields in the Andhra Pradesh.

(c) and (d). Exploration is being
made by the Directorate of Mines, Gov-
ernment of Orissa, and the Geological
Survey of India in Telkoi and Gopur
areas of Keonjhar district of Orissa.
So far gold deposits have not been loca-
ted and, therefore, the question of en-
trusting exploitation to any agency and
providing funds for the purpose does
not arise.

Seminar on Narcotics Control and
Enforcement

5287. SHRI R. P. YADAV: Will the
Minister of FINANCE be pleased to
state:

(a) the names of participating coun-
tries in the International Seminar on
Narcotics Control and Enforcement;

(b) the composition of Indian delega-
tion thereat;

(c) the conclusion arrived therein;
and (d) the reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Eight
countries viz; >3angladesht Burma,
India, Iran, Maldives, Mauritius, Nepal
and Sri Lanka participated in the In-
ternational Training Course-Cum-
Seminar on Narcotics Control and En-
forcement which was held in Vigvan
Bhavan from 9th to 20th March, 1981.

(b) Fourteen officers—six from Cus-
toms & Central Exicise and three from
State Excise and one each from the
Narcotics Department, Directorate of
Revenue Intelligence, Border Security
Force, State Police and Central Bureau
of Investigation attended the Training
Course-Cum-Seminar.

(c) This was a Training Course-
Cum-Seminar and , therefore, the ques-
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tion of arriving at any conclusion does
not arise.

(d) Does not arise.

Charges of Misappropriation Against
Deputy Chief Engineer, Coke Oven and
B.P.P.

5288. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that the
Vigilance Department of Bokaro Steel
Plant, Dhanbad (Bihar) Ilhad proved
the charge of disappropriation against
Jthe Deputy Chief Engineer, Coke Ovens
and B.P.P. in connection with several
purchases made by him; and

(b) if so, facts in details?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
In April, 1980, the CBI had forwarded
information to the Steel Authority of
India Limited (SAIL) against the De-
puty Chief Engineer (Coke Oven and
Bye-product Plant), Bokaro Steel
Plant, alleging that the officer had mis-
used his official position by making
emergent purchases locally from fav-
ourite parties. The matter was looked
into by the Vigilance Department of
Bokaro Steel Plant and the Corporate
Office of SAIL, and the case has been
referred to the Central Vigilance Com-
mission (CVC) for advice.

Appointment of Persons Holding The
Posts of Sweepers, Farashes, llamals
Etc. As Peons in Central Bank of
India

5289. SHRI T. NAGARATNAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether the required percentage
as per Ministry of Home Affairs O.Ms.
dated 16th January, 1976 and 2nd Feb-
ruary, 1977 has not been completed so
far in the Central Bank of India, if
so, the reasons thereof;

(b) whether the Bank has already
conveyed the instructions to its Re-
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gional Offices with regard to the im-
plementation of the provisions; if not,
the reasons therefor;

(c) whether the Bank has tiiken any
steps to complete the required quota
of Peons to be filled from the transfer
of Sweepers, Farashes, Hamals etc.; if
not, the reasons thereof; and

(d) the number of posts to be filled
as Peons on the basis of such transfer
lying vacant i.e. backlog of Peon’s post
to be filled on the transfer of Safai-
Karamcharis, Farashes, Hamals etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d).
The information is being collected and
will be laid on the Table of the House.
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Delay in Giving Loans by Pandian
Grama Banks in Itamnad and Tbirunel-
Veli Districts.

5291. SHRI N.
Will the Minister of
pleased to state;

FINANCE .Lie

(a) the purpose for which pandian
Grama Banks are established in villa-
ges in Ramnad and Thirunelveli Dis-
tricts in Tamil Nadu;

(b) whether Government are aware
that these banks are making delay in
grant of sheep loans, cart loans and
loans to milk animal societies even
after receiving subsidy amount for
the above loans to Small Farmers
from concerned unions;

(c) whether it is a fact, that at
Sattur branch, milk animal loan to
Pothireddipatti and Chinna  Tambia-
puram Village Milk Societies are pen~
ding for the past one and half year

even after receiving subsidy amount
from Sattur Union;
(d) the number of milk animal

loans, sheep loans and cart loans
pending in each branch of the above
bank and the reasons therefor; and

(e) the steps taken by Government
to avoid these delays by the Grama
banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Like
all other Regional Rural Banks,
Pandyan Grama Bank (has been set up
to cater to the credit and other needs
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of weaker sections in the rural areas
of its area of operation comprising
of the districts of Ramanathapuram
and Tirunelveli.

(b) and (c). No subsidy amount
pending at Sattur branch for one and
a half years. For the Potnireddipatti
milk cooperative society, the advance
subsidy was received at Sattur branch
but fhe disbursement of loan was dela-
yed due to lack of proper transport
facilities to bring the milk to the col-
lection point.. There is no loan pro-
posal relating to Chinnahambiapuram
milk cooperative society pending at
Sattur. However advance subsidy was
received for Periodaipatti milk co-
operative society which is near to
Chinnathabiapuram. There was delay
in disbursement due to overdue of
certain loans given o Chinnathambia-
puram shep society whose president
is also holding presidentship of peri-
odiapatti milk cooperative society.
Instructions have been issued by the
bank to its Sattur Branch to dispose
their loan applications early.

(d) and (e). As on date 698 dairy
loans amounting to Rs. 14 lakhs; 237
sheep loans of Rs. 6.01 lakhs and 112
bullock cart loans of Rs. 3.33 lakhs are
under process at 64 branches of the
Pandyan Grama B-mk Instructions
have been issued by Government and
the Reserve Bank o'l India to all
Regional Rural Banks of ensure that
the credit to their Leneflciaries is
purveyed promptly. To this end, these
banks have been advised to adopt
simplified forms and procedures for
sanctioning of loans. Complaints  of
delay are looked into at the appro-
priate level by the sponsor bank and
the Reserve Bank for remedial actioii-

Export Obligation Undertaken by
FERA Companies

5292. SHRI YASHWANTRAO
MOHITE: Will  the Minister  of
FINANCE be pleased to state:

(a) whether it is a fact that com
panies allowed to retain 51 per cent
foreign equity have to undertake an
export obligation of 10 per cent of
their turnover;
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(b) if so, what steps Government
propose to take in the case of a com-
pany not fulfilling the obligation:

(c) do Government propose to give
some additional incentives to the com-
panies which over-fuifil the export
obligation so that the export of our
country increases; and

<d) do Government consider that it
is in the national interest to allow com-
panies to retain 51 per ccnt foreign
equity if they keep the obligation to
export 10 per cent or more of the
turnover in th« future years?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) A company which is wunable to
conform to the FERA obligat:on regard-
ing exports may be required to reduce
it? non-resident equity to 40 per cent.

(c) It is not possible to provide for
any incentives under FERA. However
companies which export substantially
are eligible to get various incentives
such as cash compensation, etc. provi-
ded under export promotion schemes
of the Government. Some tax conces-
sions have also jeen proposed under
the 1981-82 budget for units in 100 per
cent export-processing Zones.

(d) FERA guidelines have been fra-
med taking into account all elements
such as production of Appendix |
items, items involving sophisticated
technology and exports. (Full weight
is given to these elements in deter-
mining the permissible level of non-
resident equity of a company).
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Future Investments of Hindustan
Lever Ltd.

5294. SHRI T. M. SAWANT: Will the
Minister of FINANCE be pleased to
state:

(a) whether Hindustan Lever Limi-
ted have requested the Government to
retain a majority foreign equity;

(b) whether they have claimed in
1980 that more then 70 per cent of
their turnover in 1980 is in the core-
sector/Appendix-1 areas, areas of so-
phisticated technology and exports;
and

(c) is it also true that if Hindustan
Lever is allowed to retain 51 per cent
foreign equity, all future investments
of the company will necessarily have
to be in core-sector activities and in
areas of national priority?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) Yes, Sir. The company has made
such a claim.
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(c) Hindustan Lever with assets well

over Rs. 20 crores, is a large house
under the Licensing Policy and under
the MRTP Act. A large house can be
allowed to enter only in core sector
or export-oriented activities irrespec-
tive of the proportion of foreign equity.

Export Obligation of FEKA Companies

5295. SHRI BHAUSAIIFB THORAT:

Will the Minister of FINANCE be plea-
sed to state:

(a) is it true that an export obliga-
tion of 10 per cent is imposed on com-
panies allowed to retain a foreign equi-
ty of 51 per cent; and

(b) how much foreign exchange has
the country lost, as a result of persuad-
ing companies to reduce their foreign
equity to 40 per Lent, thereby having
no export obligations?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir. Companies which are eligible
to retain 51 per cent non-resident
equity under guidelines are also re-
quired to maintain an export obliga-
tion of at least 10 per cent of their
turnover.

(b) The eligibility of a foreign com-

pany to retain higher foreign equity is
decided taking into account the con-
tribution which the company makes to
the economy by way of production in
the ‘Industries listed in Appendix |’ of
the Industrial Licensing Policies of
1973, its exports and its activities in-
volving sophisticated technology. If a
company is not eligible to be allowed to
retain 51 per cent non-resident equity
on the basis of these criteria it cannot
be allowed this facility mere!} on. the
ground that it would export 10 per cent,
in future. It is not also feasible to iso-
late exports only for FERA purposes,
nor quantify national export loss on
this count, as different companies
would have performed differently and
there are companies with impressive
export performance without any ex-
port obligation while there are com-
panies with none-toc-happy  perfor-
mance even with export obligation.
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News-item Captioned “Super Bazar
G. M. Relieved of Post”

5296. DR. A. U. AzZMI: Will the
Minister of CIVIL SUPPLIES be plea-
sed to state:

(a) whether his attention has been
drawn to the news item “Super Bazar
G. M. relieved of Fosc- appearing at
page 1 of the ‘Indian Express’ New
Delhi dated the 11th March. 1981;

(b) if so, the facts of the case; and

(c) his reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c). Yes, Sir. A request was
received from the Managing Commi-
ttee, Super Bazar, New Delhi to change
the G.M. Accordingly, the G.M., Super
Bazar has handed over charge of his
post, as ordered by the Government,
and proceeded on leave. Necessary
steps are being taken to fill up the post..
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Ban on Export of Iron ore.

5299. SHRI SAMAR MUKHERJEE:

Will the Minister of COMMERCE be
pleased to state:

(a) is it a fact that his Ministry has
given orders to suspend/ban export of
iron ore by M/s. Sociedade de Fo-
mento Indus. Pvt. Ltd, and

(b) if so, why it is not being imple-
mented ?,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir. Instructions were issued to iron
Ore Adviser, Goa to suspend ship
ments of iron ore by M/s. Sociedade
de Fomento indus. Pvt. Ltd. till they
clear themselves with the income-tax
authorities.

(b) M/s. Fomento filed a writ peti-
tion in the court of Judicial Com-
missioner, Goa, Daman and Diu against
this order and obtained an ad-interim
ex-parte stay order, and have been ex-
porting iron ore 'n terms of this stay
order. The next court hearing is like-
ly to be fixed at the end of this month,
when the question of vacation of the
stay order will ne taken up by the
court.

Liability and Assets of Jaipur Udyog
Limited

5300. SHRI BHOGENDRA .THA: Will
the Minister of FINANCE be pleased
to state:

(a) what is the total liability and
assets of the Jaipur LTdyog Ltd. and the
extent amount invested in or loaned to-
it by various public financial institu-
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tions and the Union and State Govern-
ments;

(b) whether the Jaipur Udyog was
esick and brought to the health after
Government took over its management,
if so, details there-al>out;

(c) whether it is proposed to forma-
Ily nationalise this biggest cement fac-

tory of the country, if not, reasons
therefor; and
(d) whether there is any effort to

hand it over back to the old manage-
ment which had made it sick, if so,
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) As on the
30th June, 1980, the total assets of
Jaipur Udyog Ltd. (-TUL) (both Ce-
ment & Jute Units) were about Rs.
11.48 crores and total liabilities were
about Rs. 30.60 crores. As 01l 30-6-1980,
the total liabilities of JUL to the Union
Government/State Government, banks
and financial institutions were of the
order of Rs. 24.92 crores. Besides,
shares of the company worth Rs. 1.18
crores are held by Life insurance Cor-
poration, General Insurance Corpora-
tion and Rajasthan Government.

(b) The management of this com-
pany had not been taken over under
the Industries (Development & Regula-
tion) Act, 1951. The company is still
in financial difficulties.

(c) and (d). The problems confront-
ing this company are under review
and final decision will be taken having
regard to all relevant factors.

Foreign Aircraft Lying Abandoned at
Bombay

5301. DR. VASANT KUMAR
PANDIT: WiU the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed to state:

(a) whether it is a fact that a big

foreign aircraft has been lying abando-
ned for the last two years near the
new International Air Terminal at
Bombay;
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(b) if so, whether any inquiry has
been made as to who is the owner of
this aircraft and what efforts have
been made to trace its origin;

(c) whether it is a fact that recent-
ly there was a leakage in fuel of this
aircraft as recorded in the log book;
if so, the inquiries made and the resul-
ts thereof;

(d) how is it that neither Civil Avia-
tion Department nor Customs have so
far any knowledge of this aircraft;

(e) whether action has been taken
regarding security-risk  involved for
keeping t'he aircraft at the sight; and

(f) whether anybody has been held
responsible for the lapse in keeping
this important facts away from Govern-
ment knowledge?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) «nd (b). Boeing air-

craft No. N-419-MA-B-720, originally
belonging to M/s M. C. A. Leasing
Corporation, Florida, USA; and on

lease to M/s Jet Power, USA is lying
at Bombay airport since 2-11-197S.

(c) Leakage in fuel was noticed on.
7-9-1980 and it was rectified immedia-
tely. No visible fuel leakage is seen
now.

(d) The Civil Aviation Department
and the Customs authorities have full
knowledge of the Aircraft. The air-
craft has been confiscated by the Cus-
toms authorities on 13-10-1980 under
the Customs Act, ,.962, after completion
of formalities.

(e) The aircraft is in the operational
area and watch is being maintained.

(f) Does not arise.

Economic Disparity

5302. SHRI CHITTA MAHATA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government propose to
reduce the economic disparities bet-
ween various sections of people in the
country; and
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if so, the ietails thereof and
the reasons therefor?

()

not

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) ard
(b). The progressive reduction in the
incidence of poverty and unemploy-
ment inequalities of income and wealth
and regional disparities are major
objectives of national economic poli-
cies. To achieve these objectives a
variety of programmes and instru-
ments is being employed. These include
programmes specially designed for al-
leviation of poverty and unemploy-
ment; provision of social services like
health and educatiov either free or at
subsidised rates; provision of essen-
tial commodities through the public
distribution system; increasing deploy-
ment of credit to tne priority sectors
with special emphasis on weaker sec-
tions of society; emphasis on cottage
and small industries; land reforms;
laws relating to wage negotiations;
minimum wages and the policy for re-
ducing the differencial between mini-
mum and maximum salaries, progres-
sive taxation of incomes; wealth and
inherited property; and legislation for-
countering concentration of economic
power. The entire Planning process in
the country is directed towards this
policy.

Excise duty on blended Yarn.

5303. SHRI NIREN GHOSH:Will
the Minister of FINANCE be pleased
to state:

(a) w'hether there is any loophole
in excise regulations which allows
certain types of blended yarn to be
charged nominal excise duty;

(b)T when polyester content is less
than 16 per cent what is the inci-
dence of duty as against blended
yarn;

(c) whether such fabrics are sold
to unwary consumers at prices charg-
ed for normal blended yam;

(d) whether by substantial use of
viscose fibre certain mills pay only

164 LS—3
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55 per cent ad valorem duty and
charge the consumer higher price;

(e) whether stamping
are loose; and

regulations

(f) what steps have been taken to
tighten up stamping regulations?

THE MINISTER OF STATE tN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) No, Sir.

(Th) The rate of duty on blended

yarn containing less than 16 per cent
by weight of polyester fibre depends
on the other constituents of the blend
and the count of the yarn. For exam-
ple, in the case of polyster/cotton or
polyester/viscose blended vyarns, the
rates of duty for various blends for
the popular 40s counts are as follows:

Blend of vain Rate of

duty

Polvestcr ~ Cotton/ (Rs. per Kg)

Viscose

15% fis, O 1.625
33% 67% 22.50

80 20°;, 30.00
(c) There is no prima facie evi-
dence to indicate that manufacturers

of fabrics with low polyester content
are charging the same prices as for
fabrics with polyester content of 50
per cent of 67 per cent.

(d) Fabrics in which man-made
fibres or yarn (including viscose
fibre) predominate in weight are
classifiable as man-made fabrics and
charged to rates of duty depending
upon their value. Man-made fabrics
whose value exceeds Rs. 10/- per sg.
metre are liable to a duty of 55 per
cent ad valorem.

(e) and (f). The marking regula-
tions with regard to blended fabrics
prescribed under the Cotton Textile
(Control) Order, 1948 since 4th Sep-
tember, 1975 require manufacturers to
stamp on such fabrics the exact per-
centage of each of different types of
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fibres used in the fabric. The percen-
tages of the different fibres stamped
accordingly by the manufacturers
have been found to be substantially
correct in regard to polyester content.

Quantity of Gold sold and auctioned

5304. SHRI AMAR ROY PRA-
DHAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) the quantity of gold sold and
auctioned during 1977 to December,
1979 and its cost;

(b) whether this gold was import-
ed; and

(c) if so, the quantity and if not,
the reasons for auction and sale?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) During the period 1977 to
December, 1979 gold was sold by auc-
tion only between May to October,
1978. The quantity of gold sold in 14
auctions was 12.96 tonnes. The sale
proceeds were Rs. 86.5 crores.

(b) No, Sir.

(c> The sale of gold by auction was
in pursuance of the announcement
made by the then Finance Minister
in his Budget Speech on 28th Feb-
ruary, 1978.

Seizure of documents from premises
of Mohan Ortmann by excise officers

5305. SHRI JYOTIRMOY BOSU:
SHRI PIUS TIRKEY:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Excise Officers had seized certain do-
cuments from the premises of a com-
pany called Mohan Ortmann during
3980 for the violation of Cesntrial
Excise Rules;

(b) if so, what action was taken

against the company;

(c) if not, reasons thereof; and
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(d) whether it is a fact that th
officers of the Excise Department who
seized the documents from the afore-
said company’s premises were trans-
ferred because they seized the docu-
ments?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir. However, the name of
the wunit is Mohan Ortmann and
Herbst Ltd.

(b) The case is under examination.

(c) Does not arise in view of (b)
above.

(dd) No, Sir. The four officers who
visited the unit, were of the rank of
Superintendent/Inspector of Central
Excise. Postings and transfers of such
officers are within the purview of the
Collector of Central Excise. It is
reported that two of these officers
continue to work in their original
posts, while one is temporarily on
deputation to the Directorate of
Training. The fourth officer, who is
law graduate and had earlier expe-
rience of the legal section of the Col-
lectorate, has been posted to that sec-
tion.
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Delegation to Middle East and Gulf
Countries for export of eggs

5307. SHRI T. DAMODAR REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether 'Government of India
propose to send a delegation of Indian
egg producers to Middle East and
Gulf Countries to explore the possi-
bilities of export of eggs; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) The Processed Foods Export Pro-
motion Council propose to sponsor a
Sales-cum-Study Team to the Gulf
Countries for poultry products dur-
ing 1981-82.

(b) No details have vet been work-

ed out.

Reservation for SC, ST and Backward
classes in Public Undertakings in
Maharashtra

5308 SHRIMATI USHA PRAKASH
CHAUDHARY: Will the Minister of
FINANCE be pleased to state:

(a) the number of posts reserved
for Scheduled Castes, Scheduled Tri-
bes and other backward classes in
Central Public Undertakings in Maha-
rashtra, particulraly in the district of
Amaravati;

(b) whether these posts have been
filled up during the last two years or
whether any of them remained unfil-
led;
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(c) whether any of the posts meant
for reserved candidates have been fil-
led up by candidates of the general
category; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (d). The information which is
not readily available is being collec-
ted and will be laid on the Table of
the House
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Foreign contract bagged by Project
and Equipment Corporation of India

5310. SHRI KAMAL NATH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the total worth of contracts
that have been bagged by Projects
and Equipment Corporation of India
from other countries during the last
one year; and

(b) the names of those countries
and the nature of contracts secured
form each?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):

(a) The total worth of contracts
secured by PEC from other countries
during 1st April, 1980 to 5th March,
1981 is Rs. 328.3 million.

(b) A statement is attached.
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Statement

The country-wise details of contracts secured during the year 1980-81 are as under:—e

USSR . . . . Mechanical equipment like printing machinery, thermo-container,
incinerators, spark plugs, machine tools, cast steel gate valves,
garrage equipment etc.

Mauritius Heavy machinery, lorries, trucks, compressors, road rollers, diesel
generating sets, concrete mixers and vibarators, tractors
mini-dumpers and electric cables and line material.

ordan Electric poles.
Sri Lanka Electrical equipment and spares for tractors.
Bangladesh Coach spares, Textile rmchinery & spares supply, erection

and commissioning oi Boiler Plant for Khulna Newsprint Mill.

Vietnam & Syria Textile machinery & spares.
USA . Tools, dies & moulds.
Japan Dent pullers.
Nepal Transformers.
Hon” Kong Rel ys
‘'swsifl fro ~rcfV sfofa ifaiT 7wt ssngch  f=fw/rr
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rat Finance Minister visited some of
the Gulf Countries from 3rd to 10th
January, 1981 with a view to explor-
ing the prospects of attracting foreign
investment for specified capital-inten-
sive projects like cement, sponge iron,

alumina, seamless tube, petrochemi-
cals and hotels. Discussions were
held with financial and investment
companies in Abu Dhabi and Dubai.

While no concrete proposal has been
finalised, it is hoped that these dis-
cussions may lead to the formulation
of projects in priority areas which
would be submitted to the Central
Government for consideration and ap-
proval. Prior clearance for this visit
had been given by the Central Gov-
ernment. Similar requests from other
State Governments will also be consi-
dered on merits.

Dry Port in Gauhati

MOHAN
COM-

5314. SHRI SONTOSH
DEV: Will the Minister of
MERCE be pleased to state:

(a) whether it is proposed to estab-
lish dry port in Gauhati for srle of
Assam Tea; and

(b) if so, the* detaus thereof?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) and (b). Government is not con-
sidering the establishment of s dry
port at Gauhati. The question of set-
ting up Inland Container Depot in
the Eastern Region including Gauhati
has not yet been finalised.

Credit advances by IDBI, IFCI and
ICICI
5315. SHRIMATI GEETA-* MU-

KHERJEE: Will the Minister of FIN-
ANCE be pleased to lay a statement
showing:

(a) what are the total
vances by (each) Industrial Develop-
ment Bank of India, Industrial Fin-
ance Corporation of India and ICICI

in the last five years;
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(b) how much of those were given
by each to companies with fixed as-
sets of (i) upto Rs. 15 lakhs (v) from
15 lakhs to Rs. 5 crores (iii) above
Rs 5 crores in these five years;

(c) how much have been declared
as irrecoverable credit by the above
concerns in the above mentioned
years; and

(d) how much of those were cre-
dits advanced to the categories men-
tioned in part (b)?

THE MINISTER OF STATE |IN

THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (d). Information is being col-
lected and to the extent available

will be laid on the Table of the House.

against employees of bran,
of State Hank of India

Inquiries
ches

RAMAMURTH
FINANCE be

5316. SHRI K.
Will the Minister ol
pleased to state:

(a) whether it is a fact that charge
sheets had been framed against 72
employees of State Bank of India
branches in Kerala, Karnataka and
Tamil Nadu and in the Union Terri-
tory of Pondicherry;

(b) whether the internal inquiries
have found them guilty; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) State Bank of India has reporte

that charges had been framed against
65 employees in the bank’'s Madras
Circle during late 1979/early 1980 for
various acts of misconduct.

(b) and (c). The explanations
three employees were found -satis-
factory. In respect of remaining cases,
the bank decided to drop further pro-
ceedings against 23 employees; 22
employees were administratively cau-
tioned; another 14 were censured; and
for 3 employees an increment was
withheld for a period of three months.

Y:

d

of
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Export of rare birds

5317.SHRI BHIKU RAM JAIN:
SHRI K. K. GOYAL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that mil-
lions of birds—many of them uncom-
mon or even rare— are exported from
India every vyear;

(b) the details in regard to the
number of birds exported legally last
year as also the extent of smuggling
in bird trade;

(c) what steps Government propose
to take to prohibit or restrict the ex-
port of birds in view of their rapid-
ly declining number in the country;
and

(d) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):

(a) to (d). Only 24 varieties (state-

ment attached) of live birds are al-
lowed for export from India at pre-
sent. According to provisional figu-
res received from the DGCI&S, Cal-
cutta 16,000 Nos. of birds valued at
Rs. 1.04 lakhs were exported during
1979-80 (April to January 1980). The
position is kept under constant re-
view and export of all rare and un-
common birds is banned. Govern-
ment has no information about smug-
gling of birds.

Statement

1. Baya (other than Finn's Baya).

2. Bulbuls (Species of Red whis-
kered, Red vented, white checked
aind white browed bulbuls).

3. Munias (Other than Red Mu-
mias and green munias, artificially
coloured or bleached birds).

4. Myoas (Common Mynas, Bank
Mynas and Black headed Mynas).

5. Sparrow (House Sparrows and
spanish sparrows).

6. Babblers..
7. B«i Eaters.
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8. Blue throat.
9. Buntings.

10. Finches (Rose Finch, Himala-
yan green finch).

11. Magpies.
12. Peking Robin.
13. Pittas.

14. Parakeets (except blue wring-
ea, slaty headed and Roths childe
parakeets).

15. Indian Robin.

16. Rubythreot.

17. Sibia.

18. Sivas.

19. Silver eared Mesia.

20. Sparrows (Yellow throat)

21. Thrushes (genera turdus, Myo-
phonus, Zeethera, Menticola)

22. Tree Pies (except southern tree
pie).
23. White Eye.

24. Yuhinas.

Investment by OPEC Countries

5318. SHRI INDRAJIT
Will the Minister of FINANCE be
pleased to state:

(a) the progress of interest shown
so far by OPEC countries in invest-
ment facilities offered by India;

(b) whether any concrete propo-
sals have materialised; and

(c) the anticipated size of invest-
ment by OPEC countries during the
next five years?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). The reaction to the new
policy has been favourable. Preli-
minary discussions are under wayr for
some projects. However, no concrete
proposals has so far been received.

GUPTA:
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(c) In matters involving invest-
ment decisions by foreign countries,
it is difficult to make an estimate of
the anticipated size of investment for
five years.

Export of Alfanso Mangoes

5319. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MERCE be pleased to state:

(a) total quantity of alfanso man-
goes exported from the country in the
last three years, year-wise:

(b) what is the price at which
these mangoes were sold in foreign
countries; and

(c) whether Government are aware
that the major amount out of sale

proceeds from mangoes goes to mid-
dleman and if 90, whether Govern-
ment propose to take any steps to see
that the major share of sale proceeds
goes to producers?

THE MINISTER OF STATE |IN

THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) and (b). Export statistics of

mangoes are not maintained variety-

wise. Total exports of mangoes dur-
ing the last three years were as
under:
Year Qty. Unit
Value
(M.T.) (Rs. per
Kg.)
1977-78. 3370 9.20
1978-79- 4505 8.30
1079-80 (April-Jan.
80) 4100 .10
(c) Export of mangoes is under-

taken through normal trading chan-
nels under Open General Licence and
data regarding the share of producers
in the export proceeds is not main-
tained.

CHAITRA 6, 1903 (SAKA)
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Study regarding benefits from Gov-
ernment expenditure

5320. SHRI HARINATH MISRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any study has been
made as to which class benefits most
from Government expenditure;

(b) whether Government expendi-
ture benefits the non-poor more and
ratio is 3 to 1;

(c) whether the non-poor benefits
from the subsidies on food, export
promotion, interest and investments,
etc., given by Central Government,
living in better-off States; and

(d) whether the non-poor living in
Maharashtra alone benefit more from
thesie subsidies than all the poor in
the country taken together?

MINISTER OF FINANCE
VENKATARAMAN): (a)
is per-
“Who
Expendi-

THE
(SHRI R.
to (d). The Hon'ble Member
haps referring to the study
benefits from." Government
ture in India” by Dr Anand P.
Gupta of the Indian Institute r*f
Management, Ahmedabad. Besides,
conceptual and methodological prob-
lems the study is based on question-
able assumptions. The Government
therefore would like to go by the find-
ings of its own study.

Trade prospects between India and
France

5321. SHRI M. V CHANDRA SHE-
KARa MURTHY: Will the Minister
of COMMERCE be pleased to state:

(a) whether many wide ranging
issues relating to industrial collabora-
tion and prospect ‘for enlarging trade
between India and France were dis-
cussed by the Minister during the
month of January, 1981;

(b) if so, what were the issues dis-
cussed;

(c) the outcome of the same; and
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(d) whether any agreement has

been reached?

THE MINISTER OF STATE IN
THE MINISTRY OF COMIIEFCF
(SHRI KHURSHED ALAM KHAN):

(a) to (d). In the meeting of the
Indo-French Committee on Economic
and Technical Cooperation held in

Paris in January 1981, the economic
and commercial relations between
India and France were reviewed in
detail. Indo French Cooperation in
various sectors such as Coal, steel,
petrochemicals, telecommunications,
transport and power were discussed
and means of further strengthening
bilateral relations between the two
countries were discussed. It was
agreed by both the India and French
delegations that the possibility of net-
ting up of Joint Ventures, particular-
ly in third countries would be effec-
tively pursued.

Branches of State Bank of Indore in
Vidisha

5322. SHRI PRATAP
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of branches with
name of place, of State Bank of
Indore the lead bank in Vidisha dis-
trict;

(b) what were the target fixed for
each branch under DRI. SSI. self
employment and agriculture Finance
during the year 1980-81;

(c) whether these branches have
achieved the targets fixed for them, if
not, the reasons therefor;

(d) how many cases sanctioned and
financed by each branch of State Bank
of Indore in Vidisha district during
the calendar year 1980 under ihe
above heads; and

(e) how many proposals are under
consideration as on 31st January, 1981
in these branches under DRI, SSI
self employment and Agriculture?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) State
Bank of Indore has ten branches in
Vidisha district of Madhya Pradesh.
These branches are located at Ganj
Basoda, Sironj, Vidisha, Kurwai,
Lateri, Baneth, Shamshadabad, Gulab-
ganj, Nateram and Sherpur.

(b) to (dj. Under the Lead Banl
Scheme the Lead Banks are expected
to formulate District Credit Plans for
joint implementation Shares in these
plans arc allocated to different parti-
cipating commercial and cooperative
banks and Regional Rural Bank, if
any. Accordingly”only bankvvise data
regarding implementation of the
District Credit Plans is yielded by the
reporting system. As lead bank for
Vidisha district State Bank of Indore
have prepared District Credit Plan for
the 3 year period of 1980—82. Availa-
ble sectorwise data regarding the shar
of the State Bank of Indore in the
Action Plan 1980 and its implementa-
tion is set out in the Table below:

(Rs in lakhs")

Targets Achieve-

Soctor ' for merits upto
1980 Decem-

ber, 1980
Agriculture . . 55.01 47.39
Small Scale Industry 10.27 22.46
Services. . . 14.44 28.39
Total . 79-72 90.24

(c) The statistical reporting systen

of the Reserve Bank of India has not
yet started yielding information about
the pendancy of applications. How-
ever, the banks have been advised to
ensure that small loan applications for
limits not exceeding Rs. 10,000 are
disposed of within a period of 4
weeks and those for higher limits in
a period not exceeding 12 weeks.
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Sal© of Special Bearer Bonds

5323. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) what is the total number of
Special Bearer Bonds sold (State-
wise) till date;

(b) estimated sale during the cur-
rent financial year; and

(c) loss of revenue in terms of In-
come Tax, Wealth Tax, Gift Tax and
other taxes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) State-
wise details of the number of Special
Bearer Bonds sold are not available.
It may, however, be stated that
71,373 Special Bearer Bonds had been
sold uptil 21st March, 1981.

(b) The revised estimates for 1980-
81l take credit for Rs. 200 crores from
the sale of the Special Bearer Bonds,
but on current trends, the collection
may fall short of this figure.

(c) As the Special Bearer Bonds
scheme covers only income or wealth
which has not been detected by the
Income-tax authorities, no loss of re-
venue can be said to arise on subs-
cription of moneys in these bonds.
The lo2/j on account of exemption from
income-tax, wealth-tax, capital gains
tax and gift-tax provided in the
scheme cannot be estimated because
the identity of the subscribers and
their tax situation is not known.

Interest shown by Bulgaria for
Collaboration with India

5324. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Bulgaria has evinced
interest in entering into collaboration

with India in several agricultural and
industrial fields; and

(b) if so, the details thereof and
reaction of Government thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). During the 5th Session of the
Indo Bulgarian Joint Commission held
in New Delhi in May, 3980. the Bul-
garian side expressed interest in enter-
ing into collaboration with India in
aifferent sectors of industry, agricul-
ture, food processing, chemicals, elec-
trical engineering, metals, castings,
machine tools; ship-building equip-
ment/ancillaries, setting up of agro-
industrial complexes, cold storages and
deep freezing units, technology Ilor
grape juice concentrate and i’ the
field of tobacco growing. Some of the
collaboration proposals have reached
advanced stage of negotiations while
in other cases further details called
for from the Bulgarian side are
awaited.

Steps to Improve Administration of
Income Tax Offices

5325. SHRi VIJAY KUMR YADAV:
Will the Minister of FINANCE be
pleased to state.-

(a) whether it is a fact that three is
an acute shortage of officers in the
Income-tax Offices which are making
th~ tax collection process a virtually
haphazard affair;

(b) if so, the details thereof; and

(c) what measures are being propos-
ed to be taken to improve the Admi-
nistration of Income-tax Offices?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c).
With a view to achieve optimum tar-
gets, the requirement Of officers and
staff for collection work is being stu-
died by the Directorate of Organisa-
tion and Management Services (In-
come-tax).
Revision Of

Negotiable Instruments

Act

5326. SHRj S. A. DORAI SEBAS-
TIAN; Will the Minister of FINANCE
be pleased to state;

(a) the steps taken to codify and
revise the law relating to negotiable
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instruments in the interest of develop-
ment of banking; and

(b) the steps taken to review and
revise the century-old Negotiable Ins-
truments Act with a view to boosting
the popularity of cheques and afford-
ing a degree of protection to the ac-
ceptors thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S1IR1
SAWAI SINGH SISODIA): (a) and (b).
The Banking Laws Committee submit-
ted a report reviewing the entire law
relating to negotiable instruments.
The Committee’'s recommendations are
being examined by the Reserve Bank
of India and the Indian Banks Associa-
tion in the light of the recommenda-
tions contained in thie 11th Report of
Law Commission on the Negotiable
Instruments Law.

Associations of
Associations

Memorandum from
Engineering Industries

5327. SHRIMATI KRISHNA SAHI:
Will the "Minister of COMMERCE be
pleased to state:

(a) whether Government have
received a memoranda from the Asso-
ciations of Engineering Industries As-
sociations that it should select some 200
firms with good business reputation
to promote engineering exports;

(b) if so, what is the reaction of
Government to this proposal; and

(c) whether any such proposal would
load to growth of monopoly or keep-
ing out small and enterprising expor-
ters from the market?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN); (a) Yes,
Sir. Government have received a sug-
gestion from A.lL.EIl. that 150—250 top
engineering exporters who account
for a substantial share of total engi-
neering exports should be identified
and their operational difficulties inhi-
biting their performance resolve, for
achieving the export targets.
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(b) The suggestion has been noted
by the Government. Suggestions
received from thie Engineering Export
Promotion Council and other organisa-
tions towards export promotion are
kept in view while initiating measures
for boosting exports of engineering
goods.

(c) The export promotion measures
undertaken by the Government are
aimed at increasing the exports ot en-
gineering goods from all sectors Of the
engineering industry.

Availability of Granite Stones in

Palghat, Kerala
5328. SHRI V. S. VIJAYRAGHA-
VAN: Will the Minister of STEEL

ANd MINES be pleased to state:

(a) whether Government are aware
of the fact that granite stones as old
and as hard as rocks found in moon
are available in the Palghat district
of Kerala;

(b) whether any study has been con-
ducted on the possibility of exporting
this stone to America and other Euro-
pean countries; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) The Geological
Survey of India has located a number
of old ro<bks in Talghat District of
Kerala. No age determination on
rocks from Palghat area has so far
been made by Geological Suivey of
India. But a comparison with rocks
of the Eastern Ghats indicate that the
Palghat rocks are unlikely be as old
as moon rocks.

(b) and (c). No, Sir.

Clearance for Hotels given by Asian
Games Steering Committee

5329. SHRI RAM SWARUP RAM:
WiU the Minister of TOURISM AND
CIVIL AVIATION be pleased to stater

(a) whether it is a fact that as many

as 16 hotels—most as them 5-Star are
planned to be built up in the Capital
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before the start of the Asian Games;

(b) whether the Asian Games
Steering Committee has already cleared
most of the proposals; and

(c) whether one hotel room with
furnishings costs roughly Rs. 5 lakhs?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SIRI A, P
SHARMA); (a) and (b). There are 13
hotel projects including one of expan-
sion, which are expected to be com-
pleted before the Asian Games 1982.

Of these( three hotels were already
under construction -md are nearing
completion. The remaining 10 hotel

projects have been approved by the
Asian CTameS Steering Committee.
Except Ashok Yatri Niwas, these pro-
jects range from 3 to 5 Star category
hotels.

(c) In the hotel trade, the cost of a

hotel is expressed in terms of cost per
room. The cost of a hotel deDends on
a variety of factors such as size and
the star category of the hotel, extent
of public areas and nature and extent,
of facilities, etc. The cost per room in
a hotel of the 5-Star category could be
assumea around Rs. 5 lakhs.

Supply of imported Vegetable Oil to

Vanaspati Industry by State Trading
Corporation
5330. SHRI HIRALAL R. PARMAR:

Will the Minister of CIVIL SUPPLIES
be pleased to state the quantity of im-
ported vegetable oil supplied to the
vanaspati industry by the State Trad-
ing Corporation this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRi BRAJA MOHAN MOHANTY):
A quantity of about 6.8 lakh tonnes of
imported vegetable oils is estimated to
bo supplied by the State Trading Cor-
poration of India to the vanaspati
industry during the current financial
year (April, 1980—March, 1981).
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Sick Gardens taken over by Govern-
ment in West Bengal

5332. SHRI SUBODH SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) how many sick tea gardens have
been taken ovier by Government in
West Bengal till December 1980( and
the names thereof;

(b) whether Government are aware
of the fact that some other tea gardens
in West Bengal are failing to pay
wages to the workers;

(c) whether in view of the above
Government have any pending propo-
sal for taking over of such gardens;
and
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(d) whether Government have any
proposal to simplify the time-consum-
ing procedure that Government have to
adopt before the take over?

THE MINISTER OF STATE In THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
Government have so far taken over
the management of the following five
tea gardens in West Bengal under the
provisions of the Tea Act, 1953:—

() Pashok tea estate, (ii) Looksan
tea estate, (iii) Vah-tukvar tea
estate, (iv) Potong tea estate and
(v) Kumai tea estate.

Out of these the management of
Kumai tea estate had to be handed

back to the owners due to legal
difficulties.

(b) to (d). Reports of mal-function-
ing of certain other tea estate in West
Bengal have been received by the
Government. The Tea Act, 1953 as
amended in 1976 contains provisions
to deal effectively with such tea
gardens. As all actions under the Act
have legal implications, it is not consi-
dered prudent to adopt any hasty pro-
cedure.

Appointment of persona as Members of
Tea Board

5333. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have ap-
pointed any person under the category
of “representing persons employed on
tea estates and gardens” as member of
the Tea Board; and

(b) if so, the names of such persons
and the organisation they represent
and the basis of such appointment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN); (a) and

(b). The Tea Board consist of 30
members appointed by the Govern-
ment. It includes 5 members to re-
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present the interests of persons em-
ployed in the Tea Estate and gardens.
On the present Tea Board there are
following four mebcrs appointed to
represent plantation workers.

1. Shri Paban Qhatwar, General
Secretary, Assam Chah Mazdoor
Sangh, Dibrugarh Assam.

2. 'Shri Bhabani Pal, General Sec-

retary, National Un.0l of Plantation
Workers, P.O. Birparn, Dist. Jalpai-
guri, West Bengal.

3. Shri K. R. Bellie, General Sec-
retary. The Nilgiris District Estate
Workers Union, Coonoor, Tamil
Nadu.

4.  Shri Gopal Moitra, Dooars Cha
Bagan Mazdoor Union, Kalchini,
Dist. Jalpaiguri, West Bengal.

The above persons have been ap-
pointed on the basis of their nomina-
tion by their respective organisations.

Hind M.izdoor Sabha
is lying vocant rue to

One seat for
representative
court; litigation.

Representation made by All India Bank
Association Regarding D.A. to Officers

5334. SHRI HARIHAR SOREN; Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have
received any representation from the
All India Bank Association for in-
creasing the D.A. and for providing
some other facilities to the Bank
Officers;

(b) if so, whether their demands are
going tG be consiaered; and

(c) the details about other facilities
going to be provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Pre-
sumably, the Hon'bie Member is refer-
ring to the charter of demands sub-
mitted by AIll India Confederation of
Bank Officers’ Organisation deman-
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ding, inter alia, revision of pay scales,
revision of D.A. formula, concessional
advances at par with those available
to award staff and restoration of some
of the perquisites available to the bank
officers before the implementation of
the recommendations of the P'lai
Committee Report in the nationalised
banks.

(b) and (c). The pay scales, allow-

ances and perquisites of the officers of
the public sector hanks have been
revisea and standardised only in July/
October, 1979. There is, therefore, no
question of considering another revi-
sion at this stage. However, where the
implementation of Pillai Committee
Report has resulted in difficulties to
the officers of nationalised banks or in
certain anomalies within a bank or in
relation to other banks, such cases are
looked into by Indian Banks' Associa-
tion and Government from time to
time and corrective measures arc taken
to rectify such anomalies[difficulties.

Selection and Appointment of Chair-
man and Managing Director of AIR
India

5335. SfIRIMATI SUSEELA GOPA-
LAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

stale:

(a) the manner in which the selec-
tion and appointmjnt of the present
Chairman and Managing Direcor, Air
India, was made, his tenure, terms and
conditions of appointment, pay and
perks;

(b) whether he continues to be the
Director of a number of private sector
Companies also; if so, the names of
such Companies and whether he was
allowed by Government to continue
their Directorship; and

(c) whether in any manner affects
his duties as full-time Managing Direc-
tor and Chairman, Air India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA); (a) The present Chairman
and Managing Director, Air-India was
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appointed with the approval of the
Appointments Committee of the Cabi-
net. The terms and conditions of ap-
pointment are f£iven in the statement,
laid on the Table of the House.
[Placed in Library. See No. LT-2047/
81].

(b) and (c). A list of private Sector

Companies on which the Chairman &
MD, Air-fndia is a Director is laid on

the Table of the House. [Piaced in
Library. See No. LT-2047/81].
His directorship on these companies

does not affect his duties as Chairman
and MD, Air-India and hence the
Government had no objection to his
eontinnuance as Director of these
companies.
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Working of India Investment Centres
Abroad

5337. STIRIMATI MADHURI
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) whether Government are under-
taking any rational evaluation of the

working of the |India Investment
Centres abroad; ana
(b) whether in the light of their

assessment such Centres are consider-
ed to serve any useful purpose?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN: (a) and
(b). The Indian Investment Centre is
a promotional agency and its main role
is to facilitate foreign private invest
ment in the country r.nd projects with
foreign collaborations, promote non-
resident Indian  Investment and to
assist companies in the public and
private sectors for acquisition of
technology. It has offices in London,
New York, DusseUorf and Toyko. A
study about the  working of ;these
overseas offices will be undertaken
after a year.

Administrative set up of Nationalised
Banks

5338. SHRI K. KUNIIAMBU: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is any proposal
before Government to take up the
administrative set-up of the nationali-
sed banks; and

MARCH 27, *S81

Written Answers

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA); (a) and
(b). There is no proposal at present
to change the existing Nationalised
Banks (Management & Miscellaneous
Provisions) Scheme.

Improvement and Facilities for
Passengers at Cochin Airport

5339. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) do Government intend to im-
prove the landing and taking off facili-
ties of various airports, if so State-wise
details;

(b) why Cochin Airport is neglected
in its facilities and no improvement is
effected for passengers or aircraft for
landing and taking off; and

(c) what is the total amount spent
on various airports from 1977 onwards
for its improvements State-uise cie-

tails?
THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.

SHARMA): (a) to (c). The informa-
tion is being collected and will be laid
on the table of the Sabha.
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Shortage of Supply of Hank Yam in
West Bental

5341. SfiRi SATYAGOPAL MISRA:
Will the Minister of COMMERCE be
pleased to state;

(a) whether the Central Govern-
ment are aware of the fact that the
weavers of West Bengal are facing
great crisis due to the shortage of
supply of hank yam; and

(b) if so, what steps Government of
India have taken <o far to supply hank
yam sufficiently to the State Govern-
ment of West Bengal?

THE MfNISTER OF STATE IN THE
MINISTRY OF COMMERCE' (SHRI
KURSHED ALAM KHAN): (a) No,
Sir.

(b) Stej5B have already been taken
to ensure supply of hank yarn to ;ill
the States.

Memorandum Regarding

Talcation

poperty

5342. SHRI ATAL BEHARI VAJ-
PAYEE; Will the Minister of FI-
NANCE be pleased to state;

(a) whether a memorandum has
been submitted stating that middle
class families suffered gravely due to
imposition on their property of Estate
Duty, Excise Duty and Wealth Tax
etc. because the present limit of pro-
perty valuation was fixed in 1964
which has now become Unrealistic due
to abnormal rise in value of property
and high inflationay trends;

(b) facts in this regard, points
raised in the memorandum and Gov-
ernment’s reaction to each of them;

(c) steps contemplated to give suit-
able relief in view of the unreaslistic
property valuation; and
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(d) ratio of market values of pro-

perty in Delhi in 1964 to 1981; and its
effect on property valuation in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIi SINGH SISODIA): (a) Yes,
Sir. A memorandum has been recei-
ved from ‘Common Cause' (said to be
an organisation for ventilating com-
mon problems of the people) sugges-
ting some amendments to the Eetate
Duty. Wealth-tax and Income tax Acts.
A representation containing almost
similar points was also sent by them
to Lok Sabha Secretariat.

(b) and
tions have been made 'in the represen-
tation submitted by the ‘Common
Cause" —

(i) Uniformity in valuation of re-
sidential house for the purpose of
wealth tax and Estate Duty Acts;

(i) Raising of general exemption
or limit from Rs. 50,000/- to Rs.
1.50,000/- for the purpose of ~
Duty;

(iff) Total exemption to one resi-
dential house from  Wealth-tax,
Estate Duty and Income-tax;

(iv) Amendment to Section 3"(1)
(n) of the Estate Duty Act, 1953 to
delete the condition ‘“‘exclusively
used by deceased”;

(v) Raising of exemption limit of
Rs. | lakh to Rs. 5 lakhs in respect
of residential house for the purpose
of Wealth-tax and Estate Duty; and

(vi) Raising of monetary limits in
various sub-clauses under section
33(1) of the Estate Duty Act.

In respect of (i) and (in above, the
speech of the Hon'ble Finance Minister
in the Lok Sabha on 28-2-1981 may
pleased be referred to. It stales inter-
alia as under: —

“1 propose to give some significant
concessions under the Estate Duty
Act. The present limit of .Rs. 50,000/-
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for estate duty was fixed in 1958. |
propose to raise it to Rs. 1.5 lakhs
the same as under the Wealth-tax
Act. | also propose to provide that
one residential house or part thereof
will be valued for estate duty pur-
poses on the same basis as for the
purposes of Wealth-tax. Since the
Etate Duty Act can be amended only
with the concurrence of State Legis-
latures, a Bill for giving effect to
these proposals will be introduced
later”.

Regarding the suggestion at (iii)
above, the same has been considered
but has not been found acceptable.
The other suggestions are under the
consideration of the Government and
it is likely to take some time before a
final decision is taken thereon.

(d) The approximate ratio of market
values of buildings in Delhi in 1964 as
to those in 1981, is 1. 4.

As regards the cost of land, it is not
possible to work out a single ratio, as
the market values of land very very
widely from locality to locality in
Delhi and also within the same locality
depending upon plot area, configura-
tion location etc.

Unoperative amount of money in
Banks

5343. SHRi D. L. BAITHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that a huge
amount of money is standing as un-
operative in various Banks if so, the
total amount as on 28th February,
1981 Bank-wise; and

(b) what steps Government are tak-
ing or propose to take for the disposal
of the £aid amount?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
SAWAISINGH SISODIA): (a) The
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total amount lying in inoperative ac-
counts (i.e. accounts which have not
been operated upon for ten years or
more) with various banks as on 28th
Feibruary, 1981 is not available. How-

ever, the total number of such inope-
rative accounts and the amounts lying
in them at the end of December, 1979
is furnished below: —
No. of Amount
AICs
crores)
1 S.B.l. and Asso-
ciate banks 4G0911 6'474
2. Nationalised banks
including die six
recently nationa-
lised banks 11i2680 10*51if
3. Other Indian
scheduled banks 160848 i_l\Z'ﬂ
4. Foreign” banks 34226 I 92
5. Non-Schcduled
banks a193 0*02
Total 1770858 20 09

(b)  Amount lying in inoperative ac-
counts forms a part of the normal de-
posits of the banks and is utilised by
lhe banks as such. So far as the am-
ounts lying to the credit of deceased
account holders are concerned, neces-
sary instructions have been issued to
all public sector banks to settle the
claines on the basis of due local in-
ciuirv and adequate >lemi ity with-
out insisting on legal reprvse tatior.
etc. It is also proposed to amend the
Banking Regulation Act to provide for
nomination facilities to account holder
which will result in expeditious pay-
ment of such balances to the nominees
Banks also take initiative in contacting
the account holders or their nearest
kin about such accounts.

H M 371 *mkcT ~NTRT
5344 - sft Tt.
o rTPY VTThitn
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Cases of violation of fera and Cofeposa

5346. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FI-
NANCE be pleased to state:

(a) the total number of cases of vio-
lation of Foreign Exchage Regulation
Act and Conservation of foreign Ex-
change and Prevention of Smuggling
Act, 1974 brought to the notice of the
Government during the last one year;

(b) the names of the persons/firms
involved therein and the amount
thereof; and
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(c) what action
taken against the concerned in these
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). The Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act provides for the preven-
tive detention of smugglers and
foreign exchange racketeers.

During the year 1980, 354 persons
were ordered to be detained under the
COFEPOSA Act by the Central Gov-
ernment specially empowered officer of
the Central Government and various
State Governments/ specially em-
powered officers of the State Govern-
ments. The number of persons
actually detained during the same
period was 298.

During the period from 1.3.80 to
28.2.81, 2801 show-cause notices, for
initiation of adjudication proceedings
under the Foreign Exchange Regula-
tion Act, were issued to a number of
persons including firms. During the
same period, 2765 cases including
some cases where show-cause notices
had been issued earlier were adjudi-
cated by the Directorate of Enforce-
ment. In the cases thus adjudicated,
penalities amounting to Rs. 1.04 crores
were imposed in  persons who were
found to have contravened the provi-
sions of the Act. In addition, foreign
exchange approximately equivalent to
Rs. 1452 lakhs and Indian currency
amounting to Rs. 23.18 lakhs were
confiscated and foreign exchange ap-
proximately equivalent to Rs. 27.82
lakhs was ordered to be repatriated.

The number of cases being quite
large, the time and labour that will be
involved in collecting and compiling

detailed information will be dispro-
portionately h'gh. If the Hon'ble
Member  specifies the particulars of

the case(s) in respect of which detailed
information is required, the same will
be collected and furnished.

(c) Besides passing orders of deten-

t'on under the COFEPOSA Act, the

CHAITRA 6, 1903 (SAKA)
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guestion of launching prosecution in
courts of law against the concerned
person is also examined and prosecu-
tion is launched in suitable cases.
Departmental action for seizure of
goods, imposition of fine and personal
penalty as provided in respective sta-
tues, i.e. the Customs Act and the
Foreign Exchange Regulation Act, is
also taken.
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Scheme for Development of Tourist
Centres in Rajasthan

5348. SHRI JAI
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(@) what are the details of schemes
for the development of tourist Centres
in Rajasthan;

(b) whether it is a fact the Central
Government have received proposals
from Rajasthan Government for the
development of tourist centres in that
State; and

(c) if so, what are the details in
this regard and what action is propo-
sed to be taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A.P. SIIARr
MA): (a) to (c). It is proposed to
develop infrastructural facilities on the
concept of travel circuits to develop
both international and domestic tou-
rism. For this purpose the State Gov-
ernments and Union Territories inclu-
ding Rajasthan were requested to for-
ward a blue-print of tourism develop-
ment in their State on the travel
circuits concept. The proposals recei-
ved from the Government of Rajas-
than were discussed in a meeting
held in New Delhi on the 13th March,
1981 with the State Tourism Officials
to finalise the travel circuits and
schemes which are to be taken up for
development in the Central and State
Sectors so as to ensure an integrated
and coordinated development of the
tourist centres along the identified
travel circuits. The travel circuits
which were finalised after the dis-
cussion are: —

(i) Jaipur-Jodhpur-Osian-Pokaran-

Jaisalmer-Bikaner-Jaipur.

(i)  Jaipur-Ajmer-Pushkar-Chttor-
Udaipur-Rikhab Dev-Eklinji-Nath-
dwara-Ranakpur-Mount Abu-Jaipur.

The State Government has been
requested to send detailed proposals
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indicating the faclities which are in
existence, and which need to be pro-
vided so that a shelf of schemes can be
prepared for each circuit for imple-
mentation in the Central, State and
private sectors on the basis of the
availability of resources and inter-se
priorities.

Adequate Lightings Facility as
Tirupati Airport

5349. SHRI P. RAJAGOPAL NA1l-

DU: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that planes are not able to land in
Tirupati airport if there is any delay
in the evenings due to lack of lighting
facility; and

(b) if so, whether Government pro-
pose improving the airport by provid-
ing adequate lighting etc.?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) The Indian Airlines who are the

main users of this airport have not
projected any requirement for night
landing facilities and as such there is
no proposal at present to provide such
facilities.

Low Grade ore in Hutti Gold Belt,
Karnataka

5350. SIIR S. B. SIDNAL: Will the

Minister of STEEL AND MINES be
pleased to state:

(@) whether it is a fact that Hutti
Gold belt in Karnataka has a big
potential for low grade ore; and

(b) what steps are proposed to ex-
plore the same?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Yes, Sir. The Hutti Schist Belt, Rai-
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chur District, Karnataka is one of the
potential areas for Gold in the coun-
try and is one of the two Gold pro-
ducing areas in India but total poten-
tial of whole belt can not be predicted
at this stage. There are a number of
old and abondoned prospects within
the 80 km. long Hutti Schist Eelt. These
prospects and the intervening covered
areas are being prospected in a sys-
tematic way by Geological Survey of
India and Hutti Gold Mines Limited.
Multi Disciplinary Integrated
Geological work followed by drilling
in promising blocks is in progress.
This programme of work is being
carried out in accordance with the
Five Year Programme 11)80—85 for
exploration of Gold.
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Boeing Aircraft bound for Maladives
failed to carry ‘Dinghy

5353. SHRI S. SINGARAVADIVEL.:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(b) whether it is true that any air
craft that has to fly over sea should
be in possession of the ‘Dinghy’.

fb) whether it is true that the crew
of the Boeing aircraft bound for Ma-
ladives from Madras (via) Trivandrum
failed to carry with it the Dinghy on
1st March 1981 from Madras;
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(c) is it true that the aircraft could THE MINISTER OF STATE IN THE
not proceed further from Trivandrum MINISTRY OF FINANCE (SHRI
to Maladives till the Dinghy was SWAI1SINGH SISODIA): (a) The
brought there from Madras; and value of smuggled goods confiscated to

the Government by the Customs
authorities at the end of each year
during the preced ng 3 years (for

(d) what action do Government pro-
pose to take to avoid such thing in

future?
which figures are available) is stated
below;

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRi A.P. SHAR- |
MA): (a) Yes, Sir. An aircraft flying vear \{ssf’?n
beyond 100 nautical miles from the crores’)
shore, over the seas, must have Din-
ghies or board the aircraft. 1978 . 31e24

(b)_ Yes, Sir. The Dirlghies were not 979 - 36.78
provided due to oversight at Madras,
as normally aircraft do not operate 1980 . 38-82
to Male on that day of the week.

(c) Dinghies were provided at Tri- (b)  The value of such goods dispo-
vandrum and the aircraft proceeded sed of during each of these years is as
to Male with Dinghies. follows:

(d) This particular incident is an
isolated case and the staff concerned Year \fglsuein

has been severelny warned for this crores)
lapse and the warning has been placed
on his service record.

197 T 604

1979 e 11' 47
Confiscated Goods

1980 \ 776

5354. SHRI KRISHNA PRATAF
The value of such goods confiscated

SINGH;

) to the Government by the Customs

SHRI SUBHASH YADAV: authorities during the years 1979 and

Will the Minister of FINANCE be 1980 (for which figures are available)
pleased to slate:— added to the total stock of confiscated

goods is given below:
(a) the total value of confiscated
goods in various godowns of the Cus- Year value
toms Department at the end of each (Rs. in

year for the last five years; crorcs)
(b) the value of goods released for
sale and the Value of goods farther 979 - 15-61
added thereto due to fresh seizures 1980 21-33
each year; and
(c) what are the proposals of Gov- (c) As a measure to accelerate the
ernment to release more goods from pace of disposal, confiscated consumer
customs godowns for sale through co- goods are disposed of to the National
operative societies and whether any Cooperative Consumer's Federation Ltd.
guidelines have been framed for sale for sale to bona tide consumers through
of the above goods through cooperative cooperative consumer societies, Super

societies and if so, the details thereof? ~Bazars, Sahakari Bhandars etc.
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Madhya Pradesh during 1980 and 1981

5355. SHRI SUBMASH YADAV:
Will the M'nister of TOURISM AND
CIVIL AVIATION b" pleased to state:

(a) what are the proposals of Go-
vernment to develop tourist spots in
Madhya Pradesh;

(b) the total amount spent during
1980 on the development of tourist pla-
ces in Madhya Pradesh and the amount
which is proposed tc be spent during
1981 on this; and

(c) the names cf places which have
been so developed and which are pro-
posed to be developed in Madhya Pra-
desh?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (c). A total amount of
Rs. 9.80 lakhs has been incurred on
the construction of a Forest Lodge at
Kanha National Park ty the Central
Department of Tourism during 1979-80
The Forest Lodge is still under cons-
truction. There is also a proposal to
set up a tourist village at Shivpuri.

The India Tourism Development
Corporation incurred an expenditure
of tJs. 10.70 lakhs during 1979-80 on
the expansion of their existing hotel
at Khajuraho, transport unit at Khaju-
raho, and on setting up a transport
unit at Indore. The Five Year Plan
1980—85 of the India Tourism Deve-
lopment Corporation envisages the
construction of a hotel at Bhopal join-
tly in collaboration with the Madhya
Pradesh Tourism Development Cor-
poration, and includes the expansion
of its existing Travellers Lodges at
Sanchi and Mandu.

A consolidated statement showing
the tourist centres developed in
Madhya Pradesh in the Central Sector
during the various Plan periods is
attached.

As regards the future programme of
tourism development in Madhya Pra-
desh, it 's proposed to develop tourist
infrastructure at centres based on the
travel circuit concept. The schemes
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will be finalised in consultat on with
the tourist officials of the State Go-
vernment in a discussion to*be held
next month.

Statement
MADHYA PRADESH
Qe 19
1
(SUMMARY)
Mandu 1 Travellers’ Lodge
Khajuraho 2. Travellers’ Lodge
3. Conversion of Travel-
lers Lodge into Hotel
4, Water Supply'Scheme
5. Tourist Bungalow
G Deve'opment of Master
Plan
Sanchi 7. Travellers l.odge
8. Water Supply Scheme
9. Tourist Bungalow
Indore . .10. Tourist Bureau
Gwaliorg 11. Tourist Bureau
Bhopal . 12. Youth Hostel
Kanha-Kisli 13 Bara Singha Breeding

Project.

14. Water Supply Scheme

15. Construction of
Unicuts.

16. Mini-bus
17. Water Supply Scheme
18 Electricity Supply

19. Provision of Trained
Elephants

20. Tented Accommodation

21. Forest Lodge (Ur.der
Construction)

Opening of a local head office of SBI
in Bangalore

5356. SHRI D. M. PUTTE GOWDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Madras Circle of the
State Bank of India has administrative
control over 166 SBI branches in Kar-
nataka State;
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(b) whether Bangalore is the only
big city without local head office of
the SBI whereas small cities arc having
local Head Office;

(c) whether Government have re-
ceived a Memorandum from the SBI
employees committee for formation of
Karnataka circle in thiy behalf;

(d) if so, what action has been taken
by SBI to open local head office at
Banagalore for opening more SBI
branches in Karnataka; and

(e) whether it is also a fact that
only 60 to 70 branches were there when
local head office in other areas were
formed and subsequently these bran-
ches have gone upto 300 after forming
of Local Head Office?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIgINGH SISODIA): (a) Yes,
Sir. However, there is a Chief Regio-
nal Manager’'s Office at Bangalore with
adequate financial and administrative
powers and autonomy. Only issues
involving overall policy matters have
to be referred to the Local Head Office.

(b) No, Sir. At present State Bank
of India has only li Local Head Offi-
ces all over th$. country and no Local
Head Office fs at present located in
several big cities, besides Bangalore,
viz., Jaipur, Pune, Srinagar, Simla,
Shillong and Trivandrum etc.

(c) Yes, Sr.

I'd) There is no proposal for setting
up a local head office of Sta”e Bank of
India at Bangalore at present because,
as the Committee on Petitions has con-
cluded in its report to the Rajya Saoha,
establishment of a local head office of
the State Bank of India in Karnataka
does not appear to be a viable propo-
sition at present.

(e) In 1964, some local head offices

were opened for areas having 60 to 70
~ranches and their number has increa-
sed to about 300 on account of the
branch expansion programme under-
taken by the State Bank of In lia sin-
ce then. The pattern has been changed
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since and now local head offices are
supposed to handle 400 to 450 bran-
ches.

Construction of Airport of Calicut

5357. SHRI K. P. UNNIKRISHNAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to lefer
to the reply given to Starred Question
No. 183 on 20lh June, 1980 regarding
Calicut Airport and state:

(a) whether the procedural forma-
lities required for construction of an
airport at Calicut are over;

(b) whether the Ministry are contem-
plating to have an airport in Calicut
with landing facilities for modern jets;
and

(c) if so, what steps have been taken
so far to achieve this?

THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (c). There is a proposal
to construct an aerodrome at Calicut
in Kerala suitable for Boeing 737
operations. A detailed survey of the
Karipur site has been completed and
the necessary plans and estimates are
being prepared and are likely to be
ready in two months time.
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Setting up of Pelletisation Plant for
Kudremukh iron ore with Canadian
Collaboration

5359. SHRI G. Y. KRISHNAN: Will

the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that Canada
has offered to collaborate set-
ting up a pelletisation plant for Kud-
remukh iron ore, and in expanding
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the country’s aluminium and coal

production; and

(b) if so, the details regarding the
terms and conditions of the agree-
ment between the two countries, if
any?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). A Canadian company is one of
the bidders for setting up a pelletisa-
tion plant at Mangalore, based on
Kudremukh iron ore concentrate
There is no collaboration offer from
Canada for expanding either India’s
aluminium production or coal produc-
tion.

Settiiiu up of Fourth Pay Commission

5360. SHRI SATISH PRASAD
SINGH; \

SHRI DAYA RAM SHAKYA':
SHRIMATI KRISHNA SAHI:

SHRI M. RAM GOPAL
REDDY:

SHRI V. S. VIJAYARAGHA-
VAN;

Will the Minister of FINANCE be
pleased to state;

(a) Whether it is a fact that 3rd
Pay Commission recommended revi-
sion of pay scales of Government
servants when the quantum of D.A.
reaches a certain stage which has
already reached:

(b) is it further a fact that the
setting up of the 4th Pay Commission
is the demand of the employees; and

(c) if so, by when the pay scales
will be revised and the 4th Pay Com-
mission constituted?

TIHE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) In para 16 of Chapter 55 of their
report, the Third Pay Commission had
recommended that, should the price
level rise above the l2-monthly aver-
age of 272 (1960 - 100), Government
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should review the position and decide
whether the dearness allowance sche-
me should be extended further or the
pay scales themselves should be re-
vised. On the price level rising
above the said limit, the Government
reviewed the position and decided to
continue the D.A. scheme. Thus, the
Government employees are allowed
one instalment of D.A. when there is
an eight points increase in the 12
monthly average of the Consumer
Price Index.

(b) No, Sir.

(c) Doos not arise.

Proposal from Oil Exporting Develop-
ing Countries for Setting up Indus-
tries in India.

5361. SHRI BALASAHEB VIKHE

PATIL:
SHRI CHITTA BASU:

Will the Minister of FINANCE be
pleased to state:

(a) whether any definit? proposal
has been received from Oil Exporting
Developing Countries for setting in-
dustries in India; and

(b) if so, the details of such pro-

posals country-wise and industry-
wise?
THE MINISTER OF FINANCE

(SHRI R. VENKATARAMAN); (a)
and (b). While preliminary discussions
are benig held for some projects, no
concrete proposal has been received
so far.

Shortfall in Export of Tea during
1980-81

5362. SHRI RASHEED MOSOOD:
SHRI RAJEStH KUMAR
SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) the export of India tea likely

to be achieved as against the target
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during 1980-81 (with quantity and
amount in foreign exchange);

(b) reasons for the shortfall, if any,
in the export of tea; and

(c) the steps contemplated by Gov-
ernment in tlie matter?

TIHHE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHE'D ALAM KHAN);
(a) and (ib). The export target for
tea for 1980-81 has been set at
225 m. kgs. valued at Rs. 400 crores.
From the current trend, this export
target is likely to be achieved.

(c) Government have already taken
the following steps to increase the ex-
ports of tea from India:—

(i) abolition of export duty on
tea with effect from 14-2-1979;

(ii) placing the import of tea
bagging machines under OGL;

(iii) reintroduction of the Sys-
tem of refund of additional excise
duty on packet tea exports from

January, 1979;

(iv) reduction in the import duty
on tea bagging machinery from 75
per cent to 25 per cent with effect
from January, 1979;

(v) enhancement of the rate of
cash compensatory support from
10 per cent to 12i per cent on
exports of packet tea and tea bags
from April, 1979;

(vi) introduction of an all-indus-
try rate of draw-back on imported
materials for export of tea bags
with effect from 19th September,
1980,

In addition, Tea Board’s Offices
abroad continue to undertake various
promotional measures, e.g. uninational
promotion, generic promotion, parti-
cipation in trade fairs and exhibitions,
etc.
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Items Exported to Middle East coun-

tries
5363. SHRI GHUFRAN AZAM:
Will the Minister of COMMERCE be

pleased to state:

(a) the details of items at present
exported by the agencies of the Mini-
stry and the items open to private sec-
tor;

(b) the steps to sell our goods to
Middle East and the incentives to ex-
porters; and

(c) the names of the items expor-
ted to middle east countries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) Details of items the export of
which is at present canalised through
various agencies, are available in An-

nexure. | to Section Il of the current
Export Policy (April 1980—March
1981), copies of which are available
in Parliament Library. Lists of it-

ems, exports of which are either
banned or subject to certain condi-
tions, appear in Schedule 1 to the
Exports (Control) Order 1977, as
amended from time to time, repro-
duced in Section Il of the above
mentioned Book. All items which
are permissible for export under the
Exports (Control) Order, 1977, ex-
cluding items the exports of which
are canalised through various agen-
cies, as also items not appearing in
Schedule | to the Exports (Control)
Order, 1977, are open for export to
the private sector.

(b) Steps being undertaken to
crease our exports to Middle East
countries inter alia include exchange
of delegations, participation in inter-
national fairs/exhibitions being held
in these countries, encouraging Indian
companies to open their offices in im-
portant trade centres, encouraging
Indian banks to open their brar.hes
in these countr'es, improvement of ship-
ping facilities, establishment of an In-
do-Arab Joint Business Council with
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a view to promoting trade with these
countries, holding of official level talks
at periodical intervals to devise suita-
ble methods for increasing bilateral
trade, encouraging Indian companies,
both in public and private sectors, to
execute project works in these coun-
tries, etc. Further, a Conference of
our Commercial Repersentatives in
these countries had also been recently
held in Dubai to discuss adminstra-
tive and procedural matters having
bearing on trade and economic co-
operation with countries in this re-
gion.

Incentives like Cash Compensatory
Support, Import Replenishment etc.
which are allowed on exports to other
destinations are also available on ex-
ports to countries in the Middle East.

(c) Main items being exported
Middle East countries are tea, jute
manufactures, fruits and vegetables,
meat and meat products, textiles, re-
adymade garments, iron and steel
items, engineering products, pipes
and tubes, diesel engines, compres-
sors, electrical and non-electrical
machinery, consumer duraibles, che-
micals and allied products, pharma-
ceuticals, etc.

Offer from Canada to Finance Pro-
jects i» I*dia

5364. SHRI JAGDIS
Will the Minister of FINANCE
pleased to state:

be

(a) whether Canada has offered to

finance large number of projects in
India; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) Canada has offered to increase

substantially its bilateral development
assistance of India. The areas for
which Canada has offered to consider
assistance include, power, mining, oil
and gas exploration, agriculture and
telecommunications.

TYTLER:
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Introduction of Pooled system of
Marketing for Cardamom

5365. SHRI G. M. BANATWALLA:

Will the Minister of COMMERCE be
pleased to state;

(a) whether Government are consi-
dering any proposal for introduction
of a pooled system of marketing for
cardamom;

(b) if so, the reasons for introduc-
tion of such a system;

(c) whether the small growers of
cardamom in Kerala have submitted
any representation to Government ob-

jecting to the proposed pooled system;
and

(d) whether in view of the consi-
derations that the pooled system
would lead to increase in cost, delay
in payments to producers creating
financial problems, adverse effects of
fixed floor-price in getting best bar-
gain abroad, etc.,, Government would
shelve the proposal and allow the
present system of marketing to con-
tinue?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN);
(a) to (d). A proposal for pooled
marketing in cardamom has been
considered by the Government. Keep-
ing in view the various aspects in-
cluding representations received from
growers in Kerala, it has been deci-
ded that the pooling of cardamom
need not be resorted to at present.

Findings of Enquiry report into Air
crash of Plane in Delhi on 23rd June,
1980

5366. PROF. MADHU DANDA-
VATE; Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether the inquiry into the
air-crash in which  Shri Sanjay
Gandhi and Capt. Suibhash Saxena
were killed has been completed; and

(b) it so, what are the findings of
the inquiry?
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TjtfE MINISTER OF TOURISM
AND CIVIL AVIATION: (SHRI A.
P. SHARMA); (a) and (b). Govern-
ment have not so far received the In-
quiry Report on the air-crash in
which Shri Sanjay Gandhi and Capt.
Subhash Saxena were Kkilled.

Private Contractors for car parking
Charges at Various Airports

-' 5367. SHRI GEORGE FERNAN-
DES: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether private contractors are
engaged for collecting car parking
charges at the various airports in the
country;

(b) if so, what are the terms on
which these contracts have been
awarded at the principal airports in
the country;

(c) whether there have been de-
mands from workers’ cooperatives for
allocation of this work to them;

(d) whether Government would
give this work to such cooperatives;
and

(e) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) The Car Parking
Contracts at national airports are
awarded by inviting tenders through
newspapers and generally the highest
valid tender is approved.

The contracts for managemnt of car
parks at the four International Air-
ports, Delhi, Bombay, Calcutta and
Madras have been awarded to M/S Ex-
Servicemen's Airlink Transport Ser-
vices (P) Ltd. M/S Ex-Servicemen’s
Airlink Transport Services (P) Ltd. is
a cooperative venture of ex-service-
men. The ‘'nstitution is sponsored by
the Director General Resettlement,
Ministry of Defence who is at present,
its Chairman.
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(b) The terms and conditions of the

contracts are as follows:—

National Aerodromes

The main terms of the contract are
that the licencee has to pay the ten-
dered monthly licence fee every
month in advance, besides 3 months’
licence fee as security deposit. The
licence is permitted to collect the
parking fee as under:—

(i) Cars @Re. i/- (for a period of

every 8 hours or part
thereof)

(i) Bus/Truck @,Rs. 2/- — Do.—

(iii) Scooters/ @Rs. 0.50 Paisa — Do.—
Motor Cycles

The parking fee is charged by the
licences from the vehicles parked in
the car parking area. However, if
any vehicle visits the aerodrome just
to drop passengers, no parking fee is
charged. Central Government vehi-
cles, vehicles owned and operated by
regular aircraft operators and vehicles
used by various licences at the aero-
dromes are exempted from payment
of the car parking fee.

International Airports

The total collection made by M/s.
Ex-servicemen’s Airlink Transport
Services (P) Ltd., is shared between
the Ex-serviccmen’s Airlink Trans-
port Services (P) Ltd.. and Airport
Authority in the proportion indicated
below:—

Airports  Ex-Ser-
Authority vicemcn’s
share Airlink

Transport
Services
share
Bombay
Terminal No. |
(National Terminal). 77-5% 22.5%
Terminal No. Il
(International Terminal)
(@) Cars 85.0% i5-0%
(b) Trucks 8 & 12.5%
(c) Scooters 75-0% 25-0%
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The percentage is subject to review
with effect from 5-3-1981.

Delhi . . . 77.5% 22.5%
Calcutta . . 7 5 22.5a6
Madras . . . 77.5% 22.5%

The tickets are printed by the Air-
ports Authority at their own cost and
supplied by them to M/S Ex-service-
men’s Airlink Transport Services (P)
Ltd. on pre-payment.

The staff for collection of car park
fee is provided by M/S Ex-service-
men’s Airlink Transport Services (P)
Ltd. and all expenditure is (borne by
them. The cleanliness in the car
park area is the responsibility of M/S
Ex-servicemen’s Airlink Transport
Services (P) Ltd. The contracts are
valid upto 31-3-1981 (except at Bom-
bay Terminal 11 (International Ter-
minal) where the contract is valid
upto 31-10-81) and are subject to re-
newal for another period of two years
and on mutually agreed terms and
conditions.

(c), (d) and (e). There have been
requests from Workers' Cooperatives
for award of car parking contracts at
a few national aerodromes. They are
considered subject to the fulfilment of
all tender formalities.

In the case of international airports,
however, no such requests have been
received from Workers' Cooperatives
other than M/S EXx-servicemen’s Air-
link Transport Services (P) Ltd.

Setting up of industrial Advisory
Committee by each public sector Steel
Plant

5368. SHRI MANMOHAN TUDU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that coch

pulblic sector steel plant has set up an
Industrial Advisory Committee to en-
courage and render necessary assis-
tance for the development of the small
scale and ancillary industries;
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(b) whether any such Industrial
Advisory Committee has been set up
by the Rourkela Steel Plant;

(c) if so, whether the Industrial
Advisory Committee of Rourkela Steel
Plant will supply the required quan-
tity of raw material (Steel to the
Small scale units of Orissa.

(d) the other effective steps pro-
posed by the Industrial Advisory
Committee of Rourkela Steel Plant to
encourage the ancillary industries of
Orissa; and

(e) the details in this regard?

TIJHE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Yes, Sir. An ancillary/small
scale development advisory committee
known as Plant Level Committee has
been set up by the steel plants at
Bhilai, Rourkela, Durgapur, Bokaro
and Burnpur.

(c) No, Sir. The Advisory Com-
mittee of Rourkela Steel Plant does
not supply steel to Sinall Scale In-
dustries Units, as the distribution of
steel to various consumers is regula-
ted by a standard procedure formula-
ted by Government. The Commit-
tee, however, assists the units by
taking up such matters with the
authorities concerned.

(d) and (e). The Committee, inter-
alia, assists the anaillary industries of
Orissa by:—

(i) giving technical guidance and
assistance to local entrepreneurs
for development of items;

(ii) maintaining liaison with the
State Government, Central Govern-
ment and Industrial Directorates
regarding problems of development
of small scale industries;

(iii) suggesting areas where en-
quiries regarding manufacture and
supply of items can be confined to
local industries:
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(iv) reviewing cases where offers
of local industries are not competi-
tive compared to outside parties;

(v) suggesting measures to im-
prove the comptitiveness of their
product;

(vi) offering technical advice for
increasing productivity and achiev-
ing strict quality control; and

(vii) helping to arrange pro-
vision of scarce materials.

Deposits of Chromite in Terrain of
Sukinda and Nuasahi in Orissa

5369. SHRI A. C. DAS: Will the
Minister of STEEL AND MINES Ibe
pleased to state:

(a) whether it is a fact that Geolo-
gical Survey of India had discovered
huge deposit of chromite in the soil
covered terrain of Sukinda and
Nuasahi in Orissa;

(b) if so, whether mining and dril-
ling work will be started in those
mines during the 6th Plan period; and

(c) the progress made so far in
this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir. Intensive exploration aided by
drilling by the Geological Survey of
India in collaboration with Depart-
ment of Mines and Geology, Orissa,
Orissa Mining Corporation and Mineral
Exploration Corporation Limited since
1977 in six lease-holds in the Sukinda
and Nuasahi sectors has led so far to
the estimation of 86.41 million tonnes
of Metallurgical and charge Chrome
grade Chromite.

(b) and (c). Above estimate has
been arrived at after 38,200 metres
of drilling; additional drilling of

7,500 metres is proposed. A Charge
Plant is being set up by Orissa min-
ing Corporation Limited and another
by Ferro Alloys Corporation based on
the Chromite deposits.
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Short-hop regional Airline in North

Eastern Region

5370. SHRI SATISH AGARWAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to start a short
hop regional airline in the North
Eastern Region on 26th January,
1981,

(b) if so, whether this has since
been commissioned;

(c) whether the employees of the
Indian Airlines had some misgivings
about the operation of this airline and
whether this has been resolved and
if so the details thereof; and

(d) how has the fare structure of the
flight been calculated so that the local
people can really avail of the service
and how many points are likely to be
linked through this service eventual-

ly?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SIIARMA): (a) and (b). Yes, Sir.
A new Company under the name of
‘Vayudoot has been set up and it has
started its scheduled operation in the
North Eastern Region with effect from
26th January 1981.

(c) The employees of Indian Air-
lines had some misgivings which were
cleared in a meeting with the repre-
sentatives of the UnionsjAssociations
of Calcutta Region on 16th January,
1981.

(d) The fare structure for the sec-
tors in the North Eastern Region are
30 per cent cheaper than Indian Air-
lines fares in areas outside the Re-
gion.

The ‘Vayudoot’ services are at pre-
sent operating only to 8 Stations in
the North Eastern Region. About ten
other stations in this region are like-
ly to be covered in the next two
ytars.
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Visit to foreign countries

5371. SHRI RAMJIBHAI MAVANI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Ministers and various officials and
delegations of Commerce Ministry
have visited foreign countries during
Ist November 1980 to 31st January
1981 and have talks with their coun-
terparts in these countries in regard
to bilateral Trade and Commerce rela-
tions;

(b) if so, the details thereof and
the outcome thereto;

(c) the expenses incurred by each
one during each visits;

(d) the details of each agreement
signed by each one in each countries;

(e) the benefit to be derived by
India out of it;

(f) how many foreign Ministers
and delegations have visited India
during the above period who have
talks and agreement with various
Ministers and officials of the depart-
ment of Commerce; and

(g) the details of such talks and
agreements and the outcome thereto
and the benefit to be derivd by India
out of it?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(@) to (g). Information is being col-
lected and will be laid on the Table
of the House soon.

Reduction in the supply of imported
Edible Oils to Vanaspati Industry

5372. SHRI P. K. KODIYAN: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether the supply of imported
edible oils to the vanaspati industry
has been reduced from 95 per cent
to 70 per cent with effect from Jan-
uary this year;
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(b) if so, the reasons therefor;

(c) whether Government propose to
cut the import of edible oils during
the current year as compared to the
previous year; and

(d) if so, to what extent and rea-
sons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d)
imported oil in the manufacture of
vanaspati has been reduced from 95
per cent to 70 per cent with effect
from 1st January, 1981. This was
done with a view to give an incentive
for a greater production of indigenous
oils, particularly non-traditional oils,
in the country, as also to enable addi-
tional quantities of imported oils to be
allocated for direct consumption
through the Public Distribution Sys-
tem

The actual level of imports of edi-
ble oils during the year would depend
upon the availability of indigenous
edible oils in the country, the prices
of oils in international and internal
markets, the availability of foreign
exchange a>nd other relevant factors.

Development of Tourism in Southern
States

5373. SHRI K. A. SWAMI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
of the newspaper comments about in-
adequate attention to development of
tourism in the Southern Region; and

(b) what concrete proposals Gov-
ernment intend to correct this im-
balance?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SIHIRI A. p.
SHARMA): (a) an™ (b). The deve-
lopment of tourism in the Central
Sector is not taken up on state-W'ise
or region-wise basis. The schemes are
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taken up for development of tourism
at various centres on the basis of their
potential to attract tourists and ex-
penditure is incurred accordingly
schemewise On the basis of the
above, tourism schemes wrere also
taken uP in the Southern States in
the Central Sector during previous
Plan periods. The expend ture incur-
red in the Central Sector region-wise
from April 1956 to March 1980 is
given below:-

Rs. crores

1 Northern Region

(6 States & 1 Union

Territory) 31-76
2 Eastern Region

(5 States) 6-59
3. Western Region

(3 States & 1Union

Territory) 7.16

4. Southern Region
(4 States & 1 Union
Territory)

From the above, it wil] be seen
that substantial amount of funds in
the Central Sector have been spent on
schemes in the Southern Region.
There is thus no imbalance in Cen-
tral expenditure to the disadvantage
of the States in the Southern Region.

Minimum Age Limit for Appointment
in Nationalised banks

5374. SHRI MUKUNDA MANDAL:
Will the Minister of FINANCE be
pleased to state:

(a) what is the minimum age limit
for appointment in the nationalised
banks for the casual and temporary
staff;

(b) wheter casual or temporary
staff are screened for the appointment
as class IV staff; and

(c) if so, facts thereof

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(). The minimum age limit for ap-
pointment in the subordinate cadre
of nationalised banks is 18 vears ir-
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respective of the fact whether the
appointment is against the permanent
or temporary casual vacancy. Gov-
ernment have advised the banks that
all recruitment in the subordinate
cadre should be made only through
local employment exchanges irrespec-
tive of the nature and duration of
the vacancies. The candidates spon-
sored by local employment exchanges
are, however, generally screened by
the banks to ensure that they fulfil
the eligibility norms precribed by
the banks. The selection is normally
made on the basis of personal inter-
view of the candidates conducted by
the banks. -

T.F.A. indulging in anti Labour
practices

5375. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government are
aware than the Trade Fair Authority
is indulging in anti-labuor practices
by refusing settlement of staff labour
problem; and

(b) if so, what steps have been
taken in this matter

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KURSHED ALAM KHAN):

(a) No such cases have been repor-
ted.

(b) Does not arise.
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Permission to Tax Assistants to
Appear in Departmental Examina-
tion for ITO (Group-B)

5377. SHRI SOMJIBHAI DAMOR-
Will the Minister of FINANCE be
pleased to refer to the reply given
to Starred Question No. 303 on the
27th June, 1980 regarding permission
to Tax Assistants to appear in De-
partmental Examination for ITO and
state:

(a) whether the Departmental
Council of the Ministry of Finance
has submitted its recommendations to
allow the Tax Assistants to appear in
the Departmental Examination for
Income-tax Officers (Group-B) in the
Income-tax Department; and

(b) if so, the decision taken by the
Government thereon?



, Bl Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,

Sir.

(b) Does not arise.

Verification ol character and antece-
dents of employees of director of
audit, defence services

5378. SHRI INDRAJIT
Will the Minister of FINANCE be
pleased to state:

(a) whether the employees working
in the offices of the Director of Audit,
Ordinance Factories, Calcutta, are be-
ing repeatedly subjected to detailed
verification and re-verification of their
character and antecedents;

(b) how many times since 1977
such verification has been ordered,
and the reasons therefor; and

(c) whether employees of other
Government departments are not sub-
jected to similar orders except at time
of initial recruitment?

THE MINISTRY OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c).
The periodical re-verification of cha-
racter and antecedents is being car-
ried out in accordance with the exist-
ing instructions of Government of
India on the subject not only in the
Dcfence Audit Department but also
in various other Departments.
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Effect of difficult supply of wagons on
Textile Industry

5380. SHRI N. E HORO: Will the

Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that apart

from the rise in coal price, the diffi-
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cult wagons supply position has seve-
rely affected the textile industry; and

(b) if so, to what extent Railway
Ministry has extended its coopera-
tion to the industry?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) It is correct that the Textile In-
dustry has not been getting its full
requirement of wagons for movement
of coal as wagons have to be allotted
to other priority sectors also.

(b) The Railways have been trying
to increase wagon allotment to the
textile industry. Whenever indivi-
dual requests for assistance in dis-
tress are received from the textile
mill, an endeavour is made by the
Railways to provide some immediate
relief.

Off-line and other stations where AX
flights touch in South East Asia

5381. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the particulars of the Off-Line
and other stations maintained by the
Air-India in the South East Asia
where Air-India flights touch only bi-
weekly or tri-weekly;

(b) the total expenditure incurred
per annum on establishment trans-
port, entertainment, advertisement
and other items;

(c) whether the expediency of re-
taining all these stations with their
present strength has been examined
to reduce the incidental expenditure;
and

(d) if so, with what result and if

not the reasons therefor?
f

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Air-India has one
off-line office in Jakarta and one on
line office each in Singapore and
Kualalumpur.
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(b) The total expenditure incurred

on establishment, publicity, transport,

communications and other items at the

above mentioned offices during 1979-
is as under:

Total
t Name of the office Expen-
diture
Rs. in lakhs
Singapore . . . . 55.13
Kualalumpur . . . 22.9M
Jakarta . . . 10.72

(c) and (d).
these stations is quite satisfactory
from the point of view of revenue.

Action against former Deputy Manag.
ing Director, Air India

5382. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that the former Deputy Managing
Director, Air-India, Bombay, Mr.
Inder Sethi, who was indicted by the
Committee on Public Undertakings of
the last Lok Sabha for various deals
and causing financial loss to the Air
India had after leaving the Air India
joined some foreign airline in a very
high position;

(b) whether he had also
some foreign nationality;

taken

(c)what action Government have
taken against him for his wrong deals
and action; and

(d) if not, what are the difficulties

which lie in its way in bringing him
to book for his activities?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMN\): (a) It has been brought

MARCH 17, 1981
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to the notice of the Government that
Shri I. D. Sethi, former Dy. MD, Air-
India, has joined Kuwait Airways as
Commercial Adviser.

(b) Government has no informa-
tion. m)

(c) and (d). Action has may be ne-
cessary will be taken after the final
views of the Committee on Public
Undertakings are communicated to
the Ministry.

Opening of bank by West Bengal
Government

5383. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) the stage at which the West
Bengal Government's application for
opening their own bank stands;

(b) what has bee-n the reaction of
the Reserve Bank of India to the pro-
posal; and

(c) the difficulties which lie in the
way of the Government of India to
accord permission?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to  (c).
The application of the West Bengal

Government for setting up a commer-
cial bank is under consideration of
the Reserve Bank of India

Indian banks operating abroad

5384. SHRI N. E. HORO: Wi.ill the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Indian
banks operating abroad are facing
problems with regard to their expan-
sion because their capital base is not
satisfactory;

(b) if so, whether there is
mense scope for Indian banks to handle
international business in a big way;
and
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(c) if so. the details regarding the

mefforts of Indian Government in this
regard in favour of extending facili-
ties to our banks functioning abord?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA); (a) to
(c). Offices of India banks functioning
abroad are expected to operate with-
in the provisions of law/regulations
governing the opening of offices by
foreign banks in the country concern-
ed, as well as the formal and infor-
mal restrictions within which they
would be expected to work once they
are established. These restrictions
generally cover aspects such as li-
quidity requirement deployment of
resources etc. It is true that in cer-
tain countries the level of operations
is linked to the owned funds of banks.
However, even while permitting
Indian banks to set up offices outside
India the adequacy of the capital
base keeping in view the projected
business and the various restrictions
obtaining :n the country concerned is
taken into consideration and banks
are permitted to remit sufficiet funds
as capital to enable them to operate
profitably  Applications for addition-
al remittances towards strengthening
their owned funds received from
banks who want to expand their ope-
rations in foreign countries and who
are unabJe to do so on account of
their low capital base are also consi-
dered sympathetically taking into
consideration all relevant aspects.

Income-Tax Raids on Firms manufac-
turing Artificial Silken and Cotton
Yam

5385. SHRI NIHAL SINGH: Will the

Minister of FINANCE be pleased to
state:

fa) whether it is a fact that Income
Tax Department has conducted raids
°n the firms manufacturing artificial
silken and cotton yarn and detected
tax evasion and black marketing worth
lakhs of rupees as reported in Nav

Bharat Times dated 6th  February;
«*081; and
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(b) if so, the names and addresses

of such firms and the action taken

against them?

THE MNIiSTfcR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Yes, Sir. The Income tax De-
partment has conducted searches at
the business and residential premises
of the following manufacturers and
Distributors and Suppliers of cotten
and synthetic yarn:—

(i) M/s. G. T.
Alwaye.

N. Mills Ltd.,

(ii) M/s. Petlad Bulakidas iMills
Co. Ltd., Petlad.

(iii) Patodia Group of Cases—Cal-
cutta.

(iv) Mundra
cutta.

Group of Cases—Cal-

(v) Malani Group of Cases—Delhi.

(vij Shonewala Group of Cases—

Delhi.

During the course of the searches
vnrna facie unaccounted assestt to the
approximate extent of Rs. 59.12 lakhs
have been seized. The cases are under
investigation

*n;*T? N

SiTirer HATTT TOT *Tm erf 3TIT

N s

5386- frrjjnH fan? sprr fsrrrT
Tfsft ~  SICTR n
rnr ?r veteee TrroFNT n
w 775 3iPT3r frc,; "l 571~ T~
r;

M 15 T T
wn ?

traT * vy thit (M

@3 w/ .

rr™ hrrnrr AVT-g™Nr A A S

N



*39 Written Answers

co

00
e
05

<1

co
cy
in
<N
in
in

*&

%
>

r o

co
05

es
Co

in
co
-f

*

in
co

MARCH 27, 1981

Co
0

<£
co

Written Answers

8s 88

Co
05

TF

05

*<

3568 68°

™
»t

& 8ge

%
Itr Jfr

co

-_— 7

‘%
rtr

=0

Cl

& 8

v8

<N

05

ol
co

/*

JE

f
c

K
'f():/

140



g8eR g % =

200

28 ¥

981,08

250 &% 8°

05

Written Answers

68

9 22

88

00
00

5 8838 &° 8

©8 86

88 g88

&

83

3° &2

822

CHAITRA 6. 1903 (SAKA)

a
(o] ¢
@ If)
d*
> an
~ an
(€9)
o
(03]
o 3
i(") o]
or &

2838 2
B&° 5°

5 05 o 3
@ 0 %
© @D

1B 0
=t IH
© @D
th
00
15
D
o]
w
P
! |
i
B
fr
/[
7 £
“tr “fe ®

ﬂ:)
/,H fr rtr Itr

Or @g°

g

[}
3
<

880 &2

8L

G525 08

280 007

Written Answers

g8&

in
in

14»

l.

*h.K

s

<Ji



“U'H e, :ism {?

Written Answers MARCH 27, 1981 Written Answers 144
o o | xe
S P i to

S ©
S CD
(3
®
B
0
tT
IN
1 "
00
@D
D
(o]
(e}
(9]
@ ¢
c g
rf t
itt n
@) (ee]
00
[eb)
"t
50}
@
V8
m |_."— CcD
® i> %
W5
©
<6
. t- 0
[ £ A) Mt
< 0 E o
- JE I kr
o
< fer” .
cti > 1
tr
I 0
'hr b’ cH
"tr “tr -ir <'tr
tr tr it .
Itr asr fo i
fo Tf D

2
s
2
2
ev



Ivn»en Ansieelpn

SN X3 \ONIE\
UOL B SCVIUIN
698 v- vallH Vv PiC

v 131 sidi< K vilyr 8yric

v -

(se)
1981

| pelexay,
v vl
auH en o1l alr

air 8 dEIs velr | ¢ By
v lifrer <1t WHNN WEFIC V0200 viv] 3

1980 Il zg 1eibll

1y

FNT ysen - r
PFIYPN 1731 9 IUST ~elr
leyer1s a1l
U
(napayl, 1980
T980
valpll, T980
1980
I vl, T98T
UiFFFIl 1981 % el<|
I(s;serse s TZ e aluly i
Mwse 8 Fiin Iml echi ey q) Fewxe
yreuld se nes
yse v n-fqgqrl y9ec  aec  1ac  Hi
v 1 wjleylse-gifesl 1r zv sRIL
sn F FAH 1L T0O00/-
SevNNIC F WCIC 110 S vS 111 U3 8
v %N C., T600/-

PINC SOVENA & SFIC -TUC F VIVI<I |16
yesel @r zply v e FHX 1600
VAT scnminil F Frvr o 1-ic ubue

ebiyw zd a9l 31 echer » 9

CT I 1wy g nng g
1 volvC, 1y vOHy T-T2-80 1 [F
ajlerd T-2-8T U v®'v Iva NN Znd
el vt 1-12-80 It AN+t

EHATXHA 6, 191

yul

My [femd

(SAXA) Twvn»en Ansuopils Tv6

all reym [seyl
(v) vif<y sel 1yr< nuw
Nru< asl foyedun, 4 I plw
v v vl 3IN3dIX
FHC Vil vIDp

\Y4
v

1zlw 011 11

3 1@y
@) T1-9-1980
#H=Au se {vrq
suihals  agoqIn  (g@ncpy)  SA pgIYl

1<y 1PN T960-
7 00) se eifi-1e engee” 1qf
o ovDIIC F«Ise | 2 >Phac

v v 3 yNAY
* A1 F
I 91-1-8T1

v

ape1d

an
yifi, Srerple

J0Ov \79 61

J06 2sa o0s

el 086. 66

089. SO

J9v. 80

sf]
alin na
1-2-81 U <ry 1nuwere
an 6 s (11 Wekn
atIn Isi-ai< Tvén Iy« |

1nw ® vy

mmna

ic
it =l v |

vl
By

stfoyN <te sy
3 ncg ic
MYIC ¥ Bl <A [ev3s vgx 1nd
100

AQT ~7000 3syd
aqin M-d a4 ®r
10 aAdMoNd v i 3
aun 1Ic 10 [<ARIXUC ® @
Byxd-FN- e SreAl !

11 zrer @e axe 10

() 100 unz

sri<l eel

ail

UvCUN

=  nuI¢

Fy 1 3
-

= (3 iy,



*47 Written Answers

fw fAr f~An w A
w\ eTTO TT » T r
S5ptr arg™TT i +ler<
scnr qr 3Twrw 3rfv” g~rr $*i
hr~ff vmra n ‘nrf
f«<Hrersw gx fsRK sw * “rrn
cpft TP f=rfvFT AV T3rf/AW fcf VITIt
3ffr srapn: ~ # 3 ~ ftgfcr
if f&"TT ~RT ffirTT I *PT FITtftr A~
TCIAT ~ ttv *f AW ATTT  ?rerg--
qr arcm* ~  pyrrol Mt ft tMt
ift <TrF~ f5 n

~RTer * f ANCNTAT O Ao qui-WTX?
WT ~ |
Directly Recruited Officers in Bank of
India
5388. SHRI RAJESH KUMAR
SINGH:

SHRi RAM VILAS PASWAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5532 on 25th
July, 1980 regarding directly recruited
officers in Nationalisd Banks and state:

(a) whther the order of inter-se
seniority of Industrial Relations Offi-
cers, Technical Officers and Hindi
Officers recruited directly and the rank
allotted to them at the time recruit-
ment in the year 1979 in Bank of India
vis-a-vis existing officers has been
given to them;

(b) the number of cases in which
above-mentioned officers with higher
rank and seniority to the other existing
officers have been given lower fitment
and rank under new regulations 1979
on the representation made by such
appointed date; and

(c) the decision taken by the Bank
on the representation made by such

officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). The bank has reported that
during 1979 it had recruited directly 3
Industrial Relations, 11 Technical and

MARCH 27, 1981
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20 Hindi Officers. They were recruited
in terms of the bank’s earlier rules in
view of Calcutta High Court'sinjunc-
tion against implementation of the
new  Officers’ Service Regulations,
1979. Prior to the implementation of
new Officers’ Service Regulations, the
seniority of officers was reckoned with
reference to basic pay drawn by them.
In terms of regulations, the seniority
existing prior to the appointed date
i,e. 1-7-1979 has been maintained. 3
Industrial Relations and 3 Technical
officers who joined after 1-7 1979 haa
been offered basic pay lower than the
fitment given to the officers in the bank
as on 30-6-1979.

() The bank has reported that
the representations received in this
connection are being considered by
them.

Profit and Loss in Indian Gold Mines

5389. SHRI T. R. SHAMANNA: Will
the Minister of STEEL AND MINES
be pleased to state the details of profit
or loss in Indian Gold Mines for the
past five years indicating figures of
different mine separately?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); Gold a pro
auced by Bharat Gold Mines Limited
(BGML), an undertaking of the
Central Govt, and Hutti Gold Mines
Company Limited (HGML) a Karna-
taka State Govt. Undertaking. The
figures of profit or loss in respect of
BGML and HGML for the years 19757
76 to 1979-80 are given below:—

(Rupees in lakhs)

Year BGML HGML

(—)249.82 (+)102.26

197506

1976-77 —)128HA  (+)722r

19771.78 (—)igo.B3  (+)76-75
lo78*79 D482 (+)95¢«5
979-80 (+)377-3«  (+)384-78
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Discovery of Rock Salt in Indian Thar
Desert

5390. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that Indian
Geologists have discovered a massive
bed containing several millions long of
rock-salt one hundred metres below
the Indian Thar desert; ana

(b) if so, the scheme of Government
in this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a). The
Geoloical Survey of |India, in the
course of their investigation, have
recently discovered large deposits of
rock-salt (Sodium Chloride) in Churu
and Bikaner Districts of Rajasthan.
In different bore holes the top suiface
of the rock salt layers occurs at depths
varying from 324 metres to 6G4 metres.
The cumulative thickness of rock salt
varies from 104 metres to 432 metres.
The total resource of rock salt in the
area explord so far has bsen estimated
at around 8 billion tonnes. The poten-
tial area extends over 50,000 sq. kms.
out of which 5,000 sq. kms. have so
for been explored by scout drilling.

(b). The Departmen of Industrial
Development has been requested to
consider preparation of a fesibility
report to see whether these vast de-
posits could be commercially mined.

Strike by Officers of Vijaya Bank

SHRI V. N. GADGIL: Will the
pleased to

5391.
Minister of FINANCE be
state:

(a) whether it is a fact that officers
of the Vijaya Bank went on a strike on
26th December, 1980 and f.40 out of
578 branches were closed as 1800 offi-
cers participated in the strike;

(b) whether it is a fact that even
after 34 days of the strike notice, no

CHALTRA 6. 1903 (SAKA)
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attempt was made to settle the dispute;
and

(c) if so, what are the reasons there
of?

THE MINISTER OF STATE IN T11E
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a). Yes,
Sir. According to the Bank as a ierult
of this strike, about 500 of their
branches remained closed.

(b) and (c). The s’rike notice issued
by Officers, Association was to press
their demands in regard (o removal of
D.A. ceiling, parity of salary and allow-
ances with other nationalised banks,
etc. The question of the revision of
pay scales, allowances and perquisites
of the officers Of the newly nationalised
banks, including Vijaya Bank, is under
active consideration ol the Govern-
ment.

Closure of Showrooms of NTC, Coim-
batore Division

5392. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be pleas-
ed to state;

(a) whether it is a fact that a few
showrooms of NTC Coimbatore Divi-
sion closed down;

(d) if so, the details thereoif?

(c) whether the accounts and stock
of these showrooms are verified; and

(d) if so, the detais thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). Two Showrooms of NTOs Coim-
batore Division were closed in January
and February, 1980 due to their uneco-
nomic working.

(¢) Yes, Sir.

(d) At the time of closure, the total
value of stocks held by these Show-
rooms was Rs. 236,190.60, and no
shortages were found.
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'Requests for Supply of Goods from
Show Rooms in Kerala

5393.
Minister of COMMERCE be pleased to
estate:

(a) wheher it is a fact that the NTC
Divisional Officer, Coimbatore received
request for supply of goods from show-
rooms in Kerala;

(b) how far their request have been
met for the last one year; and

(c) the reasons for not
the goods as requested
show rooms?

supplying
by different

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to
(c). Instead of sending indents in
writing, showroom Managers visit
Coimbatore for making spot selection
of goods. By and large, their require-
ments werG fully met during the Lst
vear.

Five-Star ITDC Hotel in Madhya
Pradesh
5394. SHRI MARTAND SINGH:

Will the Minister ot TOURISM AND
CIVIL AVIATION Ye pleased to state:

(a) whether Government propose
opening a Five-Star Hotel in one of
the big towns of Madhya Pradesh as
there is no such hotel in the State
towns; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P
SHARMA): (a) and <b). There is no

proposal under Government's conside-
ration to construct a Five-Star Hotel in
Madhya Pradesh. However, there is a
proposal to construct a 3-Star Hotel at
Bhopal by ITDC in collaboration with
the Madhya Pradesh State- Tourism
Development Corporation during the
I'Sixth Five Year plan.

PROF. P. J. KURIEN; Will the
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Written Answers 152
Construction of Airport in Haryana
During Sixth Plan Period

5395. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) w'hether there is any proposal
to construct airport in Haryana dur-
ing Sixth Five Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); (a) No, Sir.

(b) Does not arise.

Shifting of Headquarter of N.M.D.C.
from Hyderabad to Panna or Bailadila

5396. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have any
proposal to start the National Mineral
Development Corporation headquar-
ters from Hyderbad to Panna or B'ai-
ladila and nearest mines area in Orissa
or Madhya Pradesh; and

(b) if so, when such proposal is
expected to be implemented?

THE MINISTER OF
AND STEEL
PRANAB
Sir.

COMMERCE
AND MINES (SHRI
MUKHERJEE): (a) No,

(b) Does n°t arise.

Foreign Exchange Eamings by Tour-
ism Industry

5397. SHRI JANARDHANA POO-
JARY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

is a fact that
the country is

(a) whether it
tourism industry in
fast going downhill,

(b) whether it is also a fact that
the foreign exchange earnings in
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1979-1980 rose to 2.4 per cent against
the department's target of 27.3 per
cent growth rate; and

(c) if so, what are the reasons
therefor?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir. The tourism
sector continued to grow during the
year 1980. The number of hotels on
the approved list of the Central
Department of Tourism rose from 313
to 348 during the year adding 2800
rooms to the existing capacity bring-
ing the total to 21,581 rooms. At

present there are 153 hotel projects
under various stages of construction
which when completed will add

12,406 rooms to the existing hotel
capacity. The number of travel agents]
tour operators and their branch offices
on the approved list of the Depart-
ment of Tourism also increased from
148 to 154 during the year. Tourist
traffic to India which had registered
a low growth rate of 2.2 per cent in
1979 also picked up considerable
during 1980 registering a growth of
4.6 per cent or more than twice that
was achieved in 1979. The total
tourist arrivals in 1980 was 800,150
compared to 764,781 in 79. Tourist ar-
rivals in January 1981 registered an
increase of 9.3 per cent over the cor-
responding period of 1980.

(b) and (c) The foreign exchange
earnings from tourism are estimated
on a calendar year basis. For the

year 1979 the foreign exchange earn-
ings at constant prices were estimated
at Rs. 338 crores or an increase of
2.4 per cent over the 1978 figure. How-
ever at current prices the foreign ex-
change earnings in 1979 were estima-
ted at Rs. 384 crores or an increase of
13.6 per cent over the 1978 earnings
at current prices. For the year 1980
the foreign exchange earnings have
been provisionally estimated at Rs.
482 crores at current prices or an
increase of 255 per cent over the
1979 earnings of Rs. 384 crores. No
target for foreign exchange earnings
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from tourism is set by the Central
Department of Tourism due to the
large number of variable factors in-
volved such as price fluctuations,
world inflation, variation®™ in hotel
prices and pattern of expenditure of
the tourists all of which are difficult
to forecast accurately.

Posts Reserved for SC/ST in various
Departments of Ministry of Finance

5398. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a
number of posts reserved for Sche-
duled CastejTribe candidates in groups
B, C and D in various Departments
of the Ministry of Finance were filled
up by general candidates without
obtaining his prior approval;

(b) if so, group-wise, Department-
wise details of such posts during the
year 1978, 1979 and 1980 and reasons
therefor;

(c)the action taken against the
officers responsible for violating the
instructions an”™ the steps taken to
ensure compliance of the instructions
in future; and

(d) whether
imposing a ban on exchange of reser-
ved posts with general posts in the
interests of Scheduled Caste|Tribe
candidates?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAIi SINGH SISODIA): (a) to
(c). The information is being collec-
ted and ttill be laid on the Table of
the House as soon as posible.

(d) when- candidates belonging
Scheduled Castes/Scheduled Tribes are
not available for filling up the vancan-
cies reserved for them even after
following the procedures prescribed in
this regard, the vacancies are filled
up by general candidates after obtain-
ing the approval of the Department of
Personel and A.R. The reservations for

Government propose
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SCs/STs candidates are however,
carried forward to three subsequent
years. In case of promtion by selec-
tion from Group ‘C’ to Group ‘B’
within Group ‘B’ and from Group ‘B’
to the lowest rung of Group ‘A’, the
reservations are not carried forward
to the subsequent years but arc inter-
changeable between SCs and STs in
the same recruitment year itself.
Where the reservations are carried
rforward to three subsequent recruit-
ment years, the reserved vacancies are
inter-changeable between SCs and
STs at the end of the 3rd and final
year of carry forward. The interest
-of SCs and STs ire thus well protec-
ted. The reservations made due to
non-availability of SCs and STs can-
didates does not operate to the dis-
advantage of the SCs and STs, as
the reservations are carried forward
for three subsequent years. The ques-
tion of Government imposing a ban
on exchange of reserved posts with
general posts does not therefore, arise.

Promotion of Travel Circuits in
Orissa

5399. SHRI CHINTAMANI
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the promotion of travel
circuits in Orissa was discussed in the
conference of the Ministers of
Tourism held on 10th December, 1980;

(b) if so. the action taken by the
=Centre for its implementation;

(c) whether it is a fact that this
promotion of travel circuit will not be
feasible unless airpart in the State
is established;

(d) if so, whether the State Govern-
ment has suggested 3 regions for the
State;

(e) if so, the Union Government's
reaction to it; and

(f) whether he was requested by the
State Government to include the pro-
posals of State Government in their

MARCH 27, 1981
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plan of action pending preparation, of
formal Master Plan; if so, the action
taken by the Centre on this score?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) to (e). As a follow up of  the
above discussion, the Government of
Orissa, as in the case of the other
Governments and Union  Territories,
were requested to Drepare a blue-print
of tourism development based on the
travel circuits concept and forward
it to the Central Department of

Tourism. The State Government has
suggested the following three cir-
cuits:—

(i) Bhubaneswar-Puri-Konark.

(ii) Chandipur - Khiching - Joshi-
pur.

(iii) Chilka
Sea-Taptapani.

Lake-Gopalapur-or

The proposal is likely to be dis-
cussed with the Stale Government
representatives in April, 1:>81, as is
being done with the other State Gov-
ernment representatives, to finalise
the travel circuits, lhe schemes for
development at centres falling along
the travel circuits, marshalling the
available resources of the Central ana
State Governments and the private
sector and assigning the responsibili-
ties for development. In Orissa, there
is an airport at Bhubaneswar served
by the Indian Airlines. The State
Government emphasised the introduc-
tion of the third-level air service by
creating airstrips at Konark, Rangeil-
unda, Jeypore, Baripada and Rourkela
to help the dispersal of tourists traffic.
The operation of the third-level air
service is being restricted to the North
Eastern Region for the present, but
will be considered for other parts of
the country in due course.

(f) No, Sir. As mentioned above,
the travel circuits will be developed
by pooling all avai'abie resources in
the Central, State and the private
sectors.
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Export of Indian Silk (b) if so, the details thereof, year-
wise and country-wise?
5400. SHRi CHINTAMANI JENA:

SHRI G. Y. KRISHNAN:
THE MINISTER OF STATE IN THE

Will the Minister of COMMERCE MINISTRY OF COMMERCE (SHRI
be pleased to state: KHURSHED ALAM KHAN); (a) Yes,
(@  whether there has been any im- Sir.
provement regarding the increase of
foreign exchange through the export (b) The exports of Natural silk
of Indian Silk in foreign ‘Countries goods during the last three years are
during last three years; and given below country-wise:--
(Value in Rs. lakhs)
Year
Name of Country
1977-78 1978-79 «979-80
l. West Germany - - 692-83 82-22 1083-80
3. France - - - 2989 253 58 2 D
3 Itlay . e e 136-52 201-56 26 67
4 Netherlands . e . 39' 1l 73- 15 59'5*
5 Belgium . 5210 97-24 @ 49
€ UK. 417-75 4082 576 28
7- Denmark 22'72 26D *7 39
8. .Switzerland 141- 14 16697 36 B
9 Sweden . . - - 49-35 5123 3B 59
10. Austria - - - 3018 29 45 6 M4
11. Spain - - - 13-76 25 12 41-07
12- Gibraltar N - - 56 %6 31-49 21-0
13 USA. . 381-8) 663-23 744 54
14 canada . - e . 37-86 70-34 61 49
15- Singapore . - - 1&)—% 172—89 157 90
16. Malaysia . e . 107-8 10340 124-50
*7- Fiji Island . e . 1890 2% 4 93
€48. Hongkong - - - 813 23-18 18- 76
IP- Saudi Arabia . - - - 59 42 n i-57 *43 49
20. Japan - . . 6743 12700 123- 14
2L Kuwait . 31-00 30-72 L7

22. Oman 21-54 206 4« 93
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. 4. . St

Name of Country

23 Y AR .
24 pubai
25 Kenya . . . . -

20, Mauritius

27 Others

T otal

Source: Central Silk Hoard.

Loan from International Banks for
ONGC

5401.SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that 50
International Bank are understood to
be involved in about 20 million
(Rs. 160 crore) loan for the Oil and
Natural Gas Commission presently-
being organised by the State Bank
of India; and

(b) if so>the details regarding the
conditions of this loan?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b), Twenty seven banks with
Manufacturers Hanover Trust Ltd.,
the Bank of Tokyo Ltd., and the S™ate
Bank of India as lead Managers have
participated in the syndication of an
Euro-dollar loan of US $200 million
(i.e. about Rs. 160 crores) to ONGC for
which an agreement was signed by
ONGC on the 6th March, 1981. The
broad details of the terms and condi-
tions of the loan are giver below:

ITS S 200 million
($ 20 crores)

Amount of loan .

P_irp;i5 . . lor financing the genera
opeations of ONGC

Repayable in 10 haif-
yearly - instalments
commencing 30 months
after the effective date
of the agreement

Repayment

MARCH 27,. 1981
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esYear

1977.78 197870 197980
12-@ 15-(8 14-73

8- 88-06
368 2025 1829
6231 87-34 . 5245
>4765 219-67 217-77
\
3>59-67 4°11%55 4725-84
Interc it L1BORX3/M Per cent per

annum for the first
two years and LIBOR

X 12 Pcr cpnt P<r a-
anum  for the rest of

the period.

Comn.itinent 3/8 per cent per annum

of the unsued portion
of the total loan.

Management fee  1/2 per cent of the total
commitment.

Agency fee US $ 50,000/-

Legal and other
expenses Actual subject to a
ceiling of US $ 50,000/-

Crash Programme of Modernisation
of Sick Textile Mills

5402. SHRI B. V. DESAL:

SHRI M. V. CHANDRASTIE-
KARa MURTHY;

Will the Minister 0f COMMERCE
be pleased to state:

(a) whether inability of the indigen-
ous textile machinery manufacturers
to meet the immediate demanos of the
sick mills of the Textile Corporation
has resorted in a slow down of ils
crash programme of medernisation;

(b) whether majority of the plants
and equipments in 11l mills under
the control of National Textile Corpo-
ration are very old, obsolete and re-
quire replacement:
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(P) “hether the "TC had formulated
R/ 350 crorpp corporate pj#$ to Vi$?2r*
take modernisation of ttieip;,,

(d) whether only Rs. 100 orore has
so far beep sp”nt;

(e) what are the main reasons lor
this unutilisation; and

(f) what steps are being taken lo
utlise the full amount kept for the
purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
Short supply of textile machinery
particularly on spinning side has
slowed down the pace of modernisation
of NTC mills to some extent. How-
ever machinery maunfacturers have
been prevailed upon to increase the
production of such machinery and the
supply position is expected to improve
consequently.

(b) Yes, Sir

(c) NTC has formulated a corporate
plan involving an outlay of Rs. 320
crores to be implemented by the end of
Sixth Five Year Plan, in a phased
manner.

(d) Till date, -about Rs. 140 crores
have been spent.

(e) and (f). The entire amount is
not already available with NTC but
would be obtained through budgetary
resources and loans from financial
institutions from time to time. The
question of non-utilisation, therefore,
aoes not arise.

Indo Soviet Agreement on Indian
Containers
5403. SHRI B. V. DESAIl: Will the

Minister of COMMERCE be pleased lo
state.

(a) whether India and U.S.R.R have
signed an agreement under  which
U.S.S.R. may place orders for Indian
containers;

Soviet
visited

(b) if so, whether any
expert/technical team has
India in this regard;
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(c) the main features of the agree-
ment;

(d) whether orders for Indian con-
tainers have been placed by U.S.S.R.;
and

(e) if so, when the same are likely
to be supplied?

THE MINISTER OF STATE IN THE
MINISTRY OP COMMERCE (SHR!
KHURSHED ALAm KHAN): (a) to
(e). The Governments of India and
the USSR haye concluded the annual
Trade Protocol for export of goods
from India to the USSR and from the
USSR to India during 1981. The list
of items for export from India to the
USSR includes freight containers.

In pursuance of this provision it is
understood that discussions have been
held at commercial level for supply of
freight containers to the USSR. It is
reported that the Soviet organisation
has placed an order for the supply of
freight containers for a value of
Rs. 1.26 crores so far during 1981. The
deliveri.es are expected to Start in
June, 1981 and to be completed before
31st December. 1931.

Evasion of Excise Duty by Coca Cola
Export Corporation

5404. SHRI JYOTIRMOY BOSU.
SHRI PIUS TIRKEY:

Will the Min'ster of FINANCE be
pleased to state:

(a) whether it is a fact that the Re-
venue Intelligence Department has un-
earthed evasion of Excise Duty to the
tune of over Rs. 60 lakhs by the multi-
national Coca Cola export Corpo-
ration; and

whSt act on has been
Government against this

(b) if so,
taken by
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA); (a) Yes Sir.

(b) The Collector of Central Excise,
Delhi has issued ~ show-cause notice
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to the Corporation on 17-9-1980 for
realisation of duty evaded and for
imposition of a penalty. The case is
under adjudication.

Reservation for SC and Backward
Classes in Public undertakings in
Orissa

5405. SHRI K. P. SINGH DEO; Will

the Minster of
to state:

FINANCE be pleased

(a) the number of posts reserved for
Scheduled Castes, Scheduled Tribes
and other backward classes in Central
Public undertakings in Orissa;

(b) whether those posts have been
filled up during the last two years or
whether any of them remained unfil-
led;

(c) whether any of the posts ir.cp.nt
for reserved cand dates have been
filled up by candidates of Uie general
category; and

(d) if so, the reasons lherefor?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE  (SHRI
SAWAISINGH SISODIA): (a) to _(d).

The relevant information is ‘'ooing col- —

lected from the concerned Public
Undertakings and will be laid on the
Table of the House.

Market for Indian Books in USSR

' 5406. SHRI N. E. HORO: Will the

M nister of COMMERCE be pleased to
state:

(a) whether there is a good market
for Indian books in U.S.S.R,;

(b) If so, the details regarding the
subjects and languages in which
Indian books are published; and

(c) the steps Government are taking
to popularise our Indian books abroad
in Indian languages?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)

MARCH 27, .1981
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«
Scope for direct export of Indian
Books to USSR is not large at present.
However, there is a good scope for
sale of translation rights of Indian
Books in USSR.

(b) Indian books are published on a
wide range of subjects such as litera-
ture, Indology, Indian culture, Chil-
drens books, Yoga, Philosophy, books
on Science, Technology, Management,
Law and Medicines, etc., Books pub-
lished in India are in English, Hindi
and other Indian languages.

(c) Some of the steps wh'ch Gove-
rnment are taking to promote the ex-
ports of books are to allow Cash Com-
pensatory support, duty drawback and
Import Replenishment. Exporters of
books are also given Marketing Deve-
lopment Assistance for participation in
of books is also covered by the Select
List of export products whereby ex-
porters of books are eligible for Ex-
port House benefits.

Proposals from Indian Companies for
joint ventures abroad

5407. SHRI K. MALLANNA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Union Government has
recently approved some proposals for
some more Indian companies setting
up jont veotures abroad;

(b) if so, the details regarding
these companies and the countries
where they have been allowed joint
ventures; and

(c) what is the total investment in-
volved and the tnames of the coun-
tries where they are at present having
joint ventures?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) and (b). Yes, Sir. During the
year 1981 (upto the latest period) 7
approvals to set up joint ventures
abroad have been issued. The re-
quired details are given in the state-
ment attached.
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(c)

The total investment by way

of share capital by the Indian appli-
cants in the 7 proposals aproved will
amount to about Rs. 91 lakhs. M]s.

Sl

No.
1 Mis.
2 Mls.
3 Mls.
4 Mls.
5 Mis.
6 Mis.
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ITC Ltd, Calcuttta is implementing a
hotel project in Nepal. The other
parties do not have any joint ventures
abroad at present.

Statement

Approvals for Joint Ventures granted in

Name of the Indian Company

\

Shaw Wallace and Co. Ltd. Calcutta
Bajaj Auto Ltd., Pune

Simmonds Marshall Ltd., Bombay
ITC Ltd., Calcutta

ITC Ltd., Calcutta

Aluminium Industries Ltd., Kundara

1981 (upto the latest period)

Country of location

Cyprus
U.S.A.
Malaysia
U.A.E.

Sri Lanka

N geria

7 Meharban Singh Sethi, Managlng Partner, Mughal Mahal Restau-
rant, New Delhi

Publications confiscated by customs

5408.
Will the

authorities

SHRI JYOTIRMOY BOSU:

Minister of FINANCE be

pleased to state:

(a) under what law and rules legi-
timate and open publications from
China are being confiscated by the

Customs

Authorities;

(b) whether he has received seve-
ral letters drawing his attention to

this fact;

(c) if so, action taken thereon; and

(d) is it also a fact that some law
suits are pending before courts chaj-
leging the wrongful Government ac*

tion?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Section 11 of the Customs Act,

Netherlands

1962, empowers the Central Govern-
ment to prohibit import and export
of goods in certain circumstances.
Under this Section the Government
has prohibited the import into India
of certain books, periodicals, papers
etc., which directly or indirectly ques-
tion the frontires of India or the
territorial integrity of the country; or
which undermine or are likely to un-
dermine the friendly relations of India
with any foreign state; or which deal
with guerilla tactive, sabotage or the
preparation and use of explosives and
military weapons; or which are likely
to incite or encourage any person to
resort to violence or sabotage for the
purpose of overthrow ng or undermin-
ing The Government established by
law in India or in any State thereof
or its authority in any area.

There is no ban as sucli on import
into India of Chinese books and pe-
riodicals. However, import of such of
the books and periodicals whether
Chinese or other, as fall within the
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category of the fibove mentioned pro-
hibition", is not allowed whether from
dhina or any other country, If the
import is in contravention of the pro-
hibition, the books etc., are liable to
confiscation under the Customs Act,
192

(b) and (c). Several letters on this

matters have been received and have
been replied to indicating the position
in law.

(d) As per the information present-

ly available with the Government, a
Wr:t Petition is pending in the Sup-
reme Court challenging the validity of
the aforesaid prohibitions. Besides,
two writ petitions are pending in the
Calcutta High Court and one in the
High Court of Karnataka at Banga-
lore.

Persons arrested under Prevention of
blackmarketing and maintenance of
supplies of essential commodities
Act, 1980.

ROY: Will the
SUPPLIES be

5409. SHRI A. K.
Minister of CIVIL
pleased to state:

(a) number of persons arrested
under the “Prevention of Blackmar-
keting and Maintenance of supplies of
Essential Commodities Act, 1980" till
the 31st January, 1981 in all the

States of India, with State-wise break
up in details;

(b) names of the States which have
not used this Act yet;

(c) whether it is a fact that this
Act has beea proved ineffective to
achieve its purpose; and

(d) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). 282 persons were ordered

MARCH 27, 1981
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to be detained under the prevention of
Blackmarketing and Maintenance of
Supplies of Essential Commodities
Act,'1980 till 31st January, 1981. State
wise break up is as follows:

No. of

persons

Name of State/UT ordered

to be

detained
1. Andhra Pradesh s
2. Bihar 25
3. Gujarat 45
4. Karnataka 43
5. Mahdya Pradesh 29
(> Maharashtra 4>
7. Orissa i>
8. Punjab 6
9. Rajasthan 4
10. Uttar Pradrsh 5°
11. Delhi 18
282
West Bengal, Kerala and Tripura

have declined to make use of the pro-
visions of the Act, while in States
other than those named above the
provisions of the Act have not yet
been made use of. The Act is not
applicable tt> Jammu and Kashmir.

According to the information re-
ceived from the State Governmentsl
Union Territories there is no reason
to doubt the effectiveness of the Act.

iprfafroir *rr
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Target for increasing production of
Edible Oil

5411. S*IRI ASHOK GEtftQT; Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whethfer Government have set
asny targets for increasing prodtfctioh
of edible 611 in the Sixth Five Year
Plan; dnd

(b) if so, the percentage targetted
therefore and the details in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR BRAJA MOHAN MOHANTY):
(a) and (b). With the ultimate objec-
tive of attaining self-sufficiency in
edible oils, the production of oilseeds
is envisaged to be stepped up from
10.20 million tonnes in 1979-80 to 13.10
million tonnes by 1984-85. The maxi-
misation of production of edible oils
from relatively newer sources like
soyabean, rice bran etc., will be a
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majox™ element in the VI Plan strategy
for this sectyr. An outlay of Rs. 38.65
crores provided in the Plata for deve-
Iopm:eﬂt.wof_iilyggetable oils relfat.es t(?n
such, programmes as setting up of
processing facilities for soyabean oil,
modern oil complexes, establishment
of a national-level organisation for
integrated management of vegetable
oilseeds and oils, and a coordinated
research and development programme.
In addition there is a large project
in the cooperative sector for the mo-
dernisation of the vegetable oil indus-
try including production of Dbilseeds
organised through the National Dairy
Development Board.

Reservation rules in respect of SC/ST
adopted by BPE

5412. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to state:

1 »e ] fiNiv

(a) whether Government are aware
of the fact that the brochure contain-
ing rules of recruitment promotion of

Scheduled CastesjScheduled Tribes
has of late beem obsolete;
(b) Whether need has arisen to

modify rules of reservation;

(c) whether .Bureau of Public En-
terprises adopted the reservation
rules in Services, twenty ye&rs after

the Constitution came into existence;
and

) if 60 whether the Bureau of
Public Enterprises are proposed to be
asked to double their vacatncies for
Scheduled Castes| Scheduled Tribes to
achieve the target within the pres-
cribed limits of reservation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(@) to (c). The Presidential Directiv-
es on reservation for Scheduled Castes
and Scheduled Tribes in appointments
in Public Enterprises were formally
issued in 1971, but instructions to pub-
lice sector enterprises to make reser-

vations for Scheduled Castes and
Scheduled Tribes in their services
were issued in November 1956 and

were reiterated in March 1964. Sub-
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sequently Government of India and
the Bureau of Public Enterprises have
published brochures on reservations
for Scheduled Castes and Scheduled
Tribes containing summaries of exist-
ing orders on the subject. The Bu-
reau’s brochure was first issued in
1974. It was revised and reprinted in
1980, so as to contain the summary of
extant important orders, instructions
on the subject

(d) Does not arise

Violation of reservation orders by
Public Sector Undertakings

5413. SHRI BHEEKHABHAI: Will
«the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
of the fact that Public Sector Under-
takings carry negotiation with regard
to personal policy contrary to reser-
vation and roaster policy;

(b) whether Government have ever
issued specific instructions to Public
Sector Undertakings that no agree-
ments should be entered with Trade
Unions/Federations in violation of the
Constitutional provisions;

(c) whether Government proprose
to survey and name such public sec-
tor undertakings which have violat-
ed the reservation orders in their
agreement with their Labour UniQns
and Federation;

(d) whether Government propose
to issue specific instructions to all
public sector undertakings or their
concerned Departments etc.; and

MARCH 27, 1981
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(e) if so, when?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (e). No such case has come to
the notice of the Government. The
need for issuing such instructions
has, therefore, <ot arisen.

Setting up of industries in Public Sec-
tor in Andhra Pradesh

5414. SHRI M. RAM GOPAL REDD
Will the Minister of FINANCE be
pleased to state:

(a) what are the major industries
proposed to be set up in Andhra Pra-
desh in the Public Sector during the
Sixth Five Year Plan period;

(b) the amount of money invested
in Andhra Pradesh during 5th Five
Year Plan period in the Public Sector
Industries?.

THE MINISTER OF STATE |IN

THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) The details of major industries

proposed to be set up in Andhra Pra-
desh in Central Industrial atnd Mine-
ral Projects in the 6th Plan Period
are given in Statement.

(b) The investment in terms of
Gross Block in Andhra Pradesh dur-
ing the 5th Plan period i.e. 1st April,
1974 to 31st March 1978 amounted to
Rs. 286.69 crores in the Central Pub-
lic Sector Industries.

Statement

Central Industrial and Minerals Projects in the Six'li Plan

ANDHRA PRADESH

Project/Scheme

(! Vishakhapatnam Steel Plant—3 4 million tonnes Stage 1&11.

2. Sponge Iron (India) Ltd.

3. National Mineral Development Corpn.—S&T Programme,-etc.

(Rs. crores)

Likely

Outlay
1050 00
Sm00

...20(
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Project/Scheme Likely Outlay
4. Hindustan Zinc Ltd.—Visakhapatnam g-60
5. National Aluminium Co. Ltd.— Alumina Project . . . . . . 1 uo
6. Bharat Gold Mines Ltd.— Mine Development 2- 00
7. Bharat Heavy Electricals Ltd.—Hyderabad 52- 69
8. Bharat Heavy Plates & Vessels Ltd.— Vishakhapatnam
9. H.M.T. Ltd.—Hyderabad
(Lamps Division, Mercury Vapour Lamps Project, Indo Nippr n Precision
Bearings Ltd., etc.) , 20-81
10. Hindustan Sh'pyatd Ltd.— Visalchapatm m 38 05
11. Ship repair facilities (West Barin & additional <Irj | *ek] t . 0 63

12. Indian Drugs & Pharmaceuticals Ltd.— Hyderal irj

13. Nuclear Fueld Complex— Hyderabad

14. Electronics Corpn. of India Ltd.—Hyderabad

15. Fertilizer Corpn. of India Ltd.—Ramagundam Project

16. Security Printing Press—Hyderabad

17. Cement Corpn. of India Ltd.—

(i) Yerraguntla Project (Including expansion and precalcinator)

(ii) Adilabad Project
(iii) Tandur Project
18. Hindustan Cables Ltd.— Hyderabad

19. Singareni Collieries Ltd.

New places of tourist interest

5415. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state nature and details of
efforts intensified by the Government
to open up new destinations and places
of tourist interests, such as unroibel
benches exotic hill stations and with
more hotel accommodation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.

30 90
15- 18

52 93

67-66

- . : 28 92
71-00
29- 98
219-84

Total

SHARMA): It is proposed to develop
tourist facilities in an integrated
manner based on the travel circuit
concept, and by pooling the resour-
ces of the Centre, State and private
sectors. On completion of the discus-
sions being held at present with the
tourist officials of the State Govern-
ments and Union Territories, a plan
of action will emerge for develop-
ment of facilities at existing and new
tourist centres during the Five Year
Plan 1980—85 along the identified tra-

vel circuits in each State/Union Ter-
ritory.
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Setting up of agency for foreign in-
vestment

5416 SHRI TARIQ ANWAR:
SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) what is the Government agen-
cy and machinery to channelise OED
investments;

(b) is there any agency nominated
by Government who would identify
the bonafides of the Indian party as
well as the OED investor;

(c) whether Government propose to
set up any agency in these countries
to deal with problems and queries of
the people in these countries; and

(d) if the answer to (c) be in the
affirmative, the name of the agency
and the proposed location of the office
and the likely date by which the
office would be opened?

THE MINISTER OF FINANCE
(SHRI' R VENKATARAMAN): (a)
and (b). The new facility created for
OED countries will operate within
the present licensing framework of
the Government. It will not be fea-
sible for any centralised agency to
channelise the investment since in-
vestment decisions have to be taken
by th« Indian a<nd OED partners.

(c) and (dj. It has been decided
to open an office of the Indian In-
vestment Centre at Dubai. This office
will undertake promotional work and
also handle queries of OED investors.
This office will be opened shortly

Meeting: of Indo-Yugoslav Joint Com-
mittee held in New Delhi

5417. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether a meeting of Indo-
Yugoslav Joint Committe was held in
New Delhi recently; and

(b) if so, the details thereof and
main features of the decisions taken?

MARCH 27, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) VYes, Sir.

(b) The discussion at Indo-Yugos
lav Joint Committee held in New
Delhi from Feb., 16, 1981, covered a
wide range of subjects which includ-
ed trade exchanges, industrial coope-
ration, cooperation in third countries
and cooperation in banking and finan-
cial arrangements

The two sides have agreed to:

— adopt various measures with a
view to expanding and diversifying
the trade exchanges between them;

— strengthen the existing coope-
ration in various sectors like dredg-
ing, port construction, ship ancflla-
ries, tractors and engines, power
plants, steel giles, etc.;

— strengthen cooperation  bet-
ween them in third country projects
through linking of appropriate
nodal organisations in various sec-
tors like petro-chemicals and oil re-
finery. steel plants etc.;

— explore the possibilities of
carrying out telecommunication
projects on a turnkey basis in third
countries on mutallv agreed basis.

Study by Bureau of Industrial Costs
and Prices of Cost Structure of Mica

Industry
5419. SHRI JANARDHANA POO-
JARY: Will the Minister of COM-

MERCE be pleased to state:

(a) whether Government have ask-
ed the Bureau of Industrial Costs and
Prices to study the cost structure of
the mica industry;

(b) whether Bureau of Industrial
Costs and Prices has submitted its re-
port in this regard;

(c) if so, the details thereof; and

(d) the quantity of mica exported
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Statement—I

i78

Foreign Exchange earned Year-wise

Y
THE MINISTRY OF COMMERCE ear
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir. 1975-76
(b) No. Sir. 1976-77
1977-78
(c) Does not arise. >978-79
(d) Statements are attached (State- 197980
ments | &II).
Statement—II

Statement showing country-wise

Name of die Countries Q“)é?]?i?y
M/Tons

1 US.SR. 569' 65
2 G.D.R (East Germany) 697'71
3. Romania 266=00
4. Hungary

5. Japan 3360-37
6. Czechoslovakia 8io- &
7. West Germany 1256- 62
8. Poland 216-48
9. U.S.A. 2082-04
10. Hongkong 51- 10
11 France 331641
12 UKo 125 42
13 Holland

14. Belgium 2225-66
15 Australia 130-65
16. Bulgaria 4121
*7- Yugoslavia . *3' 75
18 Iltaly 115 °9
»9* Spain . I51-39
20. Switzerland 178-65

1976-77
Quantity

M/Tons

527'38
945' >3
15160
1800
3354’ 20
941-04
1450-83
490-16
2841- 60
71470
21053
367-70
12:50
‘587-30
25 45
i00-00
28 16
22104
206-88
130-60

Sales

1977-78
Quantity
M/Tons

542- 12
765-08
319'%

2847-38
100947
1371-42

395 59

2439-38
985-83

675 58
420- 89
1803
1764-00
35-70
7' %5
41-48
654 83
821-53

379-95

(Value in Rs. crores)

1978-79
Quantity

M/Tons

615-30
134466
>9343
o-40
3005-46
639-11
762- 82
601=01
4025-37
70-47
>092-52
5>1° 39
3 32
>e67-34
>445
76- 29
30- 06
4>'85
22-40

a>4- 93

Value

14-71
>7'37
1875

»9'23
23-04

1979-80

Quantity
M/Tons

645- 32
336- 16

=5795

2895-87
1190-57
947-87
466 23
491*7- 02
3322
281933
>255 52
763
2458-42
36-Ol

54- >4
>7542
43->7
241-38
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1975-76 1976-77 1977-78 «078-79 1979-8o
Name of the Countries Quantity Quantity Qiant ty Quant ty Quantity
M/Tons M/Tons M/Tons M/Tons M/Tons
21. Taiwan 18 25 33 80 32- 28 78- 29 48-44
22. Canada o ¥ O 69 0- 04
23. South Korea . . 6- 00 29-85 47 17 104-10 41- 17
24. Lebcnon 400m00 0 60
25. North Korea 21-32 7-40 28 26 24 00
26. Philippines . 2- 40 0 80 1'55 40 5 04
27. Singapore . 150 74 723 loo-49 961 39 60
28. Pakistan o- 16
2g. Malta £57 1«20
30. Greece i-70 161 700 90 0 12 0 20
31. Thailand 1-20 2’60
32. Egypt 1<01 0- 46 0 66 1 50 4 56
33. Chile . . . . i- 70 2'34 2- 97
34. Cairo . . . . 1-01
35. Saudi Arabia i-25 090
36. Syria . . . . 0 70 0 72
97. Malaysia « 29 03
38. lraq . . . . - 5 00 9 00
39. Netherland . 13- 01 120
Review of Iron Ore Agreement with (a) amd (b). Yes, Sir. The Pakistan
Pakistan Steel Mills Corporation Ltd. on ac-
count of delay in the commissioning
5420. SHRI JANARDHANA POO- of the first blast furnace due to
JARY: Will the Minister of COM- technical reasons have revised their

requirements of iron ore for the year
1980-81 and 1981-82 against the con-

(a) whether Pakistan has sought a tract concluded on 21st May 1980.
review of long-term iron ore agree-
ment signed with the MMTC last
year; and

MERCE be pleased to state:

The earlier agreement provided

for a supply of 0.90 lakh and 3 lakh

(b) if so, what are the details in tonnes of iron ore during the years

this regard and Government’s reac- 1980-81 and 1981-82 respectively. The

tion thereto? Pakistan Steel Mills have now revised

their requirements to 0.50 and 0.79

lakh tonnes during 1980-81 and

THE MINISTER OF STATE IN 1981-82 respectively. Since these are

THE MINISTRY OF COMMERCE force majoure conditions, the position
(SHRI KHURSHEED ALAM KHAN): has been accepted.
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Cost of imported stainless steel
5421.SHRI RASA BEHARI bEHE-

RA: Will the Minister of COMMERCE
be pleased to state:

(a) what is the cost of imported
stainless steel sheets, and the quantity
imported during 1979-80 and 1980-81
(country-wise); and

(b) details of (a) above?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE

CHAITRA 6, 1903 (SAKA)
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(SHRI KHURSHED ALAM KHAN):
During the year 1979-80, a quan-

ii{y of 34942 MT °f stainless steel
material was imported at CIF value

of Rs. 7192.24 lakhs. During the year
1980 81 (ag On 3lgt January 1981) a

quantity of 4930 MT valued at Rs.
1025.65 lakhs CIF has been imported,
Statement | giving country-wise figu-
res is attached

(b) Statement Il is attached.

Statement—I

199890 198048
SI.  Name of the Nam« of the suppliers Qty. Val. Qty. Value.
No. country (MT) Rs. lalkhs (M T) (Rs.
lakhs)
\ Japan Japanese Steel Mills e 28009 2276 429*4
ZSpain . M/s. Acreinox, Spain 834 198 8 tS4) >0*51
3 West Germany M/s. Thyssen Stahlunion 4290 787-2 23 71-09
M/s. Thyssen Edelstahlwerke
M/s. Krupps
4 Sweden . M/s. Avesta,
MJs. Sandvik Asia >097 38754 10 4945
M/s. ASSAB & MIS FACEDSTA
5 France . M/s. Inoxium 1168 183- 12 40 14-62
M/s. Uyinox
6 South Korea . M/s. Sammisa 4>33 712—09 — -
TUuk. . M/s. British Steel Corpn. 8 72-16 A0 36-63
8 Iltaly M/s. Tcrninoss Al 1062-84 1876 37641
M/s. Cofermet
M/s. Industries Lamiere
Speciale
9Austria . M/s. Vereingee Edelsthahl-

werke

10 Other adjustments

9« 21-29 49 *3- 16

87042 o7 s 37

AKX 719224 40 10565
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Statement—II

Statement showing categoriwise Import of stainless Steel

19980 198048 (upto 31-1-81)

Qty. Value Qty. Value
(MT) (Rs. Lakhs) (MT) (Rs. Lakhs)

Thinner Gauge Sheets . 20344 3597 83 2596 508 45
Thicker Gauge Sheets/Plates 13220 3356- 21 1081 285- 17
H.R. Strips 990 136-80 e 107-37
Other Strips 388 ioi -40 477 124 66
34942 7192-24 4930 1025 65

Tourist village at Bangriposhi

5422. SHRI K. P. SINGH DEO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government of Orissa
have urged upon the Centre to set up
£ Tourist Village at Bangriposhi;

(b) if so, the details of the scheme
submitted by the State Government;

(¢) whether the Central Govern-
ment have taken any decision in this
regard; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (d). A request
has been received from the Govern-
ment of Orissa to include Bangriposhi
in the list of places where a Tourist
Village could be set up in the Sixth
Plan period.

Regarding the development of new
tourist centres in Orissa, in order to
distribute tourist traffic more equit-
ably throughout the country, it has
been decided to identify travel-cir-
cuits in consultation with the State
Governments and Union Territories.
Tourist Centres falling along these
travel circuits could then be intensive,
ly developed for promoting tourism

by pooling all available resources.
The proposals received from the Gov-
ernment of Orissa will be discussed in
a meeting to be held next month with
the tourist officials of the State Gov-
ernment to finalise the schemes to be
taken up in the Central and State
Sectors when the question of setting
up a tourist village at Bangriposhi
will also be considered.

Freight by planes with two engines

5423. SHR K. P SINGH DEO: Will
the Ministerof TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that 1teCA
has recently adopted the American
rule for 90 minutes freight by plane*
with two engines;

(b) if so, the areas where such
planes are presently on operation for
more than 90 minutes over the seas;

(c) the types of planes thatare
currently being used; and

(d) what plans have been drawn
up for the utilisation of such plane®
when they are withdrawn?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes( Sir. 90 minu-
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tes rule of ICAO (International Civil
Aviation Organisation) has been ac-
cepted.

(b) There are no such areas.

(c) and (d). Do not arise.

Mobilisation of resources by banks

5424.SHRI N. E. HORO:
SHRI S. M. KRISHNA:
SHRI R. N. RAKESH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government's attention
has been drawn to the ‘Hindustan
Times’ dated 4th March, 1981 in which
the All-India Confederation of Bank
Associations has claimed that the Mo-
bilisation of resources by the bank
has been marginal and the banks per-
formance had been to raid each other's
deposits without contributing much to
total mobilisation efforts;

(b) whether any letter to the Fin-
ance Minister has also been delivered
in this regard; and

(c) if so, what suggestions for the
consideration of Government have been
submitted and the reaction of Gov-
ernment thereto?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):

(a) and (b). Yes, Sir.

(c) The Ail India Confederation of

Bank Officers’ Organisation have
stressed the need for restructuring of
the public sector banks into 8 or 10
equal units with location of Head
Offices in different States]regions faci-
litating, inter alia, avoidance of
wasteful competition and duplication
of efforts.

The deposits of all scheduled com-
mercial banks have increased subs-
tantially from Rs. 4646 crores as on
the last Friday of June 1969 to Rs.
37,292 crores as on March 6, 1981
While inter-bank competition for de-

CHAITRA 6. 1903 (SAKA)
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posit mobilisation is considered to be
in order to achieve better mopping up
of the savings potential of the peo-
ple, to avoid unethical competition,
the Indian Banks’' Association have
prepared ground rules and a code of
conduct to be observed bv banks
while making efforts for mobilising
dopsits. Reserve Bank of India have
also issued directives to the banks in
certain major respect e.g. maximum
rate of interest, compounding of inter-
est. brokerage|commission on depo-
sits, prizes on deposits, restricting
limit on donations to individual]fund]
party fnstitution for attracting depo-
sits.

Whenever violations of the Reserve
Bank of India’s directives come to
notice, RBI investigate the matter for
securing corrective action from the
erring bank.

TOTTcT *f IjfvTOrt »

5425-  gfenwg*

faccT Tpft fw fsticT
ATTT trefi fgRTW m j
+Ml fa

MTT o0

(*>) insTRr *f srfavirarf » tpt

<7 ATT f5 2,17 SJ3T
3rvfr B fa™or
tw, ATW T 3tfr STRT ffsf wt
(?) JF TRnTTT  fspo- c\ f -
VitT
(*r) sfajrrart r~ sq-fantf
N owrrce f?7w *oft
fa«T shsft 3rTT. 3TS;ZTTFIT):
*>) ¥ (). fanft q-fwATT
xhsrrt far TFT W <rfw«n*T-
N fafar”T STTOTarf T™TT

A Bpdifer 'TfrARTr ~ fa”-~r oif
fw far cfjTiT, g-rirnsiTr cfcrc ~  t,
wt? *r

T5T NVCIT far ftx 3PT-
N sffa 377TT <IT TRR-
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if fRrrax 3t*3t 1 w  *J\m 3iwfAr ARTfcT ~ atfjRptf 3ft W T
3ff 33 gfwRHmI $ w=r if 33kt fw ft
n ftr ~ g~sffq- 3TRf-
~ ~ *f tffnrmr  srrer M 3fwN7t ~nfArf 3er: srw fw

3ft TOT33T I w W ifATRT  3ft
=3R gfW5RT3i1 31 F33 if f33TT fATT
STTAT f | 23R F4H AW 82K apft

qtW3rcT3tf  3sr irNi-cfiHr 3ff
Not 33T f*i w fwf?r if gfrzrNprT3rl
n , 3fWT gfW5Fn3rf At eTFIcf,
3TRHT  srfr sjrrfA-~N- Arrrf 3
# (if XIcTrw ? 3ff ~ 33ff3i
53 S3 3Tcft 3rf stPtcTr- ft srsr- ATer?r
«nf |f 373 7] 313 ft fan srrwri

RTPcrl ™ fivvg teRT 3TRT NIHTI3
flarfr swt 3R3T if 3rer3 if fwAr
3m w  *37 3*fr qrr 3jrt 3 *rt ~rrr
3> 33T JBIWAF

W FwNrr ~dW ST 3i.wf T
~“RiIfWT ~ 3nrf™r srivgnt
gr 33 @ f33p333r 3T fArc inr 3r
W RT f) 3fft

(3) 3Jn 3NiTrfw ~rfcrzrf snr-
sfarc 3t*rr f2nw if snqt~d snTdqV *rf33 iR"rriV/\{f ;5 f\N* 3nrfsr3 N qrl
yAN [ ATITionrf A wftnro 3fr & fAnr V|tct'3T3nr nrr
37(T BHI73t 3~'  A3TIT tjtt ~ 3F713
A5ttt 3H hmx 3ifr f,
5427. «ft HIATCT: 3T m1AET33t SANt A 2
e iINV fanMf<f<3d 5TTTECTTE
oTTT ITgp fAoiTW ATT g~T TT 3ft

33T 37T3 3>
faRrr WTRT? ~ T 4it («ft

(35) *ft33 3KT if 1977 fXmff33T) : (3) 3tV (&) . sftcR
1980 ~ 3fAR sr™r, arfr 33k 3tirr hnnr 33ttt ~ 3 32n N ~Mrn
«r*rt sk gd qr fW?f ~fwrrd 3ft *iWp m f fm ijtt 57 fir 3ft tot #3
3ft 3~ arft ~nf apnrftrer ttP~t atfr f33T™ if 51 £ —

1977 ~ IT3, 1980 ~Trfff~ ~ 5~ 3f STIKF3f/?R N T &PT
3r Anf-~A7T ~ff n ?f«3T ATikT3T N ~rr gpfffr
7 <13

72F: ~wi 100 20 . 17

~N?ro' wir (wrtf ~T3f 3/~ f 3T 3f)

3i*rfi ~ofi 1,185 296 300

343 ; ~of, 1,037 226 272

te'oft : 3Fnri?233 TrfWf atfix3PRrf3cT ~"FRihnrli ~ sfsfNf if srnf

Mrr TIT 5RIN ~ AThpr f 1
(3) aifr (3). ~t33 3trr fsnnr ~r if >T3f 3r™ «r | 7373 3X
f333 qr ~tr qrr n "t 1 3P3 mf N tot 3B-
3otr smrh33 “~rrhml 33T 3r rf33 xrfyar AT A Jar~fhgf N L ifa'™F

A3 3ThI3l R7?23ThT3l 31T 3fgfrT °TOT SATRft APTIANT  ~3T  if W 3ft
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Filling up of the posts reserved for

Scheduled CastesJScheduled Tribe
Candidates
5428. SHRI BHELKHABHAI: WiU

the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether a number of posts re-
served for Scheduled Caste [Tribe can-
didates in different classes of service
viz., B, C & D in various Departments
of the Ministry of Civil Supplies were
filled up by the general candidates;

(b) if so, class-wise, Department-
wise, details of such posts during the
year 1978- 1979 and 1980 and the rea-

sons therefor; and

(c) whether Government propose to
impose a ban on exchange of reserved
posts with general posts in the interest
of Scheduled Caste| Tribe candidates?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR BRAJA MOHAN MOHANTY):
(a) Yes, Sir. Some posts in Group ‘B’
and ‘C’ reserved for Scheduled Castes/
Scheduled Tribe candidates were filled
up by general category candidates no-
minated by the Department of Person-
nel and Administrative Reforms.

(b) and (c). During 1978
vacancies reserved for Scheduled Cast-
es and six vacancies reserved for sche-
duled Tribes candidates and during
1979, one vacancy reserved for Sche-
duled Castes and one vacancy reserved
for Scheduled Tribes candidates were
filled up by general category candidat-
es in accordance with the instructions/
procedure laid down by the Depart-
ment of Personnel and Administartive
Reforms in the Ministry of Home Af-
fairs. These posts meant for Schedul-
ed Castes [Tribe candidates filled up by
general category candidates are being
carried forward for the subsequent
recruitment years as per instructions
on the subject. The Depatment of Per-
sonnel and Administrative Reforms
have recently nominated two Schedul-
ed, Caste candidates against the Minis-
try’s requisition for appointment in
Grade ‘B’ and steps are being taken to
appoint them.

seven
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Value of exported minerals

5429. SHRI T. R. SHAMANNA: Will
the Minister of COMMERCE be pleas-
ed to lay a statement showing:

(a) the total value of minerals ex-
ported by India during 1978-79 and
1979-80 indicating individual minerals
exported with respective value thereof;
and

(b) what is the steps for expansion
of export of minerals without putting
a check on industrial growth of India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) A statement is attached.

(b) Export of minerals aind ores
made after taking into account the in-
digenous demand and reserve position.
From 1950 to 1978 mineral exports
showed an annual growth rate of 10
per cent. During 1979-80, percentage
growth rate was 15 per cent. It is
proposed to maintain the same annual
growth rate for 1981-82.

Stetment- |
Bquts of aes ad Mreds
(Rs. in crores.)
1(m '9/8-79 1979-80
Provisional
lion ore. 232.91 289.34
Manganese ore 15w '3-15
Mira 18.94 ' 7-63
Other ores
minerals C6.18 59 <38
Total 333-45 379-50
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Raids by enforcement directorate in.

volving violation of foreign exchange
regulation Act

5430. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether some raids had been
conducted by the Enforcement Direc-
torate of his Ministry in which a num-
ber of cases involving violation of For-
eign Exchange Regulation Act had
been detected during 1980; and

(b)

if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). During 1980, the Enforcement
Directorate conducted 1423 searches
throughout India undei’ the Foreign
Exchange Regulation Act aind besides
incriminating documents, Indian cur-
rency amounting to Rs. 31.56 lakhs and
foreign exchange -equivalent to Rs.
33.36 lakhs were seized. The number
of searches being very large, the time
and labour that will be involved in
collecting and compiling detailed infor-
mation of all the searches will be dis-
proportionately high. However, if the
Hon'ble Member specifies aoy particu-
arar case(s) in respect of which de-
tailed information is required, the
same will be collected and furnished.

Credit by commerce banks to farmers
in Orissa

5431. SHRI K. PRADHANI: Will
the Minster of FINANCE be pleased to
state:

(a) the names of the commercial
banks giving credit to the fanners
in Orissa;;

(b) the number of farmers from dif-

ferent districts of Orissa who have
taken loans for the development of
agriculture from the State Bank of

India in 1977-78, 1978-79 and 1979-80;
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(b) the total amount of credit dis-
bursed to them during the above pe-
riod;

(d) whether those farmers are able
to repay loans in time;

(e) the amount of subsidy given to
them; and

(f) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) All
commercial banks in Orissa are giving
credit to farmers in the State.

(b) and (c). The statistical data is
collected in banks in regard to the
number of accounts and not the num-
ber of farmers financed. The following
table indicates the performance of
State Bank of ndia’s as on December,

Demand
As at the end of June 1978 727
As at the end ofJune 1979 1224

(e) and (f). The banks do not pro-
vide any subsidy on their loans to
borrowers, and the rate of interest on
various types of loams are charged ac-
cording to the guidelines of tne Re-
serve Bank of India.

Credit given to commercial banks for
setting up industry

5432. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to
lay a statement showing:

(a) the amount of credit given for
setting up of industries by various
commercial banks in Oris™i  during

1977-78, 1978-79 and 1979-80;

CHAITRA 6, 1903 (SAKA)
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1978 and 1979 (Latest available) with
regards to agriculture credit in the dis-
trict of Orissa;

Year No. of Amount
accounts  out-
standing
(Rs. in
lakhs)
1978 61351 2315
1979 164012 3015

(d) Recovery position of advancee
of State Bank of India in respect of
Agricultural Advances (Direct Fi»-
ance) in the State of Orissa as at the
end of June 1978 and June 1979 is as

under:
(Rs. in lakhs. )
lecovery Ovcrdi es % of reco
very to
demand
347 380 47-7
513 701 47-i

(b) the number of private entrepre-
neurs in different district of the State
who have been benefited during that
period;

(c) the number of Scheduled Castes
and Scheduled Tribes benefited out of
them;

(d) v/hether all the borrowers are
able to pay their instalments; and

(e) the steps his Ministry propose to
take against the defaulters?

THE DEPUTY MINISTER IN THU
MINISTRY OF FINANCE (SHRI
(MAGANBHAI BAROT): (a) and (b).
Advances to small scale industries
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which include craftsmen are primarily
for private entrepreneurs. Such ad-
vances of Scheduled Commercial
Banks to small scale industries and for

No. of A/lcs/. Amount

27, 1981
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setting up of industrial estates as on
last Friday of December, 1978 and De-

cember, 1979 (latest available) in the
State of Orissa are as under:

(Amount in Rs. lahhs)

December, 1979

No. of Alcs./ Amount

units. outstand- Units. outst-
ing. anding.
Advances to
(1) Small Scale Industries 16647 1757-24 23742 2386- 66
(2) Ofwhich to craftsmen and
qualified entrepreneurs. . Not available. 1080 103.22
(3) Setting up of Industrial estate. 2 51-68 3 122-94

District-wise data regarding craftsmen
and qualified entrepreneurs is not
available.

(c) As on last Friday of December,
1979 the advances to Scheduled Cast-
es|Scheduled Tribes were as under:

No. of Amount
Accounts/ out-
standing .

The Share of advan-
ces to SC/ST in the
following sectors units

1. Small Scale
Industries. . 793 32-77

2. Setting up of In-
dustrial estates.

3. Craftsmen and
qualified entre-
preneurs- 117 1.20

(d) The data reporting system pre-

sently in vogue does not yield infor-
mation in the manner called for.

(e) Banks make all possible efforts

to ensure timely payment of dues
through constant follow-up, increase in

the frequency of periodical inspec-
tions, frequent personal discussions
with the promoters of the defaulting

concerns etc In deserving and viable
cases, on detailed examination of re-
quests frum the assisted companies,

rescheduling of loan instalments and
interest payment is permitted. In re-
gard to sick units, after detailed exa-
mination, rehabilitation programmes
are drawn up in suitable cases. In ap-
propriate cases, banks resort to recall
of advances, enforcement of securities
and legal remedies.

Loans taken by M/s. Southern Borrax,
Madras from 1DBI and nationalised
banks

5433.SHRI N. DENNIS: Will the
Minister of FINANCE be pleased to
state: <

(a) whether M]s. Southern Borrax
of Madfas city have taken large
amount of loans from the Industrial
Development Bank of India;

(b) the details of other (i) Tamil
Nadu Government and (ii) Central
Government owned and (iii) nation-
alised banks from whom the firm has
taken loans;

(c) the details of the steps taken by
these institutions to recover the loans
soon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) Industrial
Development Bank of India (IDBI)
has given refinance to the extent of
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Rs. 43.20 lakhs in respect of the term
loans sanctioned to the Company by
nationalise™ banks and Tamil Nadu
Industrial Investment Corporation.
IDBI has not directly assisted the con-

cern.

(b) As on 31st December, 1980, the
amount of term loans sanctioned to
the concern by nationalised banks,
Tamil Nadu Industrial Investment Cor-
poration and Tamil Nadu Industrial
Development Corporation amounted to
Rs. 93.78 lakhs.

In accordance with the practices and
usages customary among the bankers
and also in conformity with the pro-
visions of the statute governing the
nationalised banks, information relat-
ing to individual constituents of the
banks cannot be divulged.

(c) The concern is a sick unit and
is presently working under the reha-
bilitation programme decided upon
by the concerned banks and financial
institutions. The unit is considered
to be potentially viable and is repor-
ted to be showing progress under the
nursing programme. The request for
package of reliefs by the company is
-under consideration of the banks.

Visit of Bulgarian Trade Minister to
India

5434. SHRI SUBHASH
BOSE ALLURI: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that Bulga-
rian Trade Minister visited India re-
cently and held discussions; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI

KHURSHED ALAM KHAN): (a)
Yes, Sir.

(b) During his visit,
Minister of Foreign Trade called on
the Prime  Minister and the Union
Ministers of Shipping & Transport,
Defence, Petroleum, Chemicals & Fer-
tilizers, Agriculture, Rural Reconstru-
tion and Irrigation and exchanged

CHAXTRA 6. 1903 (SAKA)
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views with them on the possibilities of

expanding bilateral trade and econo-
mic cooperation between India and
Bulgaria. In-depth discussions were
held between the Minister of Com-

merce, Steel & Mines and the Bul-
garian Minister. Both sides expressed
satisfaction over the trade and econo-
mic cooperation between the two coun-
tries and hoped that the two-way
trade between India and Bulgaria
would substantially increase by 1985.

Losses to Indian Ventures Abroad

5436. SHRIMATI GEETA MUKHER
JEE:
SHRI K. A. RAJAN:

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 3541 on 12th

December, 1980 regarding Overseas
Indian Ventures in trouble and state
the reasons for continued losses in

the following Indian joint ventures:-

Spinning and
in Malaysia;

(i) Birla Cotton
Weaving Mills Ltd.

(ii) Kirloskar Oil Ltd.

in Philippines;

Engines

(iii) The Raymond Woollen Mills
Ltd., in Mauritius;

(iv) Toksons Ltd. in  Singapore;

and

(v) Sacha Exporters and Investors
Pvt. Ltd. in Thailand?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): Each
joint venture operating under different
social and political systems has its
own peculiar problems which ultimately
shape its commercial and financial re-
sults. The responsibility of running
the joint venture revolves entirely on
the management of the company set
up as per the laws of the country
where the joint ventures are located
and the Government of India has no
control on the running of such ventures.
It would not be possible for Govern-
ment  of India to monitor the
operations of each of these companies
abroad where more often than not, the
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Indian promoters are minority share-
holders.

However, some of the reasons in
general for the poor performance of
the joint ventures listed in the Ques-
tion are:—

(a) Inadequate or lack of tariff

protection compete with overseas
manufacturers;
(b) Low productivity and rising

local cost not commensurate with
the prevailing sale price in the mar-
kets of Western Europe and USA
where the products of some units
have to be sold;

environ-
the units

(c) fiercely competitive
ment in which some of
have to operate;

(d) the small size and scale of
operations which are not conducive
to deriving economies of scale.

Performance of Indian Ventures
Abroad

5437. SHRIMATI GEETA MUKHER-
JEE:
SIIRI K. A. RAJAN:

Will the Minister of COMMERCE
be pleased to refer to the reply given
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to Unstarred Question No. 3541 on the
12th December, 1980 regarding over-
seas Indian, ventures in trouble and
state;—

what has been the performance of
the following joint ventures during
1977 to 1980 year by year;—

(i) The Century Spinnig and
Manufacuring Ltd. in Indonesia;

(if) Kusum
Indonesia;

products Ltd. in

(iti) The Century Spinning and
Manufacturing Ltd. in Malaysia;

(iv) Birla Brothers Ltd. in Nigeria;

(v) Tata Oil Mills Co. Ltd. in
Malaysia;

(vi) Birla Jute Manufacturing Co.
Ltd. in Uganda; and

(vii) Tata Exports Ltd. in Oman?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): The infor-
mation in respect of the net profits/
losses of the overseas joint ventures
promoted by the Indian Companies
mentioned in the Question is given in
the attached statement.

STATEMENT

Net profitsllosses of some Indian Joint Ventures

Sl. Name of the Indian Promoter/ Alc Year/ 1977~1~ t 1978-79197¢
No. location oi joint venture. Alc Unit
1 2 3 4 5 6
1 TheCentury Spinningand Mfg. Go.  Jan.-Dee. 333-5 215.2847
Ltd. /Indonesia. . . Million
Rupiahs.

2 Kusum ProductsLtd/-Indonesia. . Solvent Extraction unit went into production in
1978 but the major unit of the plant meant

for refining oil went into production only to-wards

June, 1980.
3 The Century Spg. and Mfg. Co. Ltd./ October-Sept — 2416 N.A,
Malaysia (Introduction from Oct.
1978 only). M$ 000
irla Brother s Pvt. Ltd. Nigeria July-June 854 737 N A.
(light engineering) Naira 000
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lata Oil Mills Co. Ltd./Malaysia Jan-Dee.

MS 000

.5

Jan.-Dee.
Uganda
Shillings;
‘;00

6 Birla Jute Mfg. Co. Ltd- Uganda

April-March
Omani Riyals

7 Tata Exports Ltd. Oman
‘000

N.A.—-Not available.

CHAITRA 6, 1903 (SAKA)
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7582

10877 13*71

9 2097

— 88 — 10 — 20

Anoingee ras of odags

625 Rupiahs
1 MS

1 Naira

1 Uganda
shilling

1 Omani Rival

Credit in Favour of State Bank of
India to Assist Indian Importers
5438. SHRIMATI GEETA MU-

KHERJEE:
SHRI K. A. RAJAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether U.S. Exim Bank has
made available a credit of US dollar
8.5 million in favour of the State Bank
of India to assist Indian importers;

(b) whether shipments have to
take place on vessels of United States
registry unless the requirement is
waived by the U.S. Maritime Adminis-
tration?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

<b) Yes, Sir. This is a standard
requirement under U.S. Exim Bank
credits.

=1USS§
= Rs. 3.65

Rs. 14

=Rs. 1

= Rs- 25

Searches and Seizures under Income
Tax Act
5439. SHRIMATI GEETA MU-

KI-IERJEE: Will the Minister of FIN-

ANCE be pleased to refer to the
reply given to Unstarred Question
No. 1735 on the 28th November, 1980

regarding black money and stale the
results of operations on searches and
seizures under Income Tax Act of
1961.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): During the
financial year 1980-81 upto the end of
February, 1981 the Income-tax Depart-
ment seized prima face unaccounted
assets to the extent of Rs. 17.07 crores
approximately in the -ourse of sarches
conducted by it under the Income-tax
Act, 1961.

mESM
Codification of Hundi

K. RAMAMURTHY: Will
FINANCE be pleased

5440. SHRI
the Minister of
to state:

(a)

for codification Of Hundi

the steps that have been taken
as per the
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recommendations of the Banking Law
Committee 1976; and

(b) the reasons for  the
enacting the Hundi Code Legislation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The Banking Law Committee’'s Report
on Indigenous Negotiable Instruments
(Hundis) is being examined in con-
sultation with the Reserve Bank.

Stock Brokers Firms Carrying on
Investment Advisory Management

Assignments

5441. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased
to state:

(a) the names of stock brokers’
firms who are carrying on the invest-
ment advisory or management assign-
ments; and

(b) the steps that have been taken
to entrust these assignments to the
Merchant Banking Division of State
Bank of India and other nationalised
banks?

THE MINISTER OF FINANCE
(SHRI R. VENKATRAMAN;: (a) As
the investment advisory functions are
inherent in the stockbroking profes-
sion, almost all the stockbrokers’
firms are performnig such functions.
The management assignments are,
however, undertaken only by some of
the stockbroking firms. A list of these
firms is appended overleaf. (Statement)

(b) it is for the companies needing

the management services to decide to
whom they be entrusted and the Gov-
ernment does not come in the picture.
The question of entrusting these as-
signments to the Merchant Banking
Division of the State Bank of India
and other nationalised banks does not,
therefore, arrise.

Statement

List of Stockbrokers’ Firms (Carrying

on Management Assignments
1. M/s. Bhirajlal Maganlal Sons,

Bombay.
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2. M/s. Harkisondass Lukhmidass,

Bombay.
3. M/s. M. J. Patel Bombay.

4. M/s. Brijnath Khandelwal and

Co., Calcutta.

5. M/s. Place, Siddons and Gough
(Private) L)d., Calcutta.

6. M/s. Stewart and Co., Calcutta.

7. M/s. Varjivan C. Kampani, Calcu-
tta.

8. Mls. Amritlal Bajaj and Co.,
Delhi.

9. M/s. Bharat Bhushan ar.d Co.,
Delhi.

10. M/s. H. P. Mehta and

11. M/s. J.C Mehta and Co., Delhi.

12. M/s. K. B. Malik and

13. M/s. Raja Ram Bhasin and Co.,
Delhi.

14. M/s. Vinod Kumar and Co.,
Delhi.

15. M/s. Chitra and Co., Madras.

16. M/s. Kothari and Sons, Madras.

17. Mls. Maconochie and Co.,
Madras.

18. M/s. Patterson and Co., Madras.

19. M/s. Subramaniam and Co.,
Madras.

20. M/s. Verflftitraman and Co.,
Madras.

21. M/s. Champakal Bhailal Chok-
shi, Ahmedbad.

22. M]s. Gordhandas N, Gupta,
Ahmedabad.

Financial Assistance from UNDP

5442. PROF. NARAIN CHAND
PARASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a)the pattern of financial assist-
ance by the UNDP to the Central and
State Government Projects in the coun-
try;
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(b) the amount of assistance recei-
ved by the Central and State Govern-
ments in India (Separately for each
State Government) during the last five
years along with the names of the Pro-
jects for which this aid has been recei-
ved, separately for each year; and

(c) the latest progress made by these
projects?

THE MINISTER OF FINANCE (SHRI
R. VENKATARAMAN) (a) to (c).
The United Nations Development pro-
gramme (UNDP) assistance is exten-
ded to development projects in various
sectors keeping in mind the priorities
of planning and the relative need for
assistance from abroad for filling the
technological gaps and at the same
time ensuring optimum utilisation of
UNDP assistance. There is no fixed
pattern of allocation between various
sectors, including the states and the
centre.

The Projects are indentified in con-
sultation with various Central Minis-
tries, which also sponsor state projects,
for UNDP assistance in the form of
services of foreign experts, fellowships
for training Indian personnel abroad
and equipment not indigenously avai-
lable. A statement indicating the titles
of the UNDP-assisted projects, the
amount of year-wise assistance recei-
ved during the last five years alongwith
the latest progress made by the projects
is laid on the Table of the House.
Placed in library. (See No. LT— 7049/
81] In the case of projects pertaining
to State Governments the name of the
State Government has been indicated
against the project title in the State-
ment.

Integrated Plan for Facilities to
Tourists

5443. PROF. NARAIN
PARASHAR: Will the
TOURISM AND CIVIL
be pleased to state:

CHAND
Minister of
AVIATION

(a) whether there is any
tion between the various schemes pro-
viding concession and facilities to
tourists in respect of lodging and board-
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ing transport as chalked out by various
Govemmental/non-G overnmental agen-

cies;

(b) if so, whether any integrated
plan for the provision and execution
of these facilities has been drawn up;

(c) if so, the nature of the plan with
a brief outline; and

(d) if not, the reasons therefor and
the likely date by which such a plan
would be drawn up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): The Department of Touri-
sm coordinates in arranging facilities
through various agencies engaged in
development of tourist facilities. With
a view to create touris* facilities in a
coordinated and integrated manner by
various sectors, the Department of
Tourism has drawn up a plan for deve-
lopment of infrastructural facilities
based on the concept of travel circuits.
Discussions are being held by the De-
partment of Tourism with tourism offi-
cials of the State Governments to fi-
nalise details in this regard for the
plan period 1980-35.

Insofar as co-ordinating the conces-
sions is concerned, this is governed by
the market demand, and accordingly
each agency such as the Railways,
Indian  Airlines, hotels, etc. offers
concessions.

Meeting of International Union of
Credit and Investment Insurers
(Berne Union) at Goa

5444. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether he is aware that the
International Union of Credit and In-
vestment Insurers (Berne Union) held
its General Meeting at Goa from Jan-
uary 21 to 24, 1980;

(b) whether any Indian institutions

official or non-official, participated in
the meeting;

(c) whether Government's approval
was given for the participation of fore-
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ign delegates, including some South
Africans; and

(d) if not, how entry into India was

permitted to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to

(c). Yes, Sir.

(d) Does not arise.

Shortage of Hard Coke and pig lron
im Spun-Pipe Producing Plant at Kulti
Works of 11ISCO

5445. SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the spun-pipe produc-
ing plants at Kulti works of 1ISCO
have been suffering from acutc shorta-
ge of hard coke and also of pig-iron for
the foundry;

(b) whether there is a proposal to
start a third Spun-pipe plant at Kulti,
to manufacture ductile pipes; and

(c) if so, whether the third plant
can be viable in the absence of en-
sured supplies of hard-coke and pig-
iron?.

THE MINISTER OF
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Kulti Works of I1ISCO faced shortage
of coke and pig iron in the past but
arrangements have now been made for
supplies of both pig iron and coke.

COMMERCE

(b) No, Sir.

(c) Does not arise.

Revised Wage Structure in Kulti Works,
NSCO

5446. SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it was
meeting of the Joint Industrial Rela-
tions Committee, Kulti (11SCO), held
on 17th December 1976 that the future
revised wage structure would take ef-
fect from 1st January, 1977;

MARCH 27, 1981

agreed in the

Written Answers 208

(b) whether a new wage agreement
could be concluded only on 16th July,
1979 after a 45-days strike at the Kuiti
works;

(c) whether the management now
wants to pay the an-ears of revised
wages only from 1st January 1979 in-
stead of from 1st January, 1977; and

(d) whether Government propose
ensuring that arrears are paid from
1st January, 1977 as was agreed by the
Joint Industrial Relations Committee?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The wage pattern m the Kulti Works
of 1ISCO has been based on the West
Bengal Engineering Industries Wage
Settlements since 1969. In the Joint
Industrial Relations Committee meet-
ing held on the I7th December, 1976,
the management had indicated that the
revised wage structure would be effec-
tive from the 1st January, 1977, assum-
ing that the new agreement for West
Bengal Engineering Industries would
be effective from that date. As the wage
settlement for the West Bengal Erb-
gineering Industries arrived at on the
11th January, 1979, was made effective
from the 1st January, 1979, the same
applied to Kulti Works also. The revi-
sed wage structure under the bipartite
agreement of the 161h July, 1979, was
therefore, made effective from the 1st
January, 1979.

(d) Does not arise.

Control of Government Expenditure

5447. SHRI HARINATH
Will the Minister of FINANCE be plea-
sed to state:

(a) whether it is a fact that the
economy continues to be in a bad shape
with the result that our investments
are not producing the desired results;

(b) whether It is also a fact that
Government expenditure have increa-
sed considerably in proportion to na-
tional income from 9 per cent in the
year 1950-51 to nearly 30 per cent in
1979-80;

MISRA:
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(c) if so, whether Government pro-
pose to appoint a Committee of ex-
perts to suggest ways and means for
mcontrolling Government expenditure;

(d) if not, the reasons thereof; and

(e) if the answer to part (c) be in
the affirmative, by what time?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The Economic Survey 1980-81 contains
a detailed account of the state of the
economy. Agricultural output, which
accounts for about 40 per cent of the
GNP has staged a full recovery and
food production is likely to touch a
new peak this year. Infrastructural
deficiencies had adversely affected our
industrial production. However, in the
past few months there have been nota-
ble improvements in coal production,
generation of power, railways and
ports. These in turn have bad a bene-
ficial effect on industn.il production
which is now picking up fast. While
some investments in capacity are un-
der-utilised, many other have produced
satisfactory results. The Sixth Plan
envisages a significant step up in the
rate of growth of the economy, the pro-
motion of efficiency in the use of res-
ources and improved productivity.

(b) The total expenditure (includ-
ing Developmental, Non-developmental
and Gross Loans and Advances) of the
Central, State and Union Territory
Governments which as a proportion of
national income was 10.3 per cent in
1950-51 increased to 32.8 per cent in
1979-80 (revised estimated). It should
be noted that the increase in Govern-
ment expenditure is mainly a reflec-
tion of the greatly expanded coverage
of public services and growing involve-

ment of Government in the develop-
ment of the economy.
(¢) and (d). The issues relating to

the control and economy in public ex-
penditures have been examined by
various committees and expert bodies
in the past. The existing rules and
procedures are so designed as to en-
sure appropriate check on these ex-
penditures. These questions are also
kept under constant review. Therefore,
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Government does not at present pro-
pose to appoint a committee of experts
to suggest ways and means for contro-
Illing Government expenditure.

(e) Does not arise.

Accepting: of Deposits by Non-Banking
Companies

5448. SHRI JYOTIRMGY BOSU:
Will the Minister of FINANCE be plea-
sed to state:

(a) the number of companies which
accepted deposits during the last five
years;

(b) the names of non-barking com-
panies who are either not paying in-
terest regularly or at all and not re-

turning the principal amount on ma-
turity;

(c) action taken by Government to

safeguard the interests of depositors
in this regard; and
(d) fullest details to be provided

with names?.

THE MINISTER OF STATE jN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Reserve
Bank of India have reported that on
the basis of survey of deposits conduc-
ted by the Bank as on 31st March of
every year, the number of companies
which have reported deposits/exemp-
ted loans in the returns submitted t
the Bank as on 31st March of the rej
pective years is as under:—

Years No. of
Cornpanie
975 - 4612
1976 . 5640
1977 - 5828
1978 . 5796
1979 - 4998

(Provisional)

(b) and (d). Government/Reserve
Bank have received complaints from
time to time from some  depositors
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against some non-banking companies
regarding default in payment of in-
terest or in repayment of deposits on
maturity. However, complete details of
all such companies who are either not
paying interest regularly or at all and
not returning the principal amount on
maturity are not available.

(c) The failure to pay deposits on

maturity and/or nonpayment of in-
terest timely gives rise to a civil claim
and appropriate remedy for the deposi-
tors lies in seeking redress in a court
of law. Neither the Government nor
the Reserve Bank is statutorily em-
powered to compel such defaulting
companies to repay deposits and/ or
interest thereon.

Al to make Navigators as Flight
Engineers

5449, SHRI
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whtether it is a fact that the Air
India authorities are contemplating to
make Navigators as Flight Engineers;

(b) if so, whether it is a fact that
it has met with the approval from the
Navigators; and

(c) if so, what Government propose
to do in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A.P. SHAR-
MA): (a) Yes, Sir. 16, out of total
strength of 47 Navigators are under-
going conversion training to become
flight engineers.

(b) The Indian Flight Navigators
Guild (IFNG) which is representative
body of the Navigators in Air India
has agreed to this change.

(c) With the gradual phasing out
of the Boeing 707 aircraft from the
service of Air India the navigators will
become redundant. With a view to pro-
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viding them alternative employment it
has been decided witii the concurrence
of Navigators’ Guild to give them con-
version training for the post of Flight
Engineer. DGCA will after the conver-
sion trainig is over examine them with
a view to issuing Flight Engineer’s
licence.

Steel Development Fund

5450. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government are plan-
ning to assist steel industry through
the Steel Development Fund;

(b) if so, whether it will compen-
sate steel units for the coal prices hike;

(¢) in what field the Steel Develop-
ment Fund is likely to give assistance;
and

(d) from where the money will be
obtained for this Steel Development
Fund?

THE MINISTER 'OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) Yes, Sir. Steel
industry is being assisted through the
Steel Development Fund.

(b) Steel Development Fund is also
being used for compensating the main
steel producers for increases in costs
of production.

m(c) Financing schemes, projects and
other capital expenditure for moder-
nisation, research and development,
rehabilitation, diversification, renewals
and replacements, balancing, additions
to capacity, major new investments,
or any other programmes for improv-
ing the quantum or technology or effi-
ciency of production of iron and steel,
or their quality.
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(d) An element is added to the ex- (c) to what extent this will help
works prices of different categories of Government?
iron and steel produced by the main
steel producers for contribution to the THE MINISTER OF COMMERCE

Steel Development Fund.

Air India Cheated of Rupees one crore

5451. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI AMAR ROYPRADHAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India is reported to
have been cheated about Rs. 1 crore by
its agents in Philippines, Iran and
India;

(b) if so, whether any enquiry has
been conducted;

(c) if so, the outcome of the same;
and

(d) what action has been
against those held responsible?

taken

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Travel agents in Philippines,
Iran and India owe Air India about
Rs. 75 lakhs. Action is on hand to re-
cover the outstanding dues.

(b) to (d). Disciplinary proceedings
have been instituted against concerned
officials of Air India to determine their
responsibility for the lapse.

Export of Steel ingots by SAIL

5452. SHRI B. V. DESAIL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that SAIL
has ultimately decided not to export

steel ingots from January, 1981 on-
wards;

(b) if so, the main reasons for this
abrupt change in the policy; and

AND STEEL AND MINES (SHRI FRA-
NAB MUKHERJEE): (a) to (c). It
would not be correct to say that
there lias been any abrupt change
in policy. At a time when the
stock of ingots was at 7.24 lakh tonnes
on 1.7.80, consideration was given to
various avenues open to reduce ingot
stocks, including exports. However, the
position continued to be under cons-
tant review and efforts in other direc-
tions also contained to be made to re-
duce the stocks, such as getting them
rolled in plants inside the country it-
self. As a result of these efforts, the
stock of ingots as at the close of Feb-
ruary, 1981 had come down to 386,700
tonnes only, Steel Authority of India
Limited are, therefore, no longer keen
to export the ingots. Rolling the ingots
wifhin the country instead of exporting
them as such has added to the availa-
bility of saleable steel within the coun-

try.
Shortfall in Newsprint Arrivals
from Abroad
5453. SHRI B. V. DESAI:
SHRI KRISHAN KUMAR
GOYAL:

Will the Minister of COMMERCE be
pleased to state:

(a) whether there has been a short-
fall in newsprint arrivals from abroad
to the extent of over 66,000 tonnes in
the first 8 months— April to October of
the financial year 1980-81;

(b) whether it is also a fact that
STC had claimed that 33,700 tonnes
would arrive in October and 42,000 in
November and 49,000 in December,
1980 but actually only 25,000 tonnes
each in October to Deember have
been arrived;

(c) if so, what were the main reasons
for this shortfall;
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(d) whether this shortfall has creat-
ed great difficulties to the newsprint
industry; and

(e) to what extent the position has
improved during *he months of Janu-
ary and February 1981.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) No,
Sir.

(b) Actual arrivals were lower than
earlier forcast due to default by
suppliers and shipping pioblems.

(c) Reasons for shortfall were major
strikes in the newsprint mills in
Canada and shipping problems.

(d) while there have been some de-
lays, by and large, servicing has been
satisfactory.

(e) Arrivals during January were
23.898 MT and during February 1981
were 32,218 MT.

Branches of Kshetriya Gramin Bank,
Hoshangabad

5454. SHRI PRATAP
SHARMA: Will the Minister of
FINANCE be pleased to state;

(a) the total number of branches
of Kshetriya Gramin Bank, Hoshanga-
bad with names of places;

(b) names and numbers of branches
already working in Raisen district;

(c) whether there is any proposal
for opening new branches during
1981-82 in Raisen district;

(d) if so, the number of branches
proposed and names of places/villages;

(e) total number of cases and
amount financed by each branch of
Kshetriya Gramin Bank, Hoshangabad
during the calendar year 1980; and

(f) figures in respect of above in-
formation in the following categories;

(i) Agriculture Finance,
(ii) s.s.,

(iii) self employment for unem-
ployed rural persons,

27, 1981
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(iv) finance for weaker
under 20-point programme; and

(v) other categories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). As at the end of December, 1980,
Kshetriya Gramin Bank, Hoshangabad
has opened 50 branches in its area of
operation comprising of Hoshangabad
and Raisen districts. The district-
wise-breakup of these branches is
indicated in the enclosed statement.

(c) and (d). In addition to a licence

issued for opening a branch at Chiklo
Kalan which is lying pending with the
Regional Rural Bank at present, the
following nine centres in the Raisen
district have been allotted to the Re-
gional Rural Bank for opening new
branches: —

]. Kharwai
2. Mehgaon

3- Padharia Rajaghar

4. Veerpur
5. Boras
6. Beeza
7- Khethari

8. Manakapur

9- Sodarpur

(e) and (f). Branch-wise breakup

the loans and advances disbursed
by the Kshetriya Gramin Bank during
1980 js not available. However, dis-
trict-wise breakup of the total loans
and advances outstanding as on
31-12-1980 is indicated below: —

Name of District No. of Loans and
Accounts advances
outstanding
(Rs. in
crores)
1. Hoshangabad . 12088 2-03
2. Raisen . . 9048 1-68
Totai. : . . 21136 3-71

section
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The purpose-wise breakup of the
loans and advances as compiled at
present for the various categories of
beneficiaries is given in the table
below: —

As on31st December,

Purpose 1980 Loans and
advances outs'anding
(Rs. in lakhs)
(1) Agriculture and
Allied Activities . . 260.26
(11) Small scale industries . ~-0S

(111) Self-employed persons,
retails traders and small

business. . . . . 79.08

(IV) Others. . . . . 14.24

Total : . 370-63
Statement

Branches of Kshetriya Gramin Bank;
Hoshangabad

Hoshangabad District
1 Nimsadia

2. Shobhavur

3. Semrjzharchand

4. Chipawad

5. Matkulil

6. Sandia

7. Handia

8. Sirali

9. Shivpur

10. Khaperkheda

*1. Bankhedi

«2. Gharkheda

13- Biora

*4

Pipariva

*5- Scoiii Malwa

*6. Hoshangabad

CHAITRA 6, 1903 (SAKA)
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7. Suktawa
18. Hirankheda
19. Misrod
20. Pachmarhi
21. Chandon
22. Gunora
23. Old ltarsi
24. Sohagspur
25. Jamani

26. Gurra

27. Khapariya
28. Babai

29. Nousar

Raisen District

=

Salamctpur
2. Badi
3. Deori
4. Sultanpur

5. Patandco
6. Khargone
7. Meheshwar

8. Bharkachh
g. Bamhori
10. Dchgaon

11. Silwani

12. Noorn”~gar
13. Biwanganj
14. Noorganj

15 Gudawa'
16. Garhi

17. Hardot
18. Begumganj
>g. Udaipura

20. Sancliet

21. Mandideep

21&r



219 Written Answers

51*~ *f “*nrr2r”

W t*
5455. sran HTT 5mf: CRT *nf-
3tr “nrr Nwm ifft ~
+ mi >
() 'HIl ~"TATR TRT if
N M AR'T ANIT
37ft strtr |fARr<fk ~ °©
(w) *rf« f>f, gf crs A~ 5iPF

PRIT 3 s Annm srh:
if 3 era, N w snrfcr »

(r) 2T *“~Tecr'" ?2TmT R 3RfW

twt srir N fAfhFr ~ fubV
3T AT *f ~ff W R
@y <\

far) gfsr |f, gf ~r if t a

WSIT't "PIT 5s?

forxr  arfr tfr
3R”r SRTra 5TFf): (M) (et) iTf ?mTRT
5PR- fa SRT “w ,a 3STRT qjfr™"T-
fW 3rt *tt Tft 'TrkT-“rrarir faRTR
tRfoR zbr *f ~cR ~ if *ft
*TAT M M~ STTOf fa*T "“HJ, “R-
>R O3F farKHfa A WT Aff ft
fajfa 2f frraT *.idl A ITAh 1

ir«r snfsr R# r *tpt tft srfcf ~

hnrm ifft («ft

=tr" if >fr cf fAnrr ~nrnn 1 amft
rf*rr Tft- fAn Nr Amt
fa * " tte-irrr 5rAr if gfAnfARr
NTTE Nt NP B snrir £ Anx/ni

MARCH 27, 1981

Written Answers 220

Agriculture Development Branches of
S.B.L. in Vidisha District

5456. SHRI PRATAP BHANU
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) the number of Agriculture
Development Branches of State Bank
of India in Vidaisha District;

(b) details of advances covered
under DRI, SSI and agriculture
during last five years i.e., 1975, 1976,
1977, 1978 and 1979 by each Branch;

(c) whether any target was fixed
in the above categories for the calen-
dar year 1980; and

(d) if so, the details of advance
with number of cases and amount
sanctioned during 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a)
State Bank of India has one Agricul-
ture Development Branch in Vidisha
District.

(b) At present, the performance
of banks is monitored, Bank-wise and
District-wise and not Banch-wise.
Details of disbursal of advances cover-
ed under various schemes for different
purposes for the years 1976, 1977, 1978
and 1979 are given in Statement. Data
for the year 1975 is not available.

(¢) and (d) The target allocated
to State Bank of India under annual
action plan 1980 and its performance
as on 30-6-80 and 30-9-80 is given in
Annexure Il. The data as on Decem-
ber, 1980 is not yet available.

Statement

Disbursal of advances by State

Bank of India in Vidisha District as on

31st December

(Rs. in lakhs)

Sector »976 1977 J978 1979
AGricUlture s 126.97 178.74 217.44 290.42
Industrial 0.15 1.86 4.08 n -39
Trade & Cmmerce 1.18 2.00 6.42
Transport & Services 0.28 36"
Differential rate of Interest Scheme 2.50 4.20 6.90
Total 127.12 184.28 228.00 3x8.74
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Annexure 1l to reply to Unstarred Qjustian No. 5456 answered on 27th March, 1981

Details of targets and disbursal for 1980 by State Bank of India in Vidisha District.

Sector

1. Agriculture
2. Industries

3. Differential rate of Interest Scheme.

Branches of Nationalised Banks in
Vidisha and Raisen Districts

5457. SHRI pPRATAP BHANU
SHARMA: .Will  the Minister of
FINANCE be pleased to state:

(a) the names and total number of

branches of nationalised banks in
Vidisha and Raisen Districts;

(b) the number of cases and amount
financed under 20-point Programme
by each branch of the above nationa-
lised banks in these districts with full
details;

(c) whether they have achieved

the targets; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). All nationalised Banks in the
country including those having
branches in Vidisha and Raisen Dis-
tricts are implementing the 20-point
Economic Programme. The names of
total number of branches of the
Public Sector Banks having offices in
the two districts are given in State-
ment. The Reserve Bank of India
has recently introduced a new report-
ing system to enable the banks to
indicate the progress made for
implementation of 20-Point Pro-

Target Achieved Acheved

(Amount in 30-6-80 30-9-80

Lakhs) (Amount (Amount
in lakhs) in lakhs)

32-73 47-12 59-24

i-35 1.23 1.41
- 2.06 053 791
............................ 36.14 48.88 68.56

gramme. It mafy take some more
lime for the data to start flowing in
from the banks.

(c) and (d). No separate targets

for bank loans have been fixed for
various schemes under the Pro-
gramme. However, Banks have been
advised to ensure that the credit
needs of identified beneficiaries under
the programme are fully met.

Statement

Details of public sector banks in Vidisha
and Raisen Districts (as on December, 1979)

Name of the Bank No. of
Branches

I. VIDISHA DISTRICT

1. Allahabad Bank . . . 1
2. Central Bank of India . 1
3. Punjab National Bank . 4
4. State Bank of India . . 2
5. State Bank of Indore . . 9
6. Union Bank of India . . 3
7. United Commercial Bank . 2
T otal 22
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Il. RAISEN DISTRICT

1. Central Bank of India . g
2. Slate Bank of India . . 6
3. United Commercial Bank . 2
4. Canara Bank . . . 1
5. Kshetriya Gramin Bank 16

Total - 34
Storage Capacity of JCI
5458. SHRI CHITTA BASU: Will

the Minister of COMMERCE be

pleased to refer to the reply given to
Statrred Question No. 69 on 20th Feb-
ruary, 1981 regarding jute produced in

Bihar and purchased by JCI and
state:
(b) available total storage capacity

of the Jute Corporation of India for
the last five years (Year-wise);

(b) the procurement by the Jute
Corporation of India during the same
period (year-wise); and

(c) steps taken and proposed to be
taken to increase the storage capacity?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
and (b). A statement is attached.

(c) All efforts are being made
sell off as much of the stocks procured
In 1978-79 and 1979-80 as possible so
that adequate godown space is avail-
able for use in next season. Additional
godown npace will also be hired to
. the extent necessary in the coming
season.

to

r
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Statement
Year Total stor- Procure-
age capa- ment by
city with JCI
JCI;
(In ‘000 bales of 180
Kg. each)
1976-77 887 813
1977-78 563 68
i97y-79 - 685 831
1979-80 1278 868
1980-81 1994 1051

Demand Notice Served on Sociedide
of Fomento Indus, Private Limited

5459. SHRI SAMAR MUKHERIJEE:
Will the Minister of FINANCE be
pleased to state whether it is a fact
that Income Tax Department has serv-

ed demand notice on Socied'de De
Fomento Indus. Private Limited for
payment of Rs. 276 crores towards

concealment of Income Tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): No Sir.

Technical Assistance from International
Finance Corporation

5460. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of FINANCE be pleased to state:

(@) Whether International Finance
Corporation of the World Bank
affiliate is expending its technical

assistance to Indian projects in a big
way;

(b) if so, what are the projects
which are being assisted; and
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(c) when these projects are likely

to be completed?

THE MINISTER OF FINANCE
(SHRI' R. VENKATARAMAN): (a)
International Finance Corporation,
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Washington, is providing financial
assistance to Indian projects by way
of equity and/or loan.

(b) and (c). Details of the projects

being assisted by Interational Finance
Corporation are given below: —

Project
cor.pletion

Investments heldjfor IFC (W)
as on 31.12 80 Lo.ui Eq.ii'y

SI. No. Name of the Company
Total (S mi ion) d tc
1. Mahindra Ugine Steel Go. Ltd. 8-3 12 9-5 Dvc. 1979
2. Lakshmi Machine Works Ltd. 0.3 0 m3 1968
3. Indian Explosives Ltd. 2-3 2-3 1971
4. Zua. i Ag.o-chemicalL Ltd. 3 3-0 6.6 w974
5. Escorts Ltd. 5w 5-2 Dec. 1980
6. Housing Development Financc Corporation Ltd. . 4.0 0-6 4.6 May 1981
7. Deepak Fertilizers & Pctrochmicals Coporation LUII 7-5 le1 8.6 July 1982
8. Tata lron & Steel Co. Ltd. 18.0 18.0 Mar. 1983
46.6 56. 1

Total

Proposal to Assist Nagaland in its
Plan for Cardamon and Coffee
Plantations

5461. SHRI CHINGWANG KON-
YAK: Will the Minister of COM-
MERCE be pleased to state;

(a) whether Government propose
to assist the Nagaland State in its
plan for Cardamom and Coffee planta-
tions; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
and (b). In the Sixth Five Year
Plan for the development of coffee
plantation, provision has been made
for bringing 1,050 hectares in Naga-
land under Coffee cultivation.

The Coffee Board has assisted Naga-
land in identifying areas suitable for
coffee cultivation and in the prepara-
tion of coffee expansion projects by
the State owned Nagaland Plantations

Crops Development Corporation. The
Board has deputed an experienced
Coffee Expert for coffee development
and has established coffee demonstra-
tion centre Kohima. It has also
trained 10 State Agriculture Graduate
in modern methods of coffee cultiva-
tion to enable the State to execute
expansion programmes successfully.
In addition, the Board is supplying
coffee seeds and rendering technical
and advisory and financial support to
the State under its various schemes.

The State will also receive assis-
tance from the Board by way of in-
creased training facilities, extension
services, additional coffee demonstra-
tion farms, research support from the
Regional Research Centre, establish-
ment of marketing facilities under the
development programme  formulated
for North Eastern Region as a whole.

The Cardamon Board has no pro-
gramme on hand for assisting Naga-
land in developing small Cardamon
plantations.
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Dutiable Goods Carried by Govern-
ments Officers returning from their
Foreign Assignments of Official Trips

5462. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether there has lately been
a growing tendency on the part of
Government Officers returning from
their foreign assignments or official
trips to carry along with them duti-
able goods far in excess of the per-
missible baggage allowance;

(b) whether some are able to get
them cleared by exercising their
official position while some are cought
and made to pay penalty worth
several thousands of rupees which at
times does not appear to be com-
mensurate with their known sources
of income;

(c) if so. the particulars of the
Officers falling within the latter cate-
gory w'ho were caught at the Palam
Airport, New Delhi during the period
from 1st September, 1980 to 28th
Fabruary, 1981; and

(d) whether the matter is reported
to the Income tax Officer concerned
to check the source of their income
and how they raise the penality and
their Departments/Ministries for penal
action for such violations?

THE MINISTER OF STATE Ifl THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(c). No such tendency has come to
the notice of the Government. The
Customs records at Palam and in fact,
even at the other international air-
ports, are not maintained in such a
way as to categorise passengers
according to their status or profes-
sion. It will not, therefore, be possi-
ble to say who and how many amongst
the passengers were Government
officers;

(d) Cases of payment of Customs
duty on baggage are not, as a matter
of routine, reported to the Income
tax Department. Arrangements, how-
ever, exist for appropriate exchange
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of information with that Department
in cases involving deliberate smuggl-
ing where fines or penalties are impos-
ed or prosecutions are launched.

Icome tax arrears

5463. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of casesc in which
the payment of income tax is in
arrears for over (i) 10 lakhs (ii) 5
lakhs (iii) 1 lakh for over 5 years;

(b) the names of the parties/per-
sons in respect of whom the amounts
in case of (i) and (ii) above are
pending; and

(c) the reasons for the delay in
payment and the steps taken by the
Government for the realisation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). The requisite information is not
readily available. However, as on
31-3-1980 income tax demand of
Rs. 205.88 crores was outstanding for
more than 5 years. Moreover the
information relating to names of the
persons against whom income-tax
arrears of Rs. 10 lakhs and above were
due for the last ten years as on
31-3-1980 was furnished on 8-8-1980
in reply to Lok Sabha Unstarred
Question No. 7443. Similarly informa-
tion relating to the names of persons
against whom tax in arrears exceed-
ing Rs. 10 lakhs were outstanding as
on 30-9-1980 out of the demands
created on 31-3-1977 or earlier was
furnished on 6-3-1981 in reply to Lok
Sabha Unstarred Question No. 2479.
If the Hon'ble Member desires to have
information in any particular case or
cases the same can be collected and
furnished.

(c) The general
delay in payment of arrears of in-
come-tax are as under:__

(i)Arrears in the process of
realisation through coercive steps
such as:

reasons for the
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(a) Distraint and sale of the
defaulter's movable property;

(b) Attachment and sale of the
defaulter's immovable property;
and

(c)

Issue of garnishee notices

ul/s 226(3);

(ii) Assessees having been grant-

ed instalments;

(ii) Demand may not have
become final because of disputes

in appeals/rel'erences;

(iv) Assessees having approached
the Settlement Commission for
settling tax liabilities;

(v) Amounts due from companies
in liguidation.

(vi) Assessee companies having
been taken over by the Govern-
ment and the compensation not

having been finalised;

(vii) Inadequacy
assets and cases being
for write ofT.

absence
considered

or

As resgards steps taken for reco-
very, Income-tax Act, 1961 provides
for several steps for enforcing collec-
tion and recovery ol tax in arrears
such as levy of penalty, attachment
of monies due to the defaulter, dis-
traint and sale of movable property,
attachment and sale of immovable
property, etc. Depending upon the
facts and circumstances of each case
suitable steps are taken from time
to time by the Income-tax authori-

ties cancerned for recovery of tax

arrears. Some of important admini-

strative steps taken recently are

given in the statement laid on the

Table of the House. [Placed in Lib-
rary. aSee No. LT-2950/80)].
SI5IT 3TeFT T* o
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Loan Secured for Alumina Project in

Orissa
5465. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of STEEL

AND MINES be pleased to state:

(a) the amount of loan secured for
the alumina project in Orissa;

(b) the names of the lending
banks; and
(c) the terms and conditions for

the loan?

THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); (a) Avail-
ability of foreign loans for the Orissa
Alumina/Aluminium Project is as

below:

(i) French Government Soft Loan
of FF875 million and French Ex-
port Credit of FF 875 million.

(ii) Euro-currency loan of US
$ 680 million.
(b) Names of the lending banks for

the Euro-currency loan are furnished
in the statement.

(c) French Government Soft Loan?
and Export Credit is a 50:50 mix of
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Treasury Loans and Bank
Treasury Loans bear interest rate of
3 per cent per annum and shall
amortize in 36 half-yearly instalments
the first one falling due 126 months
piler the end of the half year during
which drawing has been effected.
Eank credit is repayable over 10 years
frcm the date of commissioning and

Credit.
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of 8.15 per cent and
period of 6 to 7 years.

has a grace

Euro-currency loan has to be repaid
in 11 semi-annual instalments com-
mencing 5 years from date of signing
of agreement. Rate of interest is
J per cent over London Inter-Bank
Offered Rate (LIBOR) for the first 4
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bears interest at rates which are
determincd from time to time.
Currently the loan bears an interest

years period from signing of agree-
ment and 5/8 per cent over LIBOR
thereafter.

Statement

Lensauediar AuniraRgedt nQisa
Name of the Lending Banks— Euro-currency Loan of US $ 680 million

1. BA Asia Limited

2. Banque Nationale De Paris.
3. Societe Generale

4  State Bank of India

5. Amsterdara-Rotterddam Bank N. V.
6. The Bank of Tokyo, Ltd.

7. Barclays Asia Limited

3. Credit Commercial De France

n. Gulf International Bank B. S. C.

0. Lloyds Bank International Limited

ri. Mitsui Finance Asisa Limited

12. Sanwa International Finance Limited

13. Asia Pacific Capital Corporation Limited
14. Banque De L’Indochine Et De Suez

15. Chase Mnnattan Asia Limited

1& Credit Lyonnais

17. The Hongkong and Shanghai Banking Corporation
ici. Midland Bank Limited, Paris Branch

19. The Royal Bank o! Chanda (Asia) Limited
20. Standard Chartered Bank Limited

51. Toronto dominion iternational Bank Limited
22. The Bank of Nova Socita Group.

23. The Bank of Yokohama Ltd.

24. Banque de La Societe Financiere Europeenne.

35. Credit Chimique
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Names orthe Lending Banks— Euro-currency loan of US $ 680 million

26. Irving Trust Company.
27. National Westminister Bank Ltd.
28. Sumitomo Finance (Asia) Ltd.

29. Williams & Glyn’ sBank Limited

30. The Yasuda Trust & Banking Company,

Limited

31. Australia and New Zealand Banking Group Limited

32. Bank of India

33. Indian Overseas Bank

34. The Riggs National Bank of Washington, D.C.

35. Algemene Bank Netherland, Singapore Branch

36. Bank of Baroda Bahrain
37. Bank of New South Wales

38. Bank of Scotland, Hong Kong Branch,

39. Banque Commercial Pour L’ Europe Du NORD (Eurobank)

40. Banque Europeenne De Credit S.A.

41. Banque Francaise Du Commerce Exterieur

42. Banque Worms.

43. Ejrop”an Arab Bank (Brussels) SA

4(. Euro-Pacific Finance Corporation Limited

45. Inter-Alpha Asia (Pacific) L'mited

46. Sajama International (Hong Kong) Limited

47. The Sumitomo Trust Finance (U.K. ) Limited

48 Ub if Bank Limited.

Delhi Ludhiana Air Link

5466. SHRI
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
he pleased to state at what stage is
the proposal of Delhi-Ludhiana Air
T-ink?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): As soon as the question
°f extending ‘Vayudoot’ operations to
areas other than the North Eastern

CHIRANJI LAL

region is considered, the connection
to Ludhiana will also be examined in
that context.

‘Hort s'r asp
54 67 m STrifTsf A
far! Tpft 3cTfT ~ 3vnf fw
fa>) *rt *nr, htt str,
sr™'rrl skfif £
M wr ~ ~ 2N fa zr: £

Mijfls ff fRTirf N <hvdt 1373
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Self-Sufficient in all types of Steel

5468. SHRI R. P. GAEKWAD:

SHRI NAWAL KISHORE
SHARMA:

SHRI ARIF MOHAMMAD
KHAN;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether India is self-sufficient in
regard to its need of all types of
steel,;

(b) if so. what has been the re-
quirement of the country for various
types of steel; and

(c) what steps are being taken to
make the country self-sufficient in this

regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE); (a) No, Sir.

(b) Does not arise.

(c) Attainment of self-sufficiency
in meeting the needs of the country
for all types of steel may not, per se,
be considered a necessary, or even a
desirable objective. The order of re-
quirement and the economics of pro-
duction may make it advisable to im-
port certain items, wholly or partly,
depending on the economies of scale
in the production of these items. Thus,
even some of the most developed and
industrially advanced countries depend
on import of certain types of steel,
w'hile exporting some others.

Subject to this general observation.
Government agree that the planning
and Government of steel production
within the country must aim at achiev-
ing self-sufficiency in regard to those
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items where the need is well establish'
ed and the economics of production is
favourable. Some of the major steps
taken or proposed to be taken by Go-
vernment in this direction are indi-
cated below:

(i) Expeditious completion of on-
going expansion of Bhilai Steel Plant
and Bokaro Steel Plant to a rapacity
of 4.0 million ingot tonnes each. Fur-
ther expansion of Bokaro Steel Plant
to a capacity of 4.75 million ingots
tonnes is under consideration.

(if) Completion of first phase of
Salem Steel Plant to produce 32,000
tonnes of cold-rolled stainless sheets/
strips. The project is expected to be
completed in the latter half of 1981.

(iii) Establishment of a
Rourkela to produce 37,500 tonnes of
cold-rolled grain-oriented and 36,000
tonnes of cold-rolled non-grain-oriented
sheets to meet the requirement of the
electrical industry. It is expected to be
commissioned in 1981.

(iv) Provision of additional melting
facilities at Alloy Steel Plant, Durga-
pur, so as to increase its capacity from
10 to 1.6 lakh tonnes of ingots.

(v) Establishment of the Visakha-
patnam Steel Plant with an installed
capacity of about 3.4 million tonnes of
liquid steel in two over-lapping stages
to be completed in a period of about
Six years.

(vi) Build-up of production in the
existing steel plant to attain maximum
capacity utilisation and modernisation
and replacement of equipment to main-
tain  their technical and physical
health.

(vii) Incorporation of technological

improvements/innovations so as to in
crease the productivity of Bhilai and
Bokaro Steel Plants.

(viii) Higher capacity utilisation of
mini steel plant through Improved
supply of raw materials and power.

(ix) The possibilities of setting up
new steel plants with technical and

CHAITRA 6, 1903 (SAKA)
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financial assistance from some of the
developed countries are being explored
and some concrete proposals received
in this behalf are presently under con-
sideration.

News-items captioned “soviets back out
of Indian Leather Maket”.

5469. SHRI N. K. SHEJWALKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the attention of Go-
vernment have been drawn towards a
News-item appearing in the ‘Business
Standard', Calcutta Edition, dated 10th
January, 1981 under the caption “So-
viets back out of Indian leather mar-
ket";

(b) if so, the reasons thereof and its
adverse effect on Indian leather in-
dustry and exporters particularly
when there are no buyers of Indian
leather in USA and western European
countries;

(c) the details how Government are
going to handle the situation to save
the leather industry and business
from the hardship on any one country
export; and

(d) the value of the orders which
Soviets have withdrawn and how Go-
vernment propose to dispose olT the
conficated leather?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir.

(b) to (d). In April 1980, certain
consignments of goat skins meant for
export to USSR were detained and con-
fiscated by Customs authorities as it
was observe that these were being ex-
ported in violation of Export Control
Orders. The matter was brought to the
notice of the Central Government and
orders were passed for release of the
goods after recovery of the fines due
from exporters.
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Soviet buying organisations had
suspended purchases from India for
some time. They have since resumed
purchases from India of leather and
leather goods.

Purchase of Match Boxes produced by
Tiny hand-made Units

5470. SHRI K. T. KOSALRAM: Will

the Minister of CIVIL SUPPLIES be
pleased to state the steps that have
been taken by Government to ensure
that the Super Bazars in the country
purchase match-boxes produced by the
tiny hand made units both in the co-
operative sector and also under the
Khadi and Village Industries Commis-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLES
(SHRI BRA.TA MOHAN MOHANTY);
Central Government has not issued
any specific instructions in this regard.
However, on the basis of available in-
formation some State Governments
are promoting the sales of match-
boxes produced in the decentralised
sector through Fair Price Shops, Co-
operatives etc. Super Bazar, Delhi is
market ng match boxes produced in
the decentralised sector. Khadi and
Village Industries Commission has set
up its own match marketing depots in
most of the States.

12.00 hrs.
(Interruptions)

Re: QUESTIONS OF PRIVILEGE

PROF. MADHU DANAVATE (Raja-
pur): Sir, | had given you notice of a
privilege motion against Mr. C.P.N.
S'ngh, who has lowered the dignity
of this House by making an unfounded
allegation against Mrs. Margaret Alva
and almost  strictures  have been
passed by the Chairman of the Rajya
Sabha.

3r’rdr: 3tftt ttvsS ~od
w m r stpt 1 srrqr
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MR. SPEAKER: Nothing, nothing.
Please sit down.
Shri  Mani Ram Bagri has drawn

attention through a notice under Rule
222 to the allegations made in the
other House about a Member of our

House having evaded custom duty,
thereby lowering the dignity of this
House.

I have carefully gone through the
proceedings of Rajya Sabha and | find
that both the allegations and the name
of the Member were withdrawn by the
Member concerned and the name was
also expunged by the Chairman. There
4s* therefore, hardly any matter to
proceed under Rule 222 and | am,
therefore, unable to give my consent
under that Rule.

PROF. MADHU DANDAVATE: |
had raised another issue.

sft (T hrnft) :
1TIW if TO rrcfi 3T7T ffo\
PROF. MADHU DANDAVATE:

That was on a different issue.

*rt srrFT
ifdrjrf 3-Ar THT nWTir

~nr
WT j?,

TS\ fit t |

MR. SPEAKER: |
ruling. You can again come
will satisfy you.

have given my

In me. 1
Please sit down.

THE MINISTER OF FINANCE
SHRi R. VENKATARAMAN); It has
been expunged.

3TWIW
Tt rSTTTTT 3ft,
nf. TTYMr, ™~ T

w, crrr if if

tfwv, SHITT f
sft TRhTTT 3fT 3fiT
rFT-ATIVT

fArr i

2T a~r f~rd : 3m

n erf ~f | 3TPT spr~ 3fT*r r <frf,
TR- 3TPT 5TRR n 1
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3TUTW
TT ~ |

STFR'

3N : hnrATT cTf
?2r, “rir™r s?nf ?Tcf
n fwt ~ |

~nrt

atxisr ZIF CIF 3TTIT  3R»f
iwr 1
PROF. MADHU DANDAVATE: In

the past, before the ruling was given
by the Speaker on such a sensitive
issue, we were always allowed...

(Interruptions)

STRMifi
T «<HR  NfTT |

~rf 3IPT

3mir to
fArr 2f, ?nrr *bf g, <rrtto 7
?2f . . i Tfrt gin- 2rf hfNii, 3rnr N5
Is'1 |
PROF. MADHU DANDAVATE; |

will take a minute if you do not mind.
My submission is that in the past on
any sensitive issue concerning the dig-
nity of the House when the notice of
a privilege motion was given, always
we were given an opportunity to put
forward our point of view and then
only the Speaker has given his ruling
or he has kept the matter under.. .

(Interruptions)
MR. SPEAKER : | do it after a very

careful study of the precedents, rules,
regulations and traditions.

(Interruptions)
PROF. MADHU DANDAVATE:

Please do not get up so early.

arHTyr */rnrrr

srfsn;, jrf-rt enrar *rfw 1

qrr ?f, bt

3T tf rar (srmn:) IEzrw
TTITAT, 31PT fTT, jf A~ f 1
SWIFT TTiw 3FT ~ cffa- *f

*f, if "nn 1
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PROF. MADHU
When you get up, you gag our mouth.

MR. SPEAKER: No, Sir.

PROF. MADHU DANDAVATE:
Kindly lake your seat and let us avgue
our case.

3TUTST : 3IFT TO TMT ,
f'H'W: 5~ *r, Trt ~ 3FRTR if TTff
ettt ~ L

PROF. MADHU DANDAVATE:
For your information..

sft 3HFT Td TRT
PT MtfuTT | AT cfnTTrf ~rr
mi tt r at i ttt-

IF*T ~ T THTE THT if TIT <ty Teme

3TUTST cifr N TRT AT
f 3ffT vz ~7 »~ if if TET C 1
vft 3TTFT hnrrft vit <€l

fol if mR an”~rcktt jf
Art T7T> i f 3nWT «77T  fATRT =7Tf1T

C r

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 1
rise on a point of order under Rule
354.

PROF. MADHU DANDAVATE-
Is he Minister Incharge of a Point of
Order?

SHRI C. M. STEPHEN: Rule 354. |
am rising on a point of order under
Rule 354.

vrft tr ttttt (f~nr): <r~f
sfa 5S¢ 1

tnr. ~NMAT: TFFE
if W 1

3TW5T TAcR: 3m  «fP5*f |
Tft TTFmir !
This pertains to the ‘Karyavahi or

proceedings of the other House. Rule
354....
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SHRI C. M. STEPHEN: 354. That
is what | am saying.

MR. SPEAKER: That is what | am
saying.

if B 3rhc tit t Mttt ttAtt 571

ifrt trt tt srfrr  tt~t 3rfr
TRrrt srti arnr anrr «riyt ¥t
TTCT 515 fTTt  CT T T7T

id | ML Mgl fTI 31T if B

n 3TTTr Is:

TTTT 5TTF <fgf 3TP?Tf ~Tff # fw |,
TI? TTM MT"?r qtTTTIT Tt ~TT *T

fiTfTrZzT 7T~ fIfST sffrrr
gffw Tf |1

PROF. MADHU DANDAVATE: You
have said such a nice thing that we
do not follow anything.

MR. SPEAKER: He says that the
habits formed by tradition become so
orgrained in a man that they cannot
be erased. In the same way saline
water well cannot be made sweet by
putting sugar in it. In the same way
....With all respect to the President.

sft artFT f«n£EKIl TRTTt
3B5 Tfr 5s nx ?

3T«r?l’ : 3R T~f 3T~
TTTTT T 3TTT TPT WT fRT-
1 TA TT TIT | \j[feriS

TT TIT | 3TT Trtn 5"> 7> °Irod
5s | fATTTT  TiT  3TA

N CIT?TTAr SRTTE, fWITT ~TT1 |

SHRI C. M. STEPHEN: Let us not
make any reference to the Vice-
Presidemt.

STIf. IMT TTATT: 7TT NT TcTTT ~
TFT T137TI

Please allow us.

3TareT TeH TW  TTT WTI
mr ~fr «riyi Tt vjdim fart -
AN mot? Arrr ATy n n

%
This is not a stricture at all.

(Interruptions)
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PROF. MADHU DANDAVATE:
Why do you give your ruling. Let us
argue that point.

MR. SPEAKER: No, no. This is not

a ruling. | am just quoting. If you
want my ruling, I am prepared with
my ruling. | have gone through that.

(Interruptions)

A ogqr mm ?fi

M inti tw «n”rrt: n
f-ISiM 37 TrT 7T T'FtT ff
m 2~ 3TR 3=T T?f  2fl 3R AT
*nr T3kt 1
37 3if ~ n *r ff ~
N srf-2"R gqf~n pr AT

Np*f A n AN TAr 1

PROF. MADHU DANDAVATE
Once you read it, you will say that
lhe matter is disposed of. (Interrup-
tions).

MR. SPEAKER: What can | do?
(Interruptions)

SHRI C. M. STEPHEN: Then, at
this stage | have got a point of order.

(Interruptions)
MR. SPEAKER: If there is any-
thing this is not. ...
(Interruptions)

SHRI C. M. STEPHEN: It is wrong
to make any reference to the Vice-
President.

PROF. MADHU DANDAVATE:
Before you make your observation,
you allow us to make our submission.

(Interruptions)
MR. SPEAKER: That is not a fact.

PROF. MADHU DANDAVATE:
This is the practice. | will give some
precedents from the Fifth and Sixth
Lok Sabha..

MR. SPEAKER: You come to me
again, we shall see.

SHRI C. M. STEPHEN: W:ill you
kindly listen to me.
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MR. SPEAKER: Why?
SHRI C. M. STEPHEN: Because it
is necessary.

PROF. MADHU DANDAVATE:
Before you give your ruling, Kkindly
listen to me.

MR. SPEAKER: | am giving my
ruling.
SHRI C. M. STEPHEN: Before

that kindly listen me. It is necessary.
MR. SPEAKER: Why?

SHRI C. M. STEPHEN: Anything
concerning the Council cannot be
brought up on the floor of this House
either by an observation here or by
a ruling. It is wrong.

MR. SPEAKER: Please sit down.
I know my job. I will do what |
think fair.

PROF. MADHU DANDAVATE:
I will again request you....

MR. SPEAKER: If there is any-
thing left, you come to me.

PROF. MADHU DANDAVATE:
Kindly do mot make any observation
because they have the weight of rul-
ing. Therefore, please listen to our
submission on the sensitive issue.

MR. SPEAKER: No.

PROF. MADHU DANDAVATE:
It is unprecedented for the last thirty
years. Therefore, permit us to make
our observations.

MR. SPEAKER: Nothing, nothing I
have gone through that completely.
This is my ruling.

“l have carefully gone through
the proceedings of Rajya Sabha. If
the recommendations of the Com-
mittee of Privileges of Rajya Sabha
and the observations of the Chair-
man of the other House are read
together, it is clear that the Minis-
ter was found to have the evidence
on the basis of which he had chosen
to make the statememt in the other
House. The matter may be allow-
ed to rest with that and need not
be pursued further.”
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PROF. MADHU DANDAVATE:
That is as far as that House is con-
cerned.......... (Interruptions).

MR. SPEAKER: You come to ms.

SHRI ATAL BIHARI VAJPAYEE:
The Minister has acted on the basis of
doubtful evidence. That is what the
Chairman has said...(Interruptions)

MR. SPEAKER: No, no.

PROF. MADHU DANDAVATE:
After your observations, you assured
us...

MR. SPEAKER: You come to me.

PROF. MADHU DANDAVATE: Not
in your chamber. It is not a private
matter. The observations of “he Chair-
man of the Rajya Sabha ire related
to the proceedings in the Rajya Sabha,
not in the Lok Sabha... (Interruptions)

SHRI C. M. STEPHEN; This must
not go on record.

MR. SPEAKER: Nothing is going
on record.

(Interruptions) *

MR. SPEAKER; You can come to
me.

SHRI ATAL BIHARI VAJPAYEE:
The Privileges committee did not
make any recommendation. You have
not seen the recommendations of the
Privileges Committee. You have made
a reference... (Interruptions). The
Privileges committee did not consider
the matter formally. | have got the
proceedings.

PROF. MADHU DANDAVATE: |
will not say that you are unfair.
Please don't try to be unfair to us.

SHRI ATAL BIHARI VAJPAYEE:

The matter was nnt raicprl no o
lege matter

ILE MINISTER OF PARLIAMEN-
TAR\ AFFAIRS AND WORKS AND

*Not recorded.
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HOUSING (SHRI BHISHMA
NARAIN SINGH): The proceedings
of the Committee of Privilege ot the
other House connot be discusscd here.
We cannot discuss it.

SHRI C. M. STEPHEN: Is it going
on record?

MR. SPEAKER; It is not going on
record.

(Interruptions) *

MR. SPEAKER: Shri Pranab

Mukherji.

12.10 hrs.

PAPERS LAID ON THE TABLE

Review on and Annual Report of
Manganese Ore (India) Ltd. Nagpur
FOR 1979-80 AND A statement for
delay, Review on and Annual Report

of Steel Authority of India Ltd.

New Dethi for 1979-80.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): | beg to lay
on the Table:

Q) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act. 1956: —

(@) (i) Review by the Government
on the working of the Managanese
Ore (India) Limited, Nagpur, for the
year 1979-80.

(i) Annual Report of the Manga-
nese Ore (India) Limited, Nagpur,
for the year 1979-80 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT—
2205/81].

(b) (i) Review by the Government
on the wroking of the Steel Autho-
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rity of India Limited, New Delhi, for
the year 1979-80.

(i) Annual Report of the Steel
Authority of India Limited, New
Delhi, for the year 1979-80 along

with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentiond at 1(b)
above.

[Placed in Library. See No. LT—2206/
»].

Details Demands for Grants of
Ministry of Communications for
1981-82 and Detailed Documents for
Grants for expenditure of Indian
Posis and Telegraph Department for

1981-82.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN); |
beg to lay on the Table:

(1) A Copy of the Detailed De-
mands for Grants (Hindi and
English  versions) of Ministry of
Communications for 1981-82. [Placed
in Library. See No. LT-2207/81]

(2) A copy of the Demands for
Giants (Hindi and English versions)
for expenditure of the Central
Governments on the Indian Posts
and Telegraphs Department for 1981-
82 [Placed in Library. See No. LT-
2208 B1]

Review on and Annual Reports of
E xport Promo-

1978-79
Company L td.

Gem and Jewellary
tion Council, Bombay for
Hindustan Diamond
Bombay for 1978-79. Leather Export
Madras for

Promotion Council

1978-79

etc. etc.

and a statement for delay

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): | beg
to lay on the Table;

1) (i) A copy of the Annual Report

(Hindi and English versions) of  the
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Gem and Jewellery Export Promotion
Council, Bombay, for the 1978-73
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Gem and
Jewellery Export Promotion  Council
Bombay, for the year 1978-79.

[Placed in Library. See No. LT-2209./
81].

(2) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Hindustan Diamond Company
Limited, Bombay, for the year 1978-79
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Hindustan
Diamond Company Limited, Bombay,
for the year 1978-79. [Placed in Li-
brary. See No. LT-2210/81].

(3) (i) A copy of the Annual Re-
port of the Leather Export Promotion
Council, Madras, for the year
1978-79 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Leather
Export Promotion Council, Madras for
the year 1978-79.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for de-
lay in laying the papers mentioned at
(1) to (3) above.

(5) A statement (Hindi and English
versions) explaining reasons for not
laying simultaneously the Hindi ver-
sions of the Annual Report of the Lea-
ther Export Promotion Council, Mad-
ras, for the year 1978-79, mentioned at
item (3) above. [Placed in Library
See No. LT. 2211/81].

(6) A copy of the Tea Waiehouses
(Licensing) Order, 1980 (Hindi and
English versions) published in Noti-
fication No. S.O0. 983 (E) in Gazette of
India dated the 23rd December, 1980
under sub-section (3) of section 49 of
the Tea Act, 1953. [Placed in Library.
See No. LT-2212/81].
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(7) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Tea Board, for the year 1977-78
along with Audit Report thereon.

(i) A statement (Hindi and English

versions) showing reasons for delay in
laying the accounts of the Tea Board,
for the year 1977-78. [Placed in Libra-
ry. See. No. LT-2213/81]

(8) A copy each of the following
papers (Hindi and English versions)
under sub-section fl) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Handicrafts and
Handlooms Exports Corporation of
India Limited, New Delhi, for the year
1979-80.

(if) Annual Report of the Handicrafts
and Handlooms Exports Corporation of
India Limited, New Delhi, for the
year 1979-80 along with the Audited
Accounts and the comments cf the
Comptroller and Auditor General
thereon.

(9) A statement (Hindi and English
versions) showing reason.", for delay
in laying the papers mentioned at (8)
above. Placed in Library, See No. LT-
2214/81],

(10) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Foreign
Trade, New Delhi, for the year 1979-80
along with Audited Accounts.

(11) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Institute of Foreign Trade, New Delhi,
for the year 1979-80. [Placed in Library
See No. LT-2215/81].

(11) (i) A copy of the
Report (Hindi and English versions)
of the Trade Development Authority
New Delhi, for ~he year 1979-80 along
with Audited Accounts.

<English version of the Report and English and Hindi versions
1981.

Rveiew were laid on the 13th March,
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Annual

Mess, from R.S.

(i) A copy of the Review (Hind
and English versions) by the Govern-
ment on the working of the Trade
Development Authority, New Delhi,
for the year 1979-80.

[Placed in Library. See. No. LT-2216/
81].

Annual Report of Oriental Fire and

General Insurance Company Ltd.,

New Delhi for 1979.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): | beg to lay
on the Table * acopy of the Annual
Report (Hindi version) of the
Oriental Fire and General Insurance
Company Limited, New Delhi, for the
year 1979 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General there-
on, under sub-section (1) of section
619A of the Companies Act, 1956.
[Placed in Library See No. LT-2217/
81].

12 12 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, | have to report
the following messages received from
the Secretary-General of Rajya
Sabha

(i)  “In accordance with the pro-
visions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Special Bearer Bonds (Immunities
and Exemptions) Bill, 1981, which
was passed by the Lok Salbha at its
sitting held on the 19th March, 1981,
and transmitted to the Rajya Sabha
for its recommendation and to state
that this House has no recommenda-
tions to make to the Lok Sabha in
regard to the said Bill”

of the
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(ii) “In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, |
am directed to return herewith the
Manipur Appropriation (Vote on
Account) Bill, 1981, which was pas-
sed by the Lok Sabha at its sitting
held on the 19th March, 1981, and
transmitted to the Rajya Sabha for
its recommendations and to state that,
this House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

(iii) “In accordance with the
provision of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Manipur Appropriation Bill,
1981, which was passed by the Lok
Sabha at its sitting held on the 19th
March, 1981 and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendation to make
to the Lok Sabha in regard to the
said Bill.”

12.13 hrs.

ASSENT TO BILLS

SECRETARY: Sir, | lay on the
Table following five bills passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on the 17th February, 1981.—

1. The Appropriation (Vote on
Account) Bill, 1981
2. The Appropriation Bill, 1981.

3. The Appropriation (No. 2) Bill
1981.

4. The Appropriation (No. 3) Bill,
1981.

5. The Delhi Sikh Gurdwaras

(Amendment) Bill, 1981.

Re. Adjn. Motions etc, 254

12.13 hrs.

PUBLIC ACCOUNTS COMMITTEE

Sixteenth and Twenty-Second reports

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, | beg to present the
following Reports (Hindi and English
versions) of the Public Accounts
Committee:—

(1) Sixteenth Report on Action
Taken by Government on the re-
commendations contained in the
Seventieth Report (Sixth Lok
Sabha) relating to Marketing &
Sales Organisation.

(2) Twenty-second Report on
Action Taken by Government on
the recommendations contained in
the Hundred and thirty-first Report
(Sixth Lok Sabha) relating to Im-
port of defective special purpose
carriers and incorporation of in-
correct data in a contract.

12 14 hrs.

RE. ADJOURNMENT MOTIONS ETC.

SHRI NIREN GHOS™H (Dum Dum):
Sir, | have given notice of an ad-
journment motion.. ..(Interruptions)

MR. SPEAKER; You give some
other motion; | cannot allow an ad-
journment motion.

PROF. MADHU DANDAVATE
(Ra.japur): Sir, you said that it Is
not a ruling....

MR. SPEAKER: That was the first
part and | gave the ruling later on.

PROF. MADHU DANDAVATE:
You said that it is not a ruling....

MR. SPEAKER; You come to me.

PROF. MADHU DANDAVATE: You
have kept the matter open or you
have closed it
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MR. SPEAKER: You come to me;
I have given my ruling. As for this
matter is concerned, | have given my
ruling.

PROF. MADHU DANDAVATE:
You are expected to give even an in-
terpretation of your observation in
this very House, not in your cham-
ber. | want to know whether you
have given a ruling or you have kept
the matter open.

MR. SPEAKER: |
ruling.

have given the

PROF. MADHU DANDAVATE: But
you had promised. You look at the
records, you said “l am not giving
the ruling.”

MR. SPEAKER; No, no. That
the first part about the
sident's name.

was
Vice-Presi-

PROF. MADHU DANDAVATE: You
have said— you are on record— “It is

not a ruling. I am only making an
observation.” Now you are saying
that it is a ruling.

MR. SPEAKER; No, No; | have

given my ruling.

PROF. MADHU DANDAVATE: You
have gone on record as having said
that it is an observation.

MR. SPEAKER: When did | deny
that? That was an earlier part which
| was connecting with the Vice-Pre-

sident's name. The ruling was the
latter part which | read.

PROF. MADHU DANDAVATE:
The matter is open or not.

MR. SPEAKER: It is final. Shri
Rajesh Kumar Singh.

St 5TTTSft (gz~n) :  STAT
N *rq; f2 w. wnr*f

**Not Recorded.
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3TUICT 3IPT ~TT
| m tfsinfrfz WST*
an ?r~ni f~rr N ~r
TPTT = T |
(s ~NTMTT)
, 3T~r onrf" <twn arrr* wvmr
T fqJdT t 3201 ece-
(sTAfR)
5TT»: snfARft WHT
frre A
srwra jtrfe M t
3n ~ 1
«ft <WHdJK STTFRsft AT ATT
3r«7ST n «IK  *r
rn~nf i

I cannot give you my ruling here.
Shri Rajesh Kumar Singh.
(Interruptions)

3MWIBsT 3PTC 3TRAf A~ T*T<r
3rrrr gf 1
(sqertTR) STITT s\«T 3RT ~ft, ~ a»
H?ff 3TTT 3T ¢INTTT W ~f |
irfcfarr ~ et i

wwvr)

MR, SPEAKER: Nothing is going

on record.
(Interruptions)
3TWIST MRY ~
T WTT,

Nothing is going on record.

(Interruptions) **
3r«w vagxw.

m SFTTF | s™R
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fcfi k *fw f W't if, 3w
ATNRIT SnTsT [
(0IT™YrR)  jfrf cTrfWT fA\n 3TTTN ¢THT

fPTTTtfk ff 1 Tt <?T/r tt.

Tfr *r 1 *f %TeMr tt sncft $r,

~ToT T/r zrj smAir,
5T*TR *Pft T vit 3T TTfa
farrp-~ 1 (aysrtiR)

3mT ?2rr m sncr NMrrr
grgy“T | (NTAFRF)  3TIT TIT TiT
*f 1l mw?, (Mthr) *ft ~=n\ snr

I, T di5 Y/ || *1q!

PTT |

sn ttw,

Nothing is going on record.

(Interruptions)

VTTT ff, TAT ~T?,T *TWT ~ |

SHRI YESHWANTRAO CHAVAN,
(Satara); | have just to raise one
point for your information. You
said, at the first moment, to Mr. Dan-
davate that you were not giving a
ruling. That is a very important
issue— allegation against a Member
of my Party in Rajya Sabha. | have
nothing against the Minister concer-
ned. He is a young person, | wish
him well. But if he behaves irres-
ponsibly, | think, he must not be

protected. This is the main thing.
MR. SPEAKER: No strictures
against him.
PROF. MADHU DANDAVATE;

Keep it open.

SHRi YESHWANTRAO CHAVAN:
At least, keep it open.

3iwsr w Nr: nrl 3Ter fN i
fw At ~Ter qir *f  srrrtf
=yl fAWd~rr ~No*ror n

**Not recorded.

*nrrfr™, tr N fAnr
wftnr ‘igl 2~ftl *T«f 3%|\jlajC fqFZTT *TT |
sif ifrr if g~T, xww TT 3FY
this is my ruling. It is so simple; it
is lear. | did not mix it.

Mr. Rajesh llu Singh.

PROF. MADHU DANDAVATE:
Excuse me for a minute. | was poin-
ting out to you the convention in this
House. Any number of times this
has been done. Even when the Pri-
vilege Motion against Shrimati Indira
Gandhi was there, even at that time
Members were allowed to make
their submissions on this issue and
then only a decision was taken.

wWsr 3mT zrm , sRnrg-i
am *TRTfiT t t 1
(cCrtTPT)
ArATD 3-rr, s wee I<
Snr*f, HT 3 r |
(cCrsriTR)

PROF. MADHU DANDAVATE:
We do not get the protectio\ The
Minister gets the protection.

MR. SPEAKER: | do not provide
any protection.

3Ta?ir ofiT jT, '\ FU
*nrr wry ?f 1 PrT ra-—n
«rFnft rd vft JT 5RT ~"TT |

PROF. MADHU DANDAVATE:
In practice, it will mean that you are
giving protection to the Ministers and
not to ordinary Members of Parlia-
ment. ...

MR. SPEAKER; No, Sir, | am not
providing protection to anybody.

(Interruptions)

MR. SPEAKER; Nothing is going on
record.

ATFE'T  ift, 3TPT qprf H'5rf 2

Wry oPTT ST~ Ff | o
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n 3ttt- ~rhrrt; **
sft™reff ivfrtor sr™ot et N

12.19 hrs.

(Shri Motibhai R.
then left the House)

Chaudhary

12.19 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Reported shortall in interest account
of Employees’ Provident Fund Or-

ganisation

TRTT cHITT (fcfITAATATC) -
3r™T #m n
N frTRrMW  fAnr HRfarfr “ner
vrvt f?2w r mVr

N fw, & MT ZVvC TT iy, BAcir <fi~

(i) Central Government securities
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faf*r t o
TTTR WW TT 26 <4 n
ARTAT srrirrt

<k dMKT wnrhT ir *f
TTNIf 2PTWr ~NTFIT AT
aiR otf <T *f, °fi WTATT

fesrfef qr m N fArr
ATTT SFR *rf 1

12.20 hrs.

[Mr. Deputy-Speaker in the Chair].

TIHE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATiIi RAM DULARI SINHA):
Sir, The pattern of investment is
prescribed by Government from time
to time under para 52 of the Em-
ployees’ provident Fund Scheme. In-
itially Government required that all
the monies be invested in Govern-
ment  securities. The investment
pattern had since been liberalised and
was in force from 1-1-1979 to 31-12-
1980 as under:—

Not less than 20%

(ii) State Government securities and Government guaranteedNot less than 20%

securities.

(iii) Post Office Time Deposit and seven years National Sa- Not exceeding 35%

vings Certificates (Second and Third issue).

(iv) Special Deposits Scheme

Not exceeding 25%

It has been furtherliberalised with effect from 1st

January, 1981, as under:—

(i) Central Government securities

Not less than 15%

(ii) State Government securities and Government guaranteed Not less than 15%

securities.

(iii) Post Office Time Deposits

and seven years National Not exceeding 40%

Savings Certificates (Second and Third issue).

(iv) Special Deposits Scheme

**Not tecorded.

Notexceeding 30%
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The existing investments are how-
ever not affected until they mature or
unless the conversion is permitted.

(i)  Central Government securities

(ii) State Government securities and Government

securities.

(iii) Post Office Time Deposits and Small savings

(iv) Special Deposit Scheme

The rate of interest in the case of

post office time deposits is at pre-
sent 10.5 per cent per annum  while
the rate of interest on special depo-
sits is at present 10 per cent per
annum. The rate of interest in the
case of Government securities, Go-
vernment guranteed securities and
savings certificates range from 3 to

6.5 per cent. The average rate of in-
terest earned in respect of the invest-
ments relating to unexempted esta-
blishments during the year 1979-80
has been reported to be 7.6 per cent.

1978-79

19798 o
1980-81

The rate of interest credited to the
accounts of the subscribers has been
higher than the rate of interest ear-
ned on the investments in the recent
past. The Cummulative short-fall in
the interest account upto 1980-81 is
estimated to be Rs. 26.42 crores.

It has always been the endeavour
of the Government to liberalise the

Year
1980-81
1981-82

1982-8 3

CHAITRA 6, 1903 (SAKA)
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of EPFO (CA)

As on 31st March, 1980, the total
investment in respect of unexempted
establishments amounted to Rs. 2500.05
crores as under: —

Rs. 774.85 crores.

guaranteed Rs. 543.28 crores.

Rs. 651 .08 crores.

Rs. 530.84 crores.

According to para 60 of the Em-
ployees' Provident Fund Scheme, 1952
the account of each member is to be
credited with interest at such rate as
may be determined by the Central
Government in consultation with the
Central Board of Trustees of the Fund.

The rate of interest declared has
ranged from 3 per cent in 1952-53 to
8.25 per cent during 1980-81. The
rates of interest declared during the
last three years has been as follows: —

8'25% plus 1/2%
any amount from
during the years

8-25%
8-25%

bonusfornot withdrawing
the Provident Fund
1976-77 and 1977-78.

pattern of investments so that they
may earn higher rate of interest. Aa
stated earlier the Government have
recently revised the pattern with eff-
ect from 1-1-1981. It is expected
that consequent on this revision the
interest earnings would increase in
the future when it may be possible to
wipe out the total short-fall in the
interest account in another four years
as shown below:—

Amount of Short-fall

Rs. 26-42 crores
Rs. 21-ii crores
16-56 crores

9e11 crores
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it I 7T 3ITT fw
Wrf? NooanT L elf A<M elf
2% 5F7T™ ~ to tl rrnr; ?2f,
(PsR- sfrf firor 7 5 Tm if
iw .d T ~Meft | | Srd
M 5 oy iT ST

3ff$*T ~TT ~ 2 @f? 3TNT FTTF 3 ff-
frvffrrT f~Arr f5 eif 3tpto wmaht
rnft zrfsSRT TRt \FFT fsh W
if ~f 22w s to feT
I SHV'  ORTT" TATTCfTA «n( ~MHI
M ? if ff 1 TO tft
TO TOfc MTef *f N; TRTO  3fft vii-
IS5 Mkw N \TT Y A YT f

?Rf «raf«(i ~m-TMET Mt
=TTV ~ N N Nef 3R
tot} tos A n to ®ref
i 1 if" =3Tjr"jn oFT filyl ?idt

At ow 7™t~ r AN Aus>t *rifr Anirtrl
TAr as<L$H TOFT cTTcf vft 2f  3PT
<ir vit tttot N tt ar * ot

TITTI TR A vt 3T fTO *T TOT-

tor- fwr qgr 3m
sn~Af Attt + 1N I At f4wr A ?
srt offt & erf m\ ~Nr ?r ?
AMtrrm tft tori ftror Arrersr
INTST?r, if TTR 310 FT ~»
fcTTRT TOTT N7 &~ n CTcfrfcT TT
n 5ild"7)R  3TW r~rt
Tf =it 3PT TRPTT iNf ~T R
1985 3mf ~ f~ Thrr |1
AN f oer™ TmTTsnr gt hxrr
~NIT LTCTFT VM'Oil FT ™MT-
7I;I7‘IT ~Neft N7 fra TAM'TTAT

r

“Since the Government has taken
the responsibidi'y to decide the rate
of interest, it is necessary for ihe
Government to review the invest-
ment policy from time to time in lhe
light of prevailing interest rates.
The rate of interest allowed to the
subscribers should provide for a
reasonable return taking into ?cccunt
Ihe erosion in the valu-e of rupee on

CHAITRA 6, 1903 (SAKA)
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the one hand and r;>te of inteiest c.n
investments and deposits with the
public sector and on long-term, de-
posits with banks.”

These recommendations are under
consideration of the Government.

«ft TT* mrsjR ferfavT)
STTfTr™: &S 98BI qf
Sr 3tr 1981 fr BT
fAIT cff dmt gqfrfwt  5IFT
AT WTZ TtiATr, A q-jroT qT
TAATT aPNIT SYVWZI™NTT %T*ft |
TIT qw ™~ ~rz ~ o

“You can get extra income every
month even after you retire.’
ITZ tw, TT ~rft 3TRfr 120
Ttfti cT~ 100 gfeT TO

TraT f cff 120 VFft 5Rf

JIFT ~ AW oaffrT W 169
Tiw 3-ir
20,557 W T A~RTT ]. WCcRT

nmi mr ~ to n W r
FITHr ANAT 3PHT efr- AT fT¥

era inrr “~Ten ~ m

169 ATT  ofN* *f TTT dTT
srtfArxr, gw f €« tif f
~Mt?5 srfcf fnwr Tr*n

3fk M=r~ OT rr 60 p"TIT W ~rr “PRT
<Opn 1 TI=M SPIT <H”™ 3 37Tq%
ZTf- FeRT <fn ST N elf

°rt hrtrr ? sTR/Y qfrr ~rrfw w .»

8-5 ArrAc fssur5‘i3Rw
TPac ST rfr APTT ?2f 3T qvn 2T
N8 -5 w =to gr 3rrcra to
ST Vi il 1| 7 W rebf) P jf~
fw ~ if 3-tfj gqVvr ~rr "
q' rff IMI "RT TRTW fITTcTT
r
to N N TOt
qfdVv c.i”ft tht N ol ~to
Arrte” ATO ~ TO TO rl+h |[fAN fxpft
, TIRAT iTVT if 'Sf ~ATTO  fATT WT
Anf sttot ~N-f
Tfrftir ?f tot t~t ~ 1~ rrirr-
n f N, frro
cftiv. 2w if A w f f?

fARt sf~ arft jgr~rft sfr A ?ifrorMl
~rf fro" 3rf-<irojT ~ A «nfr
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I'sft tht fArrar to ft]

r trt *rcr” 1w RiRRf «P~rwd
cfpr R g”wr wz rl 3rnrfn rttt,

cRir |fR rt fRAFf rtrt rtr
srf'crhnrR- ~ w rr rr ~tr r
3<RRRr N1 STy )?R5Tt M

r Risirc Ref ff, ~f tor qr

Ref ~ , frrt rh RTfRfTR ~ 2?2 rr-
rr fRRTR *fr srhc =~ -cjf* W 'Tnrr-
fro rt srrcfT r o TAt i L ortf
RM"RT R fR 3 RA"R”™ RRT RTR
RR gw ? ifRT *f, RTR ~ <TW~H

rr r, ° r*; RRRgq- r r*" «*rf-
3TR7rfr" £~ 3 qrrfr A ft 1
NefrNiah  HNI NG 4 .5 H<tr<
RR | RrfcE R SR«TCT ~ITAR

rt gxirqrt aitRd te? R 1 "R rt-
gnft ~rRRT if-1 +fr 3tr; gRRT Rtft
Al fro R rt~rr Ri 3rhr gfcRR
a*Js<i ron’T Rinl di ViJRfFRKT R 1 W
rr7r r rp"1RT rtct RT'Ni trrt rtt-
R'fRRR R ~tr *r srftrRsf Rr tr-r —

rh o wr 3rgfrt r~ fRRR-irr 1
3RR faart Rf qfrfer r Rif[T *~r TAT
ff, cff fRTR R *ITnfRR RT RTAT 0"
3NV sff FRfAW Rf RTRT A fR RAY-
RRf R fArT if ATTST RTR RTRT, FfT-

R[R5T R fRT TT ATTR TSTT |
3HTt =R *I"bfjA H AT °hJl i
Nacf, rfr f cr o w or ff osrhr

Arn o ITICE «iT TTf?2r dfthNi W WT-A\
=TTt eft 3BRTT ~ to ANT

qnir £ 1

3nft jf* rr® sreTR TAT *TT 'jff >
t5 ~rj veee M ?r,  3nwf
3fTAf ~rt, A~ fW hAr A «fr,
CYIT ~iTcft gt | A~TTT 3fr™Mf ~ ~TT?
~Tfeprf 'fAR  ?nf 30L,7 A
3rg:3T TTg’'AT hRTRRf ~ TIT TRT RRRTf
oT TTrft, TTIrAMf ~ARTT AT FATT
TT7 A AR fsn JI5 fwrfRT o5 |

~R-r ncH srrfwr ~ ~fRR I r-
fATPTT "T RT <tMTR RAR R f~R jprj
fARR 3rf RRRH- 2400 Ti. R
df, 1T, R7RT ffl'i1 | ®n R1
cIT 20 f~R N 3T~rr  fRRR*

Ftkb fwrhR
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(fwfcT  t> n
ATRrT ATeft AFft |
gR R 3RTRT A~'rd<« Rtf 3TR
RRRi RRF hRRT 3Rt  RCR
r 3rtr to rr]l! Rrf*r, ~ 2°r
At Rrrr ~ arfr rTrt hroRT rrt |s
RFTRT iRRFRT XT (fRRIRt R RFrR ?R
fRR RTRT f |

3TfRf  Rif RTT

wr RTgM™ if TRZT 5WT if tlcffj sm
ORT RAT RT, TTRFRR RRII RI fTRR
gX ~tR ATR R 7 TR RT
3RR RIR g’ 32" Rql q' fR 7
fw r 3RTR’ fRRTT'cfhr g , R
fRRT ifRf! cfR 3,77 fRRTTRR R'R
A2 3sft STRR RTIR R RfTT fR 1985
cfR 3o Rj?R T RIR7T

N 'ROTTEf BRTTTL fAIRTT @ RTT-RFT

>t RR fRTRf RRRn : RfRT irftf

rftR RRT Rt RT cfRT RR, R
cf*T RTR Tr RMW RTcfr RR ~F*
R I~ R ~ RTT TT RTRT R

3RT 26 RRTf cIR "7R RTcft R |
--R ATRTnrrft fR 1977-78 RR
1978-79 R fRR,T RTRRRT A3fT ~
Iff 31T fR*T 31TRR tR R~ ?R
R, "R RTRT A~TRT gRT R ? RAT
RT i'WJX cjijM o RRtTf Vf? 3TR Rff-
R~ t fR 1984-85 rtrt rrrrt
?f RTRTT, *rf? gR 85 'TR TR R if-
1984 R 3TRR ¥R“R fR fRRft
RR R RT ?R RRR fR?T 3TT-TT qT R~
TR R? 3TRR 7 'TRR RTRfT R”
fR ~ RRtT? <p[ft RT fRRTT #fRT oTRTRT

f ? 3-FR HR RR f' fR RRTRRPT
RR” R fA<TRr RRFl R WRTRTR
RRTT RIfRT, ?R RA"T jfFR  g"R R?

BRRTF TIRR CTi- RRT RTIRTr fRR RT I
RTT RR- RIRL TtfrT RTPT RT TR R fR

fR"T R?R R if fwW -fRTffRT
RPT AMRT R 3ffr 3R RT R1 fART
RIRT R , Rfftt R?R R RT R* RR |

5RT RPR" fR RT Rfl RRRT fRR,
RT Rf R|- R*ft 3RRIR if fITRRT Rrfflf
fR'TRMM R Wi Ndi 3f* RRR  «TNil
R fIRRT ™1 RRR 5TRT--fRRRt RTR
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ftfcHi t o srskFm f  «rfr w gtf fro -

*nf ~ n N 3ri<?h op ~erif

T teft PT R FT TT |f, 5T
fHif ~TFT I av]iTq17 oK

tt if | NS mrr

wr A fon vrfrrw N fA T o spt

g TTT g™r T2f ff, ~ffAr anft 02 f*rcf
n w ff fy«FnvpT 35 fi=nr
3t Arr cfjriferr™ 0T M te N ?

«ft TT3RT SITHTT faff: sAT  ¥TATX

sfrReft TTRTVJITi 4~ cIT
aft fs=; N snRI R 5THT
#— 1, 2, 3, 4, 5-Hr5RT <f ifcr
cff if ATA-STTt *f 3TTT r reft | faT
tit if fAcTnT ~ W t A7 Fr
SHIPT ~TTrft fT | oTTTT
st f«gFlus ~IT PT 31TTr “IT fATT
ifi n iff ~ w i tr fa
77R T"TCT fTTIT ~ THt ff I ~ f
*r 71 fT/~r™ 2t ff, o ~n5;"
wiNrr ol i AMESET *;r cRN
ANrfsApH AT sre* ¢ — *r

WTfcft ¢ —
There are 3085 exempted establish-
ments as on 31-3-1980. They had a

total investment of Rs. 3347.32 crore3.
These establishments also require to
make these investments in accordance
with the pattern prescribed in the
order by Government from time to
time. According to a condition
prescribed in the order granting ex-
emption effective from." 1975, the ex-
empted establishments are also re-
quired to credit interest to the ac-
counts of the subscribers at the same
rate prescribed by the Government.
It has come to notice that most of
these establishments are crediting
interest to the accounts of the subs-
cribers at lower rates, and that a
sub-committee of the Central Board
of Trustees has been set up to go
into the details. Mr. Pradhuman
Singh is the Chairman of the Com-
mittee.

iffT brt STFT N —

Several steps have been taken to
simplify the forms and procedures
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for speedy settlements of provident

fund claims. The RPFCs have been
directed to hear the grievances of
subscribers and take immediate reme-
dial meaei/res. Over the years Gov-
ernment have been allowing higher
rate of interest on the provident fund
deposits of the employees, starting
with 3 per cent rate of interest in
1952-53 the Government have increas-
ed the rrte of 825 per cent in 1980-
81.

wfc. TTPi TOTTR: TIT' = 5I7-T

arfr sror
A CTTTE 3T fipn~r
TFT #ATATT ? T-TT-—7TZ
3T NATT TT s TeV™ jANT
ATCTT ~2T TT } ) #Tm 1T 20 n

N w o>T ffFTAT ?2r sfa Ta.r <t : sncr
oY 5 vir ?

TiM*STT  TITrA:
I

TZAiy.-tZ-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): Sir, under
para 52 cf the EPF Scheme, all
monies belonging to the fund are re-
quired to be invested in trust securi-
ties mentioned in clauses (a) and (d)
of Section 20 of the Indian Trust Act.
Further, the maximum rate of inter-
est paid by the national banks is 10
per cent. The rate of interest earned
at present on Post Office Time Depo-
sit is 10.5 per cent and on special de-
posits, it is 10 per cent. Both of them
constitute 70 per cent of the total al-
locations. The remaining 30 per cent
is to be invested in Central Govern-
ment security deposit 15 per cent and
in the State Government security or
guarantee deposit 15 per cent. *The
yield out of the Central Government
security deposit is 7.75 per cent.

TIRfavTnT [I'nfTaT?r V$-
31T, 3TPT TSH efffiw | Tl
«r 3~r 3TTR cRT 3~ 7T |
‘fhrr m ~ gr fss fW r wArfir-
A 3rinf wm t
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Ot THT f¢"TRT V 1" m]

fACRT ff ?2 <r?TC— ~TT W
fa 15% t, 3 ™ 4 srfrer
?tht ~ ~ rzrr ? fTrfwr <nf

fp * AT =7 AT U Arz

*r BR7 =i N fRIFN ciiM  fii'*Rrr fr
Arr 3th Arr o r?2f A~ f~AF cfdnr 2f
3TIT Sfrr SATinf, f*faTT orz
«Tt" ?2f fHAG 1~ 3dfl cTtfw |

SHRI P. VENKATA REDDY: This
is completely in accordance with the
pattern of investment for the G.P.F. of
the non-governmental. (Interrup-
tions")L.

Vv
sft tt*t tenra syr frrn

<IN %%, ATCT CTENTT |

SHRI P. VENKATA REDDY: As
per the Act, these moneys are to be
invested according to the pattern
prescribed by the Government. Secu-
rity have to be taken. That is why,
as per the Act, you cannot invest this
in the nationalised banks.

MR. DEPUTY-SPEAKER: He
wanted to know the amount involved
in respect of the defaulted employers,
who have not deposited the provi-
dend fund.

SHRI P. VENKATA REDDY: It is
altogether a different question.

MR. DEPUTY-SPEAKER: He wan-
ted that information. If you have
got it, you can furnish it to him.

SHRI RAMAVATAR SHASTRI: It
is connected with that... (Interrupt
tions).

MR. DEPUTY-SPEAKER: If you
have got that information, you can
Fivp that.

SHRI P. VENKATA REDDY: That
figure is not available.

<wd wiO ftr~f rrr
sfrsr TifATT
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MR. DEPUTY-SPEAKER: It is not
available; they will furnish it

sft qraw @ w fcm
AN thlvrn 7Hf  s'ci ~rfAnr
ATsr* for*rr wr t, ~rr ef srt-
Nt fenrr Mt tor N 26
vm AU iTThi™Nr N 3TN 3FTRT tffr
i \ff ~r-cRfhr ~ inr
ff ~ =T=fc f N 3TT 3mr ~=RT
HIM) T Wpf O
APTT 1 *TT NNTT T, . )

MR. DEPUTY-SPEAKER: If | have
understood, your question is that the
nationalised banks pay more interest,
but these organisations give only 5
per cent. Why should they not get
the maximum benefit?

SHRI P. VENKATA REDDY: It is
not correct. These amounts are to
be invested as per the policy of the
Government. Seventy per cent of the
total amount is being invested in the
high-yielding interest deposits, that is
post* office savings deposit. There the
rate is 10.5 per cent, and the special
deposits rate is 10 per cent. This
accounts for seventy per cent depo-
sits. Only 30 per cent, 15 per cent
are in the State securities and 15
per cent in the Central securities,
where the rate is 7.5 per cent and
that is low-yielding . .(Interruptions)

MR. DEPUTY-SPEAKER: Why
that difference?

SHRI P. VENKATA REDDY: It
is in conformity with other non-gov-
ernment employees provident fund
schemes.. .(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Where is the Labour
Minister? | am raising a question of
priority. The other House is not in
session. The Minister has to be in the
House. . dnterruptions)

MR. DEPUTY-SPEAKER: Any
Minister can be there.
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SHRI BlIJU PATNAIK (Kendra-
para): Not on a calling attention; the

Minister incharge must be there....
(Interruptions).

Tnrf mr Do jrt
3[TO 3TPTT f | TO Nt
wu to ?2fi  ~rr ?zrz-
ftrfwr inw *r
r?2f TT ¥TJT ?2f, W ife vftfcT ST mfiTTT
~NMeFTT Tf TTnT | gF~fsFfe
hrhr~r Ao jf wrv r
TflN 2 f'sc™trnr)

MR. DEPUTY-SPEAKER: They
have replied. It is calling attention.

SHRI M. RAM GOPAL REDDY
(Nizamabad): They ought to have
raised it earlier.

SHRI ATAL BIHARI VAJPAYEE:
The Labour Minister has gone to As-
sam; he is not here to reply to this
calling attention.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Minister of
State is here; it is not incumbent that
when a policy matter is discussed thf
Cabinet Minister should be there. .
{Interruptions).

MR. DEPUTY-SPEAKER: Minis-
ter of State is here.

Tm fatTTCT fFTATR: Hr

fTSR *f JTIECT Wtf'e: oRT fT?

<Tef ~ m ~ *f *R

cleT *T SIM=ff A~TT QM tT ?

fe R fArPT ff?

g- fsfj 37TTI 3T 3T dT 5ITT

1
MR. DEPUTY-SPEAKER: This is

not one of the issues. This is Calling
Attention.

SHRI ATAL BIHARI VAJPAYEE:
Sir, the Calling Attention should be
mwithheld.

of EPFO (CA)

MR. DEPUTY-SPEAKER: It is
Calling Attention.

SHRI BIJU PATNAIK: So let it
be withheld.

SHRI RAMAVATAR SHASTRI:
Yes, because satisfactory reply has
not been sent.

MR. DEPUTY-SPEAKER: Calling
attention is only with regard to this
R?. 2G4 crores on interest account.
That information has been given.

SHRI ATAL BIHARI VAJPAYEE:
No, let it be withheld.

MR. DEPUTY-SPEAKER: | go to
next.

SHRI ATAL BIHARI VAJPAYEE:
You are protecting them.

MR. DEPUTY-SPEAKER: No, |
am protecting you.

With regard to the Calling Atten-
tion, the information is furnished and
I am satisfied.

SHRI ATAL BIHARI VAJPAYEE:
Are you satisfied?

MR. DEPUTY-SPEAKER: | myself
pul some questions and got informa-
tion.

SHRI ATAL BIHARI VAJPAYEE:
But you have no answers.

MR. DEPUTY-SPEAKER: You are
raising issues.

SHRI ATAL BIHARI VAJPAYEE:
Defaulted amount is not policy issue.

MR. DEPUTY-SPEAKER: With
regard to the defaulted amount, they
have said it is not immediately avail-
able.

ter- frrwrg Lotrt
strtt q' | VvIFCffTi *r  gfnforr
mr'5R- N tot rj Vit
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MR. DEPUTY-SPEAKER: Calling
Attention is only pertaining to the
subject matter which you have rais-
ed.

SHRI RAMAVTAR SHASTRI: But
mamy things may be asked.

MR. DEPUTY-SPEAKER: Yes,
you can raise all the relevant points.
If information is available, they will
furnish; if information is not avail-
able. they will not furnish.

" SHRI RAMAVATAR SHASTRI:
Why information is not available?

SHRI ATAL BIHARI VAJPAYEE:
Are you satisfied with the informa-
tion given?

MR. DEPUTY-SPEAKER: As far
as the Calling Attention is concern-
ed, and whatever information was
asked, they have said the defaulted
amount they do not know. They have
said they will furnish it. That is all,
In regard to Calling Attention, | can-
not compel them to give the type of
reply you want.

12 53 hrs
MATTERS UNDER RULE 377

(i) Report

Government for permission of Re-

request by West Bengal

serve Bank to set up its own Banking

Company.

SHRI MATILAL IiASDA: Sir, the
West Bengal Government sought the
permission of the Reserve Bank of
India to set up its own banking com-
pany with an authorised capital of
Rs. 5 crore, clarifying the background
against which the State Government
proposed to set uP its own bank.

The Commercial Banks were re-
luctant to give agricultural loans to
the poor village people on the ground
that the repayments were discourag-
ing. But they did not feel any aver-
sion in the cases of big industrialists
they did not repay about Rs. 230
though they did not repay about Rs.
230 crore. The banks in West Bengal
lent Rs. 1.39 crores to the share crop-
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pers in 1980. The recovery in this case
was 40 per cent and it was better
than any other State. Still, the
commercial banks’ role in  West
Bengal remains disappointing.

Under the circumstances, I urge
upon the Finance Minister that the
licence to set up the West Bengal
Government's bank be granted im-
mediately, and the Minister may give
a statement in the House in this
regard.

(ii) Reported demo litions by D.D.A.
in Preet Nagar Extension Area, Delhi
TTfmmr (inn) o fewrt

wri to #sf zmprT ctt

Tt. Tt. nr. (fc-Tt fasFRI
cfi rTTf-gN ir™T JITTFT WA WJ
far *f n nrrr  jf
cT™f '4 faF n my ;t*tt
TTcfjrVA 150
farart ©c fiFrr ~zr wr i iff
WIT TIRTt W usrr ~r

I
o qf 31. -ft tr. ~ sfeT jr7T

r"FFrSR ~ n 17 ~Tof
~Nf W o7t 3FXW 150

vft 3TftfSn TK 3H fiTOTTt 3?7
'\ |

ot sqgmr 1976

sftV Nirrgl NT titt
NTT A T TT 3BI 3~ 2ASTHT A TAT
fro1 gfSTAITt ~ 3TPTRt ~

W ITSRRT TO TFff Rt |

TAATST fsmi A 7TT4 oT TOTATt-
MM Wt iiflT TT 6> 7 A~

sfin TT7 *1Téch SIg ~TmTft
I TW ~t.~orr. f
3T WM< BJT6TH ool I i\s«l | *PTf
opr sf~rr fsB ~ N Ttorr, N
if 3rfr 3nrt Arir
Al TR ~o
n ~Nrr N fAr
AFTE A fAFT  5Trfv-
sctt ?tpt 3rfAnr ~nfTr hte N
qr ~thiT h» non tWnn

chTifcil® AT AT AT
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zZrlUTT 'TR SR oCT 3TPTT jf
far snf«raK ir vrf*r *ppt
t& n 55 TTAT 5r

="rd of "nwr "«

tpr- qr

<T~ffq=h vrfir
cran f?-
ozrfArt ~rf srRrter fArr ™

f5 i ~rpfr shi ttrt

~Aft snir *r osrt *it

GgT 3FTT A'5PT o™

psfj ~,- fsrsfg-
AT-=FPPfr ~rtf-
gnt GTFT |

TT.~t.p. 3TPP3A Ft7TT *f
spgt <nr 3ft ArtP A1 *r 3 snchR
SITFT I 3To: TfTF tT/A5K ?f 3T-
5" cTTf M3 THF ofTT
AKT TFEft «rf*<ptf ejrf
w  orfTonTi:

"én"rr cir

TP-T nPTT
*T>ft 3R fAfrr

srpt <r<7 “thtt
an~r fijpfa ~rr i

(iii) Need todeclare Jodhpur
city as B-2 city for facilities to
Centra] Government Employees.
sft 2T5TH™n rrhre; (MrWT)

WiT TTTPPT, TI7/T ~P T  rFATTT €

T *ITWT W T 5RT ~Mt-2
«nxff hth stitt ~ ffw o;-t?t  ?th; arfAr/~r

fvpTfT- 2r  =Firfhn  ~  5T~r ?Tvft FT-
n errl o,t YFIT 8s, *rf vft
37T Tt-2 Inon
Apforoi
1300 hrs,
N 1PT *0J °hl
mi»*, <] opf 1979 SR W cl°h yIncT
=£ A Jritr; 4

ATPT 3 pTT ‘<t ~ ~avR TT
=ftk 4 ~w 25 ~nr ~ttnt ftootyt
t 1 n

vit d"H % ~ F) OT-
TTAT  ~H-nxC,T tt  TNTT 5rfcTWA
crnr ?frr) if Nipnte-

fVzrf =r g?<«iK~nrf ~
jffrrefTA -~ N~ ) N # rthr

1 75 ~MTT ~ ~ 1

NfoTC 5TAT AT 3TfNMfrn™: fAP T,
qif-1H  5rft AVT

ATT 3TT<Tifr 3TR  tr | =rt “r™Mtwr
~frott ~ o
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3RT: ficcl fARIR' ifNi
cfrthr Fer °r?Fr amf"T =l fw rfw 2
3TPfR CR -srfWT: STfT ~f SjfqTTT™ ~t-2
«pift T » MfCTIT gR ~JpT  Hfuf-
~ArenTrr f¢f 3rmr ~prtt ~re AL

MR. DEPUTY SPEAKER: The
House stands adjourned for lunch
and will meet at 2 P. M.

13.01 hrs.

The Lok Sabli'a then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five Minutes past Fourteen
of the Clock.

(Shri Harinatha Misha in the Chair)
MATTERS UNDER RULE 377— contd

(iv) Measures to provide uninterrup-
ted Services by Nationalised Banks.

*Tt frReT (<TRT) : W f-
cifrT W, Tjcrtg-~f 2f
ZT% N~ PPIT W TTicT ~MF 2w~ iff 3ifr
JTf fATT "IT TR TP Akw
JPTFTT 5ut ~pft 5T Wl |
AT tt N srrar N

~pfArnrr tw |~ sfTnf-
Y f»R WT ITL |
~NArrt 3fgf srarsfil

PAciK A drYNMf 'SPT ?2f ATT-+HiMN
ASCIM  "TTATT wilf T AMUrfT~T fi(d'f

~Nr Apf A 3nfA sfri~Trsgf MANTrr
t> AToA
. MPTTRVG), AP T iTTHA

gr gretT ~ 1

hN: ~TrTlfrv-) n
f5BR drivirrf ?f M Q) cf cti
AT ATPI T
id , 'dH "PPT Tcf fA Y

TTcft ~ 1

@t re (wr): gpr ~
M o<u efr ~ 1
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35T hATTt fawft):
<7R *f ~ I 3R}R cfiR *f?
2R?r f*OTT srof : sft RRT?ft T
40 *K< Rt ", fHTt K 1
Fm~fcT qr vit 3WT
« Muctt N (arcrurr)
A JRR fR5TR 5TR MIMi A

3ffr s Mfg+ t RT  idM  TtRT
tirt ~ arfr 2,1 ~-rrfl RRrf w> ~r-
?R 5 <) TT TR> Q@ R i9<
Rpnrt r s~fIR RftiR rt rr
«tr r rir 3vfafrr *f

<~d ot |

ANt AV owr ff fsfj Trtivfci
A ArNrn 3PR RTVRrRT, ATTTT-
fttf, RjRpr RfR?tf ssf ?2r-r?2t «r
ir  H<VIR 3RT TAcT q-~ | *7T=T *fcT-
ST #R, TRt srfr;, rfr 2
RAFL, «FtWRTR  (TRWR) sr ATATT-
fArf 3TR - SArtfrt 8B cfN' fATTR
ATFTR ft R# *f *TRI *RR ST FARAT
«FTtafTR R3R 57? *f, faw *R R
?2«trR rirr crar ~ctpt rilrr aq¥f
*trrt 5 Ar ¥ qTTTR jf i &ft
WR*TC R fAW 5T *T"R *f RfRhRT
old*t 37T 'dd</ 3TR oH <R Xl<lr RT-
grfwt rt rtrt N7 =ft trrtt wr

fol

TRi 3ffr dId Q41 RfijRR fR RRfa-
RT #R1 R fjR  ~RRTIRT HR *TR
fif w fT>» RRRrVRrwf RT
vdxh "TR R jfFR-TRt f*RRR <5 feR
ofHRT RIR W T rfR "¢cRTT RRT ddT
f 3If7 Ff A~ARTfABTFTAlI  ~Af »R?2)
“rfer rt 'ttt N fnrr
RR fART w[R ~ , "RfaR ?RTT (?TRR
ATE TTIAT A «'<ki< R RTTIft  RTAf-
R~ if triT A~ gf AR 4 |

A fTaT TTFTAT A~ fATRR RFRT
A Jm™=f R arfd'cT" rnft cJT-
swrr r A fAj ATR. WRh?rf  3jfr 3R-
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(€ foRfv vft fRR? 5 ~1R
AWRfT3Tt, RTRhsl, ~TR TITTIRt

T VPRR G&IRRT STir  5.RRfTR
R37T RRT Rnf "T5TF R ¥ R A 1

(v) Recent strike by workers of
clearing Agents of Bombay port.

SHRI M. RAM GOPAL REDDY
(Nizamabad): On account of the
recent strike by the workers of the
clearing Agents the operation™ at the
Bombay port have coma to a com-
plete standstill. Many ships as a
result of the strike, had to be turned
away and the exporters could not
execute their contracts and they
were put to a heavy loss and the
country also loss valuable foreign
exchange. Everybody knows the
position in the Bombay port and many
vessels have to stay on the high seas
for days together and even as long
as a month, for want of berths in
the port where the loading and un-
loading operations are going on at a
snail's pace. During the strike no
goods could be lifted and taken out
of the port except on a permit issu-
ed by the workers’ union. Th?re is
heavy congestion in the port. T is
common knowledga that many ex-
porters and importers try to avoid
Bombay port and have the ships
sent to Kandla or Goa. It is high
time that the Government realised
the gravity of the situation and took
proper and firm measures to see such
things do not happen in the premier
port of the country.

Sir, | request the Government to
take firm action.

(vi) Need to provide more faci-
lities for the development of
National School of Drama.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The National School of
Drama has rendered great, service
to the cause of Theatre in India.

During its 23 years of existence, in

spite of limited resources and several
other constraints the school has ad-
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ded a new dimension to the Hindi
stage and produced excellent plays
by up:oming artists.

Unfortunately, facilities at the
School are woefully inadequate which,
not only hamper the growth of a
new theatre  movement in the coun-
try, but also discourage educated
iboys and girls, who want to serve
the cause of this art, by devoting
themselves to it fully, and thus make
their contribution to an important
aspect of culture.

What is required is an independent
campus for the School, University
status for the institution, abolition of
entertainment tax on staging of plays
and better hostel facilities.

On the occasion of “the  World
Theatre Day” Students of the Natio-
nal School of Drama are marching to
Parliament House to highlight their
grievances and get speedy rcdressal.

I hope the voice of the young arti-
sts will evoke sympathetic considera-
tion of their problems and the Gov-
ernment will come out with a clear-
cut policy on the development of
Theatre in the country.

(vii) Unauthorised use of mosques
and other places of worship
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DEMANDS FOR GRANTS. 1981-82—
Contd.

MINISTRY OF EXTERNAL AFFAIRS

MR. CHAIRMAN: The House will
now take up discussion and voting on
the Demand for Grant under the con-
trol of the Ministry of External Af-
fairs, for which six hours have been
allotted.

Hon. Members, whose cut motions to
the Demand for Grants have been cir-
culated, may, if they desire to move
their cut motions, send slips to the
table within fifteen minutes, indicat:ng
the serial number of the cut motions
they would like to move.

A list showing the serial numbers
of cut motions treated as moved will
be put up on the notice board shortly.
In case any member finds any discre-
pancy in the lists, he may kindly bring
it to the notice of the officer at the
Table without delay.
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Demands for Grants,

1981-82 in respect of the Ministry of External Affeirs submitted to the Vote
Lok Sabha.
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of

No. of Name of Demand Amount of Demand for Grant Amount ol Demand for Grant
Demand on account voted by the submitted to the vote oi tlie
House on 13-3-1981 House
1 2 3 4

Revenue Capital Revenue Capital

Rs. Rs. Rs. Rs.
MINISTRY OF EXTERNAL AFFAIRS

4,78,51,000 128,66,34,000 23,92,56,000

31 Ministry ol External Affairs

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South); Mr. Chair-
man, Sir. the Report that emanates
from the Ministry of External Affairs,
at the very outset, cautions us that
this Report of the Ministry covers a
particularly difficult period of in-
ternational relations, in which there
was a sharp intensification in Great
Power rivalries and competition. | ag-
ree that the international situation has
aggravated. | agree that dark clouds
are gathering. But the analysis that
is present here is confusing and mis-
leading. According to the Govern-
ment, the aggravation of interna-
tional situation is due to great power
rivalry, as if the real cause of this
danger, the real cause of tension is
due to the rivalry of the two Super
Power. Now, this stems from the
understanding that the international
situation is dominated by power mo-

del. It is the quest for power that
is at the root of all international ten-
sions and rivalry. Mr. Chairman, |

do not find any reason to accept this
type of analysis. This type of anal-
ysis does not reveal the true character
of international situation. There
is a dangerous trend in this analysis
to equate the two great powers and
there is also a deliberate attempt not
to show the political and economic
forces that are behind international
tensions. Frankly speaking, if we
analyse the international situation
flince the Second World War, it will

25,73.27.000

be evident that the policy of the Uni-
ted States of America enunciated in
the Truman Doctrine was nothing but
a cold war preparation in the name
of containing communism but actual
ly to fight the liberation movements.
It was an attempt to maintain the
status quo and to stem the tide of
national liberation movements and
revolutionary movements, and the
United States of America was frank—
rather devastatingly frank—to say
that the danger really lies in the fact
that American interest and for that
matter, the interest of the whole
capitalist world was in danger be-
cause of the nationalist movements in
Asia, Africa and Latin America, and
Latin America, and also it is due to
the Second World War and precarious
economic conditions in Western
Europe and the desire of the people
to change the status quo, to change
the socio-economic system. It is
clear that after the Second World War
the bogie of Soviet threat was held
out to the people of the world. Let
us analyse that after the Second
World War the Soviet Union was fac-
ing tremendous difficulties and it was
also a non-nuclear power. So, it was
not possible for the Soviet Union
without caring for its internal econo-
mic development to concentrate on
this type of thing which the USA was
telling and this Soviet bogie, this So-
viet threat was used as a matter of
fact to fight the revolutionery forces,
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(Shri Satyasadhan Chakraborty)

to fight the nationalist forces. It
was the United States of America
which openly declared that its res-
ponsibility was to maintain the status
quo. It wiilll be clear from this, that
in the Marshall Plan they gave eco-
nomic and military  assistance to
France and other western countries.
More than 50 per cent was utilised
not for the protection of m “rop '' n
France, not to fight the mythical So-
viet threat, but to fight the people of
Vietnam, to fight the people of
Algeria. Similarly in Belgium, NATO
assistance was utilised to maintain
their colonial empire. Great Britain
also utilised the American assistance
not against the Soviet Union because
they knew that there wn-, no imme-
diate threat from the Soviet Union
but. they utilised the assistance
against the people who were striving
for independence who were fighting
against colonialism and imperialism.
The military assistance provided by
the United States of America was
utilised to fight the freedom fighters,
nationalist forces, liberation force. It
is dangerous on part of our Govern-
ment to equate the super powers and
to say that the present rivalry is due
to the rivalry of the two super po-
wer viz., USA and USSR. Even at
the present moment, let us analyse
the statements of Mr. Reagan and Mr.
Brezhnev, Mr. Regan openly says that
he does not mind limited nuclear war
and there is an open threat from the
United States of America. And what
is this threat? Either the Soviet
Union will have to give up its politi-
cal system or accept the danger of
war. What is this? It is that until
and unless you openly review your
economic system, we are ready to
fight. In this Report we find that
the Indian Government is trying to
equate these super powers. The
Government of India refuses to
see that it it is the crisis of
capitalism, in the USA today it
is the crisis of monopoly; capi-
talism which is desperately leading
them to intensification of cold war
and if possible leading to hot
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war. To-day in Britain 10.3 per cent
of the working forces are unemploy-
ed. United States of America is
facing economic disaster. What s
the way out? Their way out is
spending more for Defence. The Uni-
ted States of America have even cut
social welfare programme. But it
has increased its defence expenditure
it is running to 170 billion dollars.
(Interruptions).

It is the United States of America
which is now openly propagating
limited nuclear war and in the name
of what? It is in the name of mili-
tary  superiority over the  Soviet
Union.

Let us examine the two statement
of Mr. Reagan and Mr. Brezhnev. Mr.
Reagan says, we must have superiori-
ty over the military might of the
Soviet Union. Mr. Brezhnev says
we do not want any military
superiority. We want peace. But
them Mr. Brezhnev says that at pre-
sent the military equilibrium that
exists between NATO and WARSAW
powers that creates a non-war-condi-
tion. But if this equilibrium is al-
tered, there is a danger of war and
this danger is coming from the Uni-
ted States of America and its allies.

MR. CHAIRMAN; May | know who
are the allies?

SHRI SATYASAQHAN CHAKRA-
BORTY: There are Western Euro-
pean countries, international allies,
and also some allies like Mr. Subra-
maniam Swamy and others.

MR. CHAIRMAN: You canot name
him.

DR. SUBRAMANIAM SWAMY
(Bombay North East): | cannot be a
single-man country.

SHRI SATYASADHAN CHAKRA-
BORTY; Individuals are also allies.

In this Report, we find that India
Government is trying like an ostrich
to bury its head and not to see the
realities of the present-day world.
That is dangerious because from this
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analysis, our Government will reach
mwrong conclusions, wrong strategies
-and wrong tactics.

.kgain, in this Report, wo find that
our Government talks of non-ali-
gnment as a part of our foreign policy
and we support non-alignment. After
our Independence, we found a bi-
polarised thermo-nuclear world.
True. The relevant response to the
situation is decidedly non-alignment.
Non-alignment is also rooted in our
freedom struggle.

What are the basic principles of
non-alignment? Firstly, it is anti-
colonialism; it is anti-imperialism. All
the countries which subscribe to this
non-alignment had to fight against
imperialist domination and exploita-
tion, economic, political and social...
So, the basic principle of non-align-
ment is anti-colonialism, anti-imperia-
lism. And that was emphasized in
"the Belgrade Conference.

Another principle of non-alignment
is peace; it is non-aggression of any
kind. Also, another principle of
non-alignment is, mutual discussions
and negotiations. But, unfortunately,
we find that in the recent non-ali-
ghed nationals’ Conference—the num-
ber has increased; it may be 100 or
more—this anti-imperialist content of
non-alignment has been corroded. We
find, there are countries among the
non-aligned nations who take their
lead from the imperialist bloc. That
is why, if you go through the press
reports of these countries you will find
that they say that Soviet Union was
cornered, as if the main thing is
rivalry between the Soviet Union
and others, as if the main thing is
not to fight imperialism, colonialism,
the basic principle is not to see that
the under-developed and developing
countries become economically self-
reliant, that they become economical-
ly strong and all the colonialist and
imperialist fdfces are defeated.

Unfortunately, in the Conference of
Non-Aligned Nations, there are many
countries  which were only some
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years back in the American camp,
either a member of SEATO or some
other military bloc of USA and there
are some American-backed Trojan
horses. And they are trying to tor-
pedo the very spirit of non-alignment,
anti-colonialism and anti-imperialism.

MR. CHAIRMAN: Won't you allow
the freedom of consent?

SHRI SATYASADHAN CHAKRA-
BORTY; | would like to ask our
Foreign Minister to enunciate clearly
the principles of non-alignment and
the basic principles which the Gov-
ernment of India adheres to.

There are some Members who
would say: Where is this colonialism
or imperialism?  Well, it is true

that most of the countries which were
oppressed, plundered and looted by
the imperalists, have become free.
But, there is something like dollar
imperialism and | would like to refer
to one book, not written by Lenin,
but written by Shri Jawaharlal Nehru
“Glimpses of Word History”. There
a whole Chapter is devoted to dollar
imperialism. The doctrines of Uni-
ted States of America, right from its
Munroe doctrine which was nothing
but a doctrine to entrench themselves
economically in the Latin American
countries, are all doctrines of dollar
imperialism. So today, neo-colonia-
lism. economic imperialism, dollar im-
perialism, all these are the real
threats to the world. But unfor-
tunately in the report itself there
is no mention of it. Only what
is mentioned is that there is a
struggle between the poor South
and the rich North, as if the struggle
is not between the exploiting neocolo-
nialists, exploiting imperialists and
exploited and oppressed nations but a
struggle between the poor South and
the rich North. | refuse to accept this
type of analysis.

Then this report mentions about
Afghanistan. Now, what is the matter
in Afganistan? Well, some people say
that in Afganistan, the Soviet army
has occupied the Afgan territory.
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MR. CHAIRMAN:
liberated.

They have a

SHRI SATYASADHAN CHAKRA-
BORTY : Well, you have a
different view about liberation. | beg
to differ. What is the condition? And
there are some friends who are ready
to fight for the freedom of the Afghan
people. What type of freedom did not
the Afghan people enjoy? What type
of freedom do you want to fight for?
But the Soviet Union has said openly
that they want to withdraw provided
there is no interference from outside.

I would again like to draw the
pointed attention of the Foreign
Minister to the fact that the Regan
administration has openly said that
they are going to arm the insurgents
and send them to Afghanistan. But,
what is the United States of America
doing? It wants to force Afghanistan
to the status quo, the rule of the 40.000
people who own two-thirds cf the land.
In afghanistan, a country of 1,50,00,
000 people, there are only 200
factories anid there was feudalism.
There was no liberty. The people
were oppressed and the United States
of America talks of freedom and is
trying to bring back the old situation.

(Interruptions)

Regarding Afghanistan, even today
the Soviet Union is openly saying that
it is ready to withdraw provided there
is a guarantee that there
will be no outside interference. May I
ask some of our friends whether they
are ready to say that the United
States of America would agree to
readily withdraw from South Korea?
Is the USA saying that it is ready to
withdraw from Japan? They are not
saying.

The Soviet Union is demanding only
one simple thing. It says that it is
ready to withdraw even tomorow pro-
vided there is a guarantee to the sove-
reignty and independence of Afgha-
nistan. Where is that guaranteed?
Why is it that these fighters for
freedom are not guaranteed this
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simple thing that is enshrined im
the Bandung Conference principles—
that there should be no outside
interference? I think that our Go-
vernment should seriously think
about this and should not submit to
the pressure of some of the so-called
non-aligned nations who are acting at
the behest of the United States of
America.

In this Report we find that there is;
a mention about Diego Gareia. Why
is it that the U.S.A. is intensifying its
activities there? Why is it that the
Diego Garcia basie is going to be nu-
clearised? It is because of the global
strategy of the U.S.A. to maintain this
status quo, to maintain the economic
interests of the imperialist powers
headed by the U.S.A. The Govern-
ment of India should openly say—not
only just air its voice meakly but say
it definitely—that these foreign bases
must be liquidated. The Government
of India should take a firm stand on
this and it must give a leaa. | know
that our Foreign Minister, whenever
he talks, is very subtle which is neces-
sary, but in foreign policy it is some-
times necessary to be very bold and to
call a spade a spade. We should
demand that there should be with-
drawal of all military bases in Diego
Garcia lock, stock and barrel. This is
a danger to the people not only of the
littoral or hinterland States but of the
whole region here.

In this Report, | find, the Govern-
ment mentions about the new econo-
mic order. Well, | support it. Our
foreign policy should be based on our
interest. Now, what is our interest?
Our. interest is that we want to have
a strong economy, we want to be inde-
pendent, self-reliant. But, unfortu-
nately, what is happening? Because of
the policy we are pursuing, we are
becoming dependent on the imperialist
powers and their aid, because of this
economic weakness, because of our
failure on the economic front, our non-
alignment policy is getting diluted. We
cannot boldly enunciate our foreign
policy because we know that we must
have helD from the European Common
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Market, we must have help from the
U.S.A. It is generally agreed that a
nation which is , economically weak
cannot puftsue an independent foreign
policy. So, it is necessary—so that we
pursue a hold foreign policy which is
anti imperialist, anti-colonialist,—that
we must have a self reliant economy..

MR. CHAIRMAN: Please try to con-
clude.

(Interruptions)

SHRj SATYASADHAnN CHAKRA-
BORTY: lam capable of speaking
without being directed from here or
from there. | am concluding, Mr.
Chairman.

| agree that there are dangers be-
cause the U.S.A. has decided to aim
Pakistan to the “eeth. We must tell
it frankly that this arming is a danger
to the whole region. We want friendly
relations with Pakistan. | agree with
the Report when it says that we must
have friendly relations with Pakistan
on the basis of the Simla Agreement.
A developing country like ours must
have friendly relations with all the
neighbours. That is why | urge upon
the Foreign Minister to open a dialo-
gue with China which is a great neigh-
bour of ours so that we can defuse
tension..........

MR. CHAIRMAN; And a friend also
China may be a great neighbour but it
is also a friend.

SHRI SATYASADHAN CHAKRA-
BORTY: We want friendly relations
with all because it is in our interests...

MR. CHAIRMAN; And malice to-
wards none. ,
SHRI SATYASADHAN CHAKRA-

BORTY:...so that we manage and
retain a peaceful atmosphere with all
our neighbours, so that we are not
compelled to incrsease our defence ex-
penditure and can devote our scarce
resources for our economic develop-
ment. There are some friends who
understand that the defence capability
depends upon military hardware. In
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the world of to-day it is not only the
military hardware in any war, but it is
also the economic strength of a country
which is the true defence of the
country. You have to cloth the peo-
ple, you have to feed the people and
you have to educate the people. You
must have a production base which is
capable enough to sustain an indepen-
dent foreign policy and the indepen-
dence of the nation. Until and unless
we do that, until and unless we have
real economic strength, simply increas-
ing defence expenditure is not going

to protect us.

There are friends who are very
friendly with USA and who say ‘See
Soviet Union in Afghanistan” | ask
them. Pakistan was with the UGA.
It was one of the “freedomwalas.”
What has happened to Pakistan? As
a matter of fact, in the list of the aid-
recipients, lran and Pakistan topped
the list. What is the condition of
Iran? What is the condition of Pakis-
tan? | will ask them to pause and
ponder. That is why a request
through you our Foreign Minister to
consider that the Reagan administra-
tion has initiated a policy of naked
interference and aggression intensify
ing war preparations and openly de-
claring that the United States of Ame-
rica will maintain the status quo
meaning thereby their imperialist
plunder, even if necessary, through
war. It is an open declaration. |
want the Government of India to take
note of it. Instead of balancing end
instead of saying that the two super
powers are in competition, they should
realise that it is the imperialist powers
which are endangering our freedom
and it is the imperialist powers which
are now trying to tilt the balance in
their favour to start a war and it is the
imperialist powers which are now try-
ing to export counter-revolution
and it is the imperialist powers
which openly say that they will not
allow any change in the socio-econo-
mic system.
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[Shri Satyasadhan Chakraboty]

Mr. Chairman, | request tne Gov-
ernment of India to at least revise its
policy and also to openly proclaim to
the world that India stands by tfee
struggling people of the world. What
is happening in South Africa? The
UniteO States of America is openly
supporting the racist regime there.
The UaA is trying io create another
Vietnam, in El Salvador. Who is doing
all thesj; things? What is the role of
the Soviet Union? What is the role of
the Soviet Union when there was the
problem of Kashmir? Was the Kashmir
problem the result of super powers
rivalry? Was the Soviet veto due to
the power conflict? is it not a fact
that since the 1917 November revolu-
tion, the Soviet Union has openly de-
clared that it is in favour of freedom
and liquidation of foreign bases and
that it will stand by the people who
fight for freedom and fight against
colonialism.

MR. CHAIRMAN; Please conclude
now.

SHRI SATYASADHAN CHAKRA-
BORTY; Mr. Chairman, Sir, | am
really sorry to say this. | do not find

any reason what compels you to inter-
vene and disturb me. (Interruptions)
It may be, you may not like what I
say. You allow me some time more.

MR. CHAIRMAN: If the Chair can
disturb, then the Chair has the right
and the duty also to tell the Member
to conclude. You are not lhe only
speaker, there are a large number of
speakers.

SHRI SATYASADHAN CHAKRA-
BORTY: Have | consumed mere time?

AN HON. MEMBER; More than
what is allowed.

SHRI SATYASADHAN CKAKRA
BORTY! 1 have not consumed more
time.

MR. CHAIRMAN; | am not arguing.
Mr. Sclhdia.

SHRI SATYASADHAN CHAKRA-
BORTY! Sir. | protest. You are
intervening unnecssarily.
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MR. CHAIRMAN: You must con-
clude now.

SHRI SATYASADHAN CHAKRA-
BORTY: Why are you disturbing me?
1 have a right to say what I like to
say. | have the responsibility to
conclude. But? from the very begin-
ning you were disturbing me. This is
not the way. You had been disturbing
me ail the time-

MR. CHAIRMAN: Excuse me. There
are several hon. Members who want to
speak.

SHRI SATYASADHAN CHAKRA-
BORTY; You could have asked me to
conclude. AIll the time you had seen
disturbing me. Why, Sir? You are
wasting my time. (Interruptions)

MR. CHAIRMAN: Have | wasted
your time?

SHRi SATYASADHAN CHAKRA-
BORTY: Since you are in the Chair,
if you do not like what | say, even
then you have to hear me.

MR. CHAIRMAN; Excuse me. There
is no question of likes or dislikes.

SHRI SATYASADHAN CHAKRA-
BORTY: Have | consumed more time?

MR. CHAIRMAN; Thei>| it is your
judgement. (Interruptions) Excuse
me. Then | am helpless. You must
conclude now. Whosoever sits in the
Chair would have done the same thing.

SHRI KRISHNA CHANDRA HAI.-
DEr (Durgapur); Kindly allow him
three or four minutes.

MR. CHAIRMAN: That is what |
have been telling him. | have allowed
him time. Your party had been al-
lowed 22 minutes. But, | have allowed
him to speak for half-an hour. If two
or three minutes are required to con-
clude, then say so—not in this man-
ner. | am always reasonable.

DR. SUBRAMANIAM SWAMY: He
can deliver tfie rest of the speeches..
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MR. CHAIRMAN; That is correct..
He can get other opportunities also.

SHRI KRISHNA CHANDRA IIAL-
DER : Kindly allow him to conclude.

SHRI SATYASADHAN CHAKRA-
BORTY; Mr. Chairman, Sir? while
specifically agreeing with (Interrup-
tions)

SHRI JAGDISH TYTLER (Delhi
Saaar); You have spent all the time
talking about Russia and America.
Within the remaining time you should
talk about your own country.

SHRI SATYASADHAN CHAKRA-
BORTY: Are you going to conduct the
debate like this.—Il want to hear Irom

you.

MR. CHAIRMAN; You must con-
culde now: You cannot find fault with
the Chair Excuse me. No comments.
You just conclude now.

SHRI SATYASADHAN CHAKRA-
BORTY; jfI'r. Chairman, Sir, while
broadly supporting the foreign policy
of our Government and wnile suppor-
ting the non-alignment policy. | would
caution our Government that there ate
serious attempts from inside and out-
side to corrode the antiimperialist
content of Our Foreign Policy. Mr.
Chairman, Sir, | warn our Government
that the moment we actually are in-
fluenced by these forces, the standing,
our country has in the minds of the
millions of the people who are fighling
colonialism and imperialism, will gra-
dually go down. That is why | would
urge upon the Government to initiate
a bolder and dynamic fo-eign policy
consondht with the real interests of
our great country and Of our great
people and also to give a lead to the
Afro-Asian countries against impe-
rialism, colonialism and economic
exploitation.

SHRI G. M. BANATWALLA (Pon-
nani): | beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.
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[Failure to invoke total and
effective economic and political
sanctions against the 2ionist State
of Israel acknowledged by the
U.N.O. as a racist entity like
South Africal. (1)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 17.

[Policy of furthering relations
with the Zoanist State of Israel, a
racist entity like South Africa, as
evident from Government re-
cognition granted to M.Sc. (Civil
Engineering) degree of Israel In-
stitute of Technology], (2)

“That the demand under the head
Ministrv of External Affairs be
reduced to Re. 1”.

[Failure to order closure of
Israeli Consulate in Bombay].

(3)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1"

[Weak and unsatisfactory policy
regarding Sov et military interven-
tion in Afghanistan]. 4)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1"

[Need to give more effective
support to the Palestine Move-
ment], (5)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.

[Need to strengthen friendly
relations with neighbouring coun-
tries], (6)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Need to set up a permanent
Expert Advisory Committee for
continuous  critical evaluation of
foreign policies and formulation of
policy alternatives]. (9)
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“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Need to form a cadre of the
foreign languages Interpreters,
immediately]. (10)

“That the demand under the head

Ministry of External Affairs be

reduced by Rs. 100”.
[Need to give full diplomatic
status to the Mission of the League
of Arab States in Delhi], (11)

SHRI BHOGENDRA JHA
(Madhubani): 1 beg to move:

“That the demand under the head

Ministry of External Affairs be

reduced to Re. 1.

[Failure to take effective steps
for making Indian Ocean a zone
of peace and work for elimination
of military bases like those at
Diego Garcial]. (7)

“That the demand under the head

Ministry of External Affairs be

reduced by Rs. 100”.

[Failure to support the demand
of Mauritius for return of Diego
Garcia to it at the Delhi Confe-
rence of Non-aligned Foreign
Ministers]. (15)

SHRI R. K. MHALGI (Thane):
| beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.

[Failure to bring back forty
Indian Military Officers who are
in the jails of Pakistan since last
ten years]. (8)

SHRI T. R. SHAMANNA (Banga-
lore South): | beg to move;

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.
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[Failure to take suitable action
to counteract the proposed atom
bomb blast by Pakistan]. (16)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Failure to take effective check
and vigilance over foreign espion-
age agents]. (17)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Failure to put India in a better
Jand brighter honoured place in
the world map]. (18)

“That the demand under the head
Ministry of Externa] Affairs be
reduced by Rs. 100”.

[Failure to repute proper per-
sons (both diplomatic and con-
sular) to serve in our foreign
embassies in different countries
who can project India’'s image in
a better way], (19)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Failure to check the attack on
Indians in United Kingdom on the
basis of colour, economic and
other grounds]. (20)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Failure to declare our stand
on Afghanistan issue with parti-
cular reference to the involve-

I ment of U.S.S.R.]. (21)

SHRI RAMAVATAR SHASTRI

(Patna): | beg to move:

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.

[Need to land open support to
the policies of Afghanistan], (23)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. I”.
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rpTailaire to take initiative in
finding a political solution to the
,Afghan problem]. (25)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. |~

iFailure to block the setting up
'of American nuclear base in
Diego Garcial]. (26)

“That the demand under the head
'Ministery of External Affairs be

reduced by Rs. 100”.

[Need to make Indian Embas-
sies more functional]. (27)

“That the demand under the head
Ministry of External Adairs be
reduced by Rs. 100”.

[Need to give all possible help
to Hang Samarin Government of
Kampuchea]. (28)

“That the demand under the head
"Ministry of External Affairs be
reduced by Rs. 100”.

[Failure to avoid delay in
issuing passports], (29)

“That the demand under the head
Ministry of External Affairs be
.reduced by Rs. 100”.

[Need to strengthen the publi-
city work abroad], (30)

“That the demand under the head
Ministry of External Affairs be
reduced by Rs. 100”.

[Need to make our relations
with socialist countries more pur-
poseful and strong]. (31)

“That the demand under the head
Ministry of External  Affairs be
reduced by Rs. 100".
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tFailure to implement the Offi-
cial Language Act, 1963 in diffe-
rent Embassies of the country].
(32)

“That- the demand under the head
Ministry of External Affairs be

reduced to Re. 1”.

[Need to persuade USA to open
negotiations on the basis of peace
proposals put forward by the
Soviet Union]. (34)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. |”.

[Need to openly condemn the
American intervention in other
countries], (35)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1".

[Failure to demand the aboli-
tion of military base of America
at Diego Garcia in the recent
conference of non-aligned nations
in New Delhi], (36)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. I”.

[Failure to take up diplomatic
initiative for getting the Arab’s
land under Israeli  possession
evacuated], (37)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.

[Failure to snap diplomatic
relations__with the Government of
Israel]." (38)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. |”.

[Failure to take steps to meet
the imminent danger to the entire
Asian region arising out of the
collusion of American-Pakistan-
Chinese forces]. (39)
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“That the demand under the head
Ministry of External Affairs be
reduced to the Re. 1”.

[Need to extend more help to
African countries in their free-
dom struggle]. (40)

“That the demand under the head
Ministry of External Affairs be
reduced to Re. 1”.

[Lack of alertness from the
danger posed from supply of arms
on large scale to Pakistan by
USA], (41)

“That the demand under the head
Ministry of External Affairs be re-
duced to Re. 1".

[Need to counteract the danger
posed from the American mili-
tary base in the Indian Ocean].
(42).

“That the demand under the head
Ministry of External Affairs be re-
duced to Re. 1".

[Failure to condemn the inter-
vention of USA, Pakistan and
China in the internal affairs of
Afghanistan], (43)

“That the demand under the head
Ministry of External Affairs be re-
duced to Re. 1".

[Failure to oppose the axis of
USA-Pak-ChinaJd. (44)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100”.

[Need to remain vigilant in
view of the threat posed to Indian
security by USA. Pak-China axis).
(45)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100”.

[Policy of vacillation in strong-
ly opposing American imperialist
policies]. (46)

MARCH 27, 1981

of Ext. Affairs 30~

SHRI P. K. KODIYAN (Adoor): |

beg to move:—

“That the demand under the
Head Ministry of External Affairs
be reduced to Re. 1".

[Failure to take strong diplo-
matic action against the continu-
ed harassment and illtreatment
of Indian visitors to Britain}
(47).

“That the demand under the
Head Ministry of External Affairs
be reduced to Re. 1".

[Failure to impress upon the
British Government to provide
citizenship to ail British passport
holders irrespective of their colour
and origin] (48).

“That the demand under the
Head Ministry of External Affairs
be reduced to Re.l”

[Failure to settle the problems
of the remaining Stateless per-
sons of Indian origin in  Sri
Lanka] (49).

“That the demand under the head
Ministry of External Affairs be re-
duced to Re. 1"

[Failure to lodge a strong pro-
test with the British Government
for pursuing a racist immigra-

tion policy]. (50).

“That the demand under the Head
Ministry of External Affairs be re-
duced to Re. 1.

[Failure to protest against
China’'s action in constructing
military air bases in Pakistan}
(51).

“That the demand under the head
Ministry of External Affairs !be re-
duced to Re. 1".

[Failure to protest against con-
struction of roads linking Karak-
koram Highway to occupied Kas-
mir territory with Chinese help
(52).
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“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to meet the situation
arising out of continuous mili-
tary build up by U.S.A. in the
Indian Ocean], (53)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to meet the threat posed
to the security and peacs in the
Indian subcontinent by United
States policy of massively arm-
ing Pakistan], (5y4)

“That the demand under the head
Ministry of External Affairs ibe re-
duced by Rs. 100.”

[Need to take positive action in
cooperation with other littoral
States to convert Indian ocean
into a zone of peace and to ensure
elimination of foreign military
bases like Diego Garcialj. (55)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to express India’'s strong
disapproval and opposition to the
move bv U.SA. and Britain to
raise a Rapid Deployment Force
for intervention in the Gulf re-
g'on]. (56)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.

[Need to take concerted action
through the U.N. and in coopera-
tion with African states to ensure
independence and freedom  of
Nambia from the domination of
recist South Africa]. (57)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to provide more effective
material help to the people of
Nambia in their struggle for
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national liberation against the
illegal racist regime of South
Africa]. (58)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100".

[Need to express India's dis-
approval of the direct and indi-
rect help being given to the
apartheid regime of South Africa
by Western Powers]. (59)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to take diplomatic initia-
tive to meet the situation arising
out of frequent military incur-
sions into the territories of An-
gola and Mozambique by South
Africa]. (60)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to take adequate steps
to protect the Indian immigrant
workers in Gulf Countries]. (61)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

TNeed to set up a special cell
in the External Affairs Ministry
to deal with the special problems
of Indian immigrant workers in
Gulf Countries]. (62)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100”.

[Need to set up schools in Gulf
Countries for the proper educa-
tion of children of Indian em-
ployees]. (63)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100”.

[Need to send a delegation of
M.P.s. and officials to Gulf Coun-
tries to study the problems of



307 DG, 1981-82, Min.

[Shri P. K. Kodiyan]

Indian Immigrant workers em-
ployed there]. (64)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to provide more air tra-
vel facilities for the Gulf Mala-
yalese to enalble them to travel
direct between the Gulf Coun-
tries and Kerala], (65)

“That the demand under the head
Ministry of External Affairs be re-
duced by Rs. 100”.

[Need to take adequate steps
to ensure the safety and protec-
tion of Indian employees in Gulf
Countries], (66)

SHRI MADHAVRAO SCINDIA
(Gona): Mr. Chairman, Sir, in recent
years the international system has
moved into a position of very delicate
balance. The situation is pregnant
with possibilities more indicative of
negative movements than of positive.
Dangerous new doctrines are being
formulated projecting nuclear war as
limitable, winnable and, therefore,
acceptable. It is against this threa-
tening canvas that the future course
of our country has to be charted. It
is through these tempestuous waters
that our External Affairs Minister
has to steer the ship of Indian foreign
policy. The concept of non-align-
ment can help to contain if not en-
tirely prevent global confrontation.
After all after non-alignment came
into existence in 1956 it ensured that
no new military pacts came into ex-
istence in the Great Power context.
And we cannot overlook the fact that
after that date none of the third-
world Countries that were liberated
failed to adopt non-alignment as the
guiding principle of their foreign
policy. With super power and great
power manipulations kept to a mini-
mum, countries feel more comfort-
able in this forum—though 1  will
agree to a cartain extent with Prof.
.Chakraborty that there is a tendency
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displayed amongst some non-aligned
countries to deviate from the funde-
mental criterion of non-alignment,
that is, not to add fuel to great power
tensions nor contribute in any way
to their strategic confrontation.

Sir, non-alignment has a potential
force for paace is as relevant today
as it was at the height of the first
Cold War—but its future depends
on how the conflicting pulls are man-
aged and how optional consensus
is reached and this dilemma was
much in evidence in the recent non-
aligned Foreign Ministers meeting in
New Delhi. I must congratulate the
External Affairs Minister and his
team for the sagacity that they dis-
played in adopting the consensus ap-
proach as opposed to a distinctly in-
dividualistic one. I cannot agree
with people like Abu who say that
not unlike virginity non-alignment is
a state of mind. Non-alignment has
a positive role to play in this world
even today not ‘'becausc of the num-
ber it commands but because of its
moral force. For those who say that
not much was achieved in this Con-
ference | can only say that for so
many Foreign Ministers of so many
countries to get together under one
roof is an achievement in itself.
The very nature of the formulations
which are achieved and evolved in
international gatherings depend a
great deal or compromise and in an
area as vast and diverse as non-ali-
gnment many compromises will have
to be offected.

14.54 hrs.

[Mr. DEPUTY-SrEAKER in the Chair]

But, undoubtedly India has played a
pivotal role in saving non-alignment
from floundering on the treacherous
rocks of conflict from within.

Sir, as far as the question of Iran
and lrag is concerned it was hand-
led as dexterously as circumstances
permitted. The dispute ibetween
these two nations is of a most com-
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plex nature but we must begin by
trying to convince the two countries
that continuance of this war will spell
disaster for both. There may be a
personality clash in some respects but
ironically both the Ayatollah and
Suddam Hussein must be convinced of
the fact that they have a stake in
each other’s survival. Because, the
Super powers and the great powers
are awaiting an opportunity to get
direct access into the oil pipe of the
Middle east and the Gulf. And in
the final count both the countries
will be the losers never mind who
wins. Because, the weakness of the
defeated will be exploited by the
super-powers against the interests of
the victor. This is a stupendous
task. But nonalignment and the
movement has once again demonstra-
ted that in spite of most other forums
having been rejected, this particular
forum was accepted by both the
countries.

Briefly the two poles on which the
edifice Of non-alignment rests today
are independence and development. It
is obvious that both are inter-depen-
dent; and | think the time is ripe for
a nonaligned break through on the
economic front. Their recommenda-
tion for the establishment of an appro-
priate development institution to help,
promote and encourage developing
coutries for their mutual and benefi-
cial economic cooperation is some-
thing which should be vigorously pur-
sued. There is also a realisation of
where their interest lies and there is a
perceptible thawing in the North coun-
tries’ attitude. The Brandt Commis-
sion report has not really met any
serious intellectual challenge. And
it is the new accepted doctrine and
even hard-line Northern countries.

Like Mrs.  Thatcher’'s for instance,
are jostling for a place in the major
and minor summits that are taking
place. | am not suggesting that we
are going to witness immediately a
glorious sub-burst explosion of good-
will and agreement. But things are
moving and the time is ripe for India
which has already re-established her
international prestige to do this. The

CHAITRA 6, 1903 (SAKA)

time is ripe for us to call for an
International Conference for the
establishment of a new International
Monetary Arrangement and a more
constructive role for the IMF, so as
to establish a more just and equip-
table economic order in the future.

Sir, gifts from the developed
nations to the under-developed ones
or developing ones are never accep-
ted with gratitude. At the most they
will be accepted with indifference. It
is ‘trade, not aid’; ‘technology, not
charity!, which is a healthy demand;
is based on the instinctive need for
self-respect. This is what we must
stress.

As far as our region is concerned
we are seeing ominous portents. |
must remark here that the Moscow
Olympics have had a wide effect. Prof
Chakraborty and his party truly des-
erve a gold medal. In a complicated
contortion of this physique, in a sup-
reme gymnastic movement, we find
Prof. Chakraborty now firmly en-
sconced in supporting Soviet Russia,
instead of supporting China. For
this | feel they should be given a gold
medel.

AN HON. MEMBER:
batics.

Soviet Aero-

SHRI MADHAVRAO SCIND1A:
Sir, | have always been an advocate of
a balanced relationship between
the super-powers with' perhaps a

slight bias towards Soviet Russia be-
cause of our geo-strategic position.
But in the face of gnawing doubts
about the Americans turning into re-
ality, can we be blamed now for look-
ing northwards for an even closer
support?  Because, after all, it has
been the Soviets who have always
come to our aid in times of need. |
am sure that as long as the Soviets
refrain from interfering in our domes-
tic matters, political or othrewise,
this friendship  will continue to
strengthen. The Americans are dis-
playing a chilling naivete in catego-
rising countries of this region into
‘dependable  sheep’ and ‘unreliable
goats’. The proposal to aid Pakistan
by a Military-cum-economic package

of Ext.3,0



3ii DG, 1981-82, Min.

[Shri Madavrao Sccindia]

totalling 2£ billion dollars over
the next few years represents a re-
turn to the policy of John Foster Dul-
les which was initiated in the fifties
and was abandoned in 1965 after
great damage had been done. The
American arguments that Pakistan is
a piece of their West Asian jigsaw and
not their South Asian one and must
be viewed in that context does not
carry conviction. Can we overlook
the fact that out of the 6 military
commands Pakistan has in its mili-
tary structure only one is aimed at
its western border and as many as
5 are towards its eastern? Can we
overlook the fact that there is abso-
lutely no way of ensuring that Ame-
rican arms to Pakistan will not be
essentially used eastwards on us as
they have been in the past? Can
we overlook the fact that former CIA
men are now in high advisory posi-
tions in the administration and this
particular organisation does not have
a very good track record as far as
our country is concerned. Even the
Rand Corporation report by Mr. Fran-
cis Kukuyama is clear on the issue.
He has said that the ‘Central Point’
made to him by military and other
leaders hs met in Pakistan was that
Pakitan's major preoccupation is and
would remain India. The Americans

calling Pakistan a South-West Asian-
nation and therefore psychologically
trying to create a pattern of convic-
tion also does not hold watsr. | am
not for once saying that the Soviet
thrust into Afghanistan was in the
least bit justified, but neither was the
American build-up in Diege Garcia.
These are all partterns which are
affecting the attitudes towards India,
towards Pakistan towards West Asia
and these are all a part of the Inter-
national game of dominoes which the
Super powers play—all parts of one
chain-action followed by reaction. It
is difficult to say in the ultimate anal-
ysis which came first, the chicken or
the egg A very dangerous scenario
is beinj enacted to save the oil jugu-
lar of their respective blocs. There
is no p i'.t, however, for us to indulge
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in the luxury of self-righteous anger
over the ”~ames the great powers play.
There is no room for any moralism,
here. The way Moscow intervened
in Afghanistan and the way the Uni-
ted States master-minded the coups
against Mossadegh in Iran andAlende
in Chile in the past and the alacrity
with which China, for all the radical
rhetoric of its leaders, has embraced
the Mobutus and Pinochets and Pol
Pots of the world, has shown that
considerations of ethics never enter
their calculations. But the Unit'd
States must realise that they cannot
counter the Soviet threat in Afghanis-
tan by injecing arms or by propping
up Governments with no popular
backing. They can only do so by
promoting stability in the region and
the intemperate American attitude is
a cause of great concern because their
policy, has a very far reaching eff-
ect on us where the fous well and
truly .s. and also on other parts of
the world.

Talking of policy, they cannot aff-
ord to take the attitude of Mr. Wins-
ton Churchill, when 40 or 50 years
ago, he joined the Liberal Party after
leaving the Conservative Party, and

a young lady who did not like this,
accorted him and said “Mr. Churchill,
there are two things | do not like
about you. One is your new policies
and the other is your new moustache™
upon which the great man replied
“Dear Madam, it is unlikely that
you will come into contact with eit-
her”. Even now there is time for the
United States of America to recon-
sider the resultant remifications that
this step is going to have and the
tremendous instability that it is going
to cause in the region. The ac-
ceptance by Pakistan of massive arms
aid will not solve its problems on its
western frontier; instead, it is going
to highten the tension on its eastern
one and it will lead to a renewed
military race in our region. By opt-
ing for the American alliance, Paki-
stan is only doing itself harm. The
tragedy with our relations with Pakis-
tan is that though they profess friend-
ship, they are obsessed with a fear
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psychosis as far as our country is
concerned, or perhaps, this fear of
India has become a traditional point
of exploitation by the ruling c:iqu:s
to keep themselves in power in that
country. To clear all these suspi-
cions, Pakistan would do well to ac-
cept a ‘no-war’ pact in the Simla
spiht instead of converting the 1959
understanding with the United States
of America into a military pact and
acting as puttv in the hands of Was-
hington. -'m

As far as Afghanistan is concerned,
I would like to make a suggestion
and what | am going to suggest, | am
sure, is going to evoke response from,
Shri Biju Patnaik. | am going to
repeat what | said while asking a
supplementary question some time

back. In respect of Afghanistan, one
has to come to terms with reali-
ties. The  Soviet presence

in Afghanistan is a fait a compli and
how ever much we may so desire, we
cannot wish their presence away with-
out offering a practical formula. Har
rison, who is an authority on this
region has envisaged a Finland type
arrangement. According to this for-
mula™ first, the Soviet Union will with-
draw its forces over a certain number
of years, but with the right to go back
into Afghanistan if it is found neces-
sary in the interest of its security. It
has a similar treaty with Finland.
Secondly, Pakistan and Iran would
refuse to give sanctuary to Afghan
rebels in return for Soviet and Afghan
assurances, not to aid Baluch and
Pathan separatist movements, which
Moscow might be tempted to encourage
if too much pressure is mounted on
Kabul. Thirdly, Pakistan and lIran are
neutralised in the same manner in
which Sweden was neutralised to make
finalization possible.

Thig is formulai which deserves a
closer study. It is a possible formula
which can be put forward after some
study in international gatherings.
Otherwise, Afghanistan seems to have
sounded the death knell of d.etente.
As far as United States of America is
concerned, linkage is back in vogue
and the American answer to Afgha-
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nistan and Poland may fell be in EI
Salvador and Cuba. But what Wash-
ington fails to see is that detente is
not a concession, whose withdrawal
will upset the balance between the
two super powers to the detriment of
the Soviets. It is not a concession.
It is a recognition of a harsh neces-
sity in a nuclear age when both
countries have acquired the capacity
to destory each other. So, whatever
the United States does in the
heat of the moment | am convinced,
that utlimately they will have to return
to the policy of detente, sooner or
later. Therefore, Moscow’s categori-
cal offer to revive the spirit of detente
must be welcome and accepted.

In the Indian Ocean, the great
powers are engaged not only for mili-
tary purposes alor,e but also in o der
to exploit the natural resources of the
sea. We must provide the le~d to the
itteoral countries by improving our
technical expertise in this field and
our Government deserves our cong-
ratulations for the break-throuch that
they have achieved in the recent past.
In the meanwhile, clisquiting reports
about backdoor deal between eight
wEst.ern nations are coming in. They,
according to reports® have apparently
made a secret deal that they will pass
legislation in their own countries,
national laws in their own countries,
and then recognise each other’s legis-
lation. They are interested in mining
the rich polometallic nodules, and
manganese nodules on the Ocean bed.
But this sort of secret deals could
sabotage any United Nations Treaty
end the thiru world can ask if the
West can really be trusted, to nego-
tiate in good faith. And if this is true
we must expose such selfish and clan-
destine moves in international forums.

Sir, as far as China is concerned—
I am returning to the region as a
whole—the offshoot of events that are
taking place, may leave us encircled
by regimes which, if not hostile, may
be cool towards us. China’s response
to Mrs. Gandhi’'s bold and statesman-
like initiative in 1976 has been en-
couraging and our joint attempt
should be try and see that this thaw
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turns into the spring of our relations
and finally to the warmth of
summer. But it may be diffi-
cult for China to grasp the
intensity of feeling the 1962 war
has evolked in our country which
may lead to our advances towards
friendship proceeding at a slower
rate. But, Sir, our progress towards
friendship with China must be main-
tained, but it must be done on a reci-
procal basis in keeping with our mutual
self-respect, because we must, of
course, realise that the Moscow-Pek-
ing estrangement has left China as
keen to remove its pressure from
southern border as we are from
our northern border. Furthermore,'
China is displaying an urge to bolster
up it economy and concentrate on
strengthening its world trade, which
can only be done in peaceful condi-
tions.

Sir, 1 am touching two countries

and | will conclude.

As far as Burma > concerned,
where Ne Win controls merely one-
third of the country, it can become a
cause, a point of great insecurity for
us in the future. It is not hidden
from anyone’s eye that China today
controls de facto two-thirds of Burma
and this is a matter of great concern,
because we can have only feelings cf
friendship, feelings of concern lor our
friends in Burma. And therefore, Sir,
with the natural resources that Burma
has, it may have already become a
potential prey in the eye of many a
circling hawk whose final swoop may
reduce us to a situation where we
are surrounded iby trouble spots aimed
specifically at our vitals.

Sir, | would implore on the Gov-
ernment to pre-empt this and Keeping
the future in mind give a greater
priority to our relations with Burma
and through a massive and peaceful
diplomatic push create a feeling of
confidence in the Burmese mind for
India.

Our problems witti Bengladesh are
not insurmountable. Their proposal of
a South Asian formula is something
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which deserves "sur special attention,
but with a clear understanding that it
will in no way impinge on? that it will
not have any locus standi in bilateral
issues.

Sir, it is time for a movement to-
wards a South Asian consensus and
this principle of regional cooperation
may even be extended in the future
to include ASEAN countries.

Sir, in conclusion, | can only say
that more than ever before we are on
the brink of a destruction the world
has never knowm and this time the
focus is well and truly On us. The
world to-day is threatened not merely
by the split atom, but even more by
the split mind. Massive hypocritical
rhetoric about principle is resorted
to, to cloak sinister motives. As
Napoleon says in Bernard Shaw's
“The Man of Destiny”: ‘There is
nothing so bad or so good that you
will not find Englishmen doing it; but
you will never find an Englishman
in the wrong. He does everything on
principle. He fights you on patriotic
principles; he robs you on business
principles; he enslaves you on im-
perial principles; he bullies you on
manly principles; he supports his Kking
on loyal principles; and he cuts off
his head on republican principles.
His watchword is always ‘Duty'.”
Substitute the word ‘Englishman’
with the words “Great Powers” and
you have the causes for the grave
world scenario to-day in our small
paragraph. But the great powers
must realize that ultimately, there
have always been Ilimits to their
machinations. This is because of the
ultimate disjunction between military
power and political influence. They
can undoubtedly strongly influence
global events, but the high points of
history have always lbeen determined
ultimately by the will, by the deter-
mination and by the courage of a mass
of faceless people. These are the
lessons of Vietnam, these are the
lessons of Iran, of Nicaragua and now,
perhaps, of Poland and Afghanistan.
It was not Marx, but Tolstoy who
said that ultimately it is people, not
rulers, who shape history.
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The world must strive for a pro-
gramme of survival with common and
unified objectives. We must aim at
a global community, based on con-
tract rather than status, based on
consensus rather than compulsion,
based on vision rather than division.
And with her centuries of tradition
and philosophy of non-violence, who
better to light the lamp of peace and
douse the flame of war than India!

In the words of St. Francis of
Assis:

Where there is discord, may we
bring narmony;

Where there is doubt, may we
bring faith;

Where there is despair, may we
bring hope;

Where there is hatred, may we
bring love.

This is the message we in India
must champion in the world. Thank
you.

DR. SUBRAMANAIAM SWAMY
(Bombay North East): Sir, we have
had two powerful speeches already,
from different points of view; and so,
1 do not have to add another power-
ful speech. (Interruption).

The question really is that at a
time like this, when we discuss the
Demands for the External Affairs
Ministry, a certain amount of evalua-
tion has to be done as to what has
happened in the past one year. |
would like to know by what criteria
the Minister judges himself. | don't
want to pay him any compliment. |
did pay him a compliment during the
Calling Attention Motion. He reject-

ed the compliment. He said: “lI don’t
want any compliment from you.”
To-day, | am not in a mood to give

him any compliment.

When 1 look back at this last one
year, | find a large number of failures
on the foreign policy front. A year
of great deal of missed opportunities.
Now, take the issue of recognition of
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Kampuchea. I am surprised that Mr.
Chakraborty did not express a word
of appreciation for the decision that
the Government took and earned the
abuse of the non-aligned world.

SHRI SATYASADHAN CHAKRA-
BORTY: | appreciated it lait time.

DR. SUBRAMANIAM SWAMY: On
the issue of Kampuchea, we know
what happened at the non-aligned
conferance. In the non-aligned con-
ference, India was isolated. India
recognized Kampuchea on the plea
that if we do it, others will follow.
But, Sir, | have taken the Ilatest
reckoning. India recognized Kam-
puchea on the 5th of July 1980. But
to-day, no country has followed suit.

Now, this is an indication of how
isolated we are. On the question of
Afghanistan, we know the draft that
the Indian Government presented
before the Non-aligned Conference
and what draft was finally accepted.
I would give this much credit to the
Government that they did not make
an issue of it; they went along with
the consensus. But the general im-
pression is that India was isolated on
that issue also. In fact, India had
to retreat on that issue.

Similarly, the relations with our
neighours like Pakistan, Nepal, China,
Bangladesh, Sri Lanka and Bhutan
have deteriorated. Therefore, | would
like to know from the Minister in
which area he thinks that he has
succeeded. What are the concrete
achievements of the last one year
where India had said something and
others had followed it. | would con-
trast this with the great success
achieved by the Janata Government
in two years and three months.
(Interruptions). | would give most
of the credit to Mr. Morarji Desai
and not to Mr. Vajpayee. That is
understandable. (Interruptions). But
I will give some credit to him later
on. In these tw(0 years and three
months, India obtained from China a
concession that they would not inter-
fere in the north east. They said,
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éWe did interfere in the past, but we
are not going to do it in the future;
it was a mistake on our part.” They
themselves said it publically. Today
the Government itself, the Govern-
mental officials tell me that China is
not actually taking any interest in
Assam area, north-east area This is
an achievement of the Janata Gov-
ernment. Has he got something to
say like that?

Tha question of Salal Dam is there.
For 20 years, there had been no solu-
tion. The Janata' Party produced a
solution to the satisfaction of both.
(Interruptions). 7/ell, if we had been
there for full five years, you would
have got whole of Aksai-Chin. Salal
Dam had been lying there for 20
years. The Janata Government solved
it. (Interruptions).

MR. DEPUTY-SPEAKER: The
Minister -will reply.

DR. SUBRAMANIAM SWAMY: In
the case of |India and Pakistan,
people from Pakistan could not visit
us and our people also could not go
there. The Janata Party opened the
door and said, Jet the people come
and go. The tension disappeared.
The world over people noted that.
The Pakistanis themselves paid. “The
Janata Government period for us was
the golden period.” Never were the
relations between India and Pakistan
so good. (Interruptions). There was
never any danger during the Janata
rule that the United States would
supply arms to Pakistan. Why?
Pakistan itself did not feel the pres-
sure, because they felt that they had
good relations with India. So, that
guestion never came up.

Similarly, on the issue of Bangla-
desh, a number of issues were lying
pending. We solved them. There are
concrete achievements to show. | am
only saying these things for the
Minister. | may be an ignorant per-
son. Please tell us what have you
done in this one year? Whatever you
have done appears to be a failure.
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(Interruptions). Therefore, let the

Minister answer them. | know from
where the voice is coming. (Interrup-
tions). Therefore, | want this con-

trast to be placed before the Minister
and let the Miniser come and defind
what he has produced.

I would think that the most im-
portant thing is that our foreign
policy has to be based on a clear
Understanding for enlightened self-
interest, national interest and India’s
mission in the world. | am not in
favour °f being pro-China, pro-
America or pro-Russia. | have no
hostility towards the Soviet Union.
I am very critical of the Soviet action.
But if the Soviet Union change their
policy, I will be the first one to develop
friendship with them. Like with
China, I am not a communist, end in
fact, the communists think that | am
the first biggest anti-communist in the
country; but, nevertheless, the
Chinese policy was changed during
the Janata rule; their attitude was
changed. So, we took an advantage
of it. If the Soviet Union change
their attitude, our attitude towards
them would also be changed. We are
not denyig that the Soviet Union
helped us in the past. No one would
deny that. But we know that they
helped us because of national interest.

They supported Somalia against
Ethiopia. Ten years ago they were
doing that. But today what are they
doing? They are supporting Ethiopia
against Somalia. When the national
interest changes they also change.
In 1962 they told us, “How can we
help you? You are only our friend.
China is our brother. We cannot
help you.” In 1971, they came to
assist them. Therefore, our national
interest should be the guide and it
should be based on that. | am sorry,
our friend Shri Satyasadhan Chakra-
borty told us what the Soviet Union
want. The question is, what we want.
What is India’s Foreign Policy that
we should adopt.

In regard to Super Powers, the
issues have to be spelt out.
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So, Sir, it is a multipolar world.
India’s mission in the world today
should be that we are a big power in
this area. All the others are small
countries, and therefore India's res-
ponsibility is to see that peace in this
area is maintained. It should exert
for that. If the small countries feel
that they are threatened, India should
go and assist them. That should be
our mission. But, I am afraid, our
mission is not that. Our mission seems
to be making commentary, producing
drafts which are not accepted and then
working from here and producing a
concensus. That is not foreign policy.
Foreign policy should give direction.
What is India’s mission? 1 would like
to know from him. Does he want
India to progress in the line of getting
more and more friends? But we are
getting fewer and fewer friends. In
the last one year we have got more
enemies than friends. Pakistan has

tension with India. It is not friend
any more. During the Janata rule,
it was a friend. | must tell you, it is

the same thing with Nepal. The King
of Nepal also feels that during the
Janata rule they were more secure.
Today they are anti-India. Mrs.
Gandhi herself revealed when she
said that during the Janata rule, she
said in Hindi:

! t ?nf sTisr i’

What does that mean? Is it some
thing wrong? It is a creait to the
Janata Government fhat we made
Bhutan feel secure. Does Mrs. Gandhi
want Bhutan to look at our feet
and keep its eyes down? This is not
a good approach to neighbours. There
are more enemies today than in the
Janata rule. Therefore, an explana-
tion is due from him.

What is our relation with the
super powers? Now in the Indian
Ocean area the Americans are having
more ships. Not that the Russians
do not*have bases. They have in
Aden, they have in Cameroun Bay,
Danang and Viet Nam. They are
having there. They are getting new
bases in Kampuchea. They are
having more ships there.
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MR. DEPUTY-SPEAKER: Mr.
Swamy, you have to conclude by 3-30.
DR. SUBRAMANIAM SWAMY:
Yes. | know. | have to leave also.

Therefore, can there be an equation
of super powers without looking at
what is the proportional strength?
That is the important thing; and if
the Government moves in that direc-
tion Mr. Chakraborty should not

object.

I think there are two most impor-
tant issues today. One is, Govern-
ment will have to show stateman-
ship. Second is the issue of Pakistan.
I am happy to say that when | went
to Pakistan, | found a general re-
cognition among the people of Paki-
stan that they cannot aspire for parity
with India. They say so openly and
their Foreign Minister also says so.
They have no desire to compete with
India, because they know that they
have no choice. India is so much
bigger than Pakistan. That is ad-
mitted in Pakistan. We should take
advantage of it and we should try and
see if they may be delinked from the
super powers. That should be our
attempt. But our attempt is, we are
petitioning America. We should tell
America not to give arms to Pakistan.
That is the correct approach. We
should make it clear to America, and
We should try to woo Pakistan, try to
convince them that they should not go
to America, that it will land them
into bigger trouble, and wherever
insecurity is there, we should try to
remove it That should be our
Mission.

I think a vital opportunity exists
today for developing our “elations
with China. | am happy that the
President in his Address stated the
following, which | read:

“Our willingness to further nor-
malise our relations with China
and to discuss all outstanding pro-
blems has Been made clear repea-
tedly. We hope that the Chinese
will demonstrate their willingness
to reciprocate.”
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I think, what is more important is
clarity in our mission as to what we
consider Chinese reciprocity. What
do we want the Chinese to do and
what are the channels that we are
opening for, to convince that we are
at one with them? After all, they
have taken a miss to our policy
towards Kampuchea and we have
been isolated on the issue of Kam-
puchea. (Interuptions).

PROF. MADHU DANDAVATE:
Get it set right.... (Interruptions).

DR. SUBRAMANIAM SWAMY:
Yes. certainly. There is a way of
getting that back. There is a way of
doing that in fnternational diplomacy.
There is no doubt about it. We must
get back every inch of our territory.
In  the Janata Government, Shri
Morarji Desai had made it clear that
India’s relations can never be normal
with China unless they return the
territory which belongs to us. But
the question is how to get it. It is
here that diplomacy is necessary and
it is here that the Government has to
show statesmanship.

The last one year has been a dismal
record of failures and a record of
missed opportunities. | hope the
Minister will come and offer some
hope for the next year.

With these words, | thank you very
much.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Nineteenth Report

SHRI T. R. SHAMANNA (Bangalore
South): | beg to move:

“That this House do agree with
the Nineteenth Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 25th March, 1981”

MR. DEPUTY-SPE AKER: The
guestion is:
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“That this House do agree with
the Nineteenth Report of the Com-
mittee on private Members’' Bills
and Resolutions presented to the
House on the 25th March, 1981.”

The motion was adopted.

15.31 hrs.

RESOLUTION RE. FORMATION OF

A NATIONAL YOUTH COMMISSION

TO SOLVE UNEMPLOYMENT PRO-

BLEM OF EDUCATED YOUTH—
Contd.

MR. DEPUTY-SPEAKER: Now
we take up further discussion on the
following Resolution moved by Shri
Phool Chand Verma on 13 March,
1981: —

“In view of the fact that the pre-
sent educational system does not
equip and prepare the youth for
meeting the challenges of life, the
whole planning process has failed
to channelise our youth power into
productive channels and there is
lack of direction in providing em-
ployment to the educated youth
during the Sixth Plan period; this
House urges upon the Government
to constitute a National Youth
Commission immediately to examine
and suggest, within a period of six
months, appropriate measures for
solving the problem of unemploy-
ment amongst the educated youth.’

Time allotted was two hours. Time
already taken is 142 hours. Shri
Nawal Kishore Sharma was on his
legs. After he completes his speech,
the Minister will reply.

telf'T  flirf (*faT):
sft, if ft n
sfartf arfr skiViul »

wrrwrr ST tot *r wsf vh”™rrcr
w; 3RTT STPh rrar 3ft
~3T 1 rsr
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fssfe if ~r ~ «f Tfr 5* 1 «r*r-

rhsnrp: ~ f- N Arktt i ~tsft
~Atn hrarfihiHv ~ ~ agi™
?R5 fV5TT-ItTFPr STfcTpTfv ~ WT

fw if ffcn ~ 30
if W CTAf ficTT f A
dmft 1
SHRI G. M. BANATWALLA
(Ponnani); Sir, please send the

Marshal and call the Education
Minister.

SHRI PHOOL
Yes, | support.

CHAND VERMA:

MR. DEPUTY-SPEAKER: The
Parliamentary Affairs Minister of
State is here.

i*ir fOTT 5T @ ATT |~ 3RTt
ITT" 4 iVg- *T "ol *11iffd oJIT vifrU
3rfr fVArr iNt v Atotl
if ~Mt HINT WWRFK iTT Mt i

~Nffer NTART ~ fw?2f t | nS
~r«RT irfyr, Aottt 2wt N
fcR TTirdm N ?nrr'cfR A T/ cf
3T15 SfjriR RNT ~rfnrr |

qitTT ~  Tirf 1 ~TT 3IWNT dil*T
ATEAT?
n fw ( ?Rf: ifjf ~rr fw
t, 'T 3R AT r, A"RT

f~.-pr AN-rtt vrzr m to t qi®™n

Nl amg TFft qr~f ~ 2T5rf if
~nr N ang” e Arf N r
1 ITWR 3)7M'f ITTO WoTT]
if sTtpf » gr 3ng7niT AT r
CT |
>ft <rr™ sf* srrjt | £~
N bs ?

MR. DEPUTY-SPEAKER: You
will also have a chance to reply. Do
not exhaust everything now. &

«ft fw r 7ontf :
2irifAT Nr«en fnr N qr
inftTrrr f fW R ~tort ~rfrzf L if Anf
NOR Artoinr *f ~rfircf
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WT 3reTFT n

SRtfai f?nf gnr if
~rt st f tit r i Arthroer *frr

N, -JTO 2FTT S<fheT ~ fANTT
w r~  Cr MZng~efr* R eRTAT  ftf
aftwrt abl 5Bf *rf 2Tf  -TRt
ftfcT T~r ™ Nr arfr
snjnrr ~cr N 0 *r fw ~rit
m™ 1 STStf 35 m TTTWAT

3P *TW TOT faST, |

MR. DEPUTY-SIEAKER ; Original-
ly, two hours were allotted for this
and th2re are still 8 more speakers.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): So, | request that time
may be extended by one hour.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House to extend the
time of the Resolution by one hour?

SEVERAL HON. MEMBERS; Yes.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): If the House
so desires. | have no objection.

MR. DEPUTY-SPEAKER: The
House is unanimous in this.

SHRI NAWAL KISHORE SHAR-
M A: Sir, injustice has been done to
me. If | know that time would be ex-
tended, | could have spoken for some
time more.

MR. DEPUTY-SPEAKER: You had
already taken 5 minutes last time.

SHRI BAPUSAHEB PARULEKAR:
Sir, | rise to support this Resolu-
tion.

Sir, | give ray full support to the
prelude of this Resolution. But | have
many doubts about the operative part
of this Resolution and | agree with
my friend who spoke before me that
by merely appointing commissions
this problem is not likely to be solved.
The reason why | say so is that pre-
vious to this many commissions and
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many committees were appointed and
these commissions and committees
have made valuable suggestions and |
would like to invite the attention of
the Government and hon. Minister
through you, Sir, to tell this August
House as to whether the suggestions
made by the various committees and
commissions have been implemented.
In my opinion many good sugges-
tions have beemm made and | would
like to high light some of those sug-
gestions and | believe that if these
suggestions are implemented, the
problem can be solved to a certain
extent.

Sir, | find from these notes with me
that one Committee was appointed by
the Forum of Education, New Delhi
and its name is “Committee on Edu-
cation” and this Committee had made
certain recommendations. If this re-
port is studied in depth and if the
efforts are made to implement the
suggestions as already alluded to,
no doubt, we can help to solve the
problem of unemployment of educated
people. Before going to those
suggestions it would be necessary to
make only a mention of some figures
in order to appreciate the suggestions
made by this particular Committee.

As on 30th June 1980 we find that
the total number of educated un-
employed is 76,62,000 out of which
42.22.000 are matriculates, 19,82,000
are intermediate people, about
13.43.000 are graduates and 1,14,000
are post-graduates. It is in this back-
ground that some suggestions were
made.

One more statistical data we have
to take into consideration. That is
the growth of percentage of educated
job seekers. From 1961 to 1972 the
growth in job seekers as far as ma-
triculates are concerned is 12.8 per
cent, Higher Secondary is 26.4 per
cent, graduates and post graduates
are 24.2 per cent. This is upto 1972. A
good number is added from 1972 to
March, 1980. kn what way we can help
these people and also the numbers
which are going to be added in years
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to come? It is suggested by a parti-
cular Committee that this particular
problem can be solved by four ways.
The first is by taking some steps to
tone up administration. This item
was mmed administrative remedies.
The second is the social remedies.
The third is educational remedies
which have been specially referred
to in the second part of the Resolu-
tion and the fourth is mobilisation of
resources. It is not possible for me
to go into all these four aspects. But
I would like to mention a few of
them. As far as the administrative
remedies are concerned, | am going to
make a request to the Government
to consider the possibility of the
suggestion which would give employ-
ment to thousands of educated people
every year without spending any
amount from the Government
treasury. On the other hand if this
suggestion is implemented, the jobs
will be given to educated unemployed
and Government money will be saved.
In this connection the suggestion that
has been made by this particular
Committee is that the retirement age
of the Government servants be
reduced from 58 to 55. In doing so,
we find that we will be in a position
to provide jobs in Government service
to the extent of one lakh or more.
In five years we would be giving jobs
to five lakhs of people. Leaving aside
the matriculates, it will be possible
for us to give relief to persons who
are graduates and intermediates. In
this connection, as | submitted earlier,
it will be necessary to consider the
data which | gave about the educated
unemployed. | find that in the year
1971 there was collection of data from
all Government offices as to how
many persons usually retire at the
age of 55 and the figures that were
available then were somewhere
between 65.000 to 70.000. It was in
the year 1971. If we take into consi-
deration the present position, we find
that this number has gone to about a
lakh. If the parsons are made to retire
at the age of 55, within this period
SSf58, we  would Me in a position to
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give employment to a lakh of people
every year.

I would like to highlight some of
their observations and | quote from
this particular report:

“The retirement age of Govt, emp-
loyees be reduced from 58 to 55
yearsS........ This would also cause
no loss to the Government in finan-
cial terms as the persons to be re-
tired would be drawing maximum in
higher salary grades whereas fresh
entrants will be recruited at the

minimum start in the lowest pay
grades. This will remove a lot of
fossils in the Government and by
bringing chain promotions in the

lower and middle ranges work as
a stimulant to efficiency.”

They have even replied to the ob-
jections as to what will happen to
persons of merit and all that. All
those details have been given. It is not
possible for me to go into all these
details.

The second suggestion which they
have made with reference to statistical
data is the abolition of payment of
overtime. They have worked on this
aspect of the matter. After working it
out, they have said that if this is done,
this financial drain should be appro-
priately diverted to the creation of
more job opportunities for the educated.
It has been given in deta'l, giving sta-
tistics in this particular report. They
have also mentioned that because of
the procedure of paying overtime
allowance, many of the employees do
not work from 10 A.M. to 5 P.M. They
start working only after 5 P.M. in
order to get overtime allowance. | do
not know whether this is true or not.
I am only referring to this particular
suggestion and the data collected and
given in this particular report. You
have to take into consideration whe-
ther this suggestion, if tried to be im-
plemented, it would be possible for
us to g've jobs to other people. They
say that the jobs to thousands of peo-
ple, every year, could be given.
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The third suggestion, as far as the
administrative remedy is concerned,
which they have made should be se-
riously considered. | quote;

“It is suggested that employment
exchanges be set up lor service in
foreign countries by our nationals.
It should be made binding on our
nationals to accept foreign assign-
ments through these employment ex-
changes and not direct and also to
execute a bond to return after a
specified period or earlier, if needed
in the national interests. The pla-
cement service in foreign countries
may also be taxed suitably depend-
ing upon the range of income, cost

af living etc. This scheme is thus
likely to be self-financing and may
also provide a check on the pre-
vailing brain-drain.”

If worked properly, it will solve the
problem of educated unemployed. Here
also, they have given statistics. Thay
have worked on this particular project.

What | am requesting the Govern-
ment is, instead of going in for a new
commission, they should take into
consideration the various suggestions
made by the committees which were
appointed earlier. | would like to ask
the hon. Minister as to whether they
have given any thought to these parti-
cular suggestions and whether they
have tried to implement any of these
suggestions  and, if so, what is
the result and, if not, whether the
Government will consider imple-
menting these particular suggestions
and, if not, why not. This is with
reference to administrative remedy.

With reference to social remedy, |
would only mention two of them. This
particular committee has mentioned
that these suggestions would be help-
ful in solving the problem of educated
unemployed. In this report, the first
suggestion which they have made is
that the inferiority complex attached
to manual work should be broken.

What attitude do you find among
these young people of this country?
They like to be Babus. No sooner they

CHAITRA 6, 1903 (SAKA) to Solve Unemployment 394

problem of educated youth (Res.)

become graduates, they want to be
the managers in the bank or some
officers in the offices. But, they are
reluctant to do manual work. In this
connection, | would suggest that the
craze for easy and quick money
through speculation and unscrupulous
means should be replaced by a liking
for sincere, hard and productive work
and while considering this, we have
also to take into consideration sugges-
tion which they have made that our
students and the educated young peo-
ple should give up their inhibition to
progressive programmes and Govern-
ment should assist them in the adop-
tion of family planning. Yesterday we
discussed this particular problem by
way of calling attention notice and
this also would help as and, of course,
I am glad that the Government is
taking steps on this particular ques-
tion.

Coming to the main thrust of the
particular resolution about educational
remedies. | may mention afew of them.
It is suggested and | would like to bring
to the notice of the Hon. Minister, that
the simple expansionist strategy should
be replaced by a more radical and pra-
gmatic educational policy, closely in-
tegrated with socio-economic needs. If
you take into consideration the educa-
tion policy and the system of education,
you will find that it is not job-oriented
and therefore, we find that many of
the graduates coming out of the schools
and colleges do not get any jobs.

| suggest that the curriculum and
methodology of our educational system
should be reconstructed particularly to
cater to certain needs. First is the work
experience, and social service should
be introduced as an essential part of
our education. It is at present lack-
ing in our educational system. The
reason why ! say this is that after
coming out of the colleges, our stu-
dents do not get jobs. They are
frustrated and the problem is aggrava-
ted. Work experience should take the
form of diversified productive activi-
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ties involving manual skill on farms,
in workshops and factories. There-
fore my suggest.on for a change in the
educational system.

Our educationists should recognise
their responsibility in facilitating the
tradition of our youth in engaging
themselves in the academ.c world of
work and life, which unfortunately is
absent at present. They should be com-
mitted to the task of inculcating in
our youth the necessary drive, vision
and initiative, self-confidence and ap-
titude for self-employment. Unfortu-
nately, this confidence s lacking in
our youth. Though educated, they are
not self-confident. There is need to
introduce in our educational curricu-
lum and methodology, some built-in
element of flexibility so that these are
continually adjusted to changed cir-
cumstances and our centres of advan-
ced study should lay greater emphasis
on appl ed research findings.

I would like to bring to the notice of
the Hon. Minister two suggestions
with reference to this educational sys-
tem. The economic growth has to be
accelerated at a faster rate in order
to increase the economic capacity of
our nation to absorb the educated
raan-power. Unless some steps are
taken for the economic growth, there
cannot be more jobs and unless we
try to create more jobs, it would not
be possible to solve the problem of
unemployment.

I would like to bring to your notice
the suggestion made by a Committee
that the Government should vigorously
accelerate the infra-structural develop-
ment like expansion of railand roads
etc. in order to trigger of instantaneo-
usly the crash programme for employ-
ment expansion so that our engineers
and other science graduates who are
unemployed at present, would get
jobs.

I would also suggest that there is
considerable scope for the develop-
ment of our natural resources like
forests, Uater reserves, oil-fields,
minerals, health, etc. Natural re-
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sources should be vigorously exploit-
ed which apart from promoting capital
formation would widen the horizon of
employment opportunities for our un-
employed engineers and science gra-
duates.

These are a few of the suggestions
which 1 have tried to highlight, to
put before this House, to bring to the
notice of the hon. Minister. There
are many other good suggestions
which have been made in this Report.
Apart from this Report of the Study
Group there are other Committee
Reports; they have also made sugges-
tions. Therefore, what | say is that
it is not necessary to appoint a fresh
Youth Commission as has been
suggested by the hon. Member. | have
no objection if this Commission is
appointed. But one more Commission
would only mean that they will con-
sider the previous Reports and they
will make the same suggestions; some
years will pass by and its Report,
along with the other Reports, will go
in to cold storage. We want action
on this particular Report; we need
some implementation of the sugges-
tions made in this particular Report.
In that connection, | would request
the hon. Minister to tell the House
what steps Government intend to
take to implement the suggestions
made in this particular Report...

w? sntf: tttt f~ r A~ f
fc, ~ qW ~r *f 3rrFT A~ *Mr

w toif 1

SHRI BAPUSAHEB PARULEKAR:
I have no objection. But | have my
own doubts whether™ in six months,
we will get the report. Government
will  require six months to appoint
the Commission itself. The problem
will become more complicated. There-
fore, in order that no more time is
lost, this is my suggestion, if you
want to appoint a  Commission,
you may appoint. But till the
time you get the report, do
not keep quit, try to implement the
suggestions made in th's particular
Report.
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Let us all come together and try to
solve the problem of unemployment.
With these words, | support the Reso-
lution and | request the hon. Minister
to consider the suggestions and try to
implement them.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SIIRIMATI
RAM DULARI SINHA): The latter
part of your suggestions will be taken
into consideration.

SHRI CHINTAMANI PANICRAHI
(Bhubaneswar): Sir, Similar to the
Resolut on which has been moved by
my hon. friend, Shri Phool Chand Ver-
ma. some years ago—in the year
1959—1 had moved one Resolution in
this House.

There is no doubt that the problem
of unemployment is very grave in this
country, and Government is quite
aware of this problem. Whatever sug-
gestions and whatever plans are made
by the Government are made with a
view to seeing that the problem of un-
employment s solved. But, now, it
seems that we have to review the
whole strategy of development which
we have adopted and make new chan-
ges in that strategy so as to see that
whatever investments we are making
generate employment.

In this connection | wbuld like to

quote what Mahatma Gandhi had
to say—because he thought of
all these problems even before the

independence of this country; he said;

“Any plan, which exploits the rawr
materials of a country and neglects
the potentially more powerful man-
power is lopsided and can never
tend to establish human equality.”

Therefore, the Father of the Nation
had thought how to manage, how to
do the planning in this country, o)
that we not only use the raw material
potentials of this country but also use
the manpower potential in the coun-
try which is really the motive force
for generating employment and
growth in this country.
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If you look to the answers which
have been given to some of the ques-
tions, you will find that the number of
Matriculates, as on 30-6-1980, who had
registered themselves with the Emp-
loyment Exchange is 39,70,541, the
number of those educated upto Higher
Secondary is 19,11,438, the number of
graduates is 13,03,154 and the number
of post-graduates is 1,11,837. These
figures are, as | said, as on 30-6-1980,
and the numbers may have gone up
still further now.

If you look to the entire investment
pattern of our planning, beginning
from the First Plan to the Sixth Plan,
you will find that we started with a
modest investment of Rs. 2,000 crores
in the First Plan.

Now we have jumped up to
Rs. 97,000 crores of investment in the
Sixth Plan. At least this is one of the
biggest jumps that one can say, in our

development effort which we began
after our independence. This is the
biggest investment which is really

commendable so far as our achieve-
ments are concerned. If you look to
the UN Development Decade, we have
gone through the entire strategy of
investment and the capital-output
ratio so far as employment generation
in the Third World is concerned it is
a most significant observation:

“The main objective of the UN
First Development Decade was to
ensure a minimum annual growth
rate of 5 per cent of GNP of the
developing country. Many countries
have witnessed fairly respectable
rntes of growth in GNP in 1950 but
,cie growth failed to make a dent on
the problem of mass poverty and
unemployment.”

In 1975 the ILO report on the Work-
Social situation has observed -

“Compared with the hopes and

asp rations, the efforts of develop-
ment have been a failure, though
not a complete failure. It was rea-

lised that all was not well with the
development strategy in furthering
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the growth of GNP as a panacea for
all ills. The real impact of the
growth of GNP on the problems of
poverty and unemployment has been
quite dubious in the Third World
countries. Increasing growth rate
did not provide a guarantee against
worsening unemployment or poverty
in the developing country.”

Therefore, Sir, you will find that
the growth of GNP has nothing to do
with the provision of employment or
creation of more employment to the
unemployed.

I would also like to draw the atten-
tion of the Minister. If you look to the
great sacrifices of heroes like Bhagat
Singh, Khudi Ram and others in those
days, and those young people who par-
tcipated in the liberation movement
during the first four decades of our
freedom struggle, right upto the 1942
Quit India Movement, they had some
faith, they had some vision and they
had leadership qualities in them and
that was the inspiration that they gave
to the countrymen and the countrymen
could be Inspired by their sacrifices.
But to-day, alter this post-Independen-
ce period, if you analyse what do
we find? Is that leadership quality, is
that vision, is that imagination, is
that kind of sacrifice that we should
build up this country anew, there in
the new generation of the post-Inde-
pandence period? That we have to
very carefully look to.

Here some surveys were made in the
Punjab University in the year 1980—
some 6-7 months ago, as to what is
their habit, how they look at the
media, what is their way of thinking
and all that. A very good survey was
made by a very reliable Professor.
What is the result of the survey?

“Student leaders listen more re-
gularly to film music than news
bulletins over the radio; while the
number of those who see TV feature
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films is five times more than those
who watch the Youth Forum pro-
grammes (which are meant to edu-
cate people) more of them look at
Cinema advertisements in the news-
papers than reading the editorial.”

One of their habitsis that they
spend most of their time in gossiping
or in other activities which never
create employment or which never
train them to be the best leaders of the
next generation. That way we have to
look at the entire thing.

You know from the beginning of
1968 to 1970 there was great campus
unrest in almost all the Universities
in USA. But the American authori-
ties did not want to deal with the un-
rest in the campus by using police
force or by using lathis or bullets.
What d d they do? They employed
3000* best psychiatrists........ (Interrup-
tions) please learn something. When
you were not born, | was there in the
revolution. If you belong to Calcutta,
your entire movement was started by
us and not by you because you were
not then born. What is your age?...

AN HON. MEMBER: Under-aged.

MR. DEPUTY-SPEAKER: What is
your date of birth?

He is an old leader of the Commu-
nist Party.

SHRI CHINTAMANI PANIGRAHI:
At least unlearn what you have learnt.
(Interruptions)

Sir, you will be surprised to know
that they employed 3,000 best psychia-
trists to go and talk to the students
to know what they had in their minds
and to find out why the student unrest
was there. By two years of hard la-
bour, the entire psychology and out-
look of the students in the American
University campus was changed and
peace returned to the campus and
they devoted themselves to the cons-
truction of new America. That was the
new generation’s thinking there.
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Here I am only trying to submit be-
fore Government that we have S0
many programmes. For example we
have a programme to train the educa-
ted youths so that they can get the
jobs. What can the hon. Minister at
the Centre alone do? | feel pity for
the Central Government because they
can only give money to the State Go-
vernment. It is for the State Govern-
ments to take up the programmes.
You will find for example there is a
programme  to train youths so that
they can set up their own units or in-
dustries. Under the self-employed
youth programme, the target fixed for
1979-80 was 1,00,229. This was the
number to be trained for self-employ-
ment. They will set up their own
units and create new employment in
their own spheres. But, what happen-
ed to it? The target was 1,00,229; the
number trained was only 39,899. Those
who had undergonetraining  were
28,527 and the number of trainees who
had set up the units was 4,709. The
programme was sanctioned by the
Central Government. But, the Central
Government never runs the training
programme. It is the State Govern-
ments which run this. The number
of trainees who have set up units is
4.789. But, the information in respect
of the following states is:

Assam Not reported.
Gujarat Not reported.

Himachal Pradesh Not reported.

Karnataka Not reported.
Kerala Not reported.
Orissa Not reported.

grammes they may be or whatever be
the planning efforts, the Central Go-
vernment can only entrust them to the
State Governments. But, unless they
decide to take them up seriously, it is
very difficult to solve the problem of
unemployment in the country.

The backlog of unemployment from
First Plan to this Plan has gone up to
15 million. It was only 3 million or so
in the First Plan and it had gone up
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to five million in the next Plan. It went
up to 15 million and odd now. This
is the backlog. Whatever strategy we
will have to evolve, we will also have
to see the volume of investment that
is going to be made. From Rs. 2,000
crores we are going up to Rs. 97,000
crores.

The capitalist countries wanted to
see that Soviet Union perished. But
what happened ultimately? In 1917, a
group of young people of the Soviet
Union wanted to build up their coun-
try by their own sacrifice. The band
of young men with shovels in their
hands were trying to build roads.
They were asked by the great writer
Mr. Maxim Gorky as to how could
they do that in the snow clad Siberian
region? The youths said that they
could make the mountains bend their
heads and they could see that one
river goes and mixes up with an-
other river. So, in their lifetime of
sixty years, these youths have built
up this new State.

Take the case of China. | had been
to China in 1951. What we found there
was that five million workers were
digging up the canal. It involved Rs.
200 crores of investment. The target
was to finish that within six months.
But the youths said; ‘No, we want to
finish this ahead of this time.” That
shows the determination and the sacri
fives made by these youths.
Unless the youth decide to build a
new (national we will not be able to
achieve much merely through capital
investment. The entire man-power,
the great potential force and the
teaming millions if they decide to add
one man hour a day then what tre-
mendous capital these 68 crore people
will create.

Sir, time has come when we should
not be-little our achievements of the
past three decades and say that we
have not achieved anything. Sir, we
have built up an infrastructure which
no other country in the world has
done through democratic process.
These are plus factors. There is the
problem of unemployment and the
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young people are frustrated. We must
provide them with ideology and lead-
ership and they shall feel part and
parcel of new India that we are
building. | am quite sure in the new
Sixth Plan in which we have given
priority to employment some steps
will be taken so that in the coming
years, namely, 1982-83 and 1983-84
we can go to the people and tell them
that millions of our people have
found employment.

So, Sir, | support the spirit behind
the Bill. We must try to do our best
to see that the youth get employment
but a commisison wall not do any-
thing. A commission can give emp-
loyment to a few people and not to
millions of our young people. So, |
will appeal to the hon. Minister to
see that all the programmes that we
have undertaken to provide employ-
ment to the young people are imple-
mented expditiously and with serious
conviction.
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*SHRI C. PALANIAPPAN (Salem):
Mr. Chairman, on behalf of my paity,
the D.M.K., | would like to make a few
suggestions " support of my !hon.
friend, Shri Phoolchand Verma's Reso-
lution demanding the constitution of
a National Youth Commission to solve

Tamil.
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National Youth Commission
the growing unemployment problem
in our country.

The organised industrial sector in
our country has created 21 per cent
job opportunities, the State Govern-
ments, the Central Government and
the public sector undertakings of both
the State and the Central Govern-
ments 23 per cent job opportunities
and the agricultural sector 46 per cent
job opportunities. The unemploy-
ment problem has become a national
problem and it cannot be tackled by
the normal ways of budgeting. The
national budget shoula be such as to
create job opportunities through mas-
sive investments both in industries
and in agriculture. Then only we will
be able to touch the fringe of the
problem of unemployment of about 4
crores of educated youths in our
country.

In Tamil Nadu, 108 lakhs are
registered in the Employment Ex-
changes. In Salem alone about 66000
youngsters have registered in the Em-
ployment Exchanges. During Dr.
Kalaignar Karunandhis regime the
registrants in the Employment Ex-
changes were only 2.5 lakhs. Accord-
ing to the authoritative statistics, the
unemployment in the State of Tamil
Nadu is 16.1 per cent as against 85
per cent for the country. This is the
highest among all the States in the
country. The unemployment in Tamil
Nadu has grown beyond control during
the ADMK regione. The number of
rural people below the poverty line in
the State is 63 per cent as against
52.52 per cent in 1976. It was 45 per
cent only during the rule of my leader
Dr. Kalaignar Karunaniohi. The
State of Tamil Nadu should receive
special attention in the hands of Cent-
ral Government.

While we have to plan on a massive
scale we should bear in mind that the
drift from rural to urban areas should
be arrested. The rural areas should
not only be made self-sufficient but
also self-reliant. In other words, the
job opportunities should be created
only in rural areas. In 1980-81
Rs. 144.79 Crores was allotted for rural
development. It was like dropping

problem of education youth (Res.)

asafoetida in the sea. We should
formulate schemes through the Khadi
and Village Industries Commission.
The rural areas should have tiny in-
dustries. The District Industries
Centres should also be given the due
role in the creation of small industrial
units in the rural areas. We should
have tiny units for manufacturing
soaps, matches, handmade papers and
boards, mats etc. We should have
cooperative handloom units as also
cooperative powerloom units. Small
oil crushers to have coconut oil,
groundnut oil, castor oil and other
edible  oils should be set up. We
should plan fOr setting up small units
for manufacturing aluminium vessels
for small agricultural implements
for bricks and tiles. Ancillary units
for producing small items required
by large units should also be set up.
We can encourage carpentry in rural
areas. Printing and Binding units can
also be thought of. The Government
should arrange for the supply of raw
materials and also for procuring the
products The intermediaries should
be abolished. Power supply to rural
industries shoula be given precedence.
These tiny and small units will gene-
rate employment opportunities for the
unemployed as also for the agrieultu
ral labour who d0 not have employ-
ment throughout the year. You know,
Sir, that agricultural itself is seasonal
and naturally, during the lean reasons,
these units will enable them to sup-
plemement their income. The ob-
jective should be to create employ-
ment opportunities for every 100 un-
employed in the rural area through
setting up either a tiny unit or a
small unit.

We will be failing in our duty if we
do n°t produce more to meet the basic
minimum requirements of essential
commodities by the common people
throughout the length and breadth of
the country. We should also ensure
that there is a nationwide distribution
network for the essential commodities.
Even in this sector we will be t.ble to
create job opportunities for the edu-
cated unemployed. The right of em-
ployment must be enshrined in our
Constitution. We cannot allow to
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waste the manpower available within
the country. «We should also formu-
late schemes for heloing the disabled
and the old people in our country.

The wise leaders cf our country will
no doubt formulate meaningful
schemes not only for containing the
problem of unemployment but also for
eliminating the courage of unemploy-
ment from the country.

Before | conclude, | would say that
this National Youth Commission should
become the potent instrument and en-
deavour earnestly in the direction |
have suggested.

With these words | resume my seat.
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THE MINISTER OF STATE iN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULAR1 SINHA): | share the
deep concern, of the hon. Member,
Shri Phool Chand Verma  for the
educated unemployment prevailing in
the country, which has prompted him
to move this Resolution.

| have also heard the speeches made
by hon. Members, Shri Mool Chand
Daga, and Shri Mukunda Mandal
while moving their amendments on
the resolution. | have noted the sug-
gestions made by Shri Vyasji, Shri
Sultanpuri, Shri Mollah, Shri Namgyal,
Shri Nawal Kishore Sharma, yourself
and Shri Parulekar, and then  Shri
Palaniappan, Shri Vridhi Chand Jain,
Shri Satya Deo Singh, and others. |
am very very grateful to the hon.
Members for the suggestions they
have made.
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As regards their suggestions con-
cerning reforming the educational
system those will be sent to the con-
cerned Ministry. | do not think that
the educational system alone should
be blamed for the alleged failure of
the planning process in channelising
the youth into productive avenues, as
has been made out in the Resolution
before the House, because the existing
unemployment situation is also the re-
sult of a large number of other
factors. Important among these are
the rapid population growth and the
inadequate pace of development over
the years. The educational and train-
ing system has no doubut, an. impor-
tant role to play in orepa"nj the
youth for various developmental acti-
vities as has been emphasised by every
member wh0 has s.ooken on the Reso-
lution. Government have recognised
this fact and have therefore been
taking a number of steps over the
years for making the education system
responsive to the needs of develop-
ment.

I would like to tefer to some of these
steps here. A vast network of ITIs
and an Apprenticeship Training Pro-
gramme have been developed to train
craftsmen and technicians for the
industries. Entrepreneurship training
programmes and the recent TRYSEM
programme train educated youth in
urban and rural areas for self-employ-
ment. Over and above these, a num-
ber of youth programmes like the
scheme for Nehru Yuwyk Kendras,
the National Service Scheme etc., in-
volve student and non-student youth
in community and development activi-
ties. The process of re-orienting the
education and training system to em-
ployment and making it relevant to
life, is being continued in a more vigo-
rous manner in the Sixth Plan. |
would like to mention some of the im-
portant programmes included in the
Plan for this purpose. Programmes
for introducing work experience and
for increasing the practical bias in
secondary schools would be strengthen-
ed and vocationalisation of secondary
education will be based on detailed
surveys of work opportunities. The
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Industrial Training Institute? would
be revamped to make their training
programme self-employment and pro-
duction oriented. Post-graduate edu-
cation and research would concentrate
on areas relevant to national develop-
ment objectives. Institutions of higher
learning would be encouraged to in-
volve themselves in development acti-
vities in the community.

The Sixth Plan also envosages con-
certed efforts to forge beneficial links
among education, employment and
economic development. The House
would be glad to know that a Commit-
tee of Experts has already been set up
by the Planning Commission to examine
several aspects of the issues involved
in detail. This Committee has al-
ready made a number of suggestions
and is currently preparing guidelines
for formulating specific programmes for
the purpose. Steps will be taken
during the Sixth Plan to implement
these programmes.

The Sixth Plan also envisages the
formulation of a National Youth Policy
incorporating a strategy for involving
youth in national development. | may
and that a Nnational Youth Board is al-
ready functioning under the chair-
manship of the Minister for Education
for advising tHe Government on youth
programmes and policies. This Com-
mittee includes officials as well as non-
officials, Members of Parliament and
representatives of student unions etc.
The Board is the highest apex booy in
the field of youth development.

The Resolution moved by the hon.
Member states that there is a lack of
direction in providing employment to
the educated youth during the Sixth
Plan. This is not correct since the
Sixth Plan includes a large number of
programmes which would generate
substantial employment opportunities
for the educated. The Plan proposes
a new deal for the self-employed
through a package of measures con-
sisting of training™ credit, marketing
and general guidance to the public re-
garding facilities available. An im-
portant feature of the Sixth Plan is
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the decentralised strategy, for man-
power planning and employment gene-
ration, proposed to be adopted. The
District Manpower Planning and Em-
ployment Generation Councils propos-
ed for all the districts would prepare
employment strategies and jlans rele-
vant to each district and monitor their
implementation.

Reference to questions like pay-

ment of unemployment allowance,
reforming of the employment
exchanges, etc. were made by hon.

Members who spoke On the Resolution.
Government's stand on the question of
paying unemployment allowance to
the unemployed has been clarified a
number of times in this House and in
the other House also. Government are
not in favour of paying unemploy-
ment allowance in view of the large
financial implications of the proposal.
Government would rather utilise such
resources for creating productive em-
ployment opportunities for the unem-
ployed rather than use them for pay-
ing cash doles.

As for the emloyment exchanges,
the recommendations of a Committee
which recently examined the working
of the employment exchanges are al-
readly receiving consideration of the
Government. The Sixth Plan tlso
envisages the restructing of the em-
ployment exchanges in such a way
that they may render a more effective
service in guiding and assisting those
seeking opportunities for self-employ-
ment

SHRI MUKUNDA MANDAL
(Mathurapur): I wanted to know whe-
ther the Government is interesting in
giving unemployment allowance to the
youth.

SHRIMATI RAM DULAPj SINHA:
To sum up, therefore, Government are
already taking steps to reorient edu-
cation and training to make it relevant
to a gainful working life. The Sixth
Plan lias devoted a good deal of
attention to employment ¢ neration,
contrary to what the Resolution before
the Houle G6tates. An Expert Com
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mittee is already »oing into lihe
linkages between education, employ-
ment and development and a National
Youth Board also already exist for
advising Government on youth deve-
lopment. In the circumstances, there-
fore, there is hardly any need to set
up a National Youth Commission cs
proposed in the Resolution. | would,
therefore, request the hon. Member to
withdraw the Resolution.

Mr. Chairman, sir, when you made a
speech on this Resolutionyou said lot
of things. It reminded meof the days
when we were also working among
youth, particularly among rural youth.
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MR. CHAIRMAN: There are two
amendments. No. 1 is by Shri Moo3
Chand Dagga and No. 4 is by Shri
Mukunda Mandal.

Shri Mool Chand Daga is not pre-

sent.
I put amendment No | moved by

Shri Mool Chand Daga to the vote of

the House.

Amendment No. 1 Ntuas put and nega-
tived.

Mukunda
your

MR. CHAIRMAN: Shri
Mandal, are you withdrawing
amendment No. 4?

SHRI MUKUNDA MANDAL: No, |
am not withdrawing.

MR. CHAIRMAN: | shall put amend-
ment No. 4 moved by Shri Mukunda
Mandal to the vote of the House.

Amendment No. 4 was pxit and nega-
tived.

MR. CHAIRMAN: Now, | put the
Resolution moved by Shri Phool chand
Verma to the vote of the House.

The question is:

“In view of the fact that the pre-
sent educational system does not
equip and prepare the youth for
meeting the challenges o[ life, the
whole planning process has failed to
channelise our youth power inti*
productive channels, and there is lack
of direction in providing employment
to the educated youth during the
Sixth Plan period; this House urges
upon the Government to constitute
a National Youth Commission im-
mediately to examine and suggest,
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within a period of six months, ap-
propriate measures for solving the

problem of unemployment amongst
the educated youth.”

The Motion was negatived.

17.16 hrs.

RESOLUTION RE: DEVELOPMENT
OF HILLY REGIONS

MR. CHAIRMAN: We now take up
the next Resolution. Prof. Narain
Chand Parashar.

PROF. NARAIN CHAND PARASHAR
(Hamirpur): Mr. Chairman, Sir, | beg
to move:

“This House urges upon the Gov-
ernment to set up a Parliamentary
Committee to look into the extremely
slow pace of industrial development
and lack of adequate infrastructure,
like, railway lines, roalds, water-
ways, air-ways, bridges and other
amenities like postal services, tele-
communications, drinking water,
banking and health services, insti-
tutions for technical and vocational
education and the promotion of
tourism, hydel-generation, forestry,

agriculture including horticulture,
irrigation, mass communication
system in the hilly regions of the

country, resulting in t.ieir extreme
backwardness and to suggest ways
and means to ensure their rapid

economic development so as to bring

them at par with the developed

regions of the country within a

period of five years.'l
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RR ffT cR* R® dld "M RMf R’

NTRf  qdtiT ~TR ~ RTTF R TOTR
TORt | if RIRRTOt Rt RRWR 12
RT 1965 ™ I Ri® RTT fRRT-
RIRT | 12 TOf 1965 RR TTr
fRRIIR  gfTRR Rit ONRR
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SRTT B 3T tfftr 1 W
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e ttetj fsp fsjrr |r™r Tre ~
3TT™ tw AR Atf gicftzr ATTF 5B T
sbts 5s 3rrr gert™r sfa

OT ~rr hrg=rry fen i
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Ufa |T 'IT 3Tfr 3t *ftif AWTT FR
frpr fnfren: Trnfrrf st w, ip,

?TAT 4941
5T cffr

Ny oMt AT, N
N~AfAB 25 |TR" 1981 , ZIHt
[for g~ f, A <rai—
Districts and areas declared as hill
areas in the country State-wise.
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The Hill Areas Development Pro-
gramme is operative in 1974-75 in the
following areas.
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Avr?2r Nr srin «r?'J
N osire fAfAT P2t T T
f M Ttirri n
et 5mr5 Weft~Mf  ircft”
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MR. CHAIRMAN: You have already
taken 15 minutes.

sri\ fTmprr TO 3RT5R : HTT
3f (f |f35 3TRR  3*[f 33RT |
(f*n~r SRIdr jtf, zrm r”/
r™y , 37fF fArr~r snfsr arft 3in
i if *nr 3 w*

T?2n=f ?n~"3 33 ~ ~rf~rr 3f
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nv i 2f 3R » ?

gnfer spt™ 3Rqrc ?]fw3r! 3* gr=ft
f* i st. grmr 3 » <thk 49
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3R fcnn i?3R 3Rtf 3 i ~nf 33T
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33if tnrfAgF? ifRfew 3 3T3t
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fArrw I fAFF 3ft tp-*Nr  33R%n
M<-d-VTR TT ~Hiirb Mt tw srfl
3R* 3rt ~rr trt 3ft dirhm rt/t
*f wr friw m t r~"Kr~r 33
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MR CHAIRMAN: Which Minister
is he inviting now?
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N Arnf 3T 3 33 3rmoc
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3I'T ~ RTf 33 STHRT 3R iff 3~ |
3R~f— ~ fa ~rorhr 3faf3 3rt
3T* 3f (fa 3>ft 33T <r 3RNf*3 $t—
3~ 33 3T 3w * 3373 3T 3R3t3
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qr f3R ~f fa ~TR "Rcf ~
3T "RBSR «R3 W N 1 ¥R TRs' if
gicft3 SR ARTT 3R » IR TT—
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~ fa » snf«fa  fa3)R 3ft cRCF *f
3fRf If3 ~ft ~TTR vfc 3~t 3TRR fa3?T
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N —-3 .Rf.HT. 3 W 3TR 3Tf
37* fan ~ 3™ 32t T* vft |ir fARR™*
33RTITF R faTT qVr r -*~ ~ | ATRt
631 T333f3 3RRT \A:RBR =T *f
3"R 3Rt 3T g~ ftfR iif'ff 3ft 3*37
N SIRT «TR 3V — SRT* siRcr
fa*WT 37T 3IRIT if 33~T 3", ~3"~ 3v3*
3RT37R 37T W fa if 33R T , 733
N RNAT3 3~Rf 3TT 3RRT # fa3 3
5f >Tt 32"RT 37* ¥3T fa 3 vft fA3R3R
N 3Rf*37 N ~NJ3 BT 3f farRR ~
335 fa fa3 faRT BfR ~f3 ~H3
Tt 3t, ~3 ~ WA*R T[3 3522 if ~
N 3ffr 3 gnftr Atrf A fa3?R 3ft
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MR. CHAIRMAN: Motion moved:

“This House urges upon the Gov-
ernment to set up a Parliamentary
Committee to look into the extermely
slow pace of industrial development
and lack of adequate infrastructure,
like railway lines roads, water-ways,

ajr-ways, bridges and other amenities
ties like postal services, telecmmuni-
cations, drinkings water, banking
and health services, institutions for
technical and vocational education
and the promotion of tourism, hy-
del-generation, forestry, agriculure
including horticulture, irrigation,
mass communication system in the
hilly regions of the country, resul-
ting in their extreme backwardness
and to suggest ways and means to
ensure their rapid economic deve-
lopmen so as to bring them at par
with the developed regions of the
country within a period of five
years”



3gi

SHRI MUKUNDA MANDAL (Mathu-
rapur): Sir, | beg to move:

“That in the resolution

(i) after “industrial development’
insert— “creation of employ-
ment opportunities, utilisa-
tion of forest resources in a
planned manner, recognising
and encouraging their mother
tongues as medium of in-
struction for the advancement
in the field of education”.

after “Economic development”
insert—“and remve their pre-
vailing economic, social and
cultural exploitation” (2).

(i)
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grt cTTgr uRTfa  c~rrhhr firfnTrT
N St T~ TRT 57 1
~Nrrfo*rf gihrri fjtipr
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qft rgqr srf t n
Trf?r gR rr ~ vt SwW
~aqq s ar gar ~  yfc

gnr TR ctret t gmmn *we fq: ~ r f MF
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anrrNr ffwrdvVv qrfA"TR ~
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SHRI MUKUNDA MANDAL (Matbu-
rapur). Sir, it is a very important Re-
solution which has been moved by
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Prof. Narain Chand Parashar and that
is why | support this Resolution. While
supporting this Resolution, | want to
draw the attention of the House to the
present prevailing conditions of the
tribal people. There are about 41
million tribal people in ojr country
who work out to about 745 ol' the total
population of India. There are about
427 tribal commun.ties and a very few
of them are numerically stronger com-
munities. Sir, about 70 per cent of the
population of India are illiterate. But
in the case of tribal people, more than
90 per cent of them are illiterates. This
is the present position. Sir, our plan-
ners have categorised the tribal people
into two groups. They are scattered
all over the country with concentration
in some zones. The first group of the
people are those who are co-extensive
with the boundaries of the State or the
Union Territory and the second group
of the people are hose who form part
of a State. Thes-e are two groups of tri-
bal peole who get the so-called benefits
from the Centre and the States. For
the first group of the tribal people the
Central Government would take intia-
tive in the matter of giving financial
assistance and also would look after
their welfare and for the second group
of people the State Governments with
the assistance of the Central Govern-
ment would look after their welfare.
This is the thinking of fhe planners.
Practically the whole lot is remaining
in the same darkness.

Even after 33 years of independence
of our country, they are living in ab
ject poverty. They are mostly illife-
rate? they have no shelter to live in.
Most of them live in the remotest and
the hilly and forest areas where a
very poor devalopment has taken
place. Our planners were thinking
about our tribal people and that was
the reason why in the Second Five
Year Plan they had included 43 ex-
perimental special multi-purpose Tri-
bal Blocks. These were included for
development in the Plan. But when
the question of imlementation came,
nothing appreciable was done. |
would request the Government to do
something real for these poor people.

There is no use of working out a big
proposal for these areas if it is not
sincerely implemented.

Now, in the Third Five Year Plan,
there was an approach through Tribal
Development Blocks. These words re-
mained in the Plan documents.
Again in the Fourth Five Year Plan, it
was proposed to cover 43 per cent of
Tribal population under 5U4 tribal
Deveploment Blocks. The number ol
the development of blocks in the Tri-
bal areas were increased Plan alter
Plan. But nothing has been done in
real terms. | do not know whether
these blocks are blocking the develop-
ment of these areas. | do not know
whether the Government would say
that these blocks are created to block
the developmental programmes in those
areas. Again in the Fifth Five Year
Plan, they brought in a concept of Sub
Plan for Tribal Development with
adequate funds irom the Centre and
the States.

MR. CHAIRMAN: Mr. Mandal, are
you referring to the hill area?

SHRI MUKUNDA MANDAL: Yes,
Sir. The trial people are mostly living
in the hill areas. Tnat is why when |
talk of the tribal people, it naturally
refers to the people in the hilly region.

MR. CHAIRMAN; AIll the people in
the hilly region are not tribals.

SHRI MUKUNDA MANDAL: But
mostly the tribal people are living
in the hilly regions. Until and unless
the hilly regions are developed, you
cannot say that our country would
prosper. Further, there is a constitu-
tional responsibility on the Govern-
ment to look after their development.
The Constitution provides various
safeguards for the protection and pro-
motion of the interests of the schedul-
ed tribes. Provisions contained in
Articles 244(1), 214(2), 339, 275(1),
330, 332, 334, 164(1), 338, 335, 46 and
the Fifth and the Sixth Schedules to
the Constitution may be mentioned in
this regard. The Union Government'’s
responsibility in relation to the deve-
lopment of the scheduled tribes and



387" Development of
Hilly Regions (Res.)

[Shri Mukunda Mandal]

the scheduled areas extends not only
to the provision cf funds for their
development....

MR. CHAIRMAN: Please look to the
text of the resolution; it relates to the
development of hilly regions only.

SHRI MUKUNDA MANDAL; | am
coming to that. You cannot develop
the areas without looking to the deve-
lopment of the people. How can you
develop a region without the develop-
ment of the people. | am talking of
the people. How can you ignore the
conditions of people, economic and
otherwise, and talk of development?
As | was saying, the Union Govern-
ment’s responsibility in relation to the
development of *he scheduled tribes
and the scheduled areas extends not
only to the provision of funds for their
development but also to evolving poli-
cies and programmes in consultation
with State Governments for their
development and protection from ex-
ploitation. That is my question. We
may have a number of plans and pro-
grammes for the development of <he
hilly regions, but these will not be
effective until and unless the exploita-
tion of those people is stopped in the
first instance.

It is very important that we should
first understand the problems of the
tribal people in the hilly regions.
They are faced with acute problems
like unemployment etc. Some lime
back, | heard the hon. Minister saying
here that we should all work hard,
the young generation should be disci-
plined and all that to ensure the pro-
gress of our nation. But the fact is
that the young people are denied work;
they are getting no work. In the hilly
areas specially, the young people are
.unemployed. How can we expect the
development of hilly regions when
we do not look to these problems?
For this the Government should ccme
forward with concrete plans and pro-
grammes, not only g0 on with plans
of big talks.
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Further, the lanuages of the tribal
people should be recognised. Until
and unless you recognise their langu-
ages, you cantfot develop them. Their
languages should be recognised and
their literature developed. That is
very important.

18.00 hrs.

Sir, the landlords are exploiting them.
They are not giving them remunera-
tion. Agricultural workers are denied
of their minimum  wages. Village
money lenders are exploiting them by
lending money. Until and unless (he
rural exploitations are stopped, until
and unless the nationalised banks
come forward to help these people,
until and unless the traditional village
money-lending for exploitation is stop-
ped, you cannot think of the develop-
ment of the Tribal areas. If the land-
lordsi moneylenders, contractors, offi-
cials and the politicians continue to
exploit them, there will be discontent
and unrest among these people and
they will play into the hands of the
extremists.

I should also refer to Tripura. The
Tripura Government has taken proper
steps for the development Of the tribal
people and the West Bengal Govern-
ment has also taken similar steps
within their limited resources. But the
Central Government has sufficient re-
sources. It should come forward with
concrete proposals and give financial
assistance for ih0  development of
these tribal areas.

18.01 hrs.

PAPERS LAID ON THE TABLE—
contd.

Notifications under Customs Act 1962
and Central Excise Rules, 1944.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): Sir, the
Government has decided to enhance
import duty on Aluminium ingots.



389 Papers Laid

and wire rods from twelve and a

per cent to 51.2 per cent ad valorem.
and Central Excise Duty on Aluminium
wire rods manufctured from ingots or
billets from Rs. 134 per tonne to Rs. 233
per tonnne. Five notifictions to this
effect are Being issued under Section
25(1) of the Customs Act 1962, sub-
rule (1) of Rule 3 of the Central Excise
Rules 1944 in today's Gazette Extra-
ordinary.

| beg to lay on the Table:

(i) A copy each of Notification
number  74-Customs to 77-customg
(Hindi and English versions) published
in Gazette of India dated 27th March,
1981 together with an explanatory
memorandum regarding enhancement
of import duty on Aluminium ingots
and wire rods from 12$ per cent to
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51.2 per cent ad valorem, under isctlon
159 of the Customs Act, 1962.

(ii) a copy of Notification number
81 CE (Hindi and English versions)
published in Gazette of India dated

the 27th March, 1981 together with an
explanatory memorandum regarding
enhancement of Central Excise duty
on Aluminimum wire rods manufac-
tured from ingots or billets from
Rs. 134/- per tonne to Rs. 233/- per
tonne, issued under the Central Excise
Rules, 1944.
(Placed in Librai'y. See No LT-2224/
81).

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, March
30, 1981/Chaifra 9, 1903 (Saka).





